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LOt< SABHA DEBATES 

LOKSABHA 

Tuesday, August 30, 19881 Shadra 8, 
1910 (Saka) 

The Lole Sabha met at Eleven 01 the CIocI5 

(MR. SPEAKER in the Chailj 

ORAl ANSWERS TO QUESTIONS 

[English] 

Exploration tor 011 and Gas in Orissa 

• 406. SHRI BRAJA MOHAN MO-
HANTY: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether there are any prospects of 
the availability of oil and gas in Mahanadr 
basin of Orissa; 

(b) if so, the details thereof; 

(c) whether any new efforts are belOg 
contemplated in different areas of Orissa 
Coast to explore 011 and gas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) to (d). 
Though there are indicatIOns of hydrocarbon 
deposits, drilling by oil India Limited (OIL) so 
far has not resulted In discovery of oil and 
gas of commercial signnicance in Mahanadi 

basin and in the North East Coast Offshore 
(NEe) area. Oil have presently no plans to 
go in for further exploratory drilling in Maha-
nadi onshore area. 

Oil are carefully studying drilling and 
seismic data of North East Coast for review-
ing and re-evaluating the hydrocarbon pros-
peets. Further drilling will depend on results 
of the review and re-evaluation of data. 

A production sharing agreement has 
been stgned between OIL. Government of 
India and Chevron International ltd. and 
Texaco ExploratIOn India Inc. for expioration 
in the Mahanadi basin offshore area. 

SHRI BRAJAMOHAN MOHANTY: Sir, 
may I know about the principle conditions of 
Chevron International Limited and Texaco 
Exploration India? How long will you take to 
analyse the seism.c data that was available? 

SHRf BRAHMA DUTT: I will answer the 
second part of the question first. The proc-
ess of exploration involves seismic survey 
and then we drill some exploratory wells. If 
we do not find anything, further dose exami-
nation of the data is done. that is being done. 
l cannot gIVe a definite date. But we are 
tryIng to expedite it. 

About the second question. out of nine 
off-shore blocks that we have given for 
exploration to these international compa-
nies, this one block is the off-shore area of 
Mahanadi basin. The terms are the standard 
terms which include the risk and the cost of 
exploration. that is, collecting the date and 
exploring it. Analysing of data of the explora-
tory wells will be done by the foreign compa-
nies and if there is commercial discovery I 
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our company will have the option to partici-
pate up to the extent of 40 per cent in 
development, production and discovery. If 
we decide to participate. then we will contrib-
ute 40 per cent on the development cost and 
the remaining 60 percent will be borne by the 
foreign oil company. Then Oil will be entitled 
to the share of petroleum products or gas 
corresponding to its participation. The for-
eign companies share of oil produced will be 
available to uson international prices. These 
are the major terms. 

SHFU BRAJAMOHAN MOHANTY: 
Regarding the IC' part of the question that 
whether any new efforts are being conte'm-
plated in different areas of Orissa Coast, the 
answer has been given about Mahanadi 
valley only. But my question is also regard-
ing the Orissa Coast. 

What are the exploration activities? 
What is the result which you are expecting? 
I am told that your coordinating efforts with 
the ONGC are very much lacking, That's 
why the progress is not being made, 

SHRI BRAHMA DUn: The coordina-
tion between all and ONGC is on a different 
level because we have given different areas 
for exploration to the oil companies. But they 
exchange information and the knowledge 
and take each other's help. 

In the North East Coast - I think, the 
han. Member means by that, beside the 
Mahanadi basin -this area was covered by 
seismic survey. We did 4,451 line kilometres 
of seismic survey in 1986. 

Based on this information and the inter-
pretation made, six wells were to be drilled. 
Four exploratory wells have already been 
drilled. In well number 1, there is very good 
indication of hydJO-carbon during the drilling. 
But seismic test did not produce free gas or 
oil. Regarding well No.2. due to some prob-
lem - which was very severe - we could 
not reach the targeted depth. There is no 
positive indication to presence of hydro-
carbon in well number 3. Well number 4 was 
abandoned due to severe drilling problem. 

But we reached a depth of 5,500 metres and 
up to that, there was no indication. 

We are atready reassessing and reex-
amining the data that we have obtained due 
to these efforts. Further exploration activities 
will depend on this. 

Amendment to MRTP and FERA for 
Taking OVer of Sick Companies by 

Large Companies 

*407. SHAI M.V. CHAN-
DAASEKHARA MUR-
THYt: 

SHRI V. SREENIVASA 
PRAS~D: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are consider-
ing to amend the MRTP and FERA to facili-
tate takeover of large sick mills by the com-
panies covered by the two acts; 

(b) if so, the nature of amendments 
which are likely to be proposed; and 

(c) the extent to which the sick compa-
nies will be benefited? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) No, Sir. 

(b) and (c). Do not arise, in view of (a) 
above. 

SHRI M.V. CHANDRASHEKHARA 
MURTHY: Sir, I am very much surprised at 
the reply given by the Minister.Earlier on 
several occasions. the Government has 
taken a stand on the floor of the Parliament 
that in order to promote, liberalise and reha-
bilitate sick industries, they are exploring the 
possibility of amending the MRTP and FERA 
for the sick units. Even the Minister of State. 
MA. M. Arunachalam, had repHed to unstar-
red question, put by my colleague Dr. B.L. 
Shailesh. stating this. 

In view of this, I want to know from the 
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• Minister whether the Government is pre-
pared to bring out a white paper on the 
merger of unhealthy industrial units with 'the 
healthy units and to further liberalise the 
procedural hurdles in the case of MRTP and 
FERA companies. 

SHRI J. VENGAL RAO: Sir, there is no 
need for amendment. The BIFR can also 
order amalgamation of a sick industrial 
company with any other industrial company 
under section 18 (1) (c) of the Act. Under 
section 32 (3) of the said Act, the provisions 
,,1 the MRTP Act, 1969, shall not apply to 
modernisation or expansion or amalgama-
tion or merger of a sick industrial company if 
such a scheme is sanctioned by BIFR. 

Another thing is Government has also 
given sufficient scope. There is no export 
obligation for the sick units. Secondly. 
broad-banding and expansion will be auto-
matically allowed if the proposal is part of the 
rehabilitation area. Thirdly, assistance will 
be given to the units already located in such 
areas. 

SHRI M.V. CHANDRASHEKHARA 
MURTHY: Anyway, my second question 
would be that the main reasons for the sick-
ness of the industries - whether big, me-
dium or small- are: (i) inadequate finanCial 
assistance; (ii) scarcity of raw materials; and 
(iii) labour unrest. 

In view of thiS, I want to know from the 
Government whether the Government has 
made any survey regarding the sickness of 
the industries and also, If so, the details 
thereof and what are the reasons for the 
sickness. 

SHRI J. VENGAL RAO: Here the ques-
tion is about the amendment of the MRTP 
Ad. So many times, we have allowed half-
an-hour discussion about the sick industrial 
units. 

DR. DATTA SAMANT: Large sick units 
are 133 in the country and more than two 
lakh ¥workers are suffering. I will not take the 
time of the House by going into that. Here the 
problem is the Government is not prepared 

to nationalise or take over these mills. There 
is a provision to amalgamate sick units with 
the healthy units of the same employer? You 
are not prepared to implement. Two lakh 
workers are dying. My categorical question 
is that so many workers are dying and Gov-
ernment is having no plans. At least the 
Government should consider. The NRIs are 
allowed to take over the units. The Hinduja 
has taken the Ashok Leyland and Chabaria 
has taken five units. Why can't you allow 
these sick mills to amalgamate with healthy 
units with certain restrictions? Why can't you 

. reconsider your decisions so that such types 
of MRTP relaxation will be done in the 
circumstances and the workers will be con-
sidered and they will get their benefits? 

SHRI J. VENGAL RAO: The answer to 
this is that Government is not going to na-
tionalise any sick unit. 

SHRI E. AVYAPU REDDY: Afterfue 
sick Industries Revival Bill was passed, 
nothing has happened and there has been 
no allocation by any of the State Govern-

, ment or the Central Government for reviving 
the sick industries. Though allocation has 
been made, no incentive has been an-
nounced either by the Central Government 
or by the State Government. The entire 
burden has been shifted to the financial 
institutions which are not coming forward in 
a generous way for reviving the sick indus-
tries. Will the Government consider alloca-
hon of certain funds at least in the ensuing 
year in the Central Budge for announcing 
Incentives, in consultation with the State 
Government for reviving the sick industries? 

MR. SPEAKER: This does not relate to 
thIS question. 

[ Translation] 

Telecast of Programmes on Social Evils 

-409. SHRI RANJIT SINGH 
GAEKWADt: 

SHRI UTTAMBHAI PATEL: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 
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(8) wheIhar there is a plan to 'ok rEi 
daily pog .... nmes on po .. ti .... drug ad-
didion and charader building; 

(b) , so. the deIaiIs ~ 

CcJ fie ....... which such pRJgIam-11185"_'1'. c ..... duraIian .... and "'''sIDI; 
M .. ....., and duIaIion ~ such 

... lEis asI during 1~1_1988 to 
31:1.1_ and .. -=tiof' db public and 
........ t;and 

(eJ f nut. .. r 2 MIS therefu; ? 

(£i~ 

DE UNSTER OF STATE IN nE 
MINISTRY OF INFORMATION AND 
BRWlCASTING (SHRJ S. KRISHNA 
IClJIMR): (a) to (e)- A statement is given 
below. 

STATEIIEJIT 

1 To supplement 1he efforts of Gov-
erllment to COUf'ter the piOOlem cj drug 
abuse and ataJttoIism and for creating an 
a retleSS of the prot:Mem and educating 
people to keep them away from these mal-
ady. Doortfarshan has been regularty teIe-
casmg spaIs and programmes on these 
Sllbjads. Social messages are put out in 
various formats 1M spots. interviews with 
dodors, patients, skits, fait songs, TV tea-
Des on SlICCeSS stories etc. A total of ap-
prox.. 300 programmes have been telecast 
by Doordarshan over its network on drug 
abuse and trafficking and Prohibition for a 
duration of over 3250 minutes during the 
period 1.1.1988 to 31.7.1988. 

2. Panel surveys and viewers re-
sponse through letters indicate that majority 
of the viewers have rated these programmes 
as good and informative. 

SHAI RANJIT SINGH GAEKWAD: Sir, 
I had the pleasure of being in the Consulta-
tive Committee and the Minister of Inform a-

tion and8roadc astitVwasalso ..... Atthat 
time. I had bIOughl1D his notice that taIavi-
sion is a visuallII8dia 1hIougb which social 
avis can be .......... pqJIe can be 
taugI1l befIar ...... visual inragas. As tar 
as IaRaillg goes.. ........ ._ 1haI in-
stead r:I hawing elsa . MIS it WDUId be bet-
teriladual.ulkiilgin .. tanw .. st....so 
thiIt it ........ aft ~ ...... chit 
JCU ...... 'ID .. ~pot ........... GII 
social eWs.. c:w, disn'!s' IlIIS an .... UitsiaAI 
saeendDrdhiMt"sameilapadasafh 
ar:Ir.IaI cases bIOughl an 10 .. sa.n to 
stwo. what lie etIads are. I would lib ID 
tux. hom \tie Gcw •• wlt as ID which are 
the FWogt_fldSeS whidl haM pruwed paputar 
and wtrich ani!" ~ which have 
had ., impact on the masses. 

THE wesTER OF PAAlIAM::N-
TAfN AFFAIRS AND UlNlSTER OF "-
FORMATION AND BROADCASTING 
(SHRI H.KL BHAGAT): I wautd ca.:pJeW; 
agree with 1tIe han.. IleiIIDer that the visual 
effect on the gRU"Id can certailrIy be mora 
effer.:tiw on 1he minds d 1I1e people and 
Ooordarshan shoukt CDlCetltJate more on 
that. We are hawing a fresh kXJk on !he 
turmats of Ooordarshan ptOgrCiiiilliE!S so1hat 
the _ration at the ground can be d1anged 
Han.. Uember's SI~ are quite good. 
So tar as poputarity of the ptogtammes is 
ooncemed. a large number 01 progrcunmes 
are quite popular. For some programmes. 
the response 01 the aaxience has been qufe 
good, and in some cases it has not been thal 
good. Case studies were made in respect of 
two programmes and I am tokt in one 
programme, Andhi Gala. where there was 
79 per cent viewership, majority of the 
people appreciated it according to the re-
search of the Doordarshan. We want to 
strengthen the audience research of Doord· 
arshan and at times make independent stud-
ies also. I can assure the han. Member that 
we are giving concentrated attention to this 
aspect. Doordarshan needs to be improved 
and by making concerted efforts. we do 
propose to improve it further so that its 
programmes can be more useful in the so-
cial, cultural and economic transformation of 
the country. 
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5tH RANJJT SK;H GAEKWAD: In 
ordIIr to .a ctMIIy conboI drug abuse. I 
....... to know whaIta the "1is1ry 01 
.... 1Iii1tion and 8Kair.asting and .. IIr1is-
by at ..... would CDII81Dga1her to IDnnu-
.... good pogI ••• ees. bella P'CJgIaIMII8S 
10 MM ... sudllNis.. 

5tH S. ICRISRM KUIMR: lit the ft. 
... at .. han.. Prime Mil -! IE • a Cabinet 
5Gb Ot •• has t.en tornas on Drug 
Abuse ConMJI and .. MlIistJy (j Worma-
1ian and BRa. ,. 19 is a ...... d 1har 
Caanilla a A seDas t:l inifiatiWIs hawe been 
....., NIC8I1IlJ for chg abuse CXW1IJd and as 
a rat cI hit a V8fJ comprehensMt mufti-
...... ca.ipQiQtt has been IaurJched_ Ths 
irIwaNes DaoRtarshar,. AI Inda Radio. 
DAVP and our fiejd pubIidy untts. We have 
slgftsIir s of the del ·Iad pogralUi'iies being 
t8ec:ast and t.oadcast on mainty three 
aspeds 10 preNflt and reduce drug traffick-
ing. create .1I8SS among the youth and 
0Iher sedians d the society oI1he dangers 
d drug abuse as also cet1ain rehabilitative 
aspedS induing heath and WeIare. I 
would like to tel the hen Member that be-
cause d this initiative. !he total projedIon in 
the media against drug abuse has gone up 
by more than 3C to 40 per cent in the last 
three months and more a farge number at 
progl'ammes have been speciaJty broadcast 
and telecast 

[ T ratJSIatVn) 

SHRI MADAN PANDEY: Mr. Speaker 
Sir, is the hon. Minister aware that in spite of 
multi-media campaign against drug abuse, 
consumption of drugs in the country is In-
creasing day by day. It so, is the Government 
going to conduct a survey to find out the 
reasons for increase of drug abuse? How 
best can we use the various media to project 
the ill-effects of drugs and what Changes are 
needed in the schemes currently in force to 
prevent drug abuse? 

[English) 

SHRI S. KRISHNA KUMAR: At the ini-
tiative of the Cabinet Sub Committee, the 

nodaIl6nistry 01 Welfare, in addIiDn to 1ha 
surveys and studies they have *aady c0n-
cluded, has errmarked on very cornpraherr-
sMt new scietllif.c studies and surveys the 
results 01 whictJ are awaied. 

SHRI H..K.L BHAGAT: I would like 10 
add lor 1he idonnaIion of 1he haIL Uembef 
that so far as this problem is COIIIC8IrI8d. a 
muIi-ponged eftort is being made; one pad 
01 it is .. rating pecpIe so 1haI. they do not 
tal victim 10 it. That pari is betng done bJ the 
various agesOes. ~ COWS8 .. pr_DaliIy bJ the 
aIIislJy d Hormation and 8Itak as ling> 
The ~ is taking C8fIain meCllOds tor de-
_kim and 1he third is rehabi''' I. at 
victims.. As my co, e ague has said. 1he 
Health I.trUst.ry is concerned with it and they 
are looking to that aspect 

SHRI SURESH KURUP: Sir. while the 
Ooorda'shan deserves credit fer lei E castiJlQ 
a progr anwne like 'Tamas' in spite 01 the 
otJiectiot tS raised by the obscuranIist forces 
alf over the country. it is at the same Une 
most unfortunate that the very same Doord-
arshan is telecasting a serial ike 'Honi 
Anhont-. which ena>urages superstitions_ 
So. this reveals the lack of perspedive on 
the part of the Doordarshan in selecting the 
seriaJs. What the country needs now is the 
programme which gives thrust on nationaJ 
unity and Integrity. So, I would like to know 
from the Han. Minister whether there is any 
concrete programme on the part of the 
Doordarshan authorities to telecast serials 
which give thrust on national unity and will 
the Minister see to It that programme like 
'Hom AnhoOl' are no more telecasted. 

SHAI H.K.L BHAGAT: I would like to 
tell the young Han. Member that 'Honi An-
honi' is already finished. It is not being tele-
casted now. 

MR. SPEAKER: He wants an assur-
ance for the future. 

SHRI H.K.L BHAGAT: The opinion was 
expressed in the House overwhelmingly and 
the serial is now over. Some people went to 
the court and the court finally vacated the 
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stay order but thet is no more there. 

Secondly, we do not believe at all in 
encouraging surperstitious beliefs. Large 
number of programmes which encourage 
unity and integrity of the country are being 
mounted and the perspective which the Hon. 
Member has suggested is the perspective 
before us. We believe that the social mes-
sage and entertainment are not contradic-
tory to each other. We should have program-
mes which carry social message and at the 
same time provide entertainment to the 
people. By this way the message will reach 
to the people and they will make more use of 
the television. With regard to the serials and 
other things, what the hon. Member has 
pointE!d out is our perspective. 

LPG Facility In car Nicobar 

-410. SHRI MANORANJAN BHAKTA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government have received 
any representation to provide LPG at Car 
Nicobar the tribal district of Andaman and 
Nicobar Islands; and 

(b) if so, the action taken or proposed to 
be taken by Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (sHRI BRAHMA DUTT): (a) Yes, 
Sir; 

(b) No decision has been taken to pro-
vide LPG facility at Car Nicobar. 

SHAI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, I would like to know whether it 
is a fact that Government has decided to 
provide LPG connection to all the district 
headquarters in the country. " so, then why 
and how the tribal district of Nicobar has 
been left out? This is my first supplementary. 

SHRt BRAHMA DUTT: Sir, I have not 
ruled out the possibility. The Lt. Governor of 
Andaman & Nicobar met me. He wanted 

LPG connections for Port Blair. The main 
difficulty was that the cost of transportation 
was very heavy. about 80 to 90 Rupees from 
Kalyani Refinery, Calcutta. So, in the inter-
est of the island, in order to preserve the 
ecological balance. we decided to absorb 
that. It will cost us about As. 25 lakhs. Then 
they send a letter thanking us for this and 
asked that we should extend this facility to 
Car Nicobar. The Car Nicobar has got a 
difficulty. The ships cannot go there. jetties 
are not very suitable and the quantity that will 
be required will be 500 cylinders. But we 
have given the distributorship to the Island 
Authorities, some co-operative organisa-
Han. H they can take up the distribution I have 
no problem in providing the facility. Let them 
take the responsibility and I will provide them 
the necessary facility. 

. SHRI MANORANJAN BHAKTA: The 
Hon. Minister has just now accepted that the 
Lt. Governor had written to him only for the 
Port Blair. He 'has admitted in the written 
repty that the representation has been re-
ceived and it was not considered. So, now 
the question is that there was a demand from 
the tribal people of Car Nicobar. So far as the 
question of transportation and other things is 
concerned, there is a Nicobar Cooperative 
Society, Central Society which has got its 
own two vessels. They want to take up this 
job. So', this can be given to the Cooperative 
Society in Nicobar. They will be able to get it 
from Madras. The agency mentioned by the 
hon. Minister is operating from Port Blair and 
they do not have any ship or any infrastruc-
ture necessary for this job. That is why. my 
second supplementary is whether the hon. 
Minister woukJ kindly consider my proposal 
to give this agency to the central cooperative 
society in Car Nicobar. This is a tribal coop-
erative society and they have their own 
ships. 

sHRI BRAHMA DUTT: I am sorry. I 
coukJ not make myseH understood. I did not 
say that the Administration did not want it. , 
only stated that they come from Port Blair. 
The government agency or the cooperative 
agency mentioned by the han. member can 
lift the cylinders from Port Bla;r. 
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SHRI MANORANJAN BHAKTA: Port 
Blair is in one direction and Car Nicobar is in 
another direction. 

SHRI BRAHMA DUTT: We will discuss 
it. Whatever facilities are given to Port Blair, 
equivalent facilities will be given to Car Nico-
bar too ....... (/n{9rruptions) 

MR. SPEAKER: You may meet the 
Minister and sort it out. 

National Research and Development 
Centre for Tyr. Industry 

*411. PROF. P.J. KURIEN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether a National Research and 
Development Centre is being set up for the 
tyre industry; and 

(b) if so, the decision of Government In 
the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Automotive Tyre Manufacturers Asso-
ciation (ATMA) have submitted a proposal to 
the Government for the setting up of a Na-
tional Research and Development Centre 
for tyres. No final view has been taken on the 
proposal. 

PROF. P.J. KURIEN: I hope you agree 
with me - and I am sure everybody will 
agree with me - that the cost of produdion 
of tyres in our country is far higher than the 
cost of production in other countries. There 
may be various reasons forthis. But the most 
important among them is is the lack of proper 
R&D facilities. What steps have the Govern-
ment initiated in this direction? In your reply, 
you have stated that the A TMA have subm It-
ted a proposal for setting up a R&D Centre 
on which no final view has yet been taken. 
What is the initial view taken by you? Is it in 
favour of setting up a R&D Centre? " so. 
whe,. are you going to locate it? As you 
know. Kerala is the largest natural rubber 

producing State in the country. Therefore, 
will you consider setting it up.in Kerala? 

SHRIM. ARUNACHALAM: Asfwu 
the question of international and local prices 
of tyres js concerned, I answered an unstar-
red question some time back in the begin-
nir'J of this month stating that the prices of 
tyres would depend on the source of origin 
and it would not be possible to indicate the 
average differences between international 
and local prices with regard to common 
varieties of tyres. We are allowing various' 
manufadurers to hilve foreign collaboration 
for improvement in technology. 

As far as the location of the Resewch 
Centre IS concerned, the ATMA had identi-
fted a place at Mysore. They have ap-
proacheo the State Government for land at a 
subsidIsed rate. If the hon. member is very 
much interested, we will ask the AlMA to 
contact him. He can approach his State 
Government also. 

PROF. P.J. KURIEN: Yes, I will do so. 
As part of my first supplementary, I would 
submit that you should dired the AlMA to 
consider Kerala also which is producing 95 
per cent of the total quantity of natural rubber 
produced In the country. Therefore, the 
Research Centre should be located in Ker-
ala. As you know, the Government of Kerala 
is not dOing anythIng fo" the State. At least 
you do something for our State. 

Now, I come to my second supplemen-
tary. You have already admitted that the 
price of tyres In the country is very high 
compared to other countries. There is no 
correlatIon between the price of lyre and the 
pricJe of the raw material. H you consider the 
pnce of natural rubber which is the most 
important irlgre(hent in the manufacture of 
tyres. over the last five years. the increase in 
the price of naturar rubber is only ten to 
fifteen per cent, whereas the increase in the 
price of tyre is more than lOOper cent How 
can you explain such discrepancy? So I 
would like to know whether you have some 
steps to correlate between the price of the 
raw materials and the pnce of the tyres, 



15 QaI AnsweIS AUGUST 30. 1988 Oral Answets 18 

..... I; ... priced .. rlllUrllrubber .... 
thataI the tyre. 

SHRI II. .ARUNACHALAM: As ... as 
... pricas aldie .... COliC_ned. the 
Qwanmant lliMt1lllran w.ious steps. in-
ddng 1he impoIt"" under OGL Be-
.... flour ....... pricasof tyres have CDIII8'" .., As.. 300 18C8I1IIy. 

MR..SPEAlCER:WhaIhe is inlerestedis 
in ....... .._,. prices tar the gao.GIS. 

SIR II. ARUNACtW.AM: That is ID 
... ca"'L 11IIIc:omas under the "1isIry 
alQ: .... 

PROF. P..L KUREN: He should answer 
.. second f8I. I am iI_e sle d in ensuring 
.... price tor ... rubber growers not the .,..1IaIIJIactuIas. 

lIE UNSTER OF NlUSTRY (SHRI 
.L VENGAl.. RAO): ThaI subied comes 
........ ....,of Commerce. I is not our 
Slq&c:t. 

1ft SPEAKER: Next question. Q.No. 
412. Shri V.N.. Gadgi. Not her .. a.No. 413. 
ShriThota. 

TV ReIlly Station in East Godavari 
District, Andhra Pradesh 

*413. SHRI GOPAl KRISHNA THOTA: 
Wi. the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whetherthere is any proposal to start 
a T.V. relay station at agency area in East 
Godavari District in Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR): (a) and (b). A Statement is given 
below. 

STATEMENT 

Two tow power TV transmitters, one 

..:h at Kakineda and Rajahmundry. ana, at 
present. tunctioning in the East Godavari 
district of Andhra Pradesh. These, togeIher 
with the neighbouring high power transml-
tars at V-1JaY8Wada and VIS8khapatnam • 
provide 1V service 10 about 4J"l% area and 
56% population of the disIrict. 1iowel8l', in 
view of acute COIIStraint of I'8SOUI'C8S. ... 
is no scheme under the Sevadh Plan of 
Doordarshan 10 sal up any addIionaI trans-
miter in the district tar brir9ng about further 
irnprovement in the service. 

SHRI GOPAL KRISHNA THOTA: Sir, 
T.V. T I'atlSIMters at Kakinada and Ra-
jahmundry do not provide any programmes 
for the Girijans. They are of no use 10 the 
trblIs. ThereIore. wiI the Minister be 
pleased to instal a T.V. Transmitter in East 
Godavari District tor the benefit of the Gi'-
ijans in the Eigtdh Plan? 

THE MINISTER OF PARlIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
INFORUATJON AND BROADCASTING 
(SHRI H.K.L OHAGAT): I would Ike to in-
form the hon. Member that what he is point-
ingout is quite relevant We are quite sympa-
thetic to the idea of giving more coverage to 
this district. Apart 'rom this thing in the Sev· 
enth Plan, we. are thinking of - subject to 
availability of finances and equipment -
having some more T.V. Transmitters in vari-
ous parts of the country induding one in the 
district known as Amalapuram. We are 
examining this. But it all depends subject to 
availability of transmitters and finances. We 
want to have another crash programme of 
putting some more transmitters and what the 
hon. Member is suggesting that we are 
keeping in view. 

SHRI GOPAL KRISHNA THOTA: Will 
the hon. Minister be pleased to assure that 
for the benefit of Girijans, the Low Power 
Transmitter at Kakinada may be converted 
into a HIgh Power Transmitter? 

SHRI H.K.L. BHAGAT: I cannot give 
that assurance to the hon. Member because 
I do not want a wrong assurance .It is not that 
I am not sympathetic to the idea. In our whole 
scheme of things - future expansion and 
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expansion during the Seventh Plan - we 
are keeping the Tribals and the Girijans in 
view. 

Now High Power Transmitters are not 
easily available. They fake a very long time. 
For me to give any assurance at this stage 
would not be possible. But the point that the 
Girijans should be covered as much as 
possible is under our consideration. 

SHRI S. JAIPAL REDDY: I would like to 
know from the hone Minister whother it is a 
fact that the Governme'lt have taken a policy 
decision to confine the setting up of Lower 
Power Transmitters during the Seventh Plan 
period only in district headquarters. If that IS 
so - the remaining period for the completion 
of the Seventh Plan is only one year and six 
months - I would like to know as to why in 
the case of Amethl constituency alone, a 
departure has been made? I would like to 
know whether Mr. RajJV Gandhi represents 
Amethi alone or the whole country and 'f that 
is a new departure. Will that departure be 
made apphcable to all other districts In the 
country? 

SHRI H. K.L BHAGA T. I am very ~orry 
with respect to the hone Member. , Wish to 
say that he has taken a view which .s not 
correct. HIS Information is also not corred h 
is again not correct to say that every trans-
mitter is In tt\e distnct headquarter. We have 
kept certain criteria when we started thiS TV 
expansion pian. h was meant for a town With 
a populatIOn of one takh and above. That 
was the criteria. 

SHRI S. JAIPAL REDDY: That IS the 
Sixth Pian. Don't confuse Sixth Plan with the 
Seventh Pian. 

SHRI H.K.L. BHAGAT: Even in the 
Seventh Plan period. we have a number of 
schemes at different places in the country -
at different States. Some of them are not 

headquarters. There is a question today. h is 
listed later where all that information IS pro-
vided. Drawing an inference. the hone 
Member has tried to say something. I would 
only tell him. with utmost respect. that his 

inference is not correct -with due rega'd to 
him. 

SHRI S. JAIPAL REDDY: He has not 
given the answer to my question, viz. 
whether such a policy decision has been 
taken, and whether a departure has been 
made in the case of Amethi. 

SHRI H.K.L. BHAGAT: I have already 
said that the policy decision is to put a 
transmitter at a suitable place - not neces-
sarily in the district headquarters. (Interrup-
tions) The Idea is to cover the area better. 

SHRI H.A. DORA: S.f, I am unable to 
catch your eye. 

MR. SPEAKER: h depends. Wait till 
tomorrow then. 

[ T ranslationl 

What is your objection about Amethi? 

[English] 

SHRI H.A. DORA: The Srikakulam and 
Vlzlanagaram dlstncts are very backward 
districts. They are deprJVeO of TV fac":tles. 

[ Translation] 

MR. SPEAKER: You gIVe a notice for a 
separate question. 

[English) 

To all these questions whICh may arise, 
he may not have the replies with htm. You 
can get it from him. Now sit down. 

( Translation] 

Today Shri Abub Khan is not being 
given a chance to speak. He is waiting for his 
tum. Today the problems of Jhunjhunu and 
Sikar had tn be discussed. That could not be 
done because this matter was raised (Inter-
ruptions) 

MR. SPEAKER: Today. disttids are 
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[EnglishJ 

Opening of Rural Post Offices 

*415. SHRI LAKSHMAN MALLICK: Will 
the Minister of COMMUNICATIONS be 
pleased to state' 

(a> the district-wise number of the rural 
post offices proposed to be opened during 
the financial year 1988-89; 

(b) whether the villages of Jagatsingh-
pur district of Orissa have been identified for 
this purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAt 
GIRIDHAR GOMANGO): (a) A Statement 
will be laid on the Table of the House. 

(b) Three villages in Jagatsinghpur sub-
division of Cuttack district have been identi-
fied for the purpose. 

(c) These are -

(1) Naharana; 

(2) Deriki; and 

(3) Sagadailo. 

SHRI LAKSHMAN MALLICK: May I 
know from the hone Minister whether Gov-
emment has a proposal to open one post 
office in (Nery village - and in my constitu-
ency, viz. Jagatsinghpur also; and if so, by 
which year ~h the proposal is expected to 
be implemented? What are the prescribed 
norms and guidelines for opening new post 
offices. in rural as well as urban areas? 

[ Translation) 

THE MINISTER OF COMMUNICA-
TDNS .(SHRI BIR BAHAOUR SINGH): Sir, 

in our country 72,000 villages do not have a 
post office facility. It has been decided to 
open one post office in each of these 72,000 . 
villages. The 'Gram Sabha' of each of these 
villages would be given Govemment assi$-
tance to run their respective post offices. 
Such a system will enable postal services to 
reach all parts of the country. The criterion 
for opening .a branch of a post office is that 
the distance between two post offices 
should be three kilometres and the cost of 
setting up a branch should be one-third of 
the cost of setting up a post office. Post 
offices are being opened on these lines 
since the formulation of this policy. The 
Govemment proposes to open 6000 post 
offices dl!ring the Seventh Pian. Out of these 
3000 are being opened this year. (Interrup-
tions) 

[English1 

SHRt ANIL BASU: Sir, they are chang-
ing the policy. (Interruptions) 

MR. SPEAKER: You can ask him; no 
problem. 

( Intenvptions) 

SHRILAKSHMAN MALLICK: My sec-
ond supplementary would be this: the Minis-
ter has said in his reply that only three post 
offices are identified for opening post offices 
in my constituency, viz. Jagatsinghpur. I 
represent Jagatsinghpur, and it is a very 
thickly populated area. Educationally and 
politically also, it is very Advanced. Even 
today, there is nO post office in a gram 
panchayal May , know from the hon. MiniS-
ter whether post offices will be opened in 
every gram panchayat; and also, in view of 
the thickly-populated nature of my constitu-
ency t whether the Minister will consent to 
open a new post office in each panchayat as 
well as village. to cater to the needs of the 
people there? 

MR. SPEAKER: He has already replied 
to that, and explained things. What more do 
you waf1.? 
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[ Translation) 

SHRJ SIR BAHADUR SINGH: Sir, I am 
not taking m every 'Gram Sabha'. I have 
said thatthere.e certain norms for opening 
of post office. and these have been provided 
in the Plan. Out of the 6000 post offices that 
are proposed to be opened during the Sev-
enth Plan 3000 are to be opened this year 
alone. Every state will get it. share of post 
offices according to the approved.plan. Your 
State too will get its due share. 

SHRI SHANKAR LAL: Mr. Speaker, Sir, 
the hone Minister has said that a new post 
office could be set up if there is no postal 
facility within a radius of three kilometres. 
But in my constituency the Gram Panchayat 
headquarters are situated at a distance of 
less than three kilometres. Therefore, the 
Government's policy should be to open a 
post office at every Gram Pancnayat head-
quarters. May I know from the hone Minister 
if the Government win adopt such a policy? 
On the one hand the Government talks 
highly of Panchayati Raj and on the other 
they cannot even provide one post office at 
the headquarters of the Panchayat. 

SHRt BIR BAHADUR SINGH: Sir. a 
number of villages in our country do not have 
a post office. When the Government accom-
plishes the task of proViding every village 
with a post office, the hon. Member'S sug-
gestion can be considered. 

SHRI MURLlDHAR MANE: Mr. 
Speaker, Sir, the hon. Minister has said that 
a post office could be opened if there IS none 
within a radius of three kilometres or the 
population of the area is over 3,000. But 
under the Government's policy a number of 
existing post offices were closed. The City of 
Nask has a large industrial area and big 
colonies of the housing bGard. Even though 
the city has a population of SO,OOO it does 
neither have an effective communication 
system nor adequate numberot post offices. 
When the Government is asked to clarify 
they say that a post office will be opened only 
If an egent is wiloo to work over there. May 
I know why the Govemment belt does not 
open post offk::e. over there? wtYy is this 

tacHlty not being provided in the new c0lo-
nies? 

SHRI SIR BAHADUR SINGH: Sir, we 
have a separate system for opening post 
offaces 1n new colonies and commercial 
areas. The Government opens post offices 
wherever new colonies come up or the 
population of existing coIon_ increase. But 
the Government wants to provide post office 
facilities in remote villages also. That is why 
the norms like absence of postal services 
within a radius of three kilometres, a popula-
lion of over 3,000 and the capacity to bear 
one-third of the cost of a post office have 
been laid down. So far as tribal and hilly 
areas are concerned. We can open a post 
office even within a radius of less than three 
kilometres and with a population of 1,000. 

[English] 

SHRI HANNAN MOlL.AH: Sir, I want to 
ask about the policy. 

MR. SPEAKER: What is the policy? He 
has stated already. 

SHRI HANNAN UOlLAH: The hone 
Minister stated that during the Seventh Plan 
they are going to open 6,000 new Post 
OffIces. But is it a fact that when you open 
new Post Offices in various States, the 
minimum number of Post Offices were 
opened in Andhra Pradesh and West Bengal 
In comparison to any other State? H so, will 
you make up during the rest of the FIVe Year 
Plan? 

[ Translation) 

SHRI BIR BAHAOUR S'NGH: Sir, this 
IS not true. What the hone Member says is not 
correct. This has not been done. Efforts have 
been made to open a post office wherever l 
IS needed in the country. 

(English) 

u.. of foreign Tredellerka 

·416. SHAt ANANOA PA THAI<: WeI the 
Minister of INDUSTRY be pleased to state: 
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(8) the progress regning regulating There are so many others. 
the use of Foreign Trade Marks for sale of 
goods in India; 

(b) whether Government propose to 
make some regulations in this regard; and 

(c) if so, the details thereof and the time 
by which the regulations will be brought into 
effect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
A statement is given below. 

STATEMENT 

(a) to (c). The Government's policy is 
not to encourage the use of foreign brand 
names on products meant for sale in the 
domestic market. While epproving foreIgn 
collaborations, a standard condition is there-
fore raid down that the use of foreign brand 
names will not be allowed on products meant 
for internal sales. Under the Foreign Ex-
change Regulation Act, prior permission of 
the Reserve Bank of India for use of foreign 
trade marks is required if such use involves 
direct or indirect consideration. The pottcy of 
regulating the use of foretgn trade marks for 
sale of goods in the domestic market is 
under review in all its aspects. No decision 
has-been taken in the matter so far. 

SHRt ANANDA PATHAK: According to 
the answer of the hon. Minister, the Govern-
ment policy is not to encourage the use of 
foreign brand names on products being sold 
in the domestic market. 

May I know from the hon. Minister, why, 
in spite of this statement, more and more 
foreign brand names are in use forthe goods 
produced in India and sold in India and they 
are allowed to use foreign brand names like 
Lipton and Brooke Bond for tea produced in 
India? 

Similarly. corn oil pr.oduced in India is 
$Old unde, the foreign trade name 'Mazo'a', 
and 'Vespa' of lohias for Indian products. 

Sir. is it not the outcome of free role 
given to multinationals and excessive for-
eign collaboration which insist on using for-
eign brand name and exploit the Indian 
people and kiD our indigenous industries. 
So, I would like 10 know the decision of the 
Government. 

SHRI M. ARUNACHALAM: Regulating 
the use of foreign trade marks is a complex 
issue. It requires examination from several 
angles. Our Department is studying the is-
sue. It is discussing with other Departments 
also. I hope we will come out with a proposal 
in the near future. 

SHAI ANANDA PATHAK: Sir. I have 
asked about regulating the foreign trade 
mark and what the Government is going to 
do. It is stated that the question of policy of 
regulating the use of foreign trade marks for 
sale of goods in domestic market is under 
review. I would like to know when the proc-
ess of review will be completed and when the 
deCision would be taken. 

SHAI M. ARUNACHALAM: Sir. that is 
what I have said. We are discussing with 
other Departments. As soon as they have 
submitted their comments, we will come out 
with a proposal. 

SHRIINDRAJIT GUPTA: Sir, the reply 
given by the Minister, to say the least, is 
confUSIng. I".. the written statement which 
has been laid on the table - I quote 

"While approving foreign collabora-
tions, a standard condition is laid down that 
the use of foreign brand names will not be 
allowed on products meant for internal 
sales" .... (Interruptions) 

SHRI VAKKOM PURUSHOTHAMAN: 
Sir, is it permitted to quote as per the rules? 
..... ( Interruptions) 

PROF. MADHU DANDAVATE: It is the 
statement given in reply to the question .... 
( Interruptions) 
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SHAI IN o RAJ IT GUPTA: This is the 
reply given to the question. How can I ask a 
supplementary question without referrlng to 
it? ..... (/nt9rruptions) 

I, 

SHRI SAIFUDDIN CHOWDHARY: 
Perhaps that is the (ule in the Kerala House 
..... (/nt9rruptions) 

PROF. MADHU DANDAVA TE: Without 
the rules what Will you do from the Chair Sir? 
... (Int9"Uptions) 

SHRI INDRAJIT GUPTA: So. I would 
like to know whether the standard conditIOn 
which he says is laid down, is being enforced 
at all. Everyoody knows that the domestiC 
market IS flooded with goods carrying for-
eign brand r.ames. You know it. They are not 
necessarily goods of very htgh priority. They 
are things like soap. toothpaste, tea, choco-
late, coffee and things like that. All the for-
eign brand names are being used. So, I 
would like to know from him, when he makes 
a statement that the standard condition IS 

laid down, does he mean to say that in ~Ite 
of this condition laid down, this condition IS 
being violated, flouted by all these compa-
"ies which are making these goods in Indra, 
and if so, what is the use of laying down a 
condition like this, which is inoperative due to 
this Government's inability to enforce it. 

SHRI M. ARUNACHALAM: These 
i1ames are existing even before 1947. We 
have laid down the policy onlv regarding the 
new units with foreign trade names that 
when the new foreign collaborations are 
given, use of toretgn brand names for do-
mestic sale is totally prohibited .. , (Interrup-
tions) 

SHRI INDRAJIT GUPTA: How is it the 
foreign trade name is totally prohibited? 
What does it mean? - (/nt9rruptions) 

SHRI S. JAIPAl REDDY: We are here 
only to put questions . .... (/nt9"uptions) 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): Sir, about the trade 
marks, we are not a member of the Paris 

Convention. Because internationally if you 
want to introduce this under the Trade and 
Merchandise Marks Ad 1958. as it stands, 
the registration of trade mark is not manda-
tory in our country. Now, we are considering 
to bring a Bill regulate the use of foreign trade 
marks. 

Industrial Licensing Policy 

*417. SHRIMATI BASAVARAJES-
\A/ARI: Will the Minister of INDUSTRY be 
pleased to state: 

(0) whether Union Government have a 
proposal to amend the existing industrial 
licensing policy with a view to incorporate 
export stIpulation for all capital intensive 
Industries; 

(b) if so, to what extent, the strategy will 
give boost to exports in the face of balance 
of payments; and 

(c) to what extent these changes will be 
helpful? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHAlAM): (a) No. 
Sir. 

(b) and (c). Do not arise. 

SHRIMATI BASAVARAJESWARI: Sir. 
the reply given to my question is negative. 
However. I would like to ask the han. Minister 
Yfhether In a bid to acceltfrate the industrial 
growth. tl"'e Planning Commission has sug-
gested to each and every State to liberalise 
the industrial policy. and also whether the 
Planning Commission has suggested that 
while preparing the plan. the entrepreneurs 
should be taken into confidence and with 
their cooperation the future plans should be 
prepared. Various suggestions have been 
given by the Centre to each State to prepare 
their Individual plans. I would like to know 
what are those suggestions which have 
been given to the States for preparing vari-
ous plans for the Eightt. Plan. 
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THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): Sir, the following aspects 
were emphasised in the recommendations 
of the Committee, namely: 

(i) Making production for exports 
more attractive and profitable 
vis-a-vis sales in the domestic 
market. 

(ii) Providing the mechanisms for a 
coordinated focal point for quick 
and effective solution of prob-
lems of production and exports, 

(iii) Enhancing the production ca-
pacities and the competitive-
ness of domestic manufacturers 
to provide effective and substan-
tial export thrust. 

(iv) Developing a few thrust indus-
tries for providing a selective 
approach, 

A few industries whICh ha"e export 
potential were identified as thrust industries 
for special export efforts, A list of such iden-
tified export thrust industries has been pre-
pared. If it is a 100 per cent export-oriented 
industry, we are giving five years tax holiday 
also, 

SHRIMATf BASAVARAJESWARI: Sir, 
my second supplementary is whether it is a 
fact that the industrial policy in the backward 
regions is not very much satisfactory, both at 
the State level as well as at the Central level. 
There is a lot of regional imbalance and also 
imbalance in various aspects. If so, at the 
time of preparing the Eighth Plan, will the 
hon. Minister like to see that the Inter-region 
balance is very much satisfied and also see 
that at the time of preparing the Eighth Plan, 
a Central Government undertaking or a 
State Government undertaking will be set up 
so as to see that unemployment is very much 
reduced? Also I would like the han. Minister 
to state when will the Oraft Eighth Plan be 
ready. 

SHRt M. ARUNACHALAM: Sir, one of 

the main features of the industrial licensing 
policy of the Govemment has been the bal-
anced regional industrial growth. We have 
taken so many steps. Among them, we have 
recently announced the growth centres in 
v~rious districts. We will be establishing 100 
growth ctl(ltres in the beginning. Those will 
be established within five years from now. By 
the end of the Eighth Plan, we will be having 
a growth centre in each district. With that I 
think we will be erasing this regional imbal-
ance. 

PROF, MADHU DANDAVATE: Sir, 
though the han. Minister ..... (lnt6ffuptions} 

SHR!MATI BASAVARAJESWARI: 
When is the Draft Plan going to be ready, that 
also I have asked, Sir. 

MR. SPEAKER: That is all, Madam. 

PROF, MADHU DANDAVATE: Sir, . 
though the hon. Minister in his written reply 
has said 'No, Sir' and 'Do not arise', I would 
like to know from the Minister, is it not a fact 
that already, as compared to the labour-
intensive industries. the capital-intensive 
industries are a big dram on the investible 
resources, and as a result of that is it not the 
major responsibility of the capital-intensive 
industries to see that they assist in overcom-
ing of crisis of foreign exchange and also 
relieve the balance of payment position, In 
view of the requirements of our national 
economy, will he not make it compulsory that 
at least in the capital-intensive industries, a 
definite portion of the produce will have to be 
such that they will have to export it? 

We will have to ensure that there is a 
better earning as far as the exports are 
concerned so that our foreign exchange 
position is improved and the balance of 
payment position is also improved. Will the 
hon. Minister take concrete steps in this 
directIOn and move in the direction of chang-
ing the licensing policy? 

SHRI J. VENGAL RAO: Sir, Prof, 
Madhu Oandavate's suggestions is a good 
suggestion. We are considering that big 
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business houses must axport and they must 
aam foraign axchanga. Now for the big units 
also, we ara~ considering to put this condition 
in tha licence. 

PROF. MADHU DANDAVATE: You 
could have said: No, Sir; does not arisa. 

SHRI J. VENGAL RAO: Not to your 
quastion, but to tha main question we are 
saying this. 

[ rrans/ationl 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speaker Sir, may I know from the hone Min-
ister whether his Ministry has received a 
suggestion that import licenses be given to 
industrial units instead of exporters? The 
import licenses given to exporters are sold 
away. Would it not be better to gIVe import 
licenses to industrial units and big industrial 
houses and cash compensation to export-
ers? May I know the decision taken on this 
suggeslton? 

[English] 

SHRI J. VENGAL RAO: This import and 
export licence is with the Commerce Minis-
try. It IS not with our Ministry. 

SHRI JAI PRAKASH AGARWAL: It is 
the recommendation of the Industnes De-
partment. 

SHRI J.VENGAL RAO: To encourage 
exports, we are gIVing them compensatory 
allowance of 5 per cent. 

Fir. at Haldla Unit of India 011 Corpora-
tion 

*424. SHRI SA TV AGOPAL MISRA:W 
tha Minister of PETROLEUM AND NA ru-
RAL GAS be pleased to state: 

(a) whether there was a fire at the Hakha 
unit of the Indian Oil Corporation during July. 
1988; 

(b) if so, the details of loss suffered; 

(c) whether safety measures wera not 
adequate in that unit; 

(d) tha details of compensation paid for 
tha loss of rife and injured parsons; 'and 

(e) whether tha repair works hava been 
completed? 

THE MINISTER OF STATE OF THE 
• MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) to (a). 
A Statement is given below. 

STATEMENT 

A fire broke Qut at Haldia Unit of Indian 
Oil Corporation on 2.6.1988. An overhead 
reflux vessel, structural members and some 
field instruments, lighting and instrument 
cables etc. were damaged. The estimated 
loss is about Rs. 32 lakhs. Two of the 
Contractor's men died in this accident. 

The safety measures in the Unit were 
adequate including fire protection facilities 
which have been provided at the Refinery 
since its inception. 

An amount of As. 1.05 lakh has been 
deposited by the Contractor with the con-
cerned authorities as compensation. In 
addition, an amount of Rs. 5,000/- has been 
paid to the families of the deceaSed as ex-
gratia payment by IOC. 

The repair works have since been 
completed. 

SHRI SATVAGOPAl MISRA: May I 
know from the hone Member .... i/ntenup-
ti?ns) 

MR. SPEAKER: He is a member first 
and Minister later. 

AN HON. MEMBER: MEMBER of the 
Cabinet. 

SHRI S.JAIPAl REDDY: He becomes 
a number too often Sir. 

MR. SPEAKER: It is otherwise. If you 
are not a member, you cannot be a Minister. 

SHRI S. JAIPAl REDDY: He has ..... 
ferred to tha future reshuffling. 
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SHRI SATYAGOPAl MISRA: May' 
know from the hon.. Minister whether any 
enquiry was made regarding this fire acci-
dent; if so, whether any person was held 
responsible for this and what action has 
been taken against that person? 

SHRf BRAHMA DUTT: On 2nd June, 
1988 at about 4 p.m. fire broke out in Crude 
Distillation Plant of the Refinery. 1 0 contrac-
tor labourers were removing the scaffolding 
from the main distillation column. They were 
asked to move up and remain on top of the 
column. 8 people remained there and they 
were not injured. But these two people got 
panicky. They came down and in the proc-
ess they got killed. One Senior Production 
Engineer was accidentally h~ by fire water 
jet. but he has recovered. We have paid 
compensation under the Ad. An enquiry 
committee was set up by the Indian Oil 
Corporation to investigate this fire incident. 
Now we are carrying on safety audit in all our 
oil installations because of the Haldia inci-
dent and yesterday's incident in Mexico. 

SHRI SA TV AGOPAL MISRA: In his 
statement, the han. Minister has said that 
safety measures in the unit were adequate. 
I strongly differ with him on this point. There 
was no safety measures. About 18 workers 
were working at a height of 41.6 metres. At 
that time, the fire broke out at the bottom. 
There was no safety measure for rescuing 
the people working there. One person 
jumped and died. Another person tried to 
escape by comio9 down through the rope. 
But he slipped and died. And the hon. Minis-
ter has said that the safety measures were 
adequate. May I know from the hon. Minister 
whether he will look into the matter or not? 

WRITTEN ANSWERS TO QUESTIONS 

[Eng/ish) 

FundaanoUedto Maharashtra State Elec-
tricity Board by Rural Electrification 

Corporation 

*408. SHRI YASHWANTRAO 
GAOAKH PATL: Will the Minister of EN-
ERGY be pleased to state: 

(a) the funds allotted by the Rural 
E1edri1icatlon Corpora\\on to the Maharuh-
tra State Etectricity Board for electricity 
connections to the agricultural pump sets 
during 1987-88 and 1988-89; 

(b) whether the Maharashtra State 
Eledricity Board has asked for more funds to 
clear the pending applications for electricity 
connedions; 

(c) if so, the details thereof and the 
action taken in the matter; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNA TH RAI): 
(a) Year-wise allotment of funds under the 
Special Project Agriculture (SPA) Pro-
gramme of Rural Electrification Corporation 
for release of electric connedions to agricul-
tural pumpsets in Maharashtra is as un-
der:-

Year Amount (Rs. in crores) 

1987-88 30.24 

1988-89 19.83 

In addition, during 1988-89 the Plan-
ning Commission has allocated Rs. 13.75 
crores under the normal programme mainly 
for electrification of 450 villages and release 
of 1000 pumpsets. 

(b) to (d). The Maharashtra Govern-
ment have requested for additional funds for 
clearing 2.5 lakhs pending application for 
agricultural pumpsets. The proposal of 
Maharashtra Government for providing 
additional funds over and above the plan 
allocation of 1988-89 is being examined in 
consultation with concerned authorities. 

Audit of Accounts of Companies In 
Joint Sector 

·412. SHRt V.N. GADGIL: Will the 
Minister of INDUSTRY be pleased to state: 
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(a) whether it is a fact that the Andhra 
Valley Paper Mills, Andhra Valley Power 
Supply Company, Escorts Limited, Hindus-
tan Brown Bove,i (Larsen and Toubro), 
Hastings MUls Umit~, Gujarat State Fertilis-
ers, Poysha Industrial Company, Nagarjuna 
Steel, Banswara Syntex and Vikrant Tyres 
having more than 51 per cent equity in them 
held singly or jointly by Government compa-
nies or institutions are "deemed Govern-
ment companies· under section 619 (8) of 
the Companies Act, 1956; 

(b) whether it is also a fact that none of 
these companies have submitted their ac-
counts for auditing to the Comptroller and 
Auditor General of India for the last five years 
as required under the Companies Act, and 

(c) if so, the action taken by Govern-
ment against these companies? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). There is no 
company in the name and style of "Andhra 
Valley Paper Mills". Another company, MIs. 
Hastings Mills Ltd., has been merged with MI 
s. Shree Digvijay Cement Company ltd., as 
per orders of the Court dated 23-2-1984. Out 
of the remaining 8 companies. only two 
companies. namely, MIs. Gujarat State 
Fertilizers Company Ltd. and MIs. Vikrant 
Tyres Ltd., are covered under SectIOn 619-
B of the Companies Act. 1956 and as per 
information available. both these companies 
have submitted their accounts to Comptrol-
ler and Auditor General of India. MIs. Vikrant 
Tyres Ltd. is a Section 619-8 company since 
the year' 985-86. 

(c) Does not arise in view of the above. 

Dankunl Coal Complex, West Bengal 

·414. SHRI V. SREENIVASA 
PRASAD: Will the Minister of .ENERGY be 
pleased to state: 

(a> whether efforts have been made to 
ascertain the reasons for delay and to fix the 
responsibility on all those who delayed the 
completion of the Dankuni Coal Complex 

Project, Hooghly, West Bengal; and 

(b) it so, the details therepf? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) and (b). Dankuni Coal Com-
plex project was sandioned by 1he Govern-
ment of India in 1980. Heavy Engineering 
Corporation. Ranchi, was appointed as the 
turnkey contractor for execution of the proj-
ect. The project was originally scheduled to 
be completed in September, 1984. There 
has been delay in the completion of the 
project and the projeCt ,s now likely to be 
commissioned by 31st DecembH. 1988. 

An Inter-Departmental CofTl'1":t!ee was 
constituted by the Department of C031 com-
prising of representatives of the Department 
of Coal. Department of Public Enterprises. 
Heavy Engineering CorporatIOn and Coal 
India Limited to examine the reasons for 
delay in the implementation of Dankum Coal 
Complex Project and to identify the agencies 
responsible therefor. The Implementation of 
the proJect has got delayed due to various 
reasons, like initial delay in consolidating the 
land at constructIOn site. delays In structural 
and erection work of the retort section, re-
ceipt of design packages, import of equip-
ment etc. The Commntee is finalising its 
report. 

Procerement 01 Power Generation 
Equipment for Farakka Thermal Power 

Station 

·418. SHRIC.JANGAREDDY: Willthe 
Minister of ENERGY be pleased to state: 

(a) whether power generation equip-
ment for the F arakka Thermal Power Station 
has been procured from some foreign sup-
pliers: 

(b) if so, the details thereof; 

(c) the reasons for rejecting the claim of 
the Bharat Heavy Electncals Limited; and 
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(d) whether global tenders along with 
.... financiaI pacIr.agas were inWed and I 
not. the raasons tharaIort 

llIE .... ISTER OF STATE .. THE 
DEPARnENTOFPOWERINTHEMINIS-
TRY OF ENER;Y (SHRI KALPNATH RAI): 
(a) to (cI). The Steam Gall8lalor (SG) and 
ElactrGStai& ~ •• (ESP) PadaIges 
for ... Falaicka Super TIamaI Power Proj-
actSiaga .... bamg~undar bIian 
aadtllam 1M; AnsaIdo CoIIIpOII8fIIi SPA of 
..., at a 1aIaI vaUe 01 As. 21057 aores. 
.... dng port 1JUst chaIges. ocean higH 
tar SG and inland lraIiSpOitabwl and insur-
ance lor ESP. Since .. IIaicm ass . 5 tiJI lICe 
tor 1hase parIrages was _aiabIe only i 
0Idars ... placed on lie bian SlippIieIs.. 
pIOCUI8IIBII was 001 lea 5 IE from MIS 
BtEL 

In raspact 01 .. portion 01 the ~ 
IIIefII tor the project awered by the World 
BaM tilalCitlg. grobaI tenders were inviIed 
and onJers 1or1ulbine 981 .. *»15 and oIher 
map equiipmed parIrages were placed on 
1Ms8I£L 

Agr-.I bel _ BHEl.. ... 15IIO for 
Solar Cells 

• 419. SHRI Y. V. CHANDRA-
SEKHARA UUR1HY: Will the Minister of 
ENERGY be pleased 10 stale: 

(a) whether the solar cells manufac-
twed by the 8harat Heavy Electricals lim-
led have been found of sub-standard quality 
by the Indian Space Research Organisation; 

(b) the qualtily of solar eels ordered t7t 
ISAO to the BHEL.; 

(c) the details of the agreement under 
wwhich this order was placed; 

(d) how much loss the BHEl will suffer 
due to rejection of the order; 

(e) whether any responsibility has since 
been fIXed on the BHEl; and 

(f) the reaction of Government in thiS 

connection? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d). The manllao-
tura 01 solar eels tor space applications 
involves complex devaIopmentai eIfoIts. 
The Indian Spaqa Rasaardl Organisation 
(ISAO) entarad into a devalopmanl and 
supply conIract for 1,17,000 (90.000 space 
quaIfied and 27,000 non-spaca quaIIiad) 
solar eels will BharaI Heavy Eladricals 
LirMed (8HEL) in July, 1981. A spacl"1C 
purdIase Older tor 10,000 space quaIIiad 
and 3_000 non-space quaIIiad soB- eels 
was placed on BHEL in August. 1981. The 
conlrad included spacSICaions" price and 
supply schedules and test and at'altJUllICe 
proced&.ns tor solar eels as prasaiJed by 
ISRO. 8tEl.. obtained 1he basic tact.iOkJgy 
hom the Bhabha AIomic Resaach Canba 
and eslattishad atdiIioilailac iNs at a IDIaI 
cost 01 Rs.. 39.38 Iakhs inc:Iudmg some 
common f:;w Me; 5 whicta mold be used lor 
oIher products also. By ~ 1985 8tEL 
Slipplied abW: 2000 solar eels. Though the 
eels came dose to meeting ataifAaI"e 
quaily_ they cid not ..., meet ISRYs sp&-
ciaI specft:atior. test and aaep .. K» pmce-
ckn for space quaily eels. BHEL did not 
continue ills eftorts further due to techno-
eCDIlDmic reasons. 1be COfCIad was lenni-
nated in August.. 1986. The loss incurred by 
BHEl in this project is estimated at Rs. 45.14 
Iakhs. However. some d the facilities cre-
ated are being used for regular production of 
power devices as wei as solar eels for 
terrestrial appications. 

(e) and (f). The agreement between 
ISAO and BHEl was 'developmentaf and in 
such complex and advanced technology, 
such problems are not uncommon. Govern-
m&nt as a matter of policy t strives to develop 
indigenous sources ;n Indian industry for the 
requirements of the space and other pro-
gramme; as such, efforts for indigenous 
development of space qualrty solar cells are 
continuing. 

Industrial Ventures Floated by Engi-
neerS/Professionals'ln Deihl 

-420. SHRI SOMNATH RATH: WiUthe 
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Minister of INDUSTRY be pleased to state: 

(a) the number of engineers and profes-
sionals who have floated their own industrial 
ventures in Delhi under the 'half a million job' 
programme; 

(b) whether those industries have flour-
ished or are going te be closed; 

(c) how many persons have got jobs in 
these industries; 

(d) whether these entrepreneurs have 
been allotted sheds and given financial 
assistance; and 

(e) if so, the details thereof? 

THE MINISTER OF INDUSTH '{ (SHRI 
J. VENGAl RAO): (a) to (e). According to 
Delhi Administration, SOO industrial sheds 
were allotted to engineers and professionals 
under the 'HaH-a-Million Jobs Programme', 
A recent survey conducted by Delhi State 
Industrial Development Corporation Ltd. 
(DSIDC) revealed that industrial units in 724 
sheds were functioning. ApprOXimately 
8000 persons are estimated to be directly 
employed in these industrial units 

In addition to allotment of sheds, the 
entrepreneurs v'qre provided financial as-
sistance as follo",s:-

(i) Margin money amounting to Rs. 
100 lakhs was provided to 353 
entrepreneurs at a nominal inter-
est to enable them to raise capi-
tal from the financial institutIOns. 

(ii) Financial assistance to the 
extent of Rs.6.45 lakhs was re-
leased by DSIDC to 22 entrepre-
neurs in the form of loan to en-
able them to raise finance' from 
financial institutions. 

(iii) An amount of Rs. 7,92,300 was 
released to 7 industrial co-
operative Societies of Engineer! 
diploma holders by the Depart-

ment of Industries, Delhi Admini-
stration as margin money/eq-
uity/capital. 

[ Translation] 

Expansion of A.I.R. and T.V. In Seventh 
Plan Period 

*422. SHRIMATI MANORAMA 
SINGH: 

SHRI SARFARAZ AHMAD: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the target fixed for the expansion of 
Radio and Doordarshan network during the 
Seventh Plan period, State-wise; 

(b) the extent to which this target has so 
far been achieved; 

(c) the action taken to achieve the 
remaining target; and 

(d) the time by wnich the remaining 
target IS likely to be achieved? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). Be-
Sides modernisatIOn and augmentation of 
eXisting facilities for programme production 
and transmission and a number of ancillary 
schemes, the Seventh Plan envisages es-
tablishment of follOWing main project for 
RadiO and TV expansion:-

ALL INDIA RADIO 

, . Setting up of 105 new Radio 
Stations. 

2. Establishment of two Rela y 
Centres and 

3. Upgradation of the power of a 
number of existing radio trans-
mitters. 
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DOORDARSHAN 

1. Establishment of 32 Programme 
Production Centres 

2. Installation of 281 TV transmit-
ters. 

The State-wise details are given in the 
statemertts placed on the Table of the 
House. [Placed in library 588 L T No. -6566/ 
88] 

(c) and (d). The remaining projects are 
at various stages of implementation and 
most of these are expected to be completed 
bY the end of the 'Seventh Plan period. 

[English} 

Joint Ventures among Public Undertak-
ings and Private Sector Un its 

*423. SHRIMATI VYJAYANTHIMALA 
BALI: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are consider-
ing a proposal for promotion of joint ventures 
among the central and state undertakings 
and the private sector units; and 

(b) if so, which are the industries consid-
ered for embarking on joint ~entures so that 
they become economically viable? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) and (b). Government 
have been giving a measure of priority and 
preference to State Industrial Development 
Corporations (SlOes) in the grant of Indus-
trial licences under the Industries (Develop-
ment & Regulation) Act, 1951. The objective 
has been to enable the SIDCs to associates 
competent private sedor parties in the im-
plementation of the projects in the core and 
export oriented sectors and at the same tjme 
facilitate the rotation of funds by the SIDC, 
where necessary. 

inclusion of Paracetamol In Price 
Controlled List 

* 425. DR. A.K. PATEL: Will the Minister 

of INDUSTRY be pleased to state: 

(a) whether Paracetamol for formula-
tions have been categorised as ttantimalarijll 
drug" in the Drug (Price Control) Order, 1987 
and if so, the reasons therefor; 

(b) whether the Kelkar Committee has 
opined that Paracetamol has no therepeuti· 
cal value as an anti-malarial drug and hence 
it should be in the decontrolled category; 

(c) whether in Indian Pharmacopoeia 
and ~ritish Pharmacopoeia and other au· 
thoritative textbooks, Paracetamol has not 
been specified as an anti-malarial drug; 

(d) whether the All India Medical Asso-
ciation has protested against the categorisa-
tion of Paracetamol as an anti·malarial drug; 
and 

(e) if so, Government's respons~ 

thereto? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Paracetamol was 
Inc!uded in the ~jrst Schedule 10 the DPCO, 
1987 on the basis of the reccmmendation of 
th~ Minjstry of Health and Family WeHare. 

(b) The Kelkar Committee recom· 
mended that Paracetamol should be decon-
trolled. 

(c) It is true that Indian Pharmacopoeia 
and British Pharmacopoeia and similar other 
text books do not specify Paracetamol as an 

" anti-malarial drug. 

(d) and (e). The representation made by 
the Indian Medical Association before the 
Kelkar Committee regarding wrong catego-
risation of drugs is being looked into by the 
Committee. 

Expansion of Indian Telephone Indus-
. tries Palghat 

-426. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of WMMUNICATIONS be 
pleased to state: 
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(a) whether the plan for expansion of the 
Indian Telephone Industries. PaJghat, Ker-
ala has not been cleared by Government; 

(b) if so, the reasons therefor; and 

(c) the time by which it is to be cleared? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): (a) 
Yes, Sir. 

(b) and (c). There has been an Increase 
in the capital cost of the expansion project 
overthe cost estimates approved earher and 
this IS reqUired to be cleared by the Govern-
ment. As soon as cleared, the expansIOn 
project will be implemented. 

Rural Telephone Exchanges in Andhra 
Pradesh 

·427. SHRI MANIK REDDY: 
SHRI C. MADHAV REDDY: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether Government have formu-
lated any plan for the establishment of rural 
telephone exchanges in Andhra Pradesh; 

(b) if so, the names of the districts of 
Ano. ,ra Pradesh in which rural telephone 
exchanges will be set up; 

(c) whether Government propose to set 
up more telephone exchanges in Andhra 
Pradesh in near future and if so, the details 
thereof; and 

(d) the funds allocated for this purpose? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH). (a) 
to (d). All districts subject to eXlstance of 
minImum demand and availability of finan-
CIal and material resources. Project Esti-
mates for 50 exchanges stand sanctioned 
which are planned to be opened during 
1988-89 are given In the Statement below. 

Rs. 75 lakhs have been earmarked for 
thiS purpose. 

STATEMENT 

Names of Distflcts in Andhra Pradesh in whIch Rural Telephone Exchanges are 
Planned to be Opened during 1988-89 

Sr. No. Name of D,strict 

1 2 3 

1. Sangareddy 

2. Nizamabad 

3. Mehboobnagar 

4. Warangal 

5. Karimnagar 

6. Khammam 

7. Ad tt abad 

8. Nalgon ia PrOle .~ I '.hmatas 10r 50 exchanges in 
in toe'. d:stflcts stand sanchoned. These 
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1 2 

9. Chittoor 

10. Kumool 

11. Anantapur 

12. 

13. NeIore 

14. West-Godavari 

15. Prakasam 

16. SrbkuIam 

17. VIZianagaram 

18. VIShakhapatnam 

Coal Wasiaies in Bihar 

4221. SHRIMATI BIBHA GHOSH 
GOSWAMI: Wi. the Minister of ENERGY be 
pleased 10 state: . 

(a) the number ~ coal washeries which 
are by the side of river Damodar in Bihar and 
the total capacity thereof; 

(b) whether a considerable quantum of 
coal turned into "fires" is deposited as 
-slurry- in the river bed; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. ZAFFAR 
SHARIEF): (a) There are 7 Coal Washer:es 
situated near the Damodar river. Their total 
operable capacity is about 13.25 million 
tonnes per annum of raw coal. 

(b) and (c). No, Sir. During the rainy 
season, however, small quantities of coal 
fines that escape recovery at the washery 
end find their way throl'gh nanahas into }he 

3 

are proposed to be opened during 
1988-89. 

river. 

Licences to Nlnna Chemical Works for 
Production of Soda Ash 

4222. SHRI GANGA RAM: 
SHRI K.N. PRADHAN: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Nirma Chemical Works 
which is considered to be in small sector for 
production of synthetic detergents is propos-
Ing to invest over rupees three hundred 
crores in a large number of industries like 
toiletries, soda ash and caustic soda; and 

(b) whether this company has been 
gIven licences for production of soda ash, 
caustic soda and fatty acid? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) and (b). In May, 1988, 
MIs. Nlrma Pvt. i4D., have been granted ;! 
latter of intent for the manufacture of 60,000 
tonnes per annum of Distilled Fatty Acids. 
The company has also proposals to manu-
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factln toilet soap and soda ash for which 
they have separately obtained provisional 
registrations from the Govemment under the 
scheme of deIcensing. According to the 
company. the total investment on these 
projects would be around As. 2201- crores. 
The company has no proposal to manufac-
tan caustic soda.. 

(T I8TS'aIiM) 

lie ..... of T.-m.r an. .. F"'r 
In AImara, u.p_ 

4223.. SI-H HARISH RAWAT: Will the 
... $ F d NlUSTRY be plea 5 B d to stale: 

(a)whaIher~are .... that 
T arid1a18nJnze FadDry in AImora DisIricI d 
UIIar Pladesh is IyWIg dosed sn:e long; 

(b) IIhaIhaI an assunn:e was given 
1haI tAJrts WOI*i be made to re-cpen the ..... ,. 

(c) if so,. the dataiIs oItha efIor1s made 
in this tagaId; 

(d) whether .." fruiIfuI resulls have 
been achie ... 1tvough these efIorts; and 

(e) if not,. whether any further action is 
proposed to be taken in this dWedD1? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAl DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHAlAM): (a) to (e). 
The information is being collected and Will be 
laid on the Table of the Hou5e. 

Compensation to Villagers Affected 
During laying of HBJ Pipeline in Uttar 

Pradesh 

4224. SHRI RANAVIR SINGH: Will the> 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the compensation to the 
farmers of village Katoli, tahsil Fandpur, 
district Bareilly, Uttar Pradesh whose fields 

have been covered during the laying of 
Hazira-Bij4q>ur-Jagdishpur (HBJ) gas pipe-
line between Aonla and IFFCO factory has 
not been paid so far; and 

(b) if so the reasons therefor and the 
steps taken by Govemmentto ensure imme-
diate payment of compensation to the ~ 
cerned farmers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS (SHRI BRAHUA DUTl): (a) and 
(b). Out of 12 distrids in U.P. ~ which 
the H8J Gas ~ passes. payment of 
compensation was complBled in 9 disbids 
excluding the districts of Jhansi,. Bareily and 
8adaun. CaDIIatinn of competasation is 
based on land records. c::opf d sale deed 
prior to Gazelle notificaIion and aop c0m-
pensation is based on the markat rate. The 
payment 01 compensation in ~ disIrict 
~ also be made in accordance will 1he 
procedure laid down tor the pwpos8_ 

(Engish) 

Price of een.nt 

4225. SHRJ SYED MASUDAL H0S-
SAIN: W. the Minister of INDUSTRY be 
pleased to stale the price per quintal d levy 
cement and levy-free cement. year-wise 
from 1980 to 1988? 

TrlE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSffilAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): As re-
gards levy cement, according to the Cement 
Control Order, 1967, Its pnce is fixed on per 
tonne baSIS. AccordIngly, Statement I show-
Ing the prICes of Ie'. v cement per tonne from 
1 1.1980 to 30 9 1988, q~arter-wise. IS 
gIven below. 

As regards non-Ie.vy cemen~ It IS free 
from priCe and dIstributIOn control and Its 
prICe is determined through the operatIOn of 
r1ark~rces from time to time. Further. tbe 
open markeYl>rice of cement is with refer-
ence to a ~f 50 kg. Prior to the introduc-
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tion of scheme of partial de-c:ontrol of ce-
ment in Feb., 1982, the entire production of 
cement was sold as controlled cement and 
there was no non-levy category. Therefore, 
Statement-II showing the prices of non-levy 

cement per bag (including all taxes) as 
prevalent in the last week of each year from 
1982 to 1987 and first week of August, 1988 
in respect of four metropolitan cities is given 
below. 
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SIck industrial Unit. 

4226. SHRI AJIT KUMAR SAHA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of sick industrial units in 
the large scale sector in West Bengal; 

(b) the particulars of each large scale 
unit; 

(c) the particulars of the units under 
Centre's management which have been 
'denotified'; 

(d) the total number of workers affected 
as a result of denotification by Union Gov-
ernment; and 

(e) the main reasons for sickness? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) As per 
the provisional data furnished by Reserve 
Bank of India, the number of sick units, as 
defined in Sick Industrial Companies (Spe-
cial Provisions) Act, 1985, in the organised 
sector, in West Bengal, is 146 as at the end 
of June, 1987. 

(b) In accordance with practices and 
usages customary among Bankers as also 
in conformity with the provisions of the stat-
utes governing nationalised banks, it will not 
be possible to divulge the names of the sick 
units. 

(c) The Central Government have so far 
denotHied the following seven units, under 
the Industries (Development & Regulation) 
Act, 1951; 

1. MIs. Indian Rubber Manufac-
turers Ltd. 

2. MIs. Containers & Closures 
Ltd. 

3. MIs. Carter Pooler & Com-
pany (P) Ltd. 

4. MIs. Motor & Machinery 
Manufadurers Ud. 

5. MIs. Sri Durga Cotton Spin-
ning & Weaving Mills Ltd. 

6. . MIs. Bengal Potteries Ltd. 

7. MIs. Mahini Mills Ltd. 

The case of MIs. Bengal Potteries Ltd., 
is sub-judice. 

(d) The number of workers affected in 
the seven denotified units is about 9,700. 

(e) A number of causes, both internal 
and external often operating in combination, 
having been responsible for industrial sick-
ness. Some of the causes are faulty plan-
ning, management deficiencies, inefficient 
financial control diversion of resources, in-
adequate attention of R&D, obsolescence 
of technology and machinery, poor industrial 
relations, excess labour force, inadequacy 
of demand, shortage of raw materials and 
other inputs and infrastructural constraints. 

Funding of National Industrial Technol-
ogy Data Bank 

4227. SHRI H.B.PATIL: Will the Minis-
ter of INDUSTRY be pleased to state the 
details regarding funding of the National 
Industrial Technology Data Bank and the 
facilities likely to be extended by it? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) The 
Industrial Technology Information Centre 
would be funded through budgetary re-
sources and support from EEC. The facility 
to be extended by this Centre would be to 
collect, analyse and disseminate informa-
tion on technical and commercial aspects of 
Industrial Technologies from abroad and 
within the country. 

Setting up of Medium Type Automatic 
Telephone Exchange. 

4228. SHAI MOHANBHAI PATEL: WiU 
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the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of medium type auto-
matic telephone exchanges set up in differ-
ent States by the end of 1987; 

(b] me number of lines in a medium type 
automatic telephone exchange; 

(c) whether there is a great demand 
from various States to provide automatic 
telephone exchanges in place of manual 
exchanges; 

(d) if sa, the details of requests so far 
received from each State and particularly 
from Gujarat; 

(e) whether Government have any pro-
posal to set up some more such medium 
type automatic exchanges during the Sev-
enth Five Year Plan; and 

\f) the names of the cities where manual 
telephone exchanges will be converted in 
auto exchange during the remaining period 
of the Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). There 
is no classification as medium type ex-
change. However, as on 31.3.87 there are a 
total of 2204 exchanges in the country with 
equipped capacity ranging from 100 to 2000 
lines. 

(c) Yes, Sir. 

(d) and (f). Information is being col-
lected and will be laid on the Table of the 
House. 

(e) Yes, Sir. 

Removal of Production Assistants from 
Service In Deihl Doordarshan 

4229. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of INFORMATION 
AND BROADCASTING be pfeased to state: 

(a) whether It is a fact that 15 produdlon 
Assistants in Delhi Doordarshan were re-
moved from service recently; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) and (b). The 
matter is subjudice. 

[ Translation] 

Purchase of machines by Coal India 
Limited 

4230. SHRI S.D.SINGH: Will the Minis-
ter of ENERGY be pleased to state: 

(a) the total value and the number of 
machines purchased sofarbythe Coal India 
Limited after the acquisition of coal mines 
and the dates on which these machines 
have been purchased; 

(b) the numberof machines out of them, 
which have not been utilised so far· 

(c) tha reasons for not utiliSing these 
machines and their total value; and 

(d) whether Government propose to 
take any action against those officers who 
had recommended the purchase of sucll 
unnecessary machines? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI ~LPNATH RAI) 
: (a) to (d). The information is being collected 
and will be laid on the Table of the House. 

[English] 

Expansion of Telecommunications Net· 
work In Madhya Pradesh 

4231. SHRI PARASRAM BHARDWAJ: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 
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(a) the amount earmarked for the ex-
pansion of telecommunication net-work in 
the oountry during the Seventh Five Year 
Plan period; and 

(b) the amount proposed to be spent in 
the various telQoommunication expansion 
programmes in Madhya Pradesh during the 
Seventh Five Year Plan period and the de-
tails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) The approved 
outlay during 7th Plan is Rs. 4010 Crores 
(1984 prices). 

(b) Telecommunication network is an 
integrated network and extends beyond the 
territorial limits of the States, therefore, out-
lays have not been worked out statewise. 

Excise duty on Cement 

4232. PROF. MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the excise duty on cement 

(i) Pre-1982units:-

(a) Sick units 

(b) Other than sick units 

(ii) Units which commenced 
production sometime 

(iii) 

prior to 1.1.82, but were 
deemed to have commenced 
commercial production 
after 1.1.82 

Expansion of capacities 
after 1.1.82 

(c) The price of non-levy cement has 
touched about Rs. 80/-per bag at a few 
places only . In most other cities in the 
country, the prices are reported to be below 

was substantially reduced in the last budget; 

(b) if so, whether the levy cement quota 
was also reduced recently to help the manu-
facturers; 

(c) if so, whether the market price of 
non-levy cement has now reached about Rs. 
80 per bag; and 

(d) if so, the steps taken to counter 
profiteering by the Cement manufacturers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) Ex-
cise duty on cement, covered under Item No. 
2502.20 of the Excise List, was reduced from 
Rs. 225/- per tonne to Rs. 205/- per tonne 
w.e.f. 1.3.88. However, in view of the levy of 
a special excise duty on all excisable good 
@ 5% of basic excise duty, the net reduction 
in excise duty in the case of certain cement 
units varies from Rs. 9.75 per tonne to Rs. 
12.25 per tonne. 

(b) With effect from 1.3.88 the levy ob-
ligation of various categories of cement units 
has been reduced as under:-

From 30% to 15% of actual production 

From 50% to 30% of actual production 

From 30% to 20% of actual production 

From 30% to 20% of actual production 

Rs. 80.1- bag. As statement showing the 
prices of non-levy cement at various 
centres, in the first week of August, 1988. is 
given below. 
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(d) Non-levy cement is free from price ates according to the demand and supply 
, and distribution control and its price fluctu- position. 

STATEMENT 

Prices of Non-Levy Cement Per Bag During 1st Week of August, 1988 in the Important 
Cities 

(Price per bag including all taxes in rupees) 

SI.No. Name of the City' August. 88 (1st Week) "' 

1 2 3 

NORTH ERN REGION 

1. Delhi 70 to 75 

2. Kamal 71 to 75 

3. Ludhiana 71 to 75 

4. Chandigarh 72 to 74 

5. Jaipur 77 to 73 

6. Lucknow 70 to 73 

7. Srinagar 73 to 85 

8. Shimla 73 

EASTERN REGION 

9. Calcutta 78 to 82 

10. Patna 73 to 75 

11. Bhubaneswar 72 to 74 

12. Guwahati 85 to 92 

WESTERN REGION 

13. Bombay 80 to 82 

14. Bhopal 65 to 67 

15. Goa 76 to 80 

16. Ahmedabad 70 to 73 
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2 

17. Rajkot 

18. Garoda 

19. Surat 

SOUTHERN REGION 

20. Madras 

21. Trivendrum 

22. Bangalore 

23. Hyderabad 

24. Calicut 

Natlonansatlon of Films Distribution 

4234.SHRI GURUDAS KAMAT: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government propose to 
nationalise the distribution of feature films 
produced in the country; and 

(b) ~ so, when and ~ not, the reasons 
therefor? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
H.K.L.BHAGAT) : (a) No, Sir. 

(b) Production and distribution of films is 
an unregulated activity_ Exhibition is regu-
lated only in terms of licensing of the place of 
exhibition. This is in the State list. Govern-
ment control andlor intervention in this activ-
ity is not feasible since production is unregu-
lated. It would not be correct to control andl 
-or regulate production as that would inhibit 
creativity . 

3 

62 to 69 

68.55 t071.50. 

69 to 70 

68 to 72 

78 to 84 

n to 78 

69 to 70 

76 to 82 

Dhaleswari Hydel Project Mizoram 

4235. SHRI SUDARSHAN DAS: Will 
the Mrnisterof ENERGY be pleased to state: 

(a) when the project report of Dhales-
wari Hydroelectric project in the state of 
Mizoram was submitted by the National 
Hydroelectric Power Corporation to the 
Central Electricity Authority; 

(b) whether the Central Electricity Au-
thority has since conducted thetechnoecon-
om ic appraisal and cleared the proposal; 
and 

(c) if not, the reasons for the delay and 
when it will be cleared by the C.E.~. and 
Department of Environment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNA TH RAI) 
: (a) to (c), The project report of Dhaleshwari 
Hydro-electric Project in Mizoram was sub-
mitted by the National Hydro-electric Power 
Corporation to the Central Electricity Author-
ity in October, 1984: In view of the other 
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benefits, apart from power generation, likely 
to accrue from the projed. the project is now 
proposed to be treated as a multi-purpose 
project and the project cost is proposed to be 
apportioned amongst various sectors. The 
cost estimates of the project have been 
updated by the NHPC and submitted to CEA 
in May, 1988. The Central Water Commis-
sion and the Central Electricity Authority 
have undertaken the technoec:onomic ap-
praisal of the project as a mUlti-purpose 
project. The Ministry of Environment and 
Forests are also, simultaneously, process-
ing the project for clearance from the envi-
ronmental and forest angles .• 

Employment on Compassionate 
Ground 

4236. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether any cases of employment of 
the sons/wards of the employees who died 
while in service are pending with the Depart-
ments of Posts and Telecommunications 
and in Punjab and Himachal Pradesh Postal 
and Telecommunications circles during the 
period of Seventh Five Year Plan; 

(b) if so, the details thereof, circle wise 
for Punjab and Himachal Pradesh; 

(c) the reasons for delay in offering 
employment on compassionate ground and 
the likely date by which all such pending 
cases would be cleared and the some/wards 
appointed; and 

(d) whether it would be ensured that all 
such cases are cleared within one year of 

. their receipt, so as to avoid any hardship to 
the family? 

THE MINISTER OF STATE IN THE 
MINISmV OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) to (d). Informa-
tion is being collected and will be laid on the 
Table of the House. 

Superannuated Persons Working In 
Central Public Sector Undertakings In 

Kerala 

4237. SHRI SURESH KURUP: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of superannuated per-
sons working in each of the central public 
sectors undertakings in Kerala; and 

(b) the reasons for their continuance in 
service? 

THE MINISTER.oF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). Information is 
being collected and will be laid on the Table 
of the House. 

Leakage of Gas From LPG Cylinders In 
Delhi 

4238. DR. B.L.SHAILESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

{a; wr.ether ,herfJ have r6ccntly been 
r,ases of £!c.s le,;,kage from LPG cylinders 
res",,:t'-'G :0 c~tcning f rB :., Del;!!, 

(b) if so, the details of the loss suffered, 
the number of deaths and injured per!;ons, 
etc; 

(c) the causes of leakage of cylinders; 
and 

(d) the steps being taken by various Oil 
Companies supplying LPG throughout the 
country to prevent such leakages and edu-
cate the consumers against such hazards? 

THE MiN\STER OF STATE OF THE 
MrNISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHMA DUTI) : (a) and 

. (b). During the period from April 198810 mid 
August 1988, there were 10 cases in Delhi of 
LPG-related fire accidents. These accidents 
resulted in a total damage to property to the 
tune of Rs 2.97lakhs and burn injuries to 27 
persons, out of which 11 died; 
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(c) Investigations revealed that the 
main causes of these accidents were:-

(i) Leakage of LPG: 

(ii) Faulty rubber tubes; 

(iii) Negligence of consumers, et~.; 

(d) The oil industry procures LPG cylin-
ders, PRs and valves only from approved 
manufacturers and conforming to the quality 
specifications of the Bureau of Indian Stan-
dards, The filled cylinders are subjected to 
stringent checks at various points to detect 
leakages, if any. Information on the use of 
LPG cylinders is being disseminated 
through the press, TV, radio, magazines 
consumers seminars, safety cliniCS, etc., to 
the consumers. Regular traming program-
mes for LPG distributors and deliverymen 
are also earned out by the oil companies on 
a continuous basis; 

Joint Ventures with China 

4240. SHRI PIYUS TIRAKY: Wil: the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Indian Industry is keen 
on joint venture with China for transportation 
of liquid products and heavy duty goods upto 
500 tonnes; 

(b) if so, the details of the possible jOint 
ventures; 

(c) by what time the proposals will be 
finalised; 

(d) whether Government have any plan 
to have ministerial level talks with China on 
the question of joint ventures; 

(e) if so, by what time: and 

(f) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI. M. ARUNACHALAM) : (a) to (c). 

It has been reported by the Federation w, 

Indian Chamber of Commerce and Industry 
(FICel) that during the visit of a business 
delegation sponsored by it to China from 
May 23, to June 2, 1988, the Indian business 
delt:.dation expressed a desire to enter into 
joint venture arrangement in the field of 
transportation of heavy duty goods upto 500 
tonnes and liquid products. The Chinese 
side took note of the proposal. 

(d) to (1). There is no proposal with the 
Government at present for holding ministe-
rial level talks with China on the question 
jOint-ventures. 

Modernisation of Coal Mining Projects 
by Coat India ltd., Calcutta 

4241. DR. V. VENKATESH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Coal India Limited, 
Calcutta and Its subsidiaries have taken up 
an ambitiOUS programme of modernisation 
of various coal fields/mining projects; 

(b) if so, the details thereof; 

(c) the projects that have been identified 
and the total amount to be spent thereon; 
and 

(d) the total amount sanctioned for pro-
curement of eqUipment both of domestic and 
foreign origm and time schedule fixed for 
completion of each proJect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNA TH RAI) 
: (a) Coal India Ltd. along with its subsidiary 
companies "has drawn up a programme of 
modernisation which comprises reorganisa-
tion of existing mines to improve the produc-
tion capacity and efficiencies, opening of 
new mines to meet the increasing demand 
for coal and augmentation of infrastrudural 
and support facilities. 

(b) to (d). The total number of sanc-
tioned mining projects is 169. A substantial 
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portion of the sanctioned amount in mining 
projects ;s for the procurement of indigenous 
and imported machinery and equipment, 

Name of company 

ECl 

BCCl 

CCL 

NCL 

WCl 

SECL 

Total 

DUring the Seventh Five Year Plan an 
outlay of As. 6000.58 crores has been envIs-
aged for both mining and non-mining proj-
ects of Coal India ltd. During first three years 
of Seventh Plan the actual expenditure by 
Coal India ltd. has been Rs. 842.73 crores 
(1985-86), Rs. 980.41 crores (1986-87) and 
Rs. 1007.65 crores (1987-88). An outlay of 
Rs. 1314 crores has been fixed for 1988-89. 

Out of a total number of 43 on gOing 
mining projects costing Rs. 20 crores and 
mode, 18 projects are on schedule where as 
25 projects have been delayed because of 
various reasons like land acquisition etc. 

Expansion of Air and Doordarshan 

4242. SHRI MURUDHAR MANE: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased.to state: 

(a) the details of the expansion plan of 
the AIR and Doordarshan for lhe next three 
years, State-wise; 

(b) the present position regarding TV 
uplinking transmitters and microwave link-

companywise. break up of mining projects 
and the sanctioned capital cost are given in 
the table below:-

Sanctioned Mining Projects 

No. Capital cost (Rs. Crores) 

32 1174.50 

44 890.49 

27 410.75 

8 1999.34 

27 472.75 

31 937.68 

169 5885.51 

ing and the number of States benefited by 
these facilities and when other States are 
likely to get these facihties; and 

(c) the details of schemes proposed for 
Ahmedabad and Gujarat in this regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) A statement 
indicating the VII Plan projects of AIR and 
Doordarshan likely to be completed in the 
next 3 years, namely by the end of VII Plan, 
is laid on the Table of the House. [Placed in 
Library See No l f-6567/88] 

(b) Satellite based telecast of Regional 
Service, has already been introduced in 
Andhra Pradesh and Maharashtra The 
similar service. on a limited scale has been 
introduced in Tamil Nadu with effect from 
15.8.88 Karnataka, Orissa and North East-
ern region are expected to get the satellite 
based regional service on operationalisation 
of INSAT-Ie/availability of uplink facilities. 

High power transmitters in West Ben-
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gal, Tamil Nadu, Kerala" and Punjab have 
been linked to the respective programme 
Production Centre through Microwave links. 
TV transmitters at Calicut ;s expected to be 
linked to Doordarshan Kendra, Trivandrum 
through Microwave during 1988-89. 

I, 

(c) All TV transmitters in Gujarat are 
envisaged to be linked to TV Centre, Ahme-
dabad oonsequent upon operationalisation 
of INSAT-II during early 1990s or earlier if 
requisite facility becomes available in IN-
SAT-IC. 

Electrification of Narwana Cooperative 
Group Housing Society In Patparganj 

Delhi 

4243. SHRI RAM PYARE PANIKA: Will 
the ~inister of ENERGY be pleased to refer 
to the reply given on 2 August, 1988 to 
Unstarred Question 1002 re: supply of 
power to Cooperative Group Housing Socie-
ties in Delhi and state: 

(a) whether the instructions given to the 
Delhi Electric Supply Undertaking to com-
plete the electrification of colonies of the 
Group Housing Societies within six months, 
in Mayur Vihar Phase-II, are also applicable 
to other Societies located in the adjacent 
Trans-Yamuna Colonies, particularly the 
Group Housing Societies in the Patparganj 
Housing Complex; 

(b) if so, the reasons why the internal 
electrification work of Narwana Cooperative 
Group Housing Society in PatparganJ has 
not been completed by the Delhi Electll~ 
Supply Undertakings, even after the lapse of 
over six months; and 

(c) the f ne by which the DESU propose 
to complete the remaining work of interr 
electrification of Narwana CooperativE: 
Group Housing Society? 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) Yes, Sir. 

# 

(b) and (c). According to Delhi Electric 
Supply Undertaking, the scheme of electrifi-
cation of Narwana Cooperative Group 
Housing Society was released for execution 
in November, 1987. The Society has yet to 
deposit the remaining 25% of its share 
towards the cost of electrification etc. Som4 
changes in the electrification scheme have 
also been suggested by the society which 
are being examined by DESU. The electrifi-
cation work is expected to be completed by 
DESU by the end of this year subject to 
receipt of remaining 25% of Society's share 
of the cost and implementation of the 
changes suggested by them. 

Procurement of Equipment for lignite 
Mining In Rajasthan 

4244. SHRI H.N.NANJE GOWDA: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the Neyveli Ugnite Corpo-
ration limited is still working with the Mineral 
Exploration Corporation Ltd. as nodal 
agency for exploration of lignite deposits in 
the State of Rajasthan; 

(b) if so, the results achieved so far; 

(c) whether the NLC has made out the 
system to be adopted for the lignite mining 
there and whether equipment are yet to be 
procured; 

(d) whether any foreign aid/aSSIstance 
has been received; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY {SHRI KALPNATH RAI) 
: (a) Yes, Sir. 

(b) Based on the exploratlon.of lignite 
earned out In Harmer and Bikaner districts of 
Rajasthan, a total of about 500 million ton-
nes of in-place geological reserves of lignite 
has been estimated. 

(c) NLC has prepared feasibility report-
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for a lignite mine of 1.7 million tonnes capac-
ity at Barsinghsar in Bikaner DistriCt which is 
under techno-economic appraisal of the 
Government. 

(d) No, sir. 

( e) Does not arise. 

Growth Centres In Goa 

4245. SHRI SHANTARAM NAIK : Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether any growth centre is pro-
posed to be identified in the State of Goa for 
central assistance for infrastructurai devel-
opment; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : ( a) and 
(b). Presumably the Hon'ble Member is re-
ferring to the recent Government announce-
ment regarding setting up of 100 growth 
centres all over the country. The growth 
centres will be identified in consultation with 
the St~te Governments concerned. 

Rural Electrification Scheme under 20 
Point Programme 

4246. SHRJ AMARSINH RATHAWA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) State-wise position at present with 
regard to the implementation of the Rural 

Electrification Scheme under the 20-Point 
Pr-ogramme; 

(b) the target fixed for the Seventh Five 
Year Plan period; 

(c) whether the progress is very slow 
and is much behind the schedule; 

(d) if so, the steps being taken to 
achieve the target during the remaining 
period; and 

(e) the steps taken by government to 
achieve the cent per cent goal in regard to 
implementation of the Rural Electrification 
Scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) Statement I and II indicating statewise 
positIon of village electrification and 
pumpset energisation as on 30.6.1988 are 
gIven below. 

(b) The Planning Commission has fixed 
a target of electrification of 118,101 villages 
and energisation of 234,9678 electric 
pumpsets during the Seventh Five Year 
Plan. 

(c) No Sir. 

(d) Does not arise. 

(e) The Planning Commission is en-
hancing the Plan outlays in respect of Rural 
electrification programme from plan to plan. 
Cent percent electrification in the country is 
expected to be achieved by the end of 8th 
Plan subject to availability of resources and 
other inputs. 

STATEMENT -I 

Progress in electrification of villages as on 30.6.1988 

S.No. StateslU.Ts. 

1 2 

1. Andhra Pradesh 

Total No. of 
villages 

3 

27379 

total achievement 
as on 30.6.1988. 

4 

25787 (*) 
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2 3 4 

2. ArUllachal Pradesh 3257 1073 

3. Assam 21995 (£) 17924 (*) 

.4. Bihar 67546 41049 (*) 

5. Goa 386 377 

6. Gujarat 18114 17886 

7. Haryana 6745 6745 

8. Himachal Pradesh 16807 16n8 (c) (*) 

9. Jammu & Kashmir 6477 6011 (*) 

10. Karnataka 27028 26589 tC) (*) 

11. Kerala 1219 1219 

12. Madhya Pradesh 71352 51947 (*) 

13. Maharashtra 39354 37905 

14. Mantpur 2035 903 (*) 

15 MeghaJaya 4902 1662 (*) 

16. Nagaland 1112 1072 

17. Mizoram 721 252 (6) 

18. Orissa 46553 27962 (*) 

19. Punjab 12342 12342 

20. Rajasthan 34968 23060 

21. Sikkim 440 303 

22: Tamil Nadu 15831 15736 

23. Tripura 856 (4727 as per 2346 (*) 
1971 Census) 

24. Uttar Pradesh 112566 75953 
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2 3 4 

25. West Bengal 38024 23744 (*) 

Total (States) 578009 436625 

Total (U.Ts) 1123 1033 

Total (All India) 579132 437658 

(c)- As on 31.5.1988. (e) As on 31.3.1988 (*) as per 1971 census. 

S1 A1EMENT II 

Progress in the energisation of Electric I.P. SetslTubewells as on 30.6.1988 

S.No. . States/U.Ts. Estimate ultimate Total Achievement 
potential In terms of soon as on 30.6.1988 
Electric I. P. Sets 

2 3 4 

1. Andhra Pradesh 15000000 960079 

2. Arunachal Pradesh 

3. Assam 200000 3225 

4. Bihar 100':::000 227076 

5. Goa (") 3272 

6. Gujarat 500000 385021 

7. Haryaha 250000 327104 

8. Himachal Pradesh 10000 2999 

9. Jammu & Kashmir 15000 1637 

10. Karnataka 600000 596508 

11. Kerala 150000 176593 

12. Madhya Pradesh 1300000 620328 

13. Maharashtra 900000 1251508 

14. Meghalaya 10000 65 

15. Manipur 10000 45 
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2 3 4 

16. Mizoram 

17. Nagaland 10000 10 

18. Orissa 500000 38544 

19. Punjab 500000 515452 

20. Rajasthan 600000 308630 

21. Sikkim 5000 

22. Tamil Nadu 1000000 1207500 

23 Tripura 10000 1191 

24. Uttar Pradesh 2400000 598607 

25. West Bengal 500000 62301 

Total (States) 11970000 7287695 

Total (U.Ts.) 30000 29744 

Total (An-India) 12000000 7317439 

(*) Potential of Goa State included in Total (UTs). 

Doordarshan News Service 

4247. CH. RAM PRAKASH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government propose to 
reorganise and improve the Doordarshan 
New Service; and 

(b) if so, the details in this regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAn : (a) and (b). Yes, 
Sir, Doordarshan have chalked out a 
scheme to expand and improve its TV News 
coverage which includes setting up of a 
Central News Organisation re,sponsible for 
national news bulletins and current affairs 

programme. The scheme also includes the 
provision of modern equipment like Beta-
cam Cameras and editing suits etc. in addi-
tion to transport and other supporting facili-
ties like digita_l library. For re-organisation 
and strengthening the news set up of Doord-
arshan, fifty-seven posts oj TV News Corre-
spondents/Assistant News Correspon-
dents/Assistant News Editors have been 
sanctioned and offers cf appointments have 
been issued to the selected candidates. 

Best Source of 011 

4248. SHRI MULLAPALL Y RAMA-
CHANDRAN: Will the Minister of PETRO-
LEUM AND NATURAL GA3 be pleased to 
state: 

(a) the best source of oil identified by the 
Oil and Natural Gas Commission; and 
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(b) the estimated annual production 
from this source? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a) 
Bombay High field is the best source of oil so 
far discovered by ONGC. 

(b) ( The production of crude oil from this 
field during 1987-88 was' 8.48 million ton-
nes. 

Sickness in Small Scale Industrial Units 

4250. SHRt UTTAM AATHOD: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether there "as been a spurt in the 
sickness of small industrial units in recent 
years; 

(b) if so, whether a comprehensive 
survey at Government's level has been 
conducted to find out the real causes of the 
sickness:. and 

(c) if so, the concrete measures taken or 
proposed to be taken to help the small units 
with a view to make them on going units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI.M. ARUNACHALAM) : (a) Data 
on sick industrial units assisted by banks in 
the country are collected by the Reserve 
Bank of India as per the defi"ition of sickness 
adopted by it. According to the data available 
from the Reserve Bank of India there were 
1.45,nS 5S1 units identified by banks as 
sick at the end of December, 1986 as against 
78,351 atthe end of December, 1983 consti-
tuting 7.8'" and 6.3% of the total borrowing 
5S. units respectively. The amount locked 
up in sick SSI units formed 14.3% and 13.5% 
of the aggregate bank advances to small 
scale units at the end of D.acember, 1986 
and December, 1983 respectively. 

(b) A diagnostic survey regarding sick-
ness in the small scale units was conducted 
by the Office of the Development Commis-
sioner (Small Scale Industries) in 1982-83 
which, inter alia, identified causes of sick-
ness in the small scale sector. 

(c) A number of measures have been 
taken by the Government for detecting sick-
ness at the incipient stage and towards 
rehabilitation of sick units in the sma!! scale 
sector. Detailed guidelines have been is-
sued by the Reserve Bank of India to all 
commercial banks in February, 1987 with 
specific reference to detecting incipiel')t sick-
ness, identification of sick small scale units 
viability norms, as also reliefs and conces-
sions from banksl financial institutions for 
implementation of rehabilitation packages in 
the case of potentially viable sick units. The 
Small Industries Development Fund set up 
by the Industrial Development Bank of India 
in May, 1986 also provides for rehabilitation 
assistance to sick SSI units financed by 
commercial banks, State Financial Corpora-
tions and State Small Industries Develop-
ment Corporations. Financial assistance in 
the form of long term equity type assistance 
upto As. 75,0001- to units with a project cost 
not exceeding Rs. 5 lakhs at a nominal 
service charge of one per cent per annum is 
also available to potentially viable sick SSI 
units from the National Equity Fund set up in 
August, 1987. The Government of India 
have liberalised the Margin Money Scheme 
for revival of sick small scale units and the 
quantum of assistance under the Scheme 
has been raised from R~. 20,0001- to As. 
50,0001- per unit. 

Demand for Gas from Gujarat State 
Electricity Board 

4251. SHRI DIGVIJAY SINH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government have received 
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a demand from the Gujarat State Electricity 
Board for allocation of gas suppfy to meet the 
additional demands for generating electric-
ity In Gujarat; and 

(b) if so, the getails thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RALGAS (SHAI BRAHMA DUTT): (a) Yes 
Sir. 

(b) Proposals for the following gas 
based power plants have been received 
from the Gujarat Electricity Board. 

i) Uttaran combined cycle Power Plant 123 MW 

ii) Gas based power station at Battol, 
Kalol and Ankleshwar 99 MW 

iii) Combined Cycle TPS based on 
Gandhar Gas field in Bharuch District - 600 MW 

Iv) Gas based combined cycle Power 
Project in South Saurashtra 75 MW 

v) Dhuvaran TPS -2.x35 MW 

Bearing in mind the availability of natural gas, gas for GEB's Projects at Dhuvaran and 
Uttaran has been committed this year. 

Cent Per Cent T.V. Coverage 

4252. SHRI JITENDRA PRASADA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the percentage of population bene-
fited under T. V. programmes; and 

(b) the targets achieved so far and fixed 
for cent per cent coverage of the population 
under T.V. programme by providing T.V. 
stations in the States not having the same? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.LBHAGAn : (a) and (b). The 
T.V. service is at present available to about 
72 % population of the country and this will 
increase to about 830/0 with the implementa-
tion of all the schemes included in the VII 
plan. Any further expansion would depend 
upon availability of resources under the fu-
ture plans. 

Utilisation of foreign Assistance 

4253. SHRI SYEO SHAHABUDDIN: 
Will the Minister of ENERGY be pleased to 
refer to the reply given on 9 August. 1988 to 
Starred Question No. 192 regarding foreign 
cooperation in field of energy and state: 

(a) the ex ad purpose for which the 
credit is to be utilised in each case; 

(b) whether the credit can be spent on a 
global basis or only in the donor country; and 

(c) the period during which the credit 
must be utilised in each case? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) to (c). The information is being collected 
and will be laid on the Table of the House. 

Joint Bipartite Cpmmltt .. on Coal 
. Industry 

4254. SHRI SAN AT KUMAR MANDAL: 
Will the Minister of ENERGY be pleased to 
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state: 

(a) whether the core group set up by the 
Joint Bipartite Committee on Coal Industry 
(JBCCI) to be into the details of grades and 
the existing disparities between minimum 
and maximum pay of miners and other non-
executive staff had met recently; and 

(b) if so, the details of the new formula 
chalked out by it? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAt) 
: (a) A Steering Group of Joint Bipartite 
Committee on Coal Industry has been 
formed to examine the modalities of formu-
lation of new grades and scales of pay of 
non-executive employees. 

(b) The Group has not yet completed its 
deliberations. 

Appointments on Permanent Basis in 
Super Thermal Power Project at 

Farakka 

4255. SHRI ZAINAl ABEDIN: Will the 
Minister of ENERGY be pleased to state: 

(a) whether some jobs of permanent 
nature are performed by contract labourers 
engaged by contractors in the Super Ther-
mal Power Project of Farakka; 

(b) If so, the number of such workers! 
pmployees category-wise; 

(c) whether such workers/employees 
are paid much less as wages than that fixed 
under the Minimum Wages Ad alongwith 
the reaction of the National Thermal Power 
Corporation as the principal employer; 

(d) the reasons for which appointments 
on permanent basis are not being made 
though the nature of the works is of a perm a-
nentone; 

(e) whether Government "ropose ttl 
recruit people on permanent basis with prior-

ity to members of the land ousted families 
against these jobs; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAI) 
: (a) to (g). The information is being collected 
and will be laid on the Table of the House. 

Charges by Mahanagar Telephone 
Nigam Ltd. New Delhi 

4256. SHRI MANIKRAO HODlYA 
GAVIT: 

SHR. DHARAM PAL SINGH 
MALIK: 

Will the Minster of COMMUNICATIONS be 
pleased to state: 

(a) whether the Mahanagar Telephone 
Nigam ltd., New Delhi has billed a sum of 
Rs. 75 as Directory' charges in the telephone 
rental and other charges bills sent earlier this 
month to the subSCribers at '60' and 67' 
exchanges; 

(b) whether such charges have been or 
are being levied from a" the subscribers; 

(c) whether any public notice for levying 
such charges was issued in advance; if so, 
when and whether a copy thereof would laid 
on the Table; and 

(d) what is the authority for this billing for 
the first time? 

THE MIN\STER OF STATE 'N THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : ( a ) and (b). Yes 
Sir, The charges have only been levied for 
those subscribers for whom additional en-
tries have been printed in addition to norma' 
free entry. 

(c) Yes Sir. All telephone subscribers 
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were informed in advance through individual 
letters. A copy of the letter is given in the 
statement below. 

(d) The billing for additional entries is 
made as per request received from the 
subscribers for additional entry. 

STATEMENT 

Sub: Keeping you in Touch with the 
New Telephone Directory with yellow 
pages (Business Pages) 

Dear Subscriber, 

Our telephone directory supplement 
1987 was in your hands in the month of April. 
The work on the main telephone directory, 
1988 is now under way. ThiS directory, as 
you are aware, for the first time will be 
containing yellow pages. The work of Print-
ing of this directory alongwith the yellow 
pages has been awarded to MIs United India 
Periodicals, and they are to bring it out by 
December 1987. We presume that subscrib-
ers of group entires as also those needing 
any alternations, additions, deletions etc. 
would have sent the requisite information to 
our Directory Officer by June 30,1987 as 
requested earlier through our press adver-
tisements in the leading dailies 

One entw in the directory containing 
name and single address, as you know, is 
being given free. This system will continue in 
the new directory as well. However, in regard 
to additional entries which were earlier being 
changed at Rs. 40/- for every printed line and 
Rs. 801- for each additional line in bold type, 
the revised tariff will now be MS. 75/- for every 
additional printed line and Rs. 125/- for each 
line in bold type. In case you require any 
cancellation on account of revision in tariff, 
this may please be communicated to the 
Directory Officer latest by 31 st July, 1987. 

The details regarding the free listing 
and advertisement rates for the yellow 
pages will be available to all subscribes from 
United Database India Pvt. Ltd (UDI) a proj-
ect of United India Periodicals. The launch-

ing of the UDI yellow pages will be yet 
another step in the direction of offering better 
services to our valued customers. 

With you in mind, we in MTNL Delhi in 
our constant endeavour to upgrade the 
quality of telecommunication services in the 
capital shall bring more and more new serv-
ices to your doorstep. We hope and trust, 
UDI yellow pages, which is one such new 
service will open an excellent business win-
dow and provide a unique source of informa-
tion on business and services to one and all. 

[ Translation] 

Allotment of Petrol Pumps In Madhya 
Pradesh 

4257. SHRI NANDLAL CHOUDHARY: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state~ 

(a) the names of the persons who have 
been allotted petrol pumps in Civil Une ward 
of Sagar city in Madhya Pradesh and on 
Sagar-Bhopal Road, and out of these how 
mar.y are from Scheduled Castes; and 

(b) the annual income stated by each of 
them before petrol pumps were sanctioned 
and their permanent address and occupa-
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a) 
While the process of selecting dealers for the 
retail outlets (MSIHSD) to be established at 
Civil Lines, Sagar City and on the Sagar-
Bhopal road (at 7 Km. stone) has been 
initiated, no selection has been made; the 
second of these is reserved for SC category; 

(b) Does not arise in view of (a) above. 

[English] 

Licence for Use of Satellite 

4258. SHRI BANWARI LAL BAIRWA: 
Will the Minister of COMMUNICATIONS be 
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pleased to state: 

(a) whether Government have made it 
compulsory to obtain licence for users of 
satellite antenna for receiving signals di-
rectly from INSAT -18; 

(b) if so, the details in this regard; 

(c) the number of such users of satellite 
antenna who have applied for grant of nec-
essary licence; 

(d) how many of these applicants have 
since been issued the licence and how many 
applications are pending disposal and since 
when; and 

(e) the reasons for delay in granting 
licence and when all the applicants are likely 
to be granted the said licence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) and (b). A li-
cense is necessary for operation/posses-
sion or dealing in a television set or video 
casette recorder. set used or capable of 
being used for the reception of TV program-
mes with the use of special antenna and 
associated hardware direct from Indian 
Satellite. 

(c) to (e). Information is being collected 
and will be laid on the Table of the House. 

Licences Issued for 'No Industry 
Districts' In Punjab 

4259. SHRI KAMAL CHAUDHARY: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the numberof licences issued for 'No 
Industry Districts" in Punjab so far by Union 
Govemment; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

TRY (SHRI M. ARUNACHALAM) : (a) None 
of the districts in the State of Punjab has 
been declared as INo Industry District-. 

(b) Does not arise. 

Production and Import of Pesticide. 

4260. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the details of pesticides which have 
been registered for being manufactured in 
the country till date; 

(b) the indigenous production and im-
port during the last year, hem-wise details 
thereof; and 

(c) whether any instructions have been 
issued that pesticides under Open General 
Licence should not be imported until clear-
ance is taken from the Department of Chemi-
cals and Petrochemicals and if so, the rea-
sons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL AAO) : (a) A statement showing 
details of pesticides registered for manufac-
ture is given below. 

(b) The productIOn and import figure for 
the year 1987-88 have not been compiled so 
far. They are available for the period 1986-
87 for production and 1985-86 for imports. 
Figures for last year will be furnished when 
available.' 

(c) No such instructions have been is-
sued. 

STATEMENT 

List of Pesticides Registered for Indige-
nous Production 

1. Acephate 

2. , Alpha Naphthyl Acetic Acid 

3. Aluminium Phosphide 
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4. Atrazina 30. Fenvalerate 

5. Barium Carbonate 31. Glyphosate 

B. B.H.C. 32. lsoproturon 

7. Butachlor 33. Lindane 

8. Calcium Cyamoe 34. Malathion 

9. Captafol 35. Maleic Hydrazide 

10. Captan 36. Mancozeb 

11. Carboryl 37. M.E.M.C. 

12. Carbendazim 38. Methyl Brom ide 

13. Carbofuran 39. Methyl Parathion 

14. Carboxin 40. Methyl Bromide+ Ethylene-
Dibromide 

15. Chlorpyriphos 
., 41. Metaxuron 

16. Copper Cxychloride 
42. Monocrotophos 

17. Cuprous CMde 
43. Nickel Chloride 

18. Cypermethrin 
44. Nicotine Sulphate 

19. Dalapon 
45. Phcrate 

20. Decamethrin 
46. Phosalone 

21. D.D.T. 
47. Phosphamidon 

22. Diazinon 
48. P.M.A. 

23. Dichlorves 
49. Propoxur 

24. o icofo I 
50. Pyrothrum 

25. Dimethpate 
51. Qumalphos 

26. Diuron 
52. Simaz-ine 

27. Edifenphos 
53. Sodium Cya_ide 

28. Endosulfan 
54. Sulphur 

29. Fenthion 
55. Streptocyline 
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56. Trichloro Acetic Acid 

57. Thiram 

58. Warfarin 

59. Zinc Phosphide 

60. Zineb 

61. Ziram 

62. 2.4-D(Sodium Salt & Ethyl-Es· 
ter) 

63. Indiara. 

Telecast of Malayalam Films 

4261. SHRI P.A. ANTONY: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether any Malayalam feature 
films have been scheduled for telecast in the 
national network of Doordarshan during the 
current year, H so, the details thereof; and 

(b) the number of Malayalam films a!-
ready telecast on the national network of 
Doordarshan during the current year? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) Two feature 
films in Malayalam viz. 'Purushartham' and 
'Veena Poovu" have been tentatively sched-
uled for telecast in the national network 
during the remaining part of the current year. 

(b) Five feature films In Malayalam have 
already been telecast in the national network 
during the current year. 

Increase in Monthly Rental of Tele-
phone Connections 

4262. SHRI M.V. CHAN-
DRASEKHARA MURTHY: WI1I1he Minister 
of C9MMUNICATIONS be pleased to state: 

(a) whether the recent Increase In rental 

of telephone connections meant for domes-
tic/personal use as well as for commercial 
purposes has been made at par. if so. the 
reasons therefor; and 

(b) whether Government propose to 
provide some relief to the persons having 
telephone connections for personal use and 
if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GJRJDHAR GOMANGO) : (a) The existing 
policy ot the"department s not to make any 
distinction in rental between different types 
of users. The same policy was followed in 
revising the tariffs from April, 1988. 

(b) No such proposal is under consid-
eration in view of the eXisting policy of the 
Department. 

T. V. Programme Production Centre In 
Orissa 

4263 SHRI HARIHAR SOREN: Will the 
Minister ot INFORMATtON AND BROAD-
CASTING be pleased to state: 

(a) whether there IS a proposal to set up 
a full-fledged T.V. Programme Production 
Centre in Orissa; 

(b) If so, the place where the centre is 
proposed to be set up, the total area of land 
acquired for the purpose and the expendi-
ture involved; and 

(c) the time by which the centre is likely 
to be commissioned? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI. H.K.L.BHAGAT) : (a) and (b). Yes, 
SIr. Setting up of a full-fledged T. V.Studio 
Centre at an estimated capital cost of Rs. 
1572.79 lakhs is under implementation at 
Bhubaneswar 10 Orissa. A land site measur-
mg 5.05 C1cres has been acqUired by Doord-
arshan fm 1l1e purpose. 

(L) 1 he Centre at Bhubaneswar is ex 
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peded to be commissioned Into service
during 1990-91.

Non-Payment of EquHy Shares Money
by Companies In Calc~tta Region

4264. SHRI SHANTILAL PATEL: Will
the Minister of INDUSTRY be pleased to
state: .

(a) the number of complaints of non-
payment of equity shares money (guaran-
teed to be returned by the company) have
been received by the Registrar of Oornpa-
nies, Calcutta, since January, 1988; and

(b) the number of cases where payment
has not been made by the company cornpa-
nies and the action taken by the' Registrar of
Companies, Oaleutta in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL·
OPMENT IN THE MINISTRY OF INDUS·
TRY (SHRI M. ARUNACHALAM) : (a) No
complaint of non-payment or refund of
money to applicants against public issue of
share capital under section 73 of the Compa-
nies Act, 1956 has been received by Regis-
trar of Companies, Calcutta since January,
1988.

(d) Does not arise.

Electrification of Villages and Pump
Sets EnergisaUon In U.P.

4265. OR. CHANDRA SHEKHAR
TRIPATHI: Will the Minister of ENERGY be
pleased to state:

(a) the number of villages electrified
during the last three years in Uttar Pradesh
under Rural Electrification Programme;

(b) wnether pump sets are also ener-
gised under the Rural Electrification Pro-
gramme;

(c) it not, the reasons therefor and the
time by which they are likely to be enerqised.

• (d) whether several pump sets which
are not energised had been shown ener- .
gised on paper; and .

(e) if so, what action Government pro-
pose to take against those who are respon- "
sible for this? ~

THE MINISTER 0;: STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALPNATH
RAI) : (a) In Uttar Pradesh 12674 villages
were electrified during 1985-88.

(b) and (c). The pump sets are also
energised under the Rural Ele ;trification
programme. In U.P., 83687 pump sets have
been energised against a target of 79,000
pump sets during the last three years(1985-
88).

(d) No such report has been brought to
the notice of Rural Electrification Corpora-
tion.

(e} Does not arise:

cenversten of Vasal Telephone Ex-
change

4266. SHRI ANOOPCHAND SHAH:'
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is a considerable
delay to replace Vasai (Maharashtra) man-
ual telephone exchange by an automatic . ".
exchange;

(b) if so, the reasons for delay; and

(c) the time by which the Vasai Ex-
change will start working as automatic one
and the programme for Vasai Exchange to
have STD facility to Bombay?

THE MI~1ISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOiAANGO) : (a) to (c). Vasai
ExchanCJEis programmed to be automatised
by thr- end at ~~'!a8-89and to have National
STD facill~ by chd o.f 7th Plan which wi!l
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include STD service to Bombay. 

Yearly Review of Varlou. Media Bodle. 
Recommended by Second Pr_ 

Commlaalon 

4267. SHRI HAREN BHUMLJ: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government have taken 
any decision in the matter of yearly review of 
various media bodies of working journalists, 
editors, publishers and owners of newspa-
pers as stipulated in Chapter 7, paragraph 
48 of the Second press Commission Report; 

(b) if so, when and the tesults thereof; 
and 

(c) whether some press bodies have 
represented to G9vernment for review of the 
representatives of the bodies represented 
on the committees; if so, the action taken 
thereon? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.LBHAGAT) : (a) and (b). The 
Second Press Commission's recommenda-
tion as stipulated in Chapter 7, para 48 of its 
Report was remitted to the Press Council of 
India which had accepted the recommenda-
tion. Accordingly, the Council started the 
process of collecting information from the 
various recognised press bodies in 1983. 
The response to this effort was not very-
encouraging despite reminders. The Coun-
cil, therefore, reconsidered the matter and 
decided that such details from the already 
notified press bodies need not be called for 
except in cases where there were objections 
or complaints received by the Council 
against a particular association/organisa-
tion that it had become defunct. 

(c) Yes, Sir. Following a representation 
from the Indian Federation of Small and 
Mtdium Newspapers, the Government has 
framed guidelines fo~ determining the repre-
sentative character of various media bodies 

for the purpose of giving them' representa-
tion on various committees. 

Issuing of Licence. for Dlstlllerlea and 
Brewerle. In Kamataka 

4268. SHRI H.G. RAMULU:' Will the 
Minister of INDUSTRY be pleased to refer to 
the reply given on 16th August, 1988 to 
Unstarred Question No. 2757 regarding 
issuing of licences for Distilleries and Brew-
eries in Karnataka and state; 

(a) whether Karnataka Government 
has powers to grant licence to distilleries for 
manufacturing ractified spirit from molas-
ses; 

(b) if so, under what rules; 

(c) whether Karnataka Government has 
ISSUed licences without prior approval OY 
Union Government; and 

(d) the action Union Government con-
template in the matter? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO) : (a) to (d). The licences for 
distilleries & Breweries in Karnataka are 
reported to have been granted under the 
State EXCise Laws on the plea that Industries 
*(Development & Regulation) Ad is not 
applicable to Units employing less than 50 
workers. The question of violation of the ban 
orders on manufacture of potable alcohol 
beyond the capacity which existed on 
19.11.75 will be looked into and .information 
will be laid on the Table of the House as soon 
as possible. 

[ TranslatIon] 

Faulty Power Transformers of Deihl 
Electric Supply Undertaking 

4269. SHRI KAMLA PRASAD RA-
WAT: 

SHRI SANAT KUMAR MAN-
DAL: 

Will the Minister of ENERGY be 
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pleased to state: 

(a) whether a number of power trans-
formers of Delhi Eledric Supply Undertaking 
have become faulty before the guarantee 
period and have been dumped as waste 
material; 

(b) if so, whether Government have 
taken any action against the companies 
from which these transformers were pur-
chased; and 

(c) if not, the reasons therefor and the 
details of the cost of faulty transformers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) According to DESU, the transformers 
which become inoperative during the guar-
antee period are got replaced/repaired by 
their manufacturers! suppliers under the 
contractual obligations and are not dumped 
as waste material. 

(b) and (c). Do not arise. 

[English] 

Medical Racket In Central Coalfields 
Ltd. 

4270. DR. G.S. RAJHANS: 
SHRIMATI MADHUREE 

SINGH: 

Will the Minister of ENERGY be 
please~ to state: 

(a) whether a medicine racket has been 
detected by t;'e Central Coalfields limited at 
Ranchi as reported in the Hindustan Times 
of 8 May, 1988; 

(b) if so, the details of the firm involved 
in this racket; 

(c) whether the Central Coaijields Lim-
ited has handed over the case to the Central 
Bureau of Investigation for investigations; 
and 

(d) if so, the details thereof and action 
taken by Government in the matter? / 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) and (b). Two of the Ranchi-based 
medical firms, namely, M/s. Enfield Indus-
tries and MIs. Solar Enterprises, authotised 
by some.reputed manufacturers of medicine 
as their stockists/distributors, tried to de-
fraud the Central Coalfields Limited on the 
strength of suspected forged Government 
orders indicating rise in price of certain 
medicines and raising bills accordingly on 
the CCI for payment. 

(c) Yes, Sir. 

(d) The investigation of the case by the 
Central Bureau of Investigation is still in 
progress. However, pending investigation, 
on the basis of its own enquiries, the com-
pany has charge-sheeted 18 executives. All 
further payment to the concerned firms have 
already been stopped and overpayments, 
wherever made to the concerned firms, have 
been fully recovered/adjusted. The com-
pany has not suffered any financial loss on 
this account. 

Sales Tax on Postal Stationery 

4271. SHRI NARSING SURYAV ANSI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Union Government are 
aware that Andhra Pradesh Government 
has asked the Andhra Pradesh Postal Circle 
to pay sales tax on the postal stationery sold 
through post office.; in the State; and 

(b) if so, the UnIon Government's reac-
tion in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The Postmas-
ter General, Andhra Pradesh Circle, had 
reported about receiving a letter from Com-
mercial Tax Officer, Government of Andhra 
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Pradesh, requesting the Postal Department 
in Andhra Pradesh to furnish the revenue 
realised from the sale of envelopes and 
money-order forms and stating that the sale 
is liable to sales tax. 

(b) The matter was examined in consul-
tation with the Ministry of Law & Justice and 
the Postmaster General. Andhra Pradesh 
has been advised suitably to explain to the 
appropriate authority that the postal depart-
ment is not legally liable for such tax. 

Production of lalcher Super Thermal 
Power Plant 

4272. SHRI NITYANANDA MISHRA : 
Will the Minister of ENERGY be pleased to 
state: 

(a) the rate of production of the Talcher 

1985-86 

1986-87 

1987-88 

(c) and (d). Information is being col-
lected and will be placed on the Table of the 
House. 

Investment of United Breweries Group 
In Petrochemical Industries 

4273. SHRI BHA n AM SRIRAMA 
MURTY: Wilt the Minister of INDUSTRY be 
pleased to state: 

(a) whether the United Breweries Group 
has applied for a licence for a project worth 
Rs. 2500 crores to start a Naphtha Cracker 
and down stream products unit as part of the 
Petrochemical Complex proposed to be set 
up at Vishakhapatnam; 

(b) if so, the details of the same and the 
prElSent stage thereof; 

P~er Plant in Orissa during the last three 
years years-wise; 

(b) the increase in plant load factor 
during each of these years; 

(c) whether a case of misappropriation 
of coal in Orissa State Electricity Board 
controlled plant in Talcher involving a sum of 
rupees one crore has come to light; and 

(d) if so, the details thereof and the 
steps being taken by Government to remedy 
the Situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNA TH RAI) 
: (a) and (b). The requisite information is as 
under: 

Talcher Thermal Power Station 

Generation (MU) PLF(%) 

1304 31.7 

1307 31.7 

1343 32.5 

(c) whether Government are aware that 
the overall investment of the United Brewer-
ies in the on-going petrochemical Industries 
would reach around Rs.SOO crores; and 

(d) what are the profits earned by the 
said group of Companies and whether all of 
these are FERA Companies? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). Some appli-
cations for setting up of the Petrochemical 
Complex at Visakhapatnam have been re-
ceived. Final decision on these applications 
will be taken in due-course based on techno-

-economic considerations. Details of sua, 
applications are not disclosed till CO 1:'1dl 

decision is taken on them. 

(C) According to the party the overall 
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investment of the party in the petrochemical 
Industry as on 30th June 1988 is As.50.56 
crores on Gross asset basis. 

(d) These will be available from the 
Balance-Sheet of the Companies constitut-
ing this group. 

Information regarding the FERA status 
of these companies is being collected and 
will be laid on the Table of the House in due 
course. 

Gift Schemes In Consumers Products 

4274. SHRI KAMLA PRASAD SINGH: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the FERA Companies like 
Hindustan Lever Limited, Geofrey Manners, 
Ponds India limited, Coalgate India Limited 
etc. manufacturing consumer products are 
asking their distributors/stockists to give 
gifts/schemes to the retail dealers so as to 
push their products in the market in compe-
tition with products of other manufacturers; 

(b) if so, whether such prcictices are 
unfair trade practices falling within the pur-
view of the Monopolies and Restrictive 
Trade practices Act; and 

(c) if so, the steps taken or proposed to 
be taken against the erring companies under 
the aforesaid Act? 

THE MINISTER OF Sl ATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRJ M. ARUNACHALAM): (a) There 
is no such case before the MRTP Commis-
sion relating to these four companies. 

(b) and (c). Do not arise. 

[ Translation] 

~nomaly in Pay Scales In Telecommu-
nications Department 

4275 SHRI MANVENDRA SINGH. ViI!1 

the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether various unions had submit-
tee 1 memorandum to Government to re-
move the anomalies existing in the pay 
scales in the Telecommunications Depart-
ment; 

(b) if so, the names of such union which 
had submitted the memorandum; 

(c) the details of demands made by 
each union; 

(d) whether a notice of strike has been 
served recently by the All India Federation 
through a memorandum; 

(e) if so, what are its demands; and 

(1) the action being taken by Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GfRIDHAR GO MANGO) : (a) No, Sir. 

(b) and (c). Do not arise. 

(d) No, Sir. 

(e) and (f). do not arise. 

[English} 

Expansion of Central Undertakings in 
Kerala 

4276. SHRI K. MOHANDAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the details of the proposals for ex-
pansion of central undertakings in Kerala 
accepted by Unton Government for 1988-
89; and 

(b) the total outlay sanctioned? 

n IE MINISTER OF INDUSTRY (SHRI 
J Vl N(~i\L RAO) : (a) and (b). An outlay of 
rh 3n8 03 crores has been allocated forthe 
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State of Kerala during the Seventh Rve Year 
Plan in the Central Undertakings in the In-
dustrial & Mineral Sedor (excluding Petro-
leum, Coal & Power) for the on-going and 
new schemes. 

Year-wise break-up not available. 

Norma for Posting and Transfer In News 
Sections of A.LR. and Doordarshan 

42n. PROF. SAIF-UD-OIN SOZ: Will 
the .. Minster of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether his Ministry has devised 
any norms for postings and transfers of staff 
working in the News sections of the A.I.A. 
and Doordarshan Kendras in the country; 
and 

(b) if so, whether these norms are being 
applied uniformly in both these organisa-
tions throughout the country? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.LBHAGAT) : (a) and (b). Post-
ings and transfers of news personnel are 
made on the basis of administrative require-
ments, tenure on a particular post or at a 

particular station, individual aptitudes, need 
for specialisation in different are$S, and 
overall performance including general repu-
tation for conduct as enjoined in Govern-
ment servant conduct rules. 

[ Trans/ation] . 

Expansion of A.I.R. and T.V. Network In 
Maharashtra In the Seventh Plan Period 

4278. SHRI VILAS MUTTEMWAR: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the scheme chalked out for the 
expansion of Radio and Doordarshan net-
work in Maharashtra during the Seventh 
Plan period and the extent to which this 
target has been achieved; and 

(b) the time by which the remaining 
expansion work is likely to be completed? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) and (b). The 
details in respect of All India Radio and 
Doordarshan are gIven in the Statements I 
and" below. 

STATEMENT ., 

ALL INDIA RADIO 

I. SEVENTH PLAN SCHEMES 

A. New Radio Stations: 

.,.. Kolhapur 2 x 3 KW FM fransmitter, M.P. Stud,os 

2. Nasik 2 x 3 KW FM (Local) 

3. Ahmednagar 2 x 3 KW FM (Local) 

4. Dhuro 2 x 3 KW FM (Local) 

5. Bir 2 x j KW FM (Local) 

6. Chandarpur 2 x 3 KW FM (Local) 
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7. Nanded 2 x 3 KW FM (Local) 

8. Akota 2 x 3 KW FM '(Local) 

9. Osmanabad 2 x 3 KW FM (Local) 

10. Yavatmal 2 x 3 KW FM (Local) 

11. 5atara 2 x 3 KW FM (Local) 

B. Additional facilities at Existing Stations:-

1. Bombay i) Modernisation and refurnishing of the existing studios. 

ji) Introduction of multic.hannel reoording and stereo trans-
mission facilities. 

iii) Consolidation of Vividh Bharat; Service. 

iv) Replacement of 50 KW MW Transmitter by 100 KW MW. 

v) Replacement of 20 KW MW Transmitter by 100 KW MW. 

vi) Replacement of 10 KW SW Transmitter by 50 KW SW. 

2. Pune i) Perm~nent Type IV Studios. 

ii) ReplacemQnt of 1 KW MW Transmitter by 3 KW FM 
Transmitter (VB/Commercial). 

3. Nagpur i) Replacement of 1 KV'; MW Transmitter by 2 x 3 KW 
FM (VB/Commercial) 

4. Parbhani i) Type I (R) Studios. 

II. STATUS OF SEVENTH PLAN 
SCHEMES 

1. Kolhapur: New Radio Station 

Two sites have been taken over in 
December, 1986. the preliminary esti-
mate for civil works sanctioned. The 
civil WOrks for studio and ~taff quarters 
& transmitter building are in progress 
and the building is expected to be ready 
by December, 1988. Orders for tfans-
mitter and Studio equipment have been 
placed and expected to be delivered in 
1988-89. 

The radio station is expected to be 

ready in 1989-90. 

2. Nasik: Local Radio Station 

The site for this project has been final-
ised and acquisition is in progress. 
Layoul of building has been approVed. 
Orders for transmitter and studio equip-
ment have been placed and expected to 
be delivered in 1988-89. 

The radio station is expected to be 
commissioned in 1989-90. 

3. Ahm9Cinagar: Local Radio Station 

The site has been taken over in Decem· 
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bert 1986 and civil works are in prog-
ress. Orders for transmitter and studiO 
equipment have been placed and ex-
pected to be delivered in 1988-89. 

The radio station is expected to be 
ready In 1989-90. 

4. Dhule: Local RadIO StatIOn 

The site for thiS project has been taken 
over in November. 1987. BUilding lay-
out has been approved. The transmitter 
and studIO equipment is also expected 
to be received In 1988-89. 

The radio statIOn IS expected to be 
commissioned In 1989-90. 

5. Seed: Local RadiO StatIOn 

The site for this project was taken over 
in May, 1986. The Civil work was com-
pteted in March, 1988 the installatIOn 
work has been taken up 

The station IS expected to be commiS-
sioned in 1989. 

6. Chanderpur: Local RadIO StatIOn. 

The site for thiS project was handed 
over to AIR In September, 1987. CIVIl 
works are In progress and bUilding IS 
expected to be ready dunng 1988-89 
Orders for transmitters and studiO 
equtpment have been placed and ex-
pected to be delivered dunng 1988-89 

The radIO statIOn IS expected to be 
commissioned in 1988-89 

7. Nanded: Local RadiO Statio" 

The site for the c'oJect w~s taken over In 
November, 1987 The Civil work IS In 
progress and ~xpect€d to be cOfT'lplefed 
by the end of 1988. Orders for transmit-
ter and Stud'0 Ilqulpment have been 
placed a"d expf:cted to be deltvtred In 
1&88-89. 

The radio statl0fl IS expected to be 

commissioned In 1989. 

8. Akola Local Radio Station 

The site for this project was taken over 
In Aprrl, 1987. The Civil works are in 
progress and expected to be completed 
dUring 1988. The orders for transmitter 
and studiO equipment have been 
placed and expected to be dehvered in 
1988-89. The station IS expected to be 
commiSSioned dUring 1989. 

9 Osmanabad. Local RadIO StatIOn 

The site for thiS project was taken over 
In January, 1988 The sIte survey has 
been done and preliminary estimates 
are under preparation The orders for 
transmrtter and studiO equipment have 
been placed and expected to be deliv-
ered dUring 1988-89 

The radiO station IS expected to be 
commissioned In 1989-90 

10 Yeotmal. Local RadiO StatIOn 

The site for thIS project was taken over 
on 1 9 1987 The CIYI' works are In prog-
ress The orders for transmItter and 
studiO equipment have been placed 
and expected to be dehvered dunng 
1988-89. The radIO sta6K>n IS expected 
to be commissioned In 1989-90. 

11. Satara Local RadIO StatIOn 

The site for thiS prOject was taken over 
In AprIl, 1987. The CIV" works are In 
progress and expected to be completed 
shortly The layout fo' transmitter has 
been finalised which IS likely to be dellY-
ered dunng 1988-89. The statIOn ,s 
expected to be commiSSioned in 1989-
90. 

12 Bombay"A" :100 KW MW Trans-
mitter 

ThIS transmrtter has been Installed at 
the eXIsting HPT site at Malad. The civil 
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works for this project have beef. com-
pleted. Equipment has been received at 
site and ins~lIation has been com-
pleted. Mast was erected in June. 1988. 
This project is expected to be commis-
sioned shortly. 

13. Bombay "8- : 100 KW MW Trans-
mitter 

This transmitter is also being installed at 
the existing HPT site at Malad. The 
building works are complete. Mast has 
been erected. Transmitter installation 
has been completed. The testing of the 
transmitter is in progress. This project is 
expected to be commissioned shortly. 

14. Bombay: 50 KW SW Transmitter 

This transmitter will be installed in exist-
ing building at HPT Malad. The trans-
mitter has been ordered in March, 1987 
and delivery is expected in July 1990. 

15. Pune: 3 KW FM Transmitter 

1 KW MW Vividh Bharati transmitter IS 

being replaced by 3 KW FM Transmit-
ter. The building works are in progress. 
The transmitter has been ordered in 
December'986 and is expected to be 
delivered in October 1988. This project 
is expected to be completed by 1988-
89. 

16. Nagpur: 2 x 3 KW FM Transmitter 

1 KW FM Vividh Bharat; transmitter is 
being replaced by 2 x 3 KW FM trans-
mitter. The building works are com-
plete. The transmitter has been ordered 
in December 1986 and is expected to be 
delivered in October 1988. The proiect 
will be completed in 1989. 

17. Palbhani: Type I (R) Studios 

The site was taken over during 6th Plan. 
The civil works have been completed in 
1988. The functional rooms are ready 
and the installation is being taken up. 

The equipment has been ordered and is 
expected to be delivered in 1988. The 
project is scheduled to be commis-
sioned in 1989. 

18. Pune: Type IV Studios 

These studios are being installed at the 
existing site. The building wor1ts are in 
progress and are expected to be com-
pleted in December 1988. The equip-
mant has been ordered and is expected 
to be delivered by 1988. The project is 
expected to be completed by 1990. 

I. 

STATEMENT .... 

Doordarshan 

SEVENTH PLAN SCHEMES 

1. Introduction of second 
channel service at Bombay. 

2. Introd uction of Primary 
(regional) service in the 
State. 

3. Expansion of TV Centre, 
Bombay (induding addi-
tional Studio facilities for 
second channel service) 

4. Establishment of high 
power (1 0 KW) TV1ransmit-
ters at Ambajogai. Auran-
gabad (in replacement of 
the existing low power 
transmitter) and puna (in 
replacement of the existing 
0.6 KW transmitter). 

5. Establishment of low power 
tranc,;mitters at Bir, Buldana. 
Gadhchiroli, Ichalkaranjl, 
Osmanabad. PUsad. Rat-
nagiri, Satara and Yavat-
mal. 

6. Establishment of TV trans-
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posers at Junnar and Au- DEPARTMENT OF POWER IN THE MINIS-
rangabad. TRY OF ENERGY (SHRI KALPNATH RAI) 

: (a) Tehri Hydro Development Corporation 
7. Establishment of a TV Stu- and Naptha Jhakri Power Corporation have 

dios at Pune. been set up as joint venture Government of 
India and Government of Uttar Pradesh and 

II STA TUS OF SEVENTH PLAN Himachal Pradesh respectively for execu-
SCHEMES tion of Hydro-eledric power projects in these 

States. 
Second Channel TV service was intro-

duced at Bombay by commissioning a 1 KW 
trBnsmitter in May, 85, as an interim meas-
ure. The transmitter is envisaged to be re-
placed by a 10 KW transmitter during the 
current financial year. Regional service in 
Maharashtra started in August, 86 by mak-
ing temporary arrangements & hiring the 
uplink facUites from DOT. Low power trans-
mitters at Bir, Buldana, Gadhchiroli, Rat-
nagiri, Satara and Yavatmal have since 
been commissioned. Low power transmit-
ters at Pusad & Osmanabad are expected to 
be commissioned during the current finan-
cial year. The remaining scheme~ are ex-
pected to be completed towards the end of 
the VII Plan period except for the schemes of 
expansion of TV Centre, Bombay and TV 
Studio, Pune, which would be completed, 
subsequently . 

[Eng/ish) 

Execution of Hydro-Electric Power 
Projects 

4279. SHRI BALASAHEB VIKHE PA-
Til: Will the Minister of ENERGY be pleased 
to state: 

(a} whether Government are consider-
ing to set up separate bodies to execute 
giant hydro-electric power projects in the 
joint sector with the concerned State 
Governments; 

(b) if so, whether sound technical para-
meters and the requirements of the power 

, sector were kept in view while taking the 
decision; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

(b) Yes! Sir. 

(c) As Water Resources' is a subject in 
the State List, concurrence of the states is 
necessary for execution of the projects out-
side the State Sector. With a "iew to encour-
age hydro development in these States and 
to expedite work on projects lagging behind 
due to paucity of funds, it was decided in 
consultation with the concerned State Gov-
ernment to implement the projeds through 
joint corporations of Central and the State 
Govern m ents. 

[ Translation] 

TV Programmes for Women and Retired 
Persons 

4280. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether there is any scheme to 
introduce a noon TV Programme for the 
benefit of women and retired persons; and 

(b) if so, the details thereaf; when it is 
likely to be introduced, the time slot and 
duration thereof? 

THE ,MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) and .(~. Yes, 
Sir. It has been decided to commence after-
noon transmission from 1345 hrs. to 1445 
hrs. on Mondays to Fridays. The Program-
mes to be included in this transmission will 
be a mix of entertainment, utility and infor-
mative etc. No date has so far been fixed for 
its introduciion 
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[English] 

Manufacture of Electronic Switches 
Sy~t.m 

4281. SHRI G.S.BASAVARAJU: 
SHRI SHANTILAL PATEL: 

Will the Minister of COMMUNICA-
T'ONS be pleased to state: 

(a) whether Union Government have 
decided to perpetuate the stranglehold of 
State-owned Indian Telephone Industries in 
the m~nufacture of electronic switching 
systems; 

(b) H so, whether the Bharat Heavy 
Electricals Ltd. had also rejected to enter the 
field; 

(c) if so, what were the main reasons; 
and 

(d) whether the Indian Telephone In-
dustries is capable of manufacturing elec-
tronic switching systems? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) Indian Tele-
phone Industries has been the sale and 
premier manufacturing Company for elec-
tronic Switching system since Independ-
ence. On account of large trained manpower 
and vast infrastructure that it has. it is ex-
pected to maintain its primacy in this field. 

(b) This Ministry has no information. 

(c) Does not arise 

(d) Yes, sir. 

[ Translation) 

Opening of Postal Agency Counters 

4282. SHRI MAHENDRA SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the previous and present policy of 
Department of Posts in regard to opening of 
Postal Agency Counters at all India level; 

(b) whether the policy is now being 
withdrawn;and 

(c) the steps taken by Government to 
strengthen the Postal Agency Counter sys-
tem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). In 
August. 1985 a decision was taken to issue 
licences for setting up of licensed postal 
agencies. Subsequently. in July 1987 it was 
decided that no fresh lICenses should be 
Issued and that after a case-b~-case review, 
the existing licensed postal agents may be 
allowed to function till the expiry of the li-
censes issued to them. 

(c) Does not arise. 

[English] 

Telecast of Nepali Film "SamJhana' 

4283. SHRIMATI D.K.BHANDARI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether certain requests have been 
received In his Ministry for telecast of Nepali 
feature him 'Samjhana; 

(b) if so, when the said film is proposed 
to be telecast; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) Yes. Sir. 

(b) and (c). The producer has been 
requested to send the detailed offer along-
wi1h the print of the film to Doordarshan 
Kendra. Delhi for preview to decide its suita-
bility for telecast on Doordarshan. 
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Utilisation of Gas In Maharashtra 

4284. SHRI PRATAPRAO B. 
BHOSALE: 

SHRI PRAKASH V. PATIL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether certain proposals for overall 
utilisation of natural gas in Maharashtra 
have been received for approval; 

(b) if so, the details thereof; 

(c) whether Government have ac-
corded approval to these proposals; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RALGAS (SHRI BRAHMA DUTT): (a) Yes, 
Sir. 

(b) Requests have been recently re-
ceived from Government of Maharashtra for 
allocation of gas for power generation by 
MSEB, Bombay Suburban Electric Supply 
Undertaking and Tata Electric Co. 

(c) to (e). As the available gas at Uran 
has already been committed to various 
consumers, it would not be possible to make 
additional commitments of gas at present. 

Electrification of Villages in Maharash-
tra 

4285. SHRI PRAKASH V. PATIL: Will 
the Minister of ENERGY be pleased to state: 

(a) the number of viUages in Maharash-
tra yet to be electrified; 

(b) what were the targets set under the 
Seventh Plan forthis purpose and how much 
has been achieved; 

(c) how long it will take to cover the 

uncovered villages; and 

(d) the work programme till 1989? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPANATH RAI) 
: (a) In Maharashtra as on 31.7.1988,1349 
villages are yet to be electrified. 

(b) The Seventh Plan envisages electri-
fication of 2365 villages. Against this, 4652 
villages have been electrified during the first 
three years of Seventh Plan. 

(c) and (d). During 1988-89, the Plan-
ning Commission has fixed a target of elec-
trification of 500 villages. The State is ex-
pected to achieve cent percent electrifica-
tion by the end of 8th Plan subject to availa-
bility of resources and other inputs. 

LPG Facility in Bihar 

4286. SHRI PRAKASH CHANDRA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether LPG facility has not been 
prOVided so far in most parts of Bihar; 

(b) if so, the reasons therefor; 

(c) the names of cities in Bihar which 
have not been proVided LPG facility till July, 
1988; 

(d) the number of gas agencies sanc-
tioned during the last one year; and 

(e) the time by which all cities of Bihar 
are likely to be provided the LPG facility? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn) : (a) and 
(b). The Oil Industry is normally taking up, in 
a phased manner, locations in the country, 
including Bihar, with a population of around 
20,000 and above (as per 1981) Census) 
which offer sufficient potential for viable 
marketing of LPG; 
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(c) All towns/cities which offer adequate Bihar' 
potential for viable mari<eting of LPG in Bihar 
have been provided/proposed for marketing (e) Does not arise in view of reply to part 
of LPG by the oil industry. However, the (c) above. 
following towns with population of 20,000 
and above, do not offer adequate potential [ Translation] 
for viable LPG distributorships; 

Survey and Exploration of Lignite In 
Name of the location District Rajasthan 

1 2 4287. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of ENERGY be pleased to 

1. Phulwari Shariff Patna state: 

2. Masaurhi Patna (a) whether the Central Mineral Explo-
ration Corporation is conducting survey and 

3. Khagaul Patna exploration of lignite in various districts of 
Rajasthan; 

4. Hilsa Nalanda 
(b) if so, the latest position in this regard 

5. Daudanagar Aurangabad and the quantity of lignite deposits in tonnes 
found at each place; 

6. Revelganj Saran 
(c) whetherthe Neyveli Lignite Corpora-

7. Sonepur Saran tion IS going to set up power stations at 
Pal ana and Kapoordi with these deposits of 

8. 8arauni Gopalganj lignite; 

9. Bairgania Sitamarhi (d) whether proJ9d report has aJsobeen 
prepared for this purpose; and 

10. Teghra Begusarai 
(e) if so, whGther a copy of the project 

11. Kharagpur Monghyr report will be laid on Table of the House? 

12. Darbhagha Monghyr THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-

13. 8arabiya Monghyr TRY OF ENERGY (SHRI KALPNA TH RAI) 
: (a) Yes Sir. 

14 Sultanganj Bhagalpur 
(b) Exploration for lignite in Kapurdhi 

15. Nangachia Bhaga\pur area of Barmer district and Barsinghsar area 
of Bikaner district has been almost com-

16. Banka Bhagalpur pleted whereas exploration is in progress in 
Jallpa area of Barmer district and Gurha and 

17. Chatra Hazaribagh Bholasar areas of Bikaner district. The quan-
tity of in-place geological reserves of lignite 

18. Pakaur Santhal Parganas in the different areas are estimated as be-
low:-

19. Garhwa PaJamu 
Barmer District 

(d) A total of 11 LPG distributorships 
were allotted during 1987-88 in the State of Kapurdhiu '50 Million tonnes in 12 

sq. Kms. 
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Jalipa 182 million tones in 15 
sq. Kms. 

Bikaner District 

Barsinghsar 

Gurha (East) 

67.41 million tonnes in 
4.5 sq. Kms. 

26.18 milli6n tonnes in 
1.47 sq. Kms. 

Gurha (Central)- 15.00 million tonnes in 
2.50 sq. Kms. 

Gurha (West) - 36.40 million tonnes in 
4.60 sq. Kms. 

(c) to (e). Neyveli Lignite Corporation 
has prepared feasibility reports for a lignite 
mine of 1.7 million tonnes capacity and a 
thermal power station of 2 x 120 MW capac-
ity at Barsinghsar in Bikaner district which 
are under techno-economic appraisal with 
the Government. 

[English] 

Industrial Llberalisation Measures 

4288. SHRI K. RAMAMURTHY: 
SHRI E.AYYAPU REDDY: 
SHRI VIJAY N. PATIL: 

Wi" the Minister of INDUSTRY be 
pleased to state: 

(a) whether the industrial liberalisation 
measures announced by Government have 
bypassed the small scale sector completely, 
as has been complained by the Federation 
of Indian Export Organisations; and 

(b) if so, the steps proposed to be taken 
to bring the small scale sector under the 
ambit of liberalised industrial policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) and 
(b). The industrial liberalisation measures 
announced in the last few months relate to 

enhancing the limit for licensing of indus-
tries, de-licensing of industries, broad-
banding, minimum economic capacity, etc. 
Since these regulations do not apply to the 
small scale sector, the question of liberalisa-
tion measures bypassing the small sector 
does not arise. 

Setting up of Public Sector Units In 
Sirsa, Haryana 

4289. SHRI HET RAM: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether Government propose to set 
up public sector units at Sirsa in Haryana, 
which in Industrially backward district; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) There is no proposal 
of the Central Government to set up Central 
Public Sector Units Sirsa in Haryana. 

(b) Do not arise. 

(c) Central investments are made tak-
ing into consideration the techno-economic 
viability of projects while keeping in view the 
need for the overall balanced regional devel-
opment. 

Import of Machinery to make Colr 

4290. SHRI THAMPAN THOMAS: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is any proposal to 
import machinery to make coir; and 

(b) if so, the details thereof and the 
latest position in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTBIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) and 
(b). The Coir Board has placed an order on 
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a Japanese firm for supply of an automatic 
spinning unit for research & development 
purposes. The supply has not so far materi-
alised. 

Seiling of LPG Cylinders by Dealers 

4291. SHAI S.G. GHOLAP: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there are several LPG 
dealers who are not able to sell even one 
thousand cylinders per month; 

(b) if so: the number of such dealers 
who sell less than one thousand cylinders; 

(c) whether Government propose to 
give them additional markets; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes,. 
Sir; 

(b) 644 LPG distributors in the country 
are at present selling less than 1000 refills 
per month based on 1987-88 Refill Sale 
figures; 

(c) and (d). Extension Gf area of 
operation to nearby markets upto a radius of 
15 Kms. has been permitted in respect of 
distributorships in markets where the devel-
opment of the potential has not been as 
expected and the distributorships do not 
reach a viable level after two completed 
years of operation. 

[ Translation] 

Scheme to Provide TV Sets to Gram 
Panchayats 

4292. SHRI CHHITUBHAI GAMIT: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there IS 'any scheme to 
provide TV sets to Gram Panchayat, Gram 

Sabha, Zila P anchayat and Schools allover 
the country; . 

(b) whether there is a demand for TV 
sets in this regard; if so, the details thereof 
and if not, the reasons therefor; 

(c) the number of TV sets provided to 
Gram Panchayat so far and the number of 
TV sets which are in working condition at 
present; and 

(d) the number of TV sets proposed to 
be provided to such bodies during 1988-89 
and 1989-90 and the estimated expenditure 
involved? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.8HAGAT) : (a) to (d). Whereas 
demands for deployment of TV sets for 
community viewing have been received 
from time to time from different parts of the 
country, t he provision and the maintenance 
of such sets is primarily the responsibility of 
the State GovernmentslUnion Territory 
Administrations. The Ministry of Information 
and Broadcasting does not, therefore, have 
any regular feed back about the number of 
TV sets deployed in the country by the vari-
ous agencies for thiS purpose, nor about the 
number of sets which are not in a working 
condition. So far as Doordc1rshan is con-
cerned it envisages to provide during the 
Seventh Plan period, as a special case, 
5000 Community viewing TV sets in the 
seven States of the North-Eastern region, 
100 in the State of Sikkim and eight(8) in 
Lakshadweep group of Islands, at a total 
capital expenditure of 8.1189.65 lakhs. The 
location of these TV sets for community 
viewing has been left to the discretion of the 
concerned state Government and the Union 
Territory Admhistration. 

[English] 

STD Facility Bp.tween New Delhi and 
Phulbani District in Orissa 

4293. SHRl RADHAKANTA -OTGAl: 
Will the Minister of COMMUNICATIONS be 
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pleased to state: 
, . 

(a) whether STD facility has not been 
provided between New Delhi and Phulbani 
district in Orissa; 

(b) if so, the reasons therefor; 

(c) the other districts in Orissa which 
have not been provided with SID facility; 

(d) the time by which STD facility is 
proposed to be provided between Delhi and 
Phulbani; and 

(e) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a), (b) and (e). 
Yes, Sir. Works connected with the augmen-
tation of the Satellite Eart h Station for provid-
ing STD are in progress at Phulbani. 

(c) The district headquarters other than 
Phulbani which are not provided with STO 
facility are; 

Bhawanipatna, Bolangir, Keonjhar and 
Sundergarh. 

(d) STO wilt be provided to Phulbani 
during 1988-89. 

Collieries attached to ,Cement Compa-
nies in Karnataka 

4294. SHRI V.S. KRISHNA 'YER: Will 
the Minister of ENERGY be pleased to state: 

(a) the name of the collieries attached to 
cement companies in Karnataka for the 
supply Of coal; 

. (b) the total requirement of coal for 
cement factories in the State; 

(c) whether the collieries attached to 
Kamataka have not supplied coal to the 
cement factories in the state; 

(d) the steps taken by Government for 
.proper suppIy,of coaJ to cement factories in 

Karnataka; and 

(e) the total loss of production due to 
non-supply of coal to cement factories in 
Karnataka? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNA TH RAI) 
: (a) Cement factories in Karnataka are 
linked to Singareni Collieries Company Ltd, 
and Western Coalfields Limited for supply of 
coal. 

(b) Requirement of coal of cemf\nt 
plants in Karnataka, both for cement produc-
tion and captive power generation is 1.28 
lakh tonnes per moth as assessed by Devel-
opment Commissioner for Cement Industry. 

(c) As per the position maintained by' 
Development Commissioner for Cement 
Industry, Cement plants in Karnataka re-

. ceived 11.42 Jakh tonnes of coal during the 
year 1987. R()ceipt of coal during 1988 
(January to June) was 3.89 lakh tonnes. 

(d) High Priority is a:corded to cement 
industry In ailocation of coal and require-
ment of cement and other industries in core 
sector IS catered for after meeting the re-
quirement of power sector and Railways. 
Supplies to cement plants are also regularly 
monitored. 

(e) Cement factories in Karnataka suf-
fered a loss of production of 4240 tonnes on 
account of non availability of coal out of 
overall production loss of 1275000 tonnes 
during 1987 and a loss of 34095 
tonnes(provisional) for want of coal during 
1988 (Jan. to June, 198B) out of overall 
production loss of 423920 tonnes for various 
reasons . 

[ Translation] 

Hospital in South Eastern Coalfields 
. Ltd. 

4295. DR. PRABHAT KUMAR 
MrSHRA: Will the Minister of ENERGY be 
pleased to state: 
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(a) whether a demand has been made 
to set up a hospital with modern facilities in 
South Eastern Coalfields Ltd. headquarters 
at BiJaspur in Madhya Pradesh; 

(b) if so, the decision taken by Govern-
ment thereon; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) and (b). It has been decided, in principle, 
.to establish a 250 beded hospital at Bilaspur 
by South Eastern Coalfields Limited with 
modern facilities. 

(c) Work of designing hospital building 
has been awarded. Consultants have been 
appointed for feasibility study a and prepara-
tion of project report. However, due to non-
availability of land, final design of the hospi-
tal building is pending. State Government 
has been approached for allotmenfof land; 
but the land has not been allotted so far. 

[English] 

Hydro-Electric Power Generation 
Potential in Karala 

4296. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of ENERGY be 
pleased to state: 

(a) the estimated hydroelectric power 

Scheme 
(MW) 

1 

Inst. Capacity 
Commissioning 

2 

generation potential in Kerala at present; 

(b) the total power being generated in 
the State from the existing hydroelectric 
power stations; 

(c) the estimated power generation af-
ter the commissioning of the projects under 
completion and the expected time of oom-
pletion of each project; 

(d) whether even after the execution of 
these proJects, about 58 per cent of the 
hydroelectric power potential in the State will 
remain untapped; and 

(e) if SO, whether Government prcpose 
to set up more hydroelectric power stations 
in the State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) The estimated hydroeledric power 
potentia I in Kerala is 3451 MW at 40 per cent 
load factor. 

(b) The total power generating capacity 
of the eXIst ing hydroelectric power stat:ons 
in Kerala IS 1476.5 KW. 

(c) The commissioning of the hydro-
~Iectric projects under constl uction would 
yield 498 MWof installed generating capac-
ity. The expected time of completion of each 
project is given below:-

Likely Year ot 

3 

1. Kallada 2x 7.5 • 15 1989-90 

2. Lower Periyar 3x 60 lao 1990-91 

3. Madupatty 1x2 2 -do-

4. Malampuzha 1 x 2.9 2.5 -do-

5. Muvattupuzha 1 x 6 6 
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1 2 

6. Chimoni 1 x 2.5 

7. Kakkad 2x25 

8. Puyankutty 2x 120 
('';::'. 

Ql"1inc 
~ '.3(i' 

(d) After completion of the scheme 
under construction, about 42 percent of the 
hydroelectric power potential in the State will 
remain untapped. . 

(e) Yes, Sir. 

TV Relay Centre at Nandyal, Andhra 
Pradesh 

4297. SHRI M. SUBBA REDDY: Will 
the Minister of INFORMA nON AND 
BROADCASTING be pleased to state: 

(a) whether it is proposed to set up a TV 
Relay centre at Nandyal in Kurnool District of 
Andhra Pradesh; and 

(b) if so, the time by which it will be set 
up and start functioning? 

THE MINISTER OF P.ARLIAMEN-
TARY AFr:\:RS AND M'NISTCR OF IN-
FORMATIO -.. , .ANi) BROAOC"'STINGS 
{SHR' H.KL!3HAGAT}: (a) anj (b). There 
is, at presen4. 00 SC1s"nQ in the Seventh 
Plan of Doord;;rshan te set l'pa TV transmit-
ter at NandyaL 

Declaration of Kalahandi, Orissa as No 
Industry District 

4298. SHRI ANADI CHARAN DAS: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Union Government have 
any proposal to dedare Kafahandi district in 

. Orissa as 'A' category II No Industr.y District"'; . 
and 

3 

2.5 

50 

240 

-00-

-do-

Beyond 8th Plan 
period. 

498MW 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRiAl DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M.ARUNACHALAM) : (a) No, 
Sir. It has been declared as Category "B-
District 

(b) Does not arise. 

[ Translation] 

Refund on Colour TVs Purchased 
During Asiad 

4299. SHRI SHANTI DHARIWAl: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Monopolies and Re-
strictive Trade Practices Commission had 
passed an order under which the consumers 
who had purchased colour television during 
Asiad in 1982 were advised to take refund of 
Rs. 1650/- from their respective TV dealers; 
and 

(b) if so, the totai number of ar:'plications 
filed by the consumers with the u,mmission 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPM[NT IN THE MINISTRY OF INDUS-
TRY (SHRI M . .ARur :ACHALAM) : (a) The 
' ... 1RlP G.)rnmis:'J.~rl "\;JS ordered a refu.,d of 
r~:.... 1.6.s0J- with interf:;.;J,Un OIle.ca::e of CTV 
I' ,; d :<l;..;cd ;n 1985 
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(b) The 64 compensation applications 
u/s 12-8 of the MRTP Act, 1969,for alleged 
over-charging of price in respect of TV sets 
purchased during the Asiad, 1982 are under 
consideration of the MRTP Commission 

[English] 

Clearance to Andhra Pradesh Industrial 
Development Corporation for Linear 

Alkyl Benzene Project 

4300. SHRI C. SAM8U : Will the Minis-
ter of INDUSTRY be pleased to state: 

(a) whether dearance has been given 
to Andhra Pradesh Industrial Development 
Corporation (A.P.I.D.C.) to start a Linear 
Alkyl Benzene project; and 

(b) if so. the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO) : (a) and (b). Some appli-
cations for the setting up of a Unear Idkyl 
Benzene project have been received. No 
final decision has yet been taken in this 
regard. Details of such applications are not 

disclosed till a final decision is taken on 
them." 

Hike In Prices of Sera and Vaccines 

4301. DR. T. KALPANA OEVI : Will the 
Minister of INDUSTRY be pleased to s\ate: 

(a) whether there is hike by 250 percent 
in the prices of certain sera and vaccines 
which are essential for universal immunisa-
tion programme; 

(b) the names of these sera and vac-
cines; and 

(c) the reasons for the hike in prices? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO') : (a) to (c). As per the 
provisions of DPCO. 1987. the manufactur-
ers of sera and vaccines. which are not 
under price control. are free to revise the 
prices. However. Government has inter-
vened to bring down the prices. as per de-
tails to the extent available given in the 
statement below:-

STATEMENT 

S.No. Name of the Pack Price fIXed by Reduced % changed 
Formulation Size the Company price after 

aher irlCreas- Govt.'s 
ing ff (Rs) h~ervention. 

1. MIs. Serum Institute ATS 750 IU 7. T. 5.48 (-) 25.6 

2. MIs. Serum Institute -do- 341.9·) 2SI.S4 (-) 25.6 

3. -do- ATS 1500 IU 12.4~ ~.24 (-) 25.6 

4. -do- -do- 600.50 452./2 (-) 24.6 

5. -do- ATS 10,000 IU 65.26 48.54 ( -) 25.6 

6. -do- ATS 20,000 IU 127.60 94.95 (-) 25.6 

7. -do- ATS, 50,000 IU 312.74 232.68 ( -) 25.6 

8. -QQ: ... ..... _Al1tl-Snake .1~.02 ~q.OO ( -) 28.6 
Venom Serum 
(ASVS) 
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Services of 198 and 199 Public Utillt,. 
Phones 

4302. SHRI RAM BAHAOUR SINGH: 
Will the Minister of COMMUNICATIONS be 
pleased to state~ 

(a) whether the service of 1198 and '199' 
public utility phones is operative; 

(b) whether any complaints have been 
received about the non-functioning of these 
numbers; 

(c) whether calls on these numbers at 
Chanakyapuri Exchange are not attended; 
and 

(d) if so, the steps taken to ensure th.al 
the service of '198' and 199' IS trLly ren-
dered? 

THE MINISTER OF $TATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) No;Sir, except occasional complaint 
about 199 service on phone or very rarely' in 
writing. 

(c) These services are available to the 
customers served by the the exchanges 
located in Chanakyapuri Telephone ex-
change Building. 

(d) However, steps taken are detailed in 
the statement below:-

STATEMENT 

Steps taken to make the service of 198 
more effective 

i) Daily check of all services for 
proper indication/speech. 

ii) Daily monitoring of service by 
the officers incharge of the serv-
ice by frequent test calls dUring 
working and by nominated offi-
cers outside office hours. 

iii) Monthly monitoring of the serv-
ices by a dedicated group. 

iv) Phased computerisation of serv-
ice. 

19812198 service in Rajpath (38) 
and Sena Bhawan (301) has 
been computerised. 

The work is in progress to computerise 
this service in Tis Hazari and Laxmi Nagar 
exchanges. It is proposed to extend this 
service to all exchanges progressively. 

Steps taken to make 199 service 
more effective: 

i) Check of 199 service by senior 
officers by paymgfrequent visits. 

ii) A training course in behavioural 
sciences was organised of the 
operators. 

iii) Plans for computerisation of 199 
services. 

iv) Incentive Scheme for staff 
started. 

Export of Molasses 

4303. SHRI V. TULSIRAM : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
captioned "Molasses under OGL favoured 
now" appearing in the Financial Express of 4 
August. 1988; 

(b) If so, whether Government would 
stick to the earlier policy of export of molas-
ses through the Indian Sugar and General 
Industry Export/Import Corporation; and 

(c) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) Yes, Sir. 
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(b) and (c). The matter is still under 
consideration. 

[ Trans/ation] 

Setting up of Short-wave tower between 
Mandla and Sabalpur , Madhya Pradesh 

4304. SHRI M.L. JHIKRAM : Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether a short-wave AIR tower was 
proposed to be set up between Mandla and 
Jabalpur; and 

(b) if so, the reasons for delay when the 
Forest Department has given its clearance 
for this tower? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMA TlON AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) No, Sir. 

(b) Does not arise. 

[English] 

Construction of Telephone Exchange 
Buildin_g at Katni 

4305. SHRI AJAY MUSHRAN: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) whether Government have acquired 
land from Madhya Pradesh Government 
and started the construction of MAX-I Build-
ing at Katni; 

(b) if so, the details thereof; and 

(c) the funds allocated for the construc-
tion of this exchange in 1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). A 
piece of land measuring 6666.6 sq. yards 
has been purchased from a private party at 
Katni in M.P. recently. The construction of 

building has not yet started. 

(c) No funds have been allocated for the 
construction of this Exchange Building in 
19;' 9-89 due to paucity of resources. 

HBJ Pipeline contract with Japan 

4306. SHRI SRIBALLAV PANI-
GRAHl: 

DR. KRUPASINDHU BHOI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government have signed a 
contract With a Japanese firm for the Hazira-
BIJaipur-Jagdlshpur (HBJ) pipeline on which 
the Gas Authority of India Ltd. is likely to 
suffer loss; and 

(b) if so, the reasons forthe loss and the 
extent of loss suffered on account of the HBJ 
Pipeline contract either by Government or 
the Gas Authority of India Ltd.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn) : (a) and 
(b). GA I L h ad placed orders for supply of part 
of the lineplpe for the HBJ Project with a 
Japanese Consortium. The order was 
placed- on the consortium after taking into 
account all relevant technical, financial and 
commercial parameters. 

Drilling In Krishna Godavari Basin 

4307. SHRI SRI HARI RAO: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the position of drilling of the well in 
Kottur in Alamur Mandai in Krishna Godavari 
basin; 

(b) the quantity of gas and oil being 
produced from this well; and 

(c) the time by which the gas and oil is 
likely to be available for commercial pur-
poses from this well? 



143 Written AnSwelS AUGUST 30, 1988 Written AnswelS 144 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA ru-
RAL GAS (SHRI BRAHMA DUIT): (a) to (c). 
Exploration drilling of we1l Mandapeta-I Ala-
muru area is currently under progress. The 
weu was spudded on 14-3-1988 has 
reached a depth of 4302 metres. The pro-
duction potential, if any, will be known only 
after the testing of well is complete. 

Compliance of Statutory Provisions 
Regarding furnishing of Annual Ac-
counts by Public Sector Companies 

4308. SHRI H.M.PA TEL: Will the Minis-
ter of INDUSTRY be pleased to state: 

(a) whether it is a fact that several public 
sector corporate entities have not been 
presenting accounts in the format pre-
scrbed under section 211 (5) of the compa-
nies Ad. 1956; 

(b) whether these public sector corpo-
rate entities also do not conform to the In-
come Tax Act, 1961 and the Companies Act, 
1956 while preparing their yearly financial 
statements; and 

(c) if so.. the steps taken to reform! 
remedy these shortcoming in preparation of 
yearty financial statements? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) Sec-
tion 211 (5) of the Companies Act, 1956 has 
not prescribed any forli1at to present ac-
counts of public sector corporate entitles 

(b) No, Sir. 

(c) Does not anse. 

STD facility at Kanjirapally 

4309. SHRI GEORGE JOSEPH MUN-
DACKAL : Will th9 Mlntster of COMMUNI-
CA T10NS be pleased to s!ate: 

(a) hoi ,""L. h work has Been compreted 

and how much amount has been spent for 
the STD facUity ~t Kanjirapally Exchange in 
Kottayam district in Kerala State; 

(b) the time by which thQ subscribers 
are likely to get STD facility; and 

(c) the reasons for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) Infrastructure 
at both ends have been made ready. No 
separate funds are alloned for providing 
STD. 

(b) sro will be provided during 1989-
90. 

(c) The supply of appropriate Radio 
equipment has been delayed. 

Opening of Information Centre At 
Vijayawada 

4310. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether there are many places of 
hlstoncal, tounst and worship in and around 
Vljayawada City; 

(b) if so, whether there are representa-
tions for openmg a Information Centre at 
VIJayawada, and 

(c) the reaction of Government In that 
regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H K.L.BHAGAT) : (a) Yes, SIr. 

(b) Yes, SIr. 

(c) VIJayawada already has a Branch 
office of PIB which provldes.adequate serv-
Ice to Journalists and the newspapers and 
periorh:afs pubnshed trom there. -
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National wind Mill Project In Deihl 

4311. DR. G. VIJAYA RAMA RAO: Will 
the Minister of ENERGY be pleased to state: 

(a) whether National Wind Mill Project is 
running successfully in Delhi as reported in 
Hindustan Times of 15-4-1988; 

(b) the location of other similar projects 
in the country and their performance; and 

(c) whether Government have a system 
of reporting their findings on new develop-
ments through publications within months of 
such developments? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 78 water 
pumping windmills have been installed in 
and around Delhi and the programme is 
being implemented successfully. 

(b) About 2150 water pumping wind-
mills have already been installed in 23 
StateslUnion Territories under the demon-
stration programme of the Department of 
Non-Conventional Energy Sources. The 
performance of these windmills is generally 
satisfactory notably in States of Tamil Nadu, 
Orissa and Andhra Pradesh. 

(c) The major activities in this area 
which takes into account new findings and 
developments are reported in the Annual 
Report and other publications of the Depart-
ment. 

Kolaghat Thermal Power Project 

4312. SHRI ATISH CHANDRA SINHA: 
Will the Ministel of ENERGY be pleased to 
state: 

(a) whetherthe Kolaghat thermal power 
projed set for completion of its second 
phase is being delayed abnormally for want 
of funds; 

(b) whether the BHEl is lagging behind 
the schedule date of e~ecution of the proj&d 
due to non-cooperation of various financial 

institutions like industrial Development Bank 
of India, LHe Insurance Corporation of India 
and State Bank of India etc; 

(c) H so, the details thereof; and 

(d) the efforts made by Government to 
ensure that the project is not further de-
layed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) to (d). The mformation ;s being collected 
and shall be placed on the Table of the 
House. 

[ Trans/ation1 

Low Power T. 'V. Transmitter for Harda, 
M.P. 

4313. SHRI ASLAM SHER KHAN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is proposal to set up a 
low power transmitter in Harda area which ;s 
predominantly inhabited by cAdivasis; 

(b) if so, the time by which it is likely to 
be ~et up; and 

(c) if not, the reasons therefo:? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) to (c). There is 
no approved scheme, at present, to set up a 
TV transmitter at Harda in Hoshangabad 
district of Madhya Pradesh under the Sev-
enth Plan. However, parts of Hoshangabad 
district including Harda town fall within the 
service area of the high power (10KW) TV 
transmitter functioning at Bhopal. Any fur-
ther improvement of TV service in the area 
as also other parts of the country similarly 
placed can be carried out in a phased man-
ner depending upon the availability of re-
sou(Ces for this purpose in the future plans 
for TV expansion. 
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Transfer of Technology 

4314. SHRI BHADRESHWAR TANTI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the technologies developed 
by the international telecommunications 
giants can successfully be transferred to 
India which is a high traffic and low density 
country; and 

(b) whether such transfer of technology 
will not mar the initiative of Indian techno-
crats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) No, Sir. The transfer of technology is 
resorted to only in the areas in which indige-
nous technology is not readily available to 
meet the country's requirements. 

Manuguru Project in Andhra Pradesh 

4315. SHRI G. BHOOPATHY: 
SHRI V. SOBHANADREES-

WARARAO: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether a unit of the National Ther-
mal Power Corporation is going to be in-
stalled at Manuguru in Andhra Pradesh; and 

(b) ff so, the estimated cost of this unit 
and the production capacity thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAJ) 
: (a) and (b). The National Thermal Power 
Corporation (MTPC) have submitted the 
feasibility r.aport in regard to the proposed 
Manuguru Super Thermal Power Project 
Stage-I (2xSOO MW) in Andhr'. Pradesh. The 
report indicates provisional cost of the proj-
ect as Rs. 1447.40 crores for a capacity of 

1000 MW. The Project is yet to be approved, 
as all necessary tie ups, such coal linkage, 
environmental clearance etc. have not been 
done. 

[ Translation] 

Daily Wage Workers In Post and 
Telegraph Offices in U.P. 

4316. SHRI RAJ KUMAR RAI: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) the number of daily wage workers 
working in the Post and Telegraph Offices in 
U.P.; 

(b) with how many years of service, the 
workers have been made permanent; and 

(c) the time by which all the workers 
would be made permanent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) There are 
about 824 full tIme and 991 part time daily 
wage workers working in the Department of 
Posts in UP. The required information per-
taining to Department of Telecom. Will be 
collected and laid on the table of the House. 

(b) In the Department of Posts 100% of 
the vacancies in Gr. 0' cadre are reserved 
for E.O.Agents who fulfil the required age 
and other conditions prescribed. Only in the 
event of qualified ED. Agents not being 
available for filling up Gr. 'Ot vacancies, 
these are offered to eligible daily rated cas-
uallabour. Under these circumstances, the 
question of years of service put in by daily 
wage workers for permanent absorption 
does not arise. . 

(c) Does not arise. 

[English] 

Supply of Paraffin Wax to Punjab 

4317. SHRI INDRAJITGUPTA:Willthe 
Minister of PETROLEUM AND NATURAL 
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GAS be pleased to state: 

(a> whether the monthly quota of paraf-
fin wax allotted to the candle manufacturers 
in Punjab has been cut from 600 tons to 200 
tons and subsequ$ntly to 100 tons; 

(b) if so, the reasons for such drastic cut; 
and 

(c) whether the cut will be restored in 
view of the special conditions prevailing in 
Punjab? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUll) : (a) No, 
Sir. 

(b) and (c). Do not arise. 

Training of OffIcer. under Colombo 
Plan 

4318. SHRI P. KOLANDAIVELU: Will 
the Minister of ENERG Y be pleased to state: 

(a) whether senior officers in the Central 
Electricity Authority, who are degree holders 
in Engineering, have not been considered 
for training abroad under the Colombo Plan; 

(b) whether offices having DIploma! 
Certificate have been selected and sent 
abroad for training under the Colombo Plan; 

(c) if so, the reasons therefor; 

(d) whether the C.E.A has considered 
engineers belonging to the Scheduled 
Castes and Scheduled Tribes who are hold-
ing the engineering degree for training 
abroad under the Colombo Plan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a> No • Sir. Officers of all levels of relevant 
fields of operation are considered for training 
abroad. 

(b) and (c). Yes, Sir. The officers of ttt, 
rank of Assistant Directors and above both 
with degree or diploma in Engineering are 
considered for training in the relevant field of 
Power Engineering keeping in view the eligi-
bility criteria in resped of their functional 
requirement, background experience and 
levels as prescribed by the Aid authorities 
under the Colombo Plan. 

(d) and (e). Yes, Sir. The officers' be-
longing to the SC and ST categories are also 
considered for training abroad under the 
Colombo Plan dependIng upon the availabif-
ity of officers satisfying the eligibility criteria 
in respect of functional requirement and 
background experience etc. Out of 28 CEA 
officers deputed for training abroad under 
Colombo Plan during the past five years, 2 
officers belong SC & ST categories. 

Delivery of Telegrams 

4319. SHRI DAULATSINHJI JADEJA: 
Will the Minister of COMMUNICATIONS b8 
pleased to state: 

(a) the average percentage of tele-
grams which reach their destination after 24 
hours; 

(b) whether any internal monitoring is 
done of such delays; 

(c) the machInery available within the 
Department for enquiring into the reasons 
for which a telegram is delayed; 

(d) whether any guidelines exist fortele-
graphic confirmation from receiving stations 
to inform the sender that the telegram has 
been delivered; and 

(e) the steps taken to have a more 
responsible and reliable system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (8) On an 
average, about 13% of the telegrams are 
reaching their destInation after 24 hours. 
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(b) and (c). Yes, Sir. Delays to tele-
grams are monitored in all Telegraph Offices 
on regular basis and cases of abnormal 
delays are thoroughly got investigated by 
the Heads of the circles for taking corrective 
measures. 

(d) Yes, Sir. Provisions do exist for 
obtciining telegraphic confirmation about 
delivery of a telegram from receiving station 
at the specific request of the sender and on 
payment of prescribed charges. 

(e> The telegraph network is being 
modemised to have a mere responsible and 
reliable telegraph system. Store and For-
ward Message Switching Systems, Elee: 
tronic Teleprinters, Electronic Key Boards 
and stand by power supply units have been 
planned for introduction in a phased man-
ner. 

Electrocution by Naked Wire in Delhi 

4320. SHRIMATI PRABHAVATI 
GUPTA: Will the Minister of ENERGY be 
pleased to state: 

(a> the number of persons electrocuted 
by naked wire in Delhi during the last one 
year; 

(b) the action taken by Government 
against the responsible officers; and 

(c) the steps taken to check such inci-
dents in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNA TH RAI) 
: (a) 19 persons were electrocuted in the 
area of supply of M.C.D. serviced by DESU 
and one person was electrocuted in the area 
serviced by New Delhi Municipal, Commit-
tee between 19.8.1987 to 18.8.1988. 

(b) The information is being colleded 
and will be placed on the Table of the House. 

(c) To check the recurrence of such events in 
future DESU and NDMC are taking safety 

measures which Include provision of 
adequate guards in the over head system, 
checking of earthing of all the electrical in-
stallations and attending to the weak points. 
Instructions to adhere to the safety code are 
also reiterated from time to time in addition 
to routine maintenance. 

Licence to Reliance Industrle. Limited 
for manufacture of Para xylene 

4321. SHRI NARESH CHANDRA 
CHA TURVEDI: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether the Reliance Industries 
Limited is putting up a new project for manu-
facture of Paraxylene; 

(b) if so, what is the project cost and 
wnen the licence for manufacture of Paraxy-
lene was granted 10 Reliance Industries 
Limited; 

(c) whether Government have given 
further licences to Reliance Industries lim-
ited to put up a big gas cracker project at 
Hazira where the investment will be around 
rupees two thousand crores; 

(d) whether the Reliance Industries 
limited has been granted licence to manu-
facture MEG (raw material for Polyester) 
HOPE, PVC, etc. etc. and if so, what is the 
total project cost involved; and 

(e) the reasons tor granting licences to 
the Reliance Industries limited in all impor-
lant petrochemical fields? 

THE MINISTER OF INDUSTRY (SHRI 
"I. VENGAl RAO): (a) and (b). MIs. Reliance 
Industries Limited hole an industrial licence 
for manufacture of Pure Terepthalic Acid. 
Paraxylene is the intermediate for producing 
Pure Terepthalic Acid for which no separate 
industrial licence is required when it is cap-
tively consumed. The cost of the PTA project 
as estimated by the party is around Rs. 550 
crores. 

(c) At present, no letter of intent has 
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been issued 10 MIs Reliance Industries 
Limited for setting up a Gas Cracker Project 
at Hazira in Gujarat. 

Cd) and C.). The Industrial Licences 
granted to MIs Reliance Industries Limited 
for manufacture of HOPE and PVC and the 
Letter of InterC granted to the party for 
manufacture of MEG has been transferred in 
the name of Mis. RELIANCE PETRO-
CHEMICALS LIMITED as requested by the 
party. The total cost of the projects as esti-
mated by the party is around Rs. 700 crores. 
All ~plications for such industriallicencesl 
letters of intent including those from MIs. 
Reliance Industries Lim ited are considered 
under the provisions of the Industrial (Devel-
opment & Regulation) Ad, 1951. Decision 
on such applications for industriallicencesl 
letters of intent are taken on techno-eco-
nomic considerations. Other industrial 
houses have also been given licences for 
such Projects. 

Speed Post Service In Orissa 

4322. DR. KRUPASINDHU BHOI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the name~ of the cities and towns in 
Orissa where Speed post service has been 
introduced so far; 

(b) whether Government have a pro-
posal to introduce speed post service in 
some other cities and towns in Orissa; 

(c) if so, the cities and towns in Orissa 
where speed post service is proposed to be 
introduced during 1988-89; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR OOMANGO): (a) Bhubanesh-
war and Cuttack are the two cities in Orissa 
where ~ed Post Service has been intro-
duced. 

(b) No, Sir. 
_. 

(c) and (d). Do not arise. 

Shifting of Offices of Public Undertak· 
Ings from Deihl 

.4323. SHRI KESHORAO PARDHI: 
Wilfthe Minister of INDUSTRY be pleased to 
state: 

(a> the names of public undertakings 
incurring losses which are not being permit-
ted to shift their offices from Delhi; and 

(b) the amount spent by them every 
year for office accommodation in Delhi? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Information is 
being collected and will be laid on the table 
of the House. 

Order for Heavy Engineering Corpora-
tion at Hatia, Ranchl 

4324. SHRI MAHABIR PRASAD 
YADAV: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the indigenous products 
produced by the public undertakings are 
encouraged with a view to boost up their 
production and productivity; 

(b) if so, the reasons why orders for 
machinery produced by the Heavy Engi-
neering Corporation at Hatia. Ranchi are not 
placed by the Bharat Heavy Electricals 
Limited; and 

(c) whether the Bharat Heavy Electri-
cals limited prefers foreign machinery to 
indigenous production of the Heavy Engi-
neering Corporation and if so, the reasons 
therefor? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAL RAO): (a> Yes, Sir. 

(b) Sharat Heavy Electricals ltd. is 
placing orders on Heavy Engineering Cor· 
poration as per requirements. 
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(c) No, Sir. 

introduction of Remote Areas Business 
Network . 

4325. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Department of Tele-
communication has taken steps for the intro-
duction of Remote Areas Business Network; 

(b) if so, the details of the scheme 
prepared therefor; and -

(c) the steps taken to implement that 
scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) A project for the Remote Area 
Business Network has been sanctioned at a 
cost of Rs. 15.05 crores. Under the scheme 
a Master. Earth Station will be set up at 
Sikandrabad, District Bulandshahar in Uttar 
Pradesh, which will be able to serve about 
1000 subscribers owned Micro Earth Sta-
tions called "Micro Terminals" installed at 
subscriber premises. The 'Remote Area 
Business Message Network' will provide 
data communication facilities upto speeds of 
1200 bits per second for interactive data 
communication and fascimile services be-
tween the subscriber owned micro terminals 
located anywhere in the country. The micro 
earth stations will also be able to access the 
telex netwotk in the country. 

(c) A separate organisation under a 
General Manager has been set up at NOIDA 
for implementation of the network. Wide 
publicity has been given through the promi-
nent newspapers of the country for the reg-
istration of the subscribers. Necessary or-
delS for equipment for the Master Earth 
Station have been placed on MIs. ITI. The 
Micro Terminals will be manufactured by MI 
s. m Equatorial Satcom ltd., Bangalore. 
The subscribers to this ;netwoti( have the 

option of buying and installing the Micro 
Terminals directly from MIs. IESl or through 
agencies like Tell or may get it through 
D.O.T. The Remote Business Message 
Network is likely to be operational by June. 
1989. 

Temporary connections In Mayur Vlhar 
Extension, Deihl 

4326. SHRI AHMED M. PATEL: 
SHRI VEERENDRA PATll: 
SHRI CHHITUBHAI GAM IT: 
SHRI P.A. ANTONY: 

Will the Minister of ENERGY be 
pleased to refer to the reply given on 2 
August, 1988 to Unstarred Question No. 
1002 re: supply of power to Cooperative 
Group Housing Societies in Delhi and state: 

(a) whether the DESU proposes to 
provide temporary electricity connections to 
flats already constructed in Mayur Vihar 
Extension Phase-2 area where all the com-
mercial formalities have been completed; 

(b) if not, the reasons therefor; and 

(c) when permanent connection will be 
provided? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRt KAlPNATH RAJ): ' 
(a) to (c). According to Delhi Electric Supply 
Undertaking a formal request from ODA has 
been received for undertaking electrification 
of Mayur Vihar Phase-II alongwith simHar 
request for electrification of some colonies 
from individual co-operative group housing 
societies. DESU can consider the individual 
requests for temporary connections for 
domestic use in the flats already constructed 
in Mayur Vihar Phase-II after DDA gets the 
electrification scheme for laying 11 KV pe-
ripheral services and electrification scheme 
of the area along with the scheme for intemal 
electrification of the colonies seeking grant 
of temporary connection prepared and re-
leased for execution. Further, ODA is also 
required to pay for any temporary augmen-
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tation work which may be necessary to meet 
the load for such temporary connections. 

Interim Relief to Workers of Mining and 
Allted Machinery Corporation 

4327. SHRI BASUDEB ACHARIA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Mining and Allied 
Machinery Corporation Limited, Durgapur ;s 
having a separate independent wing at 
Nagpur; 

(b) whether it is a fact that though the 
interim relief announced for the workers of 
public sector undertakings in central sector 
is applicable for the workers of Nagpur, the 
Mining and Allied Machinery Corporation 
Limited management is refraining from pay-
ment of the same to the workers of Nagpur 
Branch of Mining and Allied Machinery Cor-
poration Limited; and 

(c) if so, the reasons therefor and the 
action Union Government propose to take 
against the erring officials for violating Union 
Government's directives? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Mining and Allied 
Machinery Corporation Limited (MAMC) 
Durgapur has a small regional workshop at 
Nagpur. 

(b) and (c). Interim reuef which has to be 
absorbed in wage settlements is payable 
from 1.1.1986 in enterprises on Industrial 
D.A. pattern where the validity of wage set-
tlements has expired or was to expire 
shortly. In the case of regional workshop of 
MAMC at Nagpur, the tripartite wage settle-
ment was valid upto 31.12. 1980, viz. full one 
year after the date from which interim relief 
payment was announced. Further, the 
modalities of payment of interim relief are 
expected to be finalised by the manage-
ments of Public Sector enterprises at the unit 
level. Negotiations for wage settlement be-
tween MAMC management and Workers of 
Nagpur regional Workshop are in progress 

and two moetings have already been held. 

Encroachment on land of Mining and 
Allied Machinery Corporation limited 

4328. SHRI GADADHAR SAHA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the total area in terms of acreaga 
given by Asansol Durgapur Development 
Authority for the purpose of developing 
township by Mining and Allied Machinery 
Corporation Limited, Durgapur for their 
employees; 

(b) out of the total area-given how much 
has been forcibly encroached upon by un-
authorised occupants; 

(c) the number of shacks and jhonpries 
constructed in the encroached area and 
whether these constructions are due to fail-
ure on the part of management to provide 
quarters to their employees or due to any 
racket operating in collusion with some offi-
cials of the Corporation; 

(d) whether due to this racket, the 
implementation of 20-point programme in 
respect of development of jhonpries con-
structed by the M'mng and Allied Machinery 
Corporation Limited workers is not taking 
place; and 

(e) if so, what advice Union {..0vem-
ment propose to give to the Mining and Allied 
Machinery Corporation Limited to tighten 
administrative measures to weed out the 
jhonpries constructed under the racket and 
to develop the jhonpries constructed by 
workers of Mining and Allied Machinery 
Corporation Limited? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) The total area given 
by Asansol Durgapur Development Author-
ity for the purpose of developing township by 
MAMC Durgapur for their employees is 
474.91 acres. 

(b) The area encroached by un-
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authorised occupants is about 26 acres. 

(c) There is no racket operating in the 
MAMC township and about 1100 nos. of 
Jhonpries which have been construded are 
unauthorised structures. 

(d) No. Sir. 

(e) Does not arise. 

eonaborat'on with USA based firm 

4329. SHRI SWAMI PRASAD SINGH: 
Will the Minister of INDUSTRY be pleas~d to 
state: 

<a) whether MIs. Tektronix, a U.S.A. 
based firm has decided to collaborate with 
an Indian firm for manufacture of instrumen-
tation systems; 

(b) if so, the names of items to be 
manufactured and other details of the col-
laboration; and 

(c) the total cost of the project and 
where the project has been located? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM): (a) to (c). 
MIs. Hinditron Instruments Pvt. Ltd., Bom-
bay have I been granted Government ap-
proval for foreign collabor.ation with MIs. 
Tektronix Inc., USA for the manufacture of 
Electronic Test & Measuring Instruments. 
The project is proposed to be bcated in the 
Peenya Industrial Estate in Bangalore Dis-
trict of Karnataka State. The terms approved 
in respect of individual cases are not re-
vealed in public interest. 

[ Translation] 

Allotment of Industrial plots in Narela 

4330. SHRr MOTI LAL SINGH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Delhi State Industrial 
Development Corporation had invited appfi-

cations for allotment of industrial plots in the 
Narela Industrial Area and if so. the maxi-
mum period within which these plots are 
likely to be allotted; 

(b) the amount of money deposited with 
the D.S.I.D.C. alongwith the applications; 

(c) whether D.S.I.D.C. will pay interest 
to the applicants on the money deposited by 
them; 

(d) the reasons for delay in the allot-
ment of these industrial plots; 

(e) whether if will be possible to allot 
the plots to all the applicants belonging to 
scheduled castesltribes; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. According to Delhi Administration, Delhi 
State Industrial Development Corporation 
had invited applications for allotment of 800 
Industrial Plots. The allotment is expected to 
be finalised soon. 

(b) A total sum of Rs. 5,75,36,7001- has 
been received alongwith applications. 

(c) No, Sir. 
(d) The allotment procedure has stipu-

lated evaluation of the applications from 
technical, pollution and financial aspects by 
the Evaluation Committee of Experts. Due to 
the large number of applications the evalu-
ation process has taken time. 

(e) and (f). Allotment would depend on 
the outcome of the evaluation of applica-
tions. 

[English) 

Saving of Power through Conservation 
Measures 

4331. SHRI SRIKANTHA DAnA 
NARASIMHARAJA WADIYAR: Will the 
Minister of ENERGY be pleased to state: 
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(a) whether as per the analysis carried 
out by Government the present 1 0 per cent 
power shortage can be bridged by saving at 
least 8% power through conservation meas-
ures; 

(b) if so, the steps initiated by Govern· 
ment in that direction; 

(c) the reports received from various 
Ministries in that direction; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) During the period January-July, 1988 the 
gap between the requirement and availabil-
ity of power was 9.8%. There is sufficient 
scope for bridging this gap by adopting 
appropriate energy conservation measures 
on a sustained basis. 

(b) The steps taken by the Government 
to conserve energy include fixation of annual 
energy consumption targets for energy in-
tensive industries, conducting energy au-
dits, training of personnel as Energy Manag-
ers, demonstration programmes in rectifica-
tion of Inefficient agricultural pumpsets, 
modification of standards covering electrical 
appliances, grant of fiscal incentives, 
launching of a multi-media public awareness 
caQ1paign and creation of a nodal cell to 
coordinate and review the progress of en-
ergy conservation activities. 

(c) and (d). Reports received indicate 
that reduction in specific energy consump-
tion during 1987-88 has taken place in sev-
eral energy intensive industrial units viz. 
steel, fertilizers, refineries, cement, petro-
chemicals, aluminium, etc. 

Mini Hydel Projects in Jammu and 
Kashmir 

4332. SHRI MOHO. AYUB KHAN: Will 
the Minister of ENERGYbe pleased to state: 

(a) the names of mini hydel projects 

referred by the Jammu and Kashmir Gov-
ernment for clearance by the Union Govern-
ment; 

(b) the pote~1 and the estimated 
expenditure on each of the projects referred 
to above; 

(c) the names of the projects which 
have been cleared so far; and 

(d) the reasons for delay in the clear-
ance of rest of the projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (d). Only one mini (i.e., upto 2 MW) 
hydroelpctric scheme viz. Brenwar (2 x 1 
MW) with a cost estimate of Rs. 7 crores was 
receiv&d in the CEA in May, 1983, for 
techno-economic clearance. The scheme 
has been returned to the State authorities in 
April 1985, for resubmission/revision based 
on the comments of Central Electricity Au-
thority and Central Water Commission. 

Compressed and Associated Gas for 
, Domestic use 

4333. SHRt A.J.V.B. MAHESWARA 
RAO: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the total quantity and value of gas, 
compressed and associated, produced if it 
was all made available only for domestic 
use; and 

(b) the value of gas flared compresse~ 
and associated if it was given for domestic 
use? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHMA DUn): (a) and 
(b). In 1987-88, out of about 11430 million 
cubic metres of natural gas produced, a 
quantity of 3423 million cubic metres was 
flared. The national value of this gas. based 
on the minimum price of Rs. 500/1 000 ~ 
works out to Rs. 171.15 crores. 
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Natural gas is being supplied for do-
mestic purposes in Baroda city and Sibsagar
town. Commitments of gas for this purpose
have been made in Ankleshwar, Bharuch,
Surat,Agartala and Bombay city.

District Village.,
2 3

Monghyr Milkychak

Saharsa Routa

Saran Harpur

Hazaribagh . Bargaon

S. No.

1

[Translation] I 1.

Energy Villages In States 2.
( ".-

~:4334. SHRI VIJAY KUMAR YADAV:
Will the Minister of ENERGY be pleased to

. state:

3.

4.

Sitamahri Sirkhiriya(a) the number of energy villages in
Bihar for which approval has been granted
so far, and the number which have bee"
establ,ished, the district-wise details thereof;

5. ,
~t;

Madhubani Rahua Sang ram6.

Shyampur7.
(b) the total {lumber of villages which

are proposed to be converted into energy
villages during the current Five Year Plan;
and

ChandranagarKhagaria8. -~
l----...;...----------"j

One Urjagram project in village Rukka, dis-l'
trict Ranchi, has been completed. j

'1!
'.~;(c) the State-wise details of the energy

I villages established in various States? . (b) It is proposed, in the first instance, tal
'establish one Urjagram project in every:
Parliamentary constituency in the country]
dep~nding 'on availability of funds for the t
programme.!'

(c) State-wise break-up of Urjagram J
projects is given below:~

THE MINISTER OF ENE8GY (SHRI
• VASANT SATHE): (a) The DePartment of .

Non-Conventional Energy Sources has
sanctioned the following energy village or
Urjagram projects in Bihar, which are cur-

S. No. StatelUT Completed Under Implementation

1 2 3 4

1. Andlira Pradesh 3 6

2. eihar .1 8

~J Cujarat 9 8'-; .

. Madhya Pradosh 6 150'

f~1;:t!'kl-ashtra 10 • 23

!....::-:.~>'! 6 3

~ ~,:::.;;.4_·:..~t~:4;1
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1 2 3

8. Tamil Nadu 2

9. Tripura 2

10. Utlar Pradesh 22

11. West Bengal

12. Delhi 6

TOTAL 67

WrittenAnswers 166

4

6 -

24

7

2

103

Setting up of Gas Turbine Power Plants
In Madhya Pradesh

4335. SHRI ARVIND NETAM: Will the
Minister of ENERGY be pteased to state:

(a) the policy of Government in regard
to setting up of gas turbine power plants;

(b) whether the Madhya Pradesh State
Electricity Board has submitted four project
reports for setting up of gas-turbine power
plants each with a capacity of 450 MW in
Rajgarh, Jhabua, Gwalior and Guna dis-
tricts; ,

(c) the present position regarding these
project reports as also about supplying gas '
to these power plants from Hazira-Bijaipur-
Jagdishpur gas pipe line; and

(d) whether Government propose to
accord sanction to make natural gas avail-
able to these gas turbine power plants from ,
Hazira-Bijaipur-Jagdishpur gas pipe line in
view of power shortage in the State?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) Proposals in regard to setting up of gas
turbine power plants are examined keeping
in view the availability of gas/fuel, the power
requirement of the Region concerned and
other relevant techno-economic considera- .
tions.

(b) to (d). The Madhya Pradesh Elec-
tricity Board haveIorwarded four proposals
to the Central Electricity Authority (CEA) in

. regard to setting up of gas turbine combined
Cycle power plants at Rajgarh, Jhabua,

, Gwalior and Guna envisaging 3 x 100 MW
gas turbines and one 150 MW steam turbine,
at each location. The proposed schemes
could be techno-economically appraised by
the CEA after the availability of all the inputs,
including gas and water, have been con-
firmed and requisite clearances have been

.obtalned by the State Electricity Boald.
Confirmation of gas for the proposed proj-
ects would depend on the assessment of its
availability through the HBJ pipeline in the
Eighth and Ninth Plan periods.

Shortage of LPG In Blhar

4336. PROF. CHANDRA BHANU
DEVI: 'Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government are aware that
the LPG consumers in Patna and other cities
of Bihar always face shortage of LPG; and

(b) if so, the reasons theretor?

THE .MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). A backlog in supply of LPG refills had
developed temporarily in several parts of the
country. j',dlding in some parts of Bihar,
recently ~"''';;;:)unt of shortfall in bulk ;3Vd::l-
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btlity of LPG apart from movement, industrial 
relations and other operational constraints. 
Efforts are being made to maximize Indige-
nous LPG production and also augment 
supplies to the extent feasible. The situation 
is being closely monitored by the oil industry 
with a view to ensuring regular LPG supplies 
to the consumers. 

Production and Export of· Typewriters 

4337. SHRI N. DENNIS: Will the Min-
.ister of INDUSTRY be pleased to state: 

(a> the details of firms which produce 
typewriters in public and private sectors, 
State-wise; 

(b) the details of the firms which have 
export potential; and 

(c) if so, the quantity exported by them 
during the last year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) State-
wise list of typewriter manufacturing units in 
the organised sector is given in the State-
ment below. In addition to the public and 
private sector units in the organised sector, 
a number of units in the small scale sector 
are also manufacturing typewriters. 

(b) and (c). MIs. Facit Asia Ltd., Madras 
have exported 1,506 Nos. machines during 
1987. MIs. Godrej & Boyce Mfg. Co. Pvt. 

, Ltd., Bombay have also exported machines 
worth Rs. 8.93 lakhs during 1987-88. 

STATEMENT 

State-wise list of typewriter manufacturing units in the organised sector (public and 
private) 

State Name of the Unit 

Punjab MIs. Punjab Business Systems Ltd., SAS Nagar, MohalL 

Haryana MIs. Remington Rand of India Ltd., Gurgaon. 

Maharashtra MIs. Godrej & Boyce Mfg. Co. Pvt. Ltd., Bombay. 

Tamil Nadu MIs. Facit Asia Ltd., Perungudi. MIs. Hindustan Teleprinters Ltd., Guindy. 
MIs. 'Rayala Corporation, Mount Road, Guindy. 

West Bengal MIs. Remington Rand of India Ltd., Council House Street, Calcutta. 

Uttar Pradesh MIs. Indian Communications Network Ltd., NOIDA, Ghaziabad. 

Manufacture of prophylactic drugs for 
allergic diseases . 

4338. SHRIMATI KISHORI SINHA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the prophylactic drugs for 
aUergic diseases like asthma are available 
abroad but are nof manufactured in the 
country; 

(b) if so, the reasons therefor; 

(c) whether any applications for manu-
facture of these drugs have been received; 
and 

(d) if so, the reasons for not approving 
their manufacture? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Availability of 
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drugs abroad is not monitored by this Minis-
try. Several anti-asthmatic drugs like Ephed-
rine, Salbutamol and Terbutaline Sulphate 
ate being manufactured in the country. 

(c) Yes, Sir. 

(d) Government have agreed in prin-
ciple to grant Letter of Intent. 

Power Projects In Coastal Areas using 
Natural Gas or Oil 

4339. SHRI SA TYENDRA NARAYAN 
SINHA: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government are consider-
ing to put up a string of power projects in the 
coastal areas using natural gas or oil as the 
fuel; 

(b) if so, the details thereof; and 

(c) whether Government consider that 
there are adequate oil and gas reserves for 
this purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 

(a) No, Sir. 

(b) and (c). 00 not arise. 

Telecast of Documentaries on Public 
Sector Enterprises 

4340. SHRI Y.S. MAHAJAN: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the details of the documentaries of 
public sector enterprises telecast by Ooord-
arshan during 1986, 1987 and 1988 (upto 
July 31, 1988) indicating their exact title and 
duration of each; and . 

(b) the details of the documentaries 
telecast by Doordarshan on management 
subjects with particular reference to public 
sector? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) The requisite 
information is given in the Statement below. 

(b) Such documentaries normally deal 
comprehensively with the subject which 
include management policies etc. of the 
Public Sector Undertakings. 

STATEMENT 

List of Documentaries on Public Sector Enterprises Telecast in the National Programme of 
Doordarshan with effect from 1.1.1986 to 31.7.1988 

Title of the Programme Duration in Minutes 

2 

1. Towards Progress Bharat Heavy Plasts & Vessels, 21 
Vishakhapatnam. 

2. Two Fifty Years of Naval Dockyard. A documentary on 17 
Mazagon Docks 

3. Small Industrial Sector - A discussion 26 

4. 'A Bridge to River Goddess' A documentary on Bridge 14 
over Jalgunga near Gangotri 
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5. Hindustan Petroleum - 26 
A documentary on Hindustan Petroleum {td. 

A 

6. A Nation on the Move - Documentary on Integral .26 
Coach Factory. 

7. Samaya - A Success story of South-South Cooperation - 15 
A documentary on lACON 

8. Images of change - Andrew Yule & Co. 15 

9. Immortallndu - A documentary on Hindustan Photo 27 
Films ltd. 

10. NTPC Story - A documentary on NTPC. 20 

11. Meetha Bhavishya - A film on National Federation of 15 
Cooperative Sugar Factories 

12. Doctor Masiha to Nahin - A film on Indian Drugs & 9 
Pharmaceuticals Ltd. 

13. Hindustan Teleprinters Ltd. - A documentary 17 

14. low cost, Fire & Cyclone Proof Housing- 24 
A programme on Houses for poor. 

15. Rourkela - The tune with the time - A documentary on 30 
Rourkela Steel Plant 

16. People, Power and Prosperity - A documentary on NLC Ltd.14 

17. Away from House - A documentary on National Highways 28 
India 

18. A programme on Telephones 25 
Mahanagar Telephone Nigam 

19. A TV documentary on MiraJ-2000 30 

20. Our Telephone Network-Mahanagar Telephone Nigam 30 

21. Prantiya Komcha Mela ) 10 
Trade Fair Authority of India 

22. Production and Protection - A documentary on Rashtnya 22 
Chemicals and Fertilizers CorporatIon of India. Bombay 

23. Productivity a way of life 49 
A documentary on Public Sector 
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24. Will of Steel- A film on Bhilai 18 

25. India International Trade Fair at Pragati Maidan 15 
including statement by Mohd. Yunus. 

26. Quest for Quality - A programme on Quality Control 14 
National Centre for Quality Management, Bombay. 

27. Namrup Fertiliser Plant 22 

28. Bongaigaon Refinery and Petrochemicals Limited. 26 

29. Sericulture in India - A programme on Silk Industry. 25 

30. In the Forests - A documentary on West Bengal 20 
Forest Development Corpn. 

31. Looking Back - A documentary on UPTRON 25 

32. Documentary on IDPL Rishikesh 25 
(Indian Drugs & Pharmaceuticals Ltd.) 

33. Semi Conductor Complex Ltd., ChaRdigarh 23 

34. Chukha Transmission Systf;lm - 15 
Documentary on NTPC 

35. Dawn of New Era - A film on Computerised Cement Plant 15 

36. Pioneers in Manganese Ore: 20 
MMTC presented by Doordarshan K'Zndra, Nagpur 

37. Hello; Hi Tech Here - Programme on Indian Telephone 20 
Industry 

38. Heritage of Skill - Documentary 11 

39. AL T Centre Ghaziabad - Programme on Advanced 11 
Level telecommunication Centre Ghaziabad. 

40. CEERJ Towards Self Reliance in Electronics 15 
(Central Electronics Engineering Research Institute) 

41. ALIMCO - Documentary on Artificial Limbs Manufacturing 29 
Corporation of India 

42. Electr,onics Corporation of IndIa 1S 

43. Advanced Technologies Research on fuel (CSIR) 8 
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44. Songs of Neyveli - Documentary on Neyveli Lignite 26 
Corporation ltd. 

45. Focus - Public Sector Vs Private Sector 29 

46. Ushering in Excellence - Hindustan Teleprinters limited. 21 

47. Sach Hua Sapna - Documentary on HUDCO 22 

48. The Mission - A programme on Electronics Trade and 15 
Technology Development Corporation. 

49. Romance with Steel- A documentary on Steel authority 15 
of India ltd. 

50. Pragati Ke Path Par - A documentary 15 
on Punjab Khand Udyog Ltd. 

51. Unending Quest - A Film on Oil India Ltd. 19 

52. Khetri Copper Complex Ltd. - Perspective 24 

53. The Golden Fibre - A Documentary on Jute Industry 20 
(Jute Corporation) 

54. The World of Indian Air Lines 14 

55. A shining example (Salem Steel Plant) 15 

56. This is the Fact (A Programme on Fertiliser and 22 
Chemicals - Travancore) 

57. The Four Million Tonne Pledge (Bokaro Steel Plant) 22 

58. Mitra Niketan - A Programm~ on Transfer of Technology 13 
to Rural Areas (CAPART). 

59. Creating in Wilderness - A Programme on Bok3Jan 20 
Cement Factory of India Ltd. 

60. Ushering a New Era - A documentary on State Farmers 26 
CorporatIon of India Ltd. 

61. Fuel for the Nation on the Move 27 
(A documentary on ONGC) 

62. Reliance in Steel (Programme on R&D Centre for Iron 25 
and Steel, Ranchi) 

63. Cochin Refineries 22 
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64. Paradeep Phosphates Ltd. "A Dream Comes True- 22 

65. Reliability through Quality (C.O.A.E.) 15 
A Programme on Defence Equipment 

66. Uptron Awards - 1986 26 

67. Immortal Indu - Documentary on Hindustan 29 
Photo Film Manufacturing Ltd. 

68. Utpadakta Zindagi Ka Ek Tour Tariqua 35 
(Parliamentary forum on Public Sector) 

69. Towards Excellence - A documentary on Bharat 26 
Electronics Ltd. 

70. SAIL and YOU (A programme on Steel Authority of India, 19 
Ltd.) 

71. The Giant Movers - A documentary on Bharat Earth 25 
Movers Ltd. 

72. Jute Industry in Orissa 21 

73. Jaipur Metals & Electronics l.td. 19 

74. Another Direction Another Step - A documentary on 28 
Scientific Research and Inr,ovations. 

75. Nepal and India: Partners in Progress 10 
(Indian Exhibition in Nepal) 

76. Another Partner in Progress - A documentary 22 
on Hindustan Papers Corporation Naug~on Paper Mill 

77. Nirman - Central Water Commission 22 

78. When Villages Awake - Documentary on 30 
National Dairy Development 

79. Nuclear Power Corporation 14 

80. Master Builders to the Nation - 15 
A film on Mazagon Dock Ltd. 

81. Towards Progress - Mica Trading Corporation 22 

82. Doordrishti - Programme on Banking in India. 18 



179 Written Answers AUGUST 30, 1988 Written AnsWB/'S 180 

Modernisation study of small units 

4341. SHRt VIJAY N. PATll: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government had issued 
instructions or guidelines regarding spon-
soring trade delegations for visiting abroad 
for modernisation study of small units; and 

(b) if so, the details thereof? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Government has issued no instructions 
or guidelines regarding sponsoring trade 
delegations for visiting abroad for moder· 
nisation study of small units. 

Thermal Power Station at Visakhapat. 
nam 

4342. SHAI K. RAMACHANDRA 
REDDY: Will the MiOister of ENERGY be 
pleased to state: 

(a) whether Government have received 
any proposal from Andhra Pradesh for locat-
ing a 1000 M.W. Thermal Power Station at 
Visakhapatnam; and 

(b) if so, the details thereof and the 
steps taken to clear the proposal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) No project report for setting up of a 
thermal power station at Visakhapatnam 
has been received in the Central Electricity 
Authority. 

(b) Does not arise. 

Study on TV Programmes 

4343. SHRI JAGANNA TH PATNAIK: 
Wtf, tt.e Minister of INFOR.IATION AND 
BROADCASTING be pleased to state: 

(a) whether Doordarshan has been 
putting too much emphasis on entertain-
ment with tne result that television is not 
serving as an instrument of second transfor-
mation; 

(b) if so, whether any study has been 
conducted in this regard; and 

(c) if so, the details thereof? 

I HE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) No, Sir. Doord-
arshan telecasts several programmes which 
are educative and informative besides being 
entertaining. 

(b) and (c). Audience Research is a 
continuous activity of Doordarshan. Find-
ings of the surveys are used as a guide for 
better planning of programmes. 

Growth rate of major Industrial goods 

4344. SHRI E. A YYAPU REDDY: W," 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the major industrial goods 
In the manufactUring sector that experi-
enced declaration In growth rate are paper 
and paper products, non-metallic mineral 
products, basic metals and electrical ma-
chinery; and 

(b) the steps taken to brtng back the 
growth rate in the above industrial manufac-
turing sectors? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Ac-
cording to CSO's index of industrial produc-
tion, the growth rates In respect of selected 
industry groups during 1987-88 over the 
previous year were as under: 
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Paper and its products 

Electrical machinery 

Basic Metals & alloys 

Non-metallic mineral 
products 

1.9 per cent 

31.6 per cent 

7.1 per cent 

(-) 1.4 per cent 

The manufacturing sector as a whole re-
corded a growth of 8.5 per cent during 1987-
88 inspite of severe drought being faced by 
the eoonomy. .' 

(b) Government has been taking a 
number of measures like reducing customs 
~uty, rationalising excise duty, import of raw 
materials, provision of basic & intermediate 
inputs, wherever considered necessary. 
Government is also taking various steps to 
ensure that the infrastructure industries 
perform well to support industrial production. 

Investment In Coal Sector 

4345. SHRI MOHO MAHFOOZ ALI 
KHAN: Will the Minister of ENERGY be 
pleased to state: 

(a) the total investment in the coal 

Year 

1985·86 

1986-87 

1987-88 

(c) There was no decline in productivity. 

The demand as estimated by the Plan-

sector in the country since its nationalisation 
till date; 

(b) the percentage increase in the out-
put per manshift during 1985. 1986 and 1987 
and the reasons for decline. if any. in its 
productivity; 

(c) the estimated gap between demand 
and supply of coal as compared to the supply 
gap at the end of 1986 due to decline in the 
productivity of coal; and 

(d) the remedial measures taken by 
Government so far to increase the productiv-
ity and the results achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Total investment (Equity + Loan) made in 
Coal India Limited by the Central Govern-
ment upto 31.3.1988 was of the order of Rs. 
7236.12 crores (excluding the effect of re-
payment made during 1987-88). 

(b) The out put per manshift (OMS) in 
Coal India Ltd. has been rising during the 
years 1985-86, 1986-87 and 1987-88 as 
indicated below:-

OMS % increase over the 
(Tonnes) previous year 

2 3 

0.92 5.7 

0.99 7.6 

1.08 9.00 

ning Commission, the produdion, des-
patches and stocks with coal oompanies at 
the end of the year for the years 1986-87 and 
1987-88 are given below:-

I 
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Estimated 
Demand 

1986-87 176.06 

1987-88 192.05 

The apparent shortfall in despatches as 
compared with the estimated demand was 
due to (a) actual demand being short of 
estimated level; and (b) constraints in move-
ment to areas located far away from co-
alfields. 

(d) Productivity has been increasing. 
However, efforts are being made to achieve 
better results by (i) special attention to se-
lected underground mines; (ii) planning 
projects with high O.M.S. (iii) restricting 
manpower increases and resorting to rede-
ployment; and (iv) introducing improved 
technology. ' 

T.V. Relay Station In Nalgonda, A.P. 

4346. SHRI M. RAGHUMA REDDY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether his Ministry has received 
any representation to set up a T.V. Relay 
Station in Nalgonda district of Andhra 
Pradesh, if so, the action taken thereon; and 

(b) whether there is any proposal to 
take up this T. V. relay station during Seventh 
Plan; and 

(c) if not. the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AfFAIRS-AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRf H.K.L BHAGAT): (a) to Ccl. Repre-
sentations have been received from time to 
tnn. for the establishment of a TV transmitter 
at Nalgonda. Large parts of Nalgonda dis-
trict are already receiving service from the 

(Million tonnes) 

Production Despatches Stocks 

165.79 158.67 28.84 

179.75 174.29 33.n 

high power (1 0 KV) TV transmitters function-
ing at Hyderabad and Vijayawada. How-
ever, any further improvement of TV service 
in the district would depend upon availability 
of resources under future plans for TV ex-
pansion. 

Exp'ot'ation by on India Ltd. and 
O.N.G.C.ln Rajasthan 

4347. SHRI S.B. SIDNAL: 
SHRI VIRDHI CHANDER 

JAIN: 
SHRI SHANTI DHARIWAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Oil India Ltd. or the Oil 
and Natural Gas Commission have been 
able to find oil or gas in the desert areas of 
Rajasthan; 

(b) if so, the details thereof; 

(c) the Q¥act locatIOn where oil has 
been struck; 

(d) whether any searches are being 
made by Oil India Ltd. and Oil and Natural 
Gas Com mission to strike the oil and gas in 
other parts of Rajasthan; and 

(e) if so, the details thereof; 

THE MINISTER OF STAte OF THE 
MINISTRY OF PETROLEUM AND NA TU-
RAL GAS (SHRI BRAHMA DUTT): (a) Oil 
India Limited has discovered gas in the filit 
exploratory well drilled at Tanot aOd ONGC 
has discovered gas at Manhera Tibba and 
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Ghotaru in Rajasthan. 

(b) Estimated geological reserves of 
gas diecovered are: ' 

TanotWel1 No.1: 1000 MMm3 

Manhera'Ttbba 772MMm3 

Ghotaru 609MMm3 

(c) The locations of the well are as 
under: 

Tanot about 145 Kms from 
Jaisalmer towards 
North West 

Manhera Tibba - about 68 Kms from 
Jaisalmer towards 
West 

Ghotaru about 70 Kms from 
Jaisalmer towards 
West-North-West 

(d) and (e). Yes, Sir. Oil will drill addi-
tional wells in Western Rajasthan for drilling/ 
production of crude oiVnatural gas. ONGC is 
currently drilling at Ghotaru and another at 
new prospect namely Ghotaru Fort. 

Validity Period of Letter. of Intent 

4348. SHRI H.A. DORA: Will the Min-
ister of INDUSTRY be pleased to state: 

(a) whether Govemment have decided 
to alJow vaJidity period of three years for aU 
letters of intent; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) All letters of intent istued after 

1.6.1985 are now -.mad., be WIN_ .. 
initial period of three years. New .... ot 
intent are also being issued with an initial 
validity period of three years from June 
1988. The cases of extension beyond 3 
years, will be brought by the Administrative 
Ministries before the appropriate approval 
committee. • 

(c) This decision was made after taking 
into consideration the normal time taken for 
completing effective steps to implement the 
project, such as arranging foreign collabor. 
tion, import of capital goods, finance, land 
etc. 

Proposal for Thermal Power StatJona 
from State. 

4349. SHRI MOHANBHAJ PATEL: Will 
the Minister of ENERGY be pleased to state: 

(a) the details of the proposals submit-
ted by the various State Governments for 
construction of thermal power stations in 
their respective States. during the Seventh 
and Eighth Five Year Plan periods; 

(b) the reaction of GoverM\ent thereto; 
and 

(c) what other measures are being 
taken to increase the power production in the 
country to meet the increasing demand d 
power in the coming years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAJ): 
(a) to (c). The information is being collected 
and will be laid on the Table of the House. 

Selection of Artistes tor A.LR..and 
Doordarstian 

4350. SHRIPARASRAMBHARDWAJ: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to stale: 

(8) whether a Committee has been set 
up for selecting artistes for the National 
Programmes of A.I.R. and Doordarshan; 
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(b) • so, the composition of the said 
Committee and their experience as broad-
casters of classical music; 

Cc) whether the members have the 
requisite knowledge of programme and 
planning in broadcasting and telecasting; 
and 

(d) the reasons for constituting the said 
Committee? 

THE MINISTER OF PARliAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L BHAGAT): (a) No, Sir. Selec-
tion of Artists for National Programme of 
Music of All India Radio and Doordarshan is 
done by the Central Music Unit consisting of 
Senior Officers of AU India Radio who are 
weR versed and specialists in the field of 
classical music (both Hindustani and Karna-
taka) and also broadcasting. The Artists are 
selected from Artists graded in the catego-
ries of "'Top. Grade and 'A' Grade. The 
approval and grading of dance artists is done 
by Audition Committees of individual DoOfd-
arshan Kendras. 

(b) to (d). Do not arise. 

Coking Coal Reserve. 

4351. SHRI PURNA CHANDRA 
MAliK: Will the Minister of ENERGY be 
pleased to state: 

(a) whether coking coal reserves are 
unsuitable for steel production and are likely 
to exhau~ early; 

(b) whether these coal reserves are 
C08ttt after blending and benefication; 

• 
Cc) the factors necessitating import of 

coking cOal; 

Cd) the cost-benefit ratio thereof; 

(., the impact on national economy; 
and 

(J) whether this wi promote self-reli-

anee? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) India's coking coal reserves are suitable 
for steel production after benefication. While 

. the reserves of prime coking coal are limited, 
there is no apprehension of coking ooal 
reserves in the country being exhausted in 
the forseeable future. 

(b) Yes Sir. 

(c) to (f). Main reasons for import of 
coking coal are shortfall in availability of 
prime coking coal from indigenous sources 
and the advantage that steel plants realise 
by blending superior imported coking coal 
with indigenous coking coal. While the im-
port of a part of the requirement of coking 
coal of the steel industry has no adverse 
impact on the indigenous coal industry, it 
helps the steel industry to upgrade the coal 
which is charged in the Coke Ovens. 

Committee on Payment of Crop Com-
pensation to villagers of Nimcha In 

Ranlganj Coalfields West Bengal 

4352. SHRI PURNA CHANDRA 
MALIK: Witl the Minister of ENERGY be 
pleased to state: 

(a) whether the committee which was 
set up to look into the matter of payment of 
crop compensation to the villagers of 
Nimcha in Raniganj Coalfields West Bengal 
has submrtted its report; 

(b) if so, the details thereof and action 
taken by Government thereon; and 

(c) if not, the time by which the report 
will be subm itted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. ZAFFAR 
SHARIEF): (a) to (c). A committee was 
oonstituted by ECL to look into the problems 
of residents of Nimcha Village for crop 
compensation at higher rat ... The commit .. 
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t .. has since submitted its report which is 
under examination. 

T.V • ..,Ia. on "L8_r Known Tribes" 

4353. SHRI l:iURUDAS KAMAT: Will 
the Minister of, INFORMATION AND 
BROADCASTING be pleased to state: 

(a> whether Govemment propose to 
make a T. V. Serial on "Lesser Known Tribes· 
of the country; 

(b) if so. what are the names of the 
lesser known tribes identified in different 
parts of the country; and 

(c) the steps taken to telecast the T.V. 
serial on such tribes? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) to (c). Doord-
arshan is already telecasting a series of 
programmes on lesser known tribes of India 
in its morning transmission. These program-
mes are telecast on every Wednesday at 
7.35 a.m. for a duration of 14-15 minutes. 
Doordarshan has so far identified 1 7 tribes 
from different parts of the country which are 
as follows: 

1 . Rabari Gujarat 

2. Jaunsor Bhabar Uttar Pradesh 

3. Lepcha West Bengal 

4. Bhopa Rajasthan 

5. Ho Bihar 

6. Brihor Bihar 

7. Korba Uttar Pradesh 

8. Kinner Himachal 
Pradesh 

9. Gaddi Himachal 
Pradesh 

10. Saharia 

11. Karsia 

12. Pardhi 

13. Agaria 

14. Damour 

15. Bhatia 

16. Khond 

17. Ooorali 

Rajasthan 

GujaratlRajast-
han 

Madhya Pradesh 

Madhya Pradesh 

Rajasthan! 
Gujarat 

Uttar Pradesh 

Andhra Pradesh 

Kerala 

Out of the above 17. Doordarshan has al-
ready telecast programmes on subjects 
mentioned at Serial No. 1 to 10. 

Representation from Trade Unions of 
North Bengal of Chukha Transmission 

System at Maida 

4354. SHRI ANAND~ PA THAt<: Win 
the Minister of ENERGY be pleased to state: 

(a) whether Government have received 
representations from different trade unions 
and mass organisations of North Bengal in 
connedion with prevailing situation in Na-
tional Hydel Project COrporation Limited, 
Chukha Transmission system at Maida and 
other places; . 

(b) if so, the precise content of such 
representation; and 

(c) the remedial measures taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAllPMATH RAI): 
(a) Yes, Sir. 

(b) Besides levelling general allega-
tions of high-handed attitude of Project \ 
Manager, corruption, nepotism and mal-
pradices and intimidation of the employ ... 
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WOfIdng In Chukha Transmission System, 
two specific charg,s of dismissal from serv-
ice of the Secretary, NHPC Employees' 
Union, Maida and victimisation by transfers 
of office bearers of the union on flimsy 
grounds have been made in the represeota-
tions. 

(c) The matter has been investigated by 
NHPC Management. The charges of corrup-
tion, nepotism and malpradices against the 
management are vagU4P and baseless. 
Regarding dismissal of General Secretary, 
NHPC Employees' Union, the Union chal-
lenged the dismissal orders in the Calcutta 
High Court and the High Court gave liberty to 
the Management to remove him from serv-
ice. This has again been challenged in the 
Calcutta High Court through a writ petition on 
technical grounds. The writ is subjudice. 

As regards alleged victimisation by 
transfer of Union leaders, the union chal-
lenged the tiansfer orders through a writ 
petition in Calcutta High Court which has 
been dismissed and the concerned employ-
ees have been directed by the Court to join 
their respective places of transfer. 

Integrated Digital Network In H.P. 

4355. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether any steps have been taken 
to install integrated digital network in Ha-
mirpur SSA of Himachal Pradesh, as it al-
ready stands sanctioned for over two years 
now; 

(b) if so. the details thereof and the likely 
date by which the installation work would be 
completed; and 

(c, if not, the reasons for delay and 
whether it would be ensured that the work 
would be taken in hand during the COR'ent 
fioaix:ial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

GIRIDHAR GOMANGO): (a) Yes, Sir. How-· 
,..ever, the scheme was approved only in 
December, 1987. 

(b) The scheme is being implemented 
progressively. In the first phase Digital Elec-
tronic Exchanges have been allotted to loca-
tions qualifying for allotment of available 
indigenous exchanges. These exchanges 
are expected to be commission~ progres-
sively by March, 1990. 

(c) The work will be taken up in hand 
during the current financial year. 

Neglect of Paharl Programmes by A.I.R. 
Shimla and Doordarshan Centre, 

Jalandhar 

4356. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether any complaints have been 
received for the neglect of the Pahari lan-
guage by A.I.R., Shimla and Doordarshan 
Kendra, Jalandhar in as much no Pahari 
Kavi Sammelans have been organised bv 
these Stations though the State Govern-
ment of Himachal Pradesh and the State 
Academi of Art, Culture and languages 
Shimla, have been organising such Sam-
melans for over 15 years; 

(b) if so, the reasons for negfeding the 
Pahari language, especially when Kavi 
Sammelans in regional and other languages 
like Punjabi, Urdu, etc. have been organised 
frequently by these Stations; and 

(c) if sO, the action taken thereon and 
whether Government would ensure organi-
sing Sammelans in Pahari langvage during 
the current year? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L BHAGAT): (8) Yes, Sir. A letter 
from the Hon'ble Member on this subject has 
been received. 
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(b) and (c). Poets in the Pahari dialects 
were featured in the -Sahitya Vela- pro-
gramme 4broadcast from All India Radio, 
Shfmlaand also in the other dialect program-
mes. All India Radio, Shimlaprovided cover-
age to the Kavl Sammelan organised by 
State Govemment in 1988. AU India Radio 
arranges Kavi Sammelans depending upon 
programme requirements. 

Doordarshan Kendra Jalandhar has 
telecast two Kavi Sammelans in Himachali 
this year on 23rd May and 13th August, 
1988. A recording of Kavi Sammelan in 
Dogri is scheduled on 5th September 1988. 
A programme in Himachali is telecast on 
weekly basis for a duration of 60 minutes 
every week. This programme features p0-
etry recitation, folk songs, interviews, folk 
dance etc. apart from excerpts of coverages 
of festivals held from time to time dUring the 
year. 

Scrapping of Strowger Exchanges 

4357. DR. B.L. SHAILESH: Will the 
Minister of COMMUNICATIONS be pleased 

to state: 

(a) whether the Department of re. 
communications has decided to scrap all old 
unserviceable Strowger Exchanges and 
instal rural Electronic Digital Exchangee in 
their place at the rate of one per day during 
the current year to improve telecommunica-
tion services, particularly in the rural and 
backward areas; and 

(b) if so, the names of places in eastem 
U.P. where RAXs are likely to be installed 
during the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) Yes, Sir. Rural 
Eledronic Digital exchanges are being in-
stalled progressively to replace old unserv-
iceable Strowger Exchanges. However, it is 
not possible to replace all old strowger ex-
changes during the current year. 

(b) Information is given in the State-
ment below. 

STATEMENT 

Allotment of 128 Port C-DO T RAXs for 1988-89 

SI.No. Name of Station DIStrict 

1 2 3 

1. Salon Rai Bareilly 

2. Jagdishpur -do-

3. Amethi Sultanpur 

4. M. Khan -do-

S. Bilariganj Azamgarh 

6. lalganj --do-

7. M9hammidabed -do-

8. Phoolpur -do-
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1 2 

9. Saiai Mir 

10. Lalganj 

11. ~Ionelganj 

12. Nawabganj 

13. Tulsipur 

14. Gyanpur 

15. Raja Tatab 

16. Chandavli 

17. Jayar 

Productivity linked bonus to employees 
of National Hydro Electric Power Cor-

poration 

4358. SHRI GANGA RAM: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether productivity linked bonus! 
Incentive for four years, 1983-84to 1986-87, 
has not been paid to the employees of the 
National Hydro-Electric Power Corporation 
in the pay scales of Rs. 550-900 and above 
and the matter has been referred to the High 
Power Pay Committee for. recommenda 
tions; 

(b) if so, where the Committee has been 
empowered to make recommendations on 
issues prior to its constitution; and 

(c) if not, how Government propose to 
settle the issue? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). These employ-
ees are under the Third Pay Commission 
D.A. pattern. As per Government's policy 
any new benefit can be extended to such 
employees only if they agree to change over 
to Industrial D.A. Since these employees did 
not agree to change over and challenged the 

3 

-do-

Rai Bareilly 

Gonda 

-do-

-do-

Varanasi 

-do-

-do-

Rai Bareilly 

Government's decision in the Supreme 
Court the matter has been referred on the 
directions of the Supreme Court to the High 
Power Pay Committee which is yet to give its 
report. The question of productivity linked 
payments to the employees on Third CPC 
has not been specifically referred to HPPC. 

Central Investment Subsidy Scheme in 
Goa 

4359. SHRI SHANTARAM NAIK: Will 
the Minister of INDUSTRY be pleased to 
state' 

(a) whether the Central investment 
subsidy Scheme is in force In Goa; 

(b) since when the same is in force; 

(c) the amount disbursed so far, under 
the scheme in the State; 

(d) till what date the scheme is likelv to 
remain in force in Goa. 

(e) whether the State Government, 
individuals and organisations have asked for 
the continuation of scheme; and 

(f) if so, the reaction of Union Govern-
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ment thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes. 
Sir. 

(b) The C&ntral Investment Subsidy 
Scheme, 1971 became ~pplicable to Goa, 
Daman and Diu with effect from 1.10.1970. 

(c) An amount of Rs. 25.77 crores has 
been reimbursed to Goa, Daman and Di'lI 
upto 31st July, 1988. Separate figures for 
Goa not ~aintained separately. 

(d) to (f). The Central Investment Sub-
sidy Scheme, 1971 as extended from time to 
time is valid upto 30.9.1988. Government 
have not decided about its continuance or 
otherwise beyond this date. 

Upgradatlon of Goa Telecommunica-
• tion Division 

4360. SHRI SHANTARAM NAIK: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the progress made so far regarding 
upgradation of Goa Telecommunication 
DiviSion to a full fledged circle; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GJRJDHAR GOMANGO): (a) and (b). Pro-
posal for the U~radation of Goa Telecom-

munication Division into a separate Tele-
com. C~cle for the State of Goa has already 
been approved by the Ministry of Communi-
cations. and the case for relaxation of the 
ban for the formation of the Goa Telecom 
Circle alongwith associated posts is beins; 
processed. 

Establishment of units by Indian Drug 
Manufacturers Abroad 

4361. SHRI AMARSINH RATHAWA 
Will the Minister of INDUSTRY be pleased tc.. 
state: 

(a) whether some Indian drug manufac-
turers have been allowed to establish drug 
manufacturing units abroad; 

(b) if so, the names of these companies 
and the names of the countries in which they 
have established their units; 

(c) the details of terms and conditions; 
and 

(d) Government's policy to allow indus-
tri'ahsts to establish their units abroad? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yes, Sir 

(b) and (c). The relevant information is 
gIven m the Statement below. 

(d) Each case is examined on its merits 
taking into consideration factors, mainJy 
concerning export potential, foreign ex-
change earnings, etc. 
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Nattonal Telecom Network 

4362. CH. RAM PRAKASH: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of villages in the country 
linked to the National Telephone network till 
31 st January, 1988; 

(b) the number of villages expected to 
be linked during the current Plan perIOd; 

(c) the estimate average cost in rupees 
and foreign exchange for oonnectlng each 
village including cost of copper cables to be 
provided; and 

(d) what technacal options are available 
to Government in order to minimise the 
costs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). About 
37000 villages have been hnked to the Na-
tionaJ Telephone Network till 31.3.88 (The 
informatIOn is maintained on financial year 
basis) and 5476 more villages are expected 
to be linked dUring the remaining two years 
of the current plan. 

(c) Average cost of prOViding Long 
DIStance Pubhc Telephones In a Village 
works out to about Rs. 1.5 lakhs 

(d) Technical options under conSidera-
tion for minimising the costs are -

I) Line shanng system, 

II) Rural Cordless telephone, 

III) RadIO sharing system; and 

iv) Single channel VHF system. 

Setting up o{ Bloga. Plant. 

4363. CH. RAM PRAKASH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether any State-wise evaluation 
of biogas produdion has been conducted, If 
so, the details thereof; 

(b) whether blogas is going waste, as 
per study conducted in Goa, as reported in 
the Times of India dated 26 October, 1987 
and if so, what corrective steps have been 
taken; 

(c) what has ben the total investment on 
production of blogas ~o far; and 

(d) how many plants have been in-
stalled, State-wise till 31 January, 1988 and 
how many of these plants are actually func-
tioning at present? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) State-wise evaluation 
survey studies on performance of family 
type blogas plants were conducted in 1984-
85 and It was found that on an ali-India baSIS 
about 84 percent of the ~Iants Installed are 
functioning at any time InspectIOn and 
checks are being continuously carned out. 

(b) No, Sir. The newspaper report re-
fers to an evaluation study of '810gas Plant 
Scheme' Implemented by the Directorate of 
Agriculture, PanaJI-Goa, brought out in 
September, 1986 by the Directorate of Plan-
ning, Statistics and Evaluation, Government 
of Goa The study found 95 percent plants 
functiOning after taking Into account tne 
plants revived by the State Government. 
With regard to the observation made that 
bigger capacity plants are not being utilised 
to full capacity for want of adequate quantity 
of dung, steps have already been taken .to 
promote smaller capacIty plants In large 
numbers by mc::.klng the quantum of Central 
assistance more attractive for smaller ca-
pacity plants and inSisting upon the State 
Governments to ensure proper selection of 
benefiCiarIes and size of plants based on 
dally availability of dung. 

Cc) A total sum of Rs. 291.48 erores has 
been sanctIOned to different State Govern-
ments and programme implementing agen-
Cies, including Khadi and Village Industries 
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Commission under the National Project for 
8iogas Development sinCe its inception in 
1981-82 to 1987-88 (upto 31.7.1988). 

(d) State-wise information for a total of 
8,28,768 p1ants set up during the period 

1981-82 to 1987-88 (upto January, 1988) is 
given in the Statement below. State Govem-
ments have got 85,000 plants inspected on 
a distributed basis during the period April-
December. 1987 and the reports indicate 
that on an all-ln4ia basis 86 percent of the 
plants are functioning. 

STATEMENT 

State--wise numb9rof family type biogas plants set up from 1981-82 to 1987-88 (uptq 
January, 1988) 

S.No. StatelUnion Territory Total numb9r d 
piants set up 

1 2 3 

1. Andhra Pradesh 73281 

2. Assam 3794 

3. Bihar 42279 

4. GUjarat 60013 

5. Haryana 13472 

6. Himachal Pradesh 12090 

7. Karn at aka 42930 

8. Kerala 15557 

9. Madhya Pradesh 27492 

10. Maharashtra ?34283 

11. Orissa 18486 

12. Punjab 10206 

13. Rajasthan 26064 

14. Tamil N~du 86176 

15. Uttar Pradesh 140145 

16. West Bengal 19492 

17. Goa 907 

18. Other StateslUnion Territories 2101 

TOTAL: 828768 
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ln8tallation of Shunt Capacitors In 
Power Systems 

4364. SHRI LAKSHMAN MALLICK: 
Will the Minister of E~ERGY be pleased to . 
state: 

(a) whether the State Electricity Boards 
in the Northern region have been asked to 
carry out a time bound programme to instal 
shunt capacitors in power systems to avoid 
low voltages and grid failure; and 

(b) H so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b) As per the assessment made by the 
Central Electricity Authority, the require-
ment of capacitors in the Northern region is 
about 4800 MVAR, against the present in-
stalled capacity (in working order) of about 
3000 MVAR. The constituent power sys-
tems in the Northern region have been ad-
vised to instal the requisite capacitors on a 
crash basis, in a time-bound manner. 

Holding of Newspapers by Busi-
ness Houses 

4365. SHRI LAKSHMAN MALLICK: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state the 
names of business houses which are con-
trolling the chain of newspaper at present? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L BHAGA T): As per the informa-
tion in the annual statements filed with the 
office of the Registrar of Newspapers for 
India, a list of organisations in which owner-
ship of more than one newspaper/periodical 
is veSted, is given in the statement below. 

STATEMENT 

1. Bennett Coleman & Co., Ltd., (Pub-
It,. ,.,.4 \ 

Times of India Buikhng, 
Dadabhoy Naoraoji Road, 
Bombay. 

2. Indian Express (Pvt. Ud., 
Company) 
Express Towers, Nariman Point, 
P.B. NO. 867, 
Bombay 21. 

3. Anand Bazar Patrika. (Pvt. ltd.), 
6, Prafulla Sarkar Street, 
Calcutta-700 001. 

4. Malayala Manorama & Co., 
Manorma Building, P .B. No. 26, 
Kottayam 1. 

5. Amrita Bazar Patrika (Pvt. Ltd.,). 
Patrika House, Calcutta-700 003 

6. HIOdustan Times & Allied 
Publications, 
Hindustan Times House, 18120. 
Kasturba Gandhi Marg, 
New Delhi. 

7. Hind Samachar Ltd., (Pub. Ltd .• ). 
Civil lines, Jalandhar (Pb.). 

8. Statesman Ltd (Public Ltd.,), 
4, Chowringhe Square, 
Calcutta-700 001. 

9. Mathrubhumi Printing and Publish-
ing Co. Ltd., 
(public Ltd.,). Mathrubhumi 
Building, K.D. Kesava Menon Road, 
P.S. no. 46, Calcutta-11. 

10. T..hanthi Trust and Allied 
Publications, 
46, EVK Sampath Road, 
Madras-GOO 007. 

11 Ushodaya Publications (Pvt. Ud.,), 
6-3-570. Eenadu Compound 
Semajiguda, Hyderabad-500 482. 

12. Kasturi and Sons Ltd., (Public Ltd.,), 
Kasturi Buildings, Anna Slai, 
Madras. 
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13. The Printers (Mysore) Public ltd., 
75, Mahatma Gandhi Road, Banga-
Iore-5&0 001. 

14. Sakal Papers Pvt. Ltd., 
595. Budhwar Path. Pune-411 002. 

15. MIs Jagran Prakashan Ltd., 
(Public Ltd.,), 

2, Sarvodaya Nagar, 
Kanpur-208 005. 

16. The Tribune Trust, Chandigarh. 

17. The Lok Prakashan Ltd .. 
(Public Ltd .• ). 
Gujarat Samachar Bhawan, 
Khasipur. 
Post Box No. 254. Ahmedabad-1 

18. Saurashtra Trust, janmabhoomi 
Bhavan, 
Ghoga Street, P.B. No. 62, Fort, 
Bombay-1. 

19. Blitz Publications (P) Ltd., 
17/17 -14, Cowasji, Patel Street, 
Fort; Bombay-400001. 

20. T. Chandra Sekhar Reddy & 
Others (part) 
36. Sarojini Devi Road, Secundra-
bad-3.-1. 

21. Sandesh Limited (public Ltd.,), 
Sandesh Bhavan, Ghee Kanta 
Road, Ahmedabad-1. 

22. The Bombay Samachar (Pvt. Ltd.,), 
P.E. No. 676, Sayed Abdulla 
Brelv; Road. 
Nariman Circle, Bombay-400 001. 

23. K.C. Kulish & Others (Pvt. Ltd., 
Company) 
Rajasthan Patrika, Kesar Garh, 
Jawahar Lal Nehru Marg, 
Jaipur-302004. 

24. R.G. Naheshwari & Sons (Partner-
ship). .. 
P.B. No. 382. Nagpur-440 018. 

25. The Newspapers & Publications 
Ltd., (Pub. Ltd .• ) 
Mazharul Haque Path, (Praser 
Road). Patna-1. 

26. Mani Pal Printers & Publishers 
(Pvt. Ltd.). 
Udaya Vani Building. Tib Factory 
Road. Manipal-576 119. 

27. Kumar Publications (Trust). 
Dinakaran 106-107. Kucheri Road. 
Mvlapore. 
Madras-600 004. 

28. The Janamandal Ltd., (Pub. Ltd .• ). 
Sant Kabir Road, Varanasi-221 001. 

29. Traders Private ltd., 
Janasatta Shavan, Mirzapur Road, 
Ahmedabad-380 001. 

30. Associated Journals Ltd., 
(Public Ltd.,), 
Nehru Shavan, 1, Sishwar Nath 
Road, lucknow. 

31. Pioneer Ltd .. (Public Ltd.,), 
20, Vidhan Sabha Marg, lucknow-
226 001. 

32. Nageswara Rao Estates (Pvt. ltd.,), 
14-14-21, Mallikarjuna Rae Street, 
Vijayawada-520 003 (A.P.) 

33. National Journals (Firms). 
Amar Ujala, Secundera Road, 
Agra-280 003. 

34. Serva.nts of the People Society 
(Trust). 
Gopa Bandhu Bhawan. 
Cuttack-753 001. 

35. MIs T.V. Ramasubha Iyer and 
others (Regd. Firm) 
Palanganatham. Madurai-625 003. 

36. Lokmat newspapers (Pvt. Ltd.) 
Lokmat Bhawan, Pandit jawahar Lal 
Nehru Marg, P .B. No. 216. 
Nagpur-440 012. 
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37. P.C. Baruah and others (Regd. 
Partnership), 
Tribune Building. Guwahati-781 
003. 

. 38. MIs D.B. Chaudhary and others 
(Regd. Firm), Brij BuUding, 
Babu Mahalia Kesar Gunj, 
Ajmer (Raj.). 

39. KC. Agarwalia and others (Firm), 
74. lenin Sarani. Calcutta-700 013. 

40. Kesari Maratha (Trust). 
Mahratha Trust, 
568, Narayan Peth, N.C. Kelkar 
Road, Pune-411 030. 

41. lok Shikshna (Trust). Kopikar 
Road, Hubli-580 020. 

42. Indian National Press (Bombay) 
Pub. L:td., 
Free Press House, 215, 
Free Press Journal Road, 

Nariman Point, 8ombav.-400 0021 . 

43. Bhaskar Publications & Atlied 
Industries (Pvt. ltd)., 
6, Press Complex, 
Maharana Pratap Nagar 
Hobib Ganj Bhopal. 

44. Khadilkar and others (Regd. Firm) 
(Sole Proprietor) 
13, Shendiwadi Khadilkar Road, 
Bombay-4 

45. Nav Chetan Smiti (Regd society), 
Janshakti Bhawan, P.8.No. 124 
Amar Nath Road, Patna·1 

46. D.S.Patnis {Partnership) 
P.B.No. 4, Tilk Peth; Nasik-1 

47. Pathrakar Prakashan & Allied Publi-
cations (Regd. Firm) 
Dash Baridhu Complex Ram Sagar 
Para layout, 

. Raipur-492001. 

48. Virenra and Sons (Regd. 
Partnership). Pratap Shawan, 

5, Bahadur Shah Zafar Marg, 
New Delhi-11 0 002. 

49. Raisina Publications Pub. Ltd., 
& United India periodicals Pvt. Ud. 
link House, 
Bahadurshah Zafar Marg, New 
Delhi. 

50. Newsman Associates limited 
(Pub. ltd,) 
Print House, 1 main Road. 
United India Colony, 
Madras-24 

51. Anil Narender & K Narender, 
Pratap 8havan, 
5, B.S. Zafar Marg, New Deihl. 

52. Bombay Public limited, 19-21, 
Ambala Desha~ Street, Fort, 
Bombay. 

53. The Chardikala Trust, Chardikala 
Publication Pvt. Ltd., 
8-25,1287 -Chardikala Marg, 
Patiala (Punjab). 

54. Swadesh, Jayhind Press, 
Jayendra GanJ, 
Gwalior (M.P.) 

55. Himachal Times Publications, 
21-B, Rajpur Road, 
Oehradun (U.P.) 

56. The NavaSamaJLimited (Pub. Ltd.,) 
Nagpur Times, 
Naya Samaj Building, 
Ramdas Peth, Nagpur, (M.S). 

57. S.N.Marau & Others (Pirm and 
Partnership) . 
52-A, Kodambakam High Road, 
Madras-34. 

58. H.M.lshmaii Tabish & Others 
(Partnership), 
25, Meenakshi Koil Street, 
Bangalore . 

59. Janayugam Publications Ud., 
(Pub. ltd.) 
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41356, Joseph Road, Vellayil, 
Calicut. 

60. Prakash Chander Krishna Chander 
(Regd. Firm) 
Prakash Chander Gupta, 9. 
Jagat Narayana Road, 
Golaganj" Lucknow. 

61. The New Prabhat Publications 
Company (Regd. Firm). 

62. 

63. 

64. 

Naten Mudranalaya, 
Tankaria Road, Ahmedabad. 

Devi Dayal Dubey (Firm) 
Desh Dharama Press, Saban Katra, 
Agra-1 

Naya Sansar Publications 
(Regd Firm), 
Galshaheed Moradabad (U.P). 

Acharya Chandamal Gundecha 
(partnership), 

SS-A, Acharya Jagdish Chandra 
Bose Road, 
Calcutta-14. 

68. Tamil Murasu Pubtications, 
101. Palam Station Road, 
Madura'_2. 

69. V.S.Dempo & Co, Pvt. ltd. 
Na\ 'iind Times, Dempo House, 
Canpal, Panaji , 
Goa. 

Project Proposals for Alternative 
Sources of Energy from Kerala 

4366. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of ENERGY 
be pleased to state: 

(a) the annual de!T1and and availability 
of power in Kerala during 1985-86. 1986-87 
and 1987-88; 

2133, N. Ganj Bazar, Ahmednagar (b) whether allY specific proposals for 
(M.S). - alternative sources of energy, I.e. other than 

65. 

66. 

67. 

MIs. G.B. Bhosala and Sons 
(Regd. Partnership), 
H. No. 10879. Marbhat Road 
(Sangli South Stars, 
Sangli (M.S.) 

Jai Chandra Arya & others 
(Regd. Partnership), 
362, Civil Lines, Jhansi (U.P.) 

Lok Sevak Publishing House 
Pvt. Ltd., 

1985-86 

Requirement 5225 

AvaiiabiUty 5225 

(0) to (d). The nodal agency for the 
implementation of renewable energy pro-
grammes in Karala had asked for 118 Solar 

hydel power, have been Submitted by the 
Kerala Government for Central Clearance; 

(c) if so, thedetails ofthe proposals; and 

(d) the deCision taken by Union Govern-
ment In respect of each such proposal/proj-
ect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
. (a) The requisite information is as under:-

(AU figures in MU Net) 

1986-87 

5567 

5146 

1987-88 

~135 

5196 

photovoltaic systems tor lighting and 6 such 
systems for water pumping which are being 
su~plied. A 100 KW wind electric generation 



215 WWttan An..,. AUGUST 30, 1988 Written AnswslS 218 

system proposed for erection at Alathur is 
also under commissioning. " 

installation of 8loga. Plants 

4367. SHRI MANORAMA SINGH: Will 
the Minister of ENERGY be pleased to state: 

(a) the percentage of the target 
achieved~for installation of biogas plants 
during 1987-88; 

(b) the target for 1988-89 and of it how 
many plants are to be installed in Bihar; and 

(c) what promotional measures have 
been taken in this regard? 

THE MINISTER OF ENERGY (SH. 
VASANT SATHE): (a) As against a target of 
1,20,900 biogas plants for 1987-88, the 
achievements was 1,73,659 giving percent-
age achievement of about 144 percent. 

(b) The national target for 1988-89 is 
1 ,SO,OOO biogas plants of which the target for 
Bihar is 5,000 p1ants. 

(c) During the current financial year 
upto July. 1988, a tota\ sum of Rs. 32.73 
crores have been sanctioned to various 
Stale Governments and Programme Imple-
menting Agencies in the form of subsidy, 
advance subsidy, service charges, promo-
tional incentives, turn key job fees and also 
for organising various training courses and 
field demonstration. BREDA which is the 
Implementing Agency of the State Govern-
ment of Bihar has already been provided 
during this period with a sum of Rs. 65 lakhs 
as advance subsidy. 

BREDA. BIhar Renewable Energy 
DeveJopment Agency. 

EtectrHlcation of villages In Paurl 
Garhwal District of Uttar Pradesh 

4368. DR. V. VENKATESH: WIll the 
Minister of ENERGY be pleased to state: 

(a) whether rural electrification pro-
gramme in hilly areas of Uttar Pradesh, 
particularly, in Pauri Garhwal District is far 
behind the schedule; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNA TH RAI) 
: (a) and (b). The progress of Rural Electrifi-
cation in hilly areas of Uttar Pradesh is 
marginally behind the State level. As on 
30.6.1988, 63.20/0 of the villages in hilly dis-
tricts of Uttar Pradesh have been electrified 
against the state Average of 67.5%. How-
ever, in Pauri Garhwal district, the level of 
electrification as on 30.6.1988 is oniy about 
47%. some of the main reasons for slow 
progress in this area is due to difficult and 
Inaccessible terrain, poor infrastructural 
faCilities (sub-transmission facility etc. 

Commission Agents Associated WHh 
Singarauli Super Thormal Power Plant 

4369. SHRI C. JANGA REDDY: Will the 
Minister of ENERGY be pleased to state: 

(a) wheth~r some Indian agents are 
associated with the Singrauli Super Thermal 
Power packages; if so, the details thereof; 

(b) the percentage of the package value 
paid to each agent as commission and how 
much; 

(c) the terms conditions and obligations 
for each commission agent In lieu of the 
payment; and 

Cd) Government's policy and guidelines 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNA TH RAI) 
: (a) to (d). The information received from the 
National Therma1 Power Corporation 
(NTPC) who implemented the project with 
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World Bank assistance is contained in the ment of various packages for the project 
Statement below:- iAdicated that Indian Agents''fees would be 

paid in Indian rupees and in accordance with 
The NTPC bid cc~ditions for procure- the Wbrld Bank's Procurement Guidelines. 
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.. ..., of .... dun By N. T.P.C. from 
State Electricity Board. 

4370. SHRIMATI BASAVARAJES-
WARI: 

SHRI MOHO. MAHFOOZ ALI 
KHAN: 

SHRI YASHWANTRAO 
GADAKH PATIL: 

Will the Minister of ENERGY be 
pleased tb state: 

(a) whether the world Bank has ex-
pressed concern over the substantial sums 
that the State Electricity Boards owe to the 
National Thermal Power Corporation; 

(b) if so. whether the World Bank has 
pointed out that in future funding will be 

(a) For sale of power 

(b) Surcharge for delayed payments 

Participation of Private Sector In Power 
Generation 

4371. PROF.P.J.KURIEN :WiII the 
Minister of ENERGY be pleased to state: 

(a) the reasons for delay in finalisation 
of!he modaJitiesforfadtitating private sector 
participation in power generation; 

(b) whether the private sector will de-
pend on the public financial institutions for 
their capital requirements; and 

(c) if not, the sources of their capital for 
setting up the power plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRt KALPNA TH RAI) 
: (a) to (c): The policy with regard to the 
generation and distribution of electricity 
continues to be regulated by the Industrial 
Policy Resolution of 1956. The expansion of 
the existing privately-owned utilities or the 
estabfishment of new units in the private 
sector is not precluded under the Resolu-

linked to the recovery of the overdues by the 
NTPC; and 

(c) the total dues of the NTPC against 
the State Electricity Boards? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) and (b). The word Bank has expressed 
concern at the arrears of the National ther-
mal Power 'Corporation (NTPC) in respect 
of sales of power to the State Electricity 
Boards (SEBs) etc. and have suggested that 
an Action Plan may be prepared to liquidate 
the same. 

. (c). The total outstanding dues, as'atthe 
end of July, 1988 were as follows:-

Rs. 411.97 crores 

... Rs. 144.22 crores 

tion. The modalities for facilitating private 
sector participation in power generation are 
beir.g worked out. 

Postings and Transfers In Oil Corpora-
tions 

4372. SHRI BIRENDER SINGH RAO: 
Will the Minister of PETROLEUM AND 
NAlURAL GAS be pleased to state: 

(a) the policy for postings and transfers 
of senior executives of the Oil Corporation to 
and from one station where they have 
served for a long time during their service 
career; and 

(b) the number of officers of Oil Corpo-
rations of the rank of District Managers and 
above posted in Delhi at present alongwith 
the total period of their Sll'\'.ice for which they 
have served in Delhi from time to time in 
various capacities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUm: (a) The 
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policy for postings and transfers of senior 
executives of the oU marketing companies is 
governed by exigencies of company work 
and administrative reasons, and also takes 
into consideration requests for postings and 
transfers; 

(b) Presently 69 I senior executives of 
the oil marketing cQmpanies are posted in 
Delhi; the total period of their service for 
which they have been serving ·in Delhi from 
time to time ;n various capacities varies from 
one month to 34 years. 

Agreement Between Bangladesh and 
India for Ex traction of 011 

4373. SHRI ANANDA PATHAK: Will 
the Minister of PETROLEUM AND NATU-
RAL G~S be pleased to state: 

(a) whether there is any agreement 
between India and Bangladesh to allow the 
latter to extract oil from India soil; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM,A DUTI) : (a) No, 
Sir. 

(b) Does not arise. 

Modernisation of Telecommunication 
Network 

4374. SHRIMATI BASAVARAJES-
WARt: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the modernlsation of the 
telecommunication network is being consid-
ered; 

(b) whether Government are also con-
sidering an integrated multi-user national 
telecommunication network; 

(c) if so, the main features of the pro-
posed pr~ramme in this regard; and ' 

(d) to what extent the communication 
network will be imprOVed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : <a) to (d). Yes, Sir. 
The existing telecom. network itself is an 
integrated multiuser national network. It is 
planned to add 16 lakh Direct Exchange 
lines besides associated long distance 
media during the seventh Plan period. With 
the proposed expansion programme and 
induction of digital technology the network 
will improve considerably. Abut 141akh lines 
will be of electronic switching system by 
March' 1990. 

Import of Coal 

4375. SHRIMATI BASAVARAJES-
WAR': 

SHRI TEJA SINGH DARDI: 
SHRI BALWANT SINGH RA-

MOOWALlA: 
SHRI ANll BASU: 
DR. D.N.REDDY: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether India which was consid-
ered to be a major producer of coal is head-
ing for a new are of increased dependence 
on imported coal for keeping its industries 
going; . 

(b) if so, the main reasons therefor; 

(c) the extent to which the coal is being 
imported dlJring the current year; 

(d) the Import made during the last year; 
and 

(e) the steps being !X>nsidered to im-
prove production of coal in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINI~­
TRY OF ENERGY (SHRI KAlPNATH RAI) 
: (a) and (b). Bulk of the requirement of coat 
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In the country Is met from indigenous 
sources.. Only a part of the requirement of 
cokingcoalof steel industry is. however ,.met 
lhtough import of tow ash coking coal on 
8QCOUIIt at shortfall in availability of .prime 
coIdngcoalfrom indigenous sources and the 
advaftt.age $Ieel plants realise by blending 
superior imported coking coal with indige-
nous coking coal. Small quantities of non-
coki!'9 coal are also understood to be im-
pod" by fndustrie, - mainly by cement 
~ nthe South. 

, '(c) and (d). The tot~lI quantity of coking 
coal imported by Steel Plants during 1987-
88 was 3r08 mHlion tonnes. The import of 
non-coking coat by cement plants during 
1987-88 was of the order of 1.31 lakh ton-
nes. 

During 1~88-89the quantities of coking 
coal to be imported by SAIL, TISeo and 
Vizag Steel Plants are estimated to be: 

Plant Quantity (m.t) 

SAil 3.43" 
(plus 0.33 optional) 

TISeo 0.7 

VSP 

" Contracted quantity as on date 

.. quantities to be imported till Septem-
ber, 1989. 

ImpOrt of non-coking coal by cement 
plants 9uring the period April'88 to June'88 
'was 0.491akh tonnes (provisional). 

(e) Steps being taken to improve pro-
duction of prime coking coal in the country 
include; opening of new mines. re-organisa-
tion of the existing mines, optimisation of 
machinery and manpower. monitoring of 
timely completion of new projects, etc. 

Lo.88. In Stat. Electricity Board. 

4376. SHRI C. JANGA REDDY: 
SHRIMOHANBHAIPATEl: 

Will the Minister of ENERGY be 
pleased to state: 

(a) the cumulative losses suffered by 
the State Electricity Boards during each of 
the last three years and in the current year so 
far and how do they compare with the profit! 
losses of the three power generating sta-
tions of the National Thermal Power Corpo-
ration and the private sector during same 
period; and 

(b) the steps taken at the end of the 
Sixth Five Y lar Plan to stop the burden of 
the State ~Iectricity Boards' losses on public 
exchequer and the results thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) The details are given in the Statement 
below 

(b) Some of the measures taken to 
Improve the performance of State Electricity 
Boards are:-• 

(i) Directions have been issued to 
State Electricity Boards for capi-
talisatIon of interest during con-
struction (IDe). as pr""ided in 
the ElectriCity (Supply)Annual 
Accounts Rule", 1985 . 

(Ii) State Government have been 
requested to provide equity sup-
port to State Electricity Boards to 
make them financially viably. 

(iii) State Government are being 
adVised to release rural electrifi-
cation su,bsidles to SEBs regu-
larly and adequately. 

(iv) A Central Sponsored Scheme 
for Renovation & Modernisation 
of thermal power stations has 
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been introduce(f. 

(v) Theft of Power has been made a 
cognizable offence with strin-
gent punishment for the commit-
ment as well as abetment of the 
offence. 

~ 

(iv) Introduction of an Incentive 
Scheme for reduction of trans-
mission and.distribution losses. 

These steps have contributed to the 
reduction of losses. 

STATEMENT 

The cumulatwe losses suffered by 
State Electricity Boards during each of the. 
last three years, after taking into account 
rural electrification subsidies reflected in 
the account of its Boards, is as follows:-

As on 

31.3.1986 * 

31.3.1987*@ 

31.3.1988 * @ 

* Provisional 

Cumulative losses 
(Rs. crores) 

2161.50 

1943.40 

1716.20 ' 

@ After Capitalisation of LD.C. 

As the Accounts of State ElectriCity 
Boards are not closed on a monthly or quar-
terly basis, it is not possible to furnish the 
financial position of the Boards for the cur-
rent year as on date. 

On account of number of factors, the 
comparison of the profitsllosses of $tate 
Electricity Boards with that of the top three 
power generating stations of National Ther-
mal Power Corporation and the private sec-
tor would not be appropriate. 

Subsistence Allowance to Extra 
Departmental Employees 

4377. SHRI C. JANGA REDDY: Will the 

Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Department of Posts 
had agreed to grant subsistence allowance 
to Extra Departmental employees under 
'Payoff" duty; 

(b) to what extent this agreement has 
been implemented; if not, the reasons 
thereof; 

(c) the number of post offices in the 
country and how many of them are served by 
Extra Departmental Employees ; and 

(d) the number of Extra Departmental 
emptoyees at as at present under"pay-off 
duty for more than four months and the 
average subsistence allowance being paid 
to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) No, Sir. The 
question of grant of"subsistance al~wance 
to Ed employees put off duty was considered 
but it was not found feasible. 

(b) Does not arise 

(c) The total number of post offices in 
ten country as on 31.3.1988 is 1,44,829 out 
of which 1,19,648 are manned by E.D. 
employees. 

(d) As on 1.11.1987, the number of ED 
employees put off duty for more than four 
month is 3676. No subsistance allowance is 
paid to ED employees for the put-off duty 
period. . 

[Translation] 

Tehri Dam Project 

4378. SHRI TEJA SINGH DARDI: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the multipurpose T ehri Dam 
Project had been approvecfby Government 
in 1972; 
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(b) If so, the target set for production of 
power by this project; 

(c) whether this project is located only a 
hundred kilometres away from Chinese 
border in-the North; and 

(d) if so, the reasons for allowing con-
struction of this project in that area from 
security point of view? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) to (d). T ehri Multipurpose Dam Project 
was sandioned as a State Sector project in 
1972 . The project has since been taken up 
for execution as a joint venture of G~-Krn­
ment of India and Government of Uttar 
Pradesh and the expected date of commis-
sioning is December, 1996. Although the 
Project is located at about 150 Km. away 
from the Chinese border, the construction fo 
the project has been cleared after taking into 
accoul')t sec~rity aspects. 

[English] 

Import of power generation and boiler 
Equipment by Bharat Heavy Electricals 

Limited 

4379. DR. A.K.PATEL: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether the Bharat Heavy Electri-
cals Limited has been importing power 
generation and boiler equipment from for-
eign companies since 1980; and 

(b) if so, the details of the equipment 
imported along with the name of the project, 
the details 01 equipment imported, year of 
import, value in Rupees, foreign exchange 
component, name of the foreign company 
and date of commissioning the project? 

THE MINISTER OF INDUSTRY (SHAI. 
J. VENGALAAO): (a) and (b). No. Sir, BHEL 
have n01 been importing power generating 
sets or boilers for any power station. How-
eVflr. in the 8xecuti0n of an ordpr pla(..(~d by 

SAIL on BHEL in 1982 for'2 x to MW Captive 
Power Plant for Rourkela Steel Project. the 
Company imported steam generators of the 
value of 26,537,220 US Dollars (As. 30.6 
crores approximately) from MIs. Elektrim of 
Poland with whom BHEL had formed a 
consortium. the payment was made in In-
dian Rupees only and no foreign exchange 
was involved. 

The eqUipment was supplied during 
1984 to 1986. Unit-I was commissioned in 
December 1986 and Unit-II in ,.,.ch 1988. 

Separate Cell for Rural Postal Service 

4380. DR. A.K.PATEL:Wili the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether Government proposed to 
create a separate cell in the Department of 
Posts for the betterment of Rural Postal 
Service and also to improve the service 
conditions of Extra Departmental employ-
ees; and 

(b) if so, th£! details thereof? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) No, Sir, The 
Directorate as at present organised, takes 
adequate care of these responsibilities. 

(b) Does not arise. 

T.V. Transmission Centre at Calicut 

4381. SHRI V.S.VIJAYARAGHAVAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there are complaints that 
the location of the T.V. transmission centre 
at Calicut in Kerala is such that it does not 
cover the whole district; 

(b) if so, the detaIls thereof; and 

(c) whether there is any proposal to shift 
it to a bf.:tter place? 
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) and (b). Yes, 
Sir. complaints about inadequate T.V. Cov-
erage in Calicut district have been received 
from time to time. the eXisting T. V. transmit-
ter at Calicut h~s a service range of only 
about 25 kms. and is not therefore expected 
to provide service to whole of Calicut district. 

(c) No, Sir. But it has been decided to set 
up a high power transmitter (10 KW) at 
Calicut in replacement of th' existing low 
power transmitter. When completed and 
commissioned into service, it will not only 
cover the entire district of Calicut but also 
adjoining areas. 

T.V. Transmission Centre at Malappu-
ram, Kerala 

4382. SHRI V. S. VIJA YARAGHAVAN : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there are complaints that 
the equipment being used in the T.V. trans-
mission centre at MaJappuram in Kerala are 
old and defective; 

(b) if so, the details thereof; and 

(c) the steps being taken to remedy 
these defects? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) and (b). A 
complaints has been received from Com-
mercial Manager, Arya Vaidyassl, Kottakal 
(Malappuram district) in this regard. Never-
theless, the equipment deployed at TV 
Centre, Malappuram is in good working 
condition and is not defective. Performance 
of the centre suffered during June/July, 88 
due to seepage of water into the antenna 
system, after heavy rains. The antenna 
system was repaired In July, 88 and the 
performance of thtl transmitter normalised. 
Interruptions In serVice have, however. been 

reported due to frequent power SUpply fail-
ures. 

(c) Provision of a Diesel Generator ,at 
Malappuram to serve as a standby source of 
power has been sanctioned. The State 
Government has also been requested from 
time to time to make arrangements for pro-
viding a reliable and uninterrupted power 
supply to Doordarshan Installations in the 
State 

More Time tor Local Language Pro-
grammes in Kera'a 

4383. SHRI V. S. VIJAYARAGHAVAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is a demand from 
Kerala for allotment of more time for pro-
grammes in Jocallanguage; and 

(b) if so, the action taken thereon? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.LBHAGAT): (a) and (b). All Indja 
radio has not received any demand for allot-
ment of more time for programmes in local 

. language. In any case the pnnciple lan-
guage of broadcast is Malayalam and bulk of 
programmes broadcast are in Malayalam. 

Doordarshan has receIved cemands 
for more programmes in regional language. 
Doordarshan Kendra-Trivandrum which is 
putting out regional programmes would be 
able to meet this demand as soon as full-
fledged produdion facilities become avail-
able. 

Setting up of Industries In Andhra 
Pradesh 

4384. SHRI MANIK REDDY: 
SHRI C. MADHAV REDO I: 
SHRI M. RAGHUMA REDDY: 

Will thQ Minister of INDUSTF. .. ' bE' 
pleased to state. 
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<a> the number of industries set up with 
Central assistance in Andhra Pradesh till 
31stJu~, 1988; and 

(b) the financial implications thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAl RAO) : (a) As per the available 
information there were 12 Public Sector 
Enterprises with their registered offices lo-
cated in the state of Andhra Pradesh on 
31.3.1987 upto which date only information 
is avaHabie. 

(b) Total investment in terms of Gross 
Stock in the State of Andhra Pradesh as on 
31.3.1987 was Rs. 6761.52 crores. 

Computerisatlon in Departments of 
Posts and Telecommunications 

4385. SHRI K. MOHANDAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether computerisation has been 
done in the various functions of the Depart-
ments of Posts and Telecommunications; 

(b) if so, the details thereof; 

(c) the number of employees rendered 
surplus; and 

(d) the st eps taken to reh abil itat e the m? 

THE MINISTER OF STATE fN TE 
MINISTRY OF- COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) The Department of Posts has taken 
up computerisation, so far, in the following 
areas of postal operation and accounting:-

(i) Money Order Reconciliation 
work. 

(ii) Savings Bank Accounting work. 

(iii) Postal Life Insurance work. 

(iv) International Airmail Accounting 
work. 

(i) Mon9Y Order Reconcl7iation 
work 

The Postal Circles. selected for 
this application are Tamil Nadu 
and Delhi Circles where a mini 
computer system has been in-
stalled and the money order 
pairing work is in progress on the 
computer on experimental ba-
sis, along with manual process. 

(ii) Savings ~ank Accounting work; 

One mini computer system has 
been installed in Delhi Circles for 
the savings bank accounting 
work of Parliament Street HPO. 
the work of posting savings bank 
transaction and the ledger 
agreement work is in progress 
on the computer. 

(iii) Postal Life Insurance work 

One mini computer has been 
installed in Bangalore for work of 
Postal life Insurance in Karna-
taka Circle. The work of posting 
the PLI premia into the ledgers 
on the computer is in progress. 

(IV) International Air Mail Account-
ings; 

The mini computer installed in 
Delhi, In Postal Directorate is used for the 
work of International Air Mai! Accounting 
work also and the work of accounting of 
Int&rnational mail is being shifted from 
manual operation to computer operation is a 
phased manner. 

In Department of Telecommunica-
tions computerisation has been introduced 
in the following areas: 

(i) Directory Enquiry. 

(ii) T el~phone and Telex Billing. 

(iii) Fault control and analysis; and 

(vi) Pay billing. 
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(c) Though, no employee in any of 
the above areas of computer application has 
beeA rendered surplus. however, recruit-
ment'of certain additional staff who would 
have been required for coping with the in-
crease in work load has been averted as a 
result of computerisation. 

(d) Does nOt arise Sir. 

Working of Directorate of Field 
Publicity 

4386. SHRI BALASAHEB VIKHE PA-
Til: Will the -Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether the Directorate of Field 
publicity has failed to achieve more than 50 
per cent of the prescribed norms during 
1983-85; 

(b) if so. the reasons thereof; 

(c) whether it has also failed to fix norms 
for its song and drama programmes; and 

~d) jf so, the reasons thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) Out of the five 
prescribed norms viz. (i) Tour Days (2) Film 
Shows (3) Photo Exhibitions, (4) Oral Com-
munications and (5) Special Programmes, 
the performance is less than 50% only n the 
case of 'Oral Communications'. 

(b) The reasons for shortfall, in case of 
'Oral Communication' was, large number of 
vacant posts of Field Publicity Officers_ 

(c) and (d). Song and Drama Division 

had prescribed rounds of works for its 
troupes. Directorate of Field Pubticity used 
to requisition the services of Song & Drama 
troupes for mounting programmes. There-
fore, -it. was not necessary for Directorate of 
Field Publicity to prescribe any norms in this 
regard. 

Bilateral Cooperation by Coal Sector 
with advanced Countrle. 

4387. SHRI BAlASAHEB VIKHE PA-
Til: Will the Minister of ENERGY be pleased 
to state: 

(a) whether coal sector is making any 
effort for bilateral co-operation with ad-
vanced countries for improving the planning, 
designing and management of coal projects 
to reach international standards in key areas 
like productivity and safety; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWERS IN THE MIN-
ISTRY OF ENERGY (SHRI KALPNATH 
RAI) : (a) Several countries have shown 
interest in bilateral cooperation with India, 
including financial support on concessional 
terms, for the development of the coal sec-
tor. While considering projects for availing 
such offers of bilrtteral cooperation, potential 
benefits of induction of new technologies, 
improvedtechni<;~ -:~ .:-fprojectplanning and 
implementation a" ( .. I. ,--.:,!e in foreign coun-
tries are particularly tdio..;:l into account with 
a view to improving the productivity levels of 
the Indian coal mines. 

(b) A list of sanctioned projects which 
have so far been tied up for bilateral coop-
eration is given in the Statement of below. 
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Setting up of Agro-based Sugar 
Faclorles 

4388. SHRI BALASAHEB VIKHE PA-
TIL: Will the Min_ister of INDUSTRY be 
pleased to state: 

(a) whether Government have decided 
to set up integrated agro-based sugar facto-
ries like molasses, alcohol, soap, paints. 
paper, etc; 

(b) if so, wnetner sucn nigh cost units 
are proposed to be set up in the joint sector; 

(c) if so, the broad features thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT OF IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) : (a) 
No.such decision has been taken. 

(b) to (d). Do not arise. 

Collaboration with Japanese Automo-
bile Industry 

4389. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Japanese Automobile 
Industry is looking for new collaboration 
arrangements for technology induction; 

(b) if so, whether it is also extending the 
product range in collaborative ventures in 
India; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) to (c). 
Most of the Japanese automobile manufac-
turers such as Suzuki Motor Co., Toyota 
Motor Corporation. Honda Motor Company, 

Mitsubishi Motor Corporation. Mazda Motor 
Corporation, Nissan Motor Co., Yamaha 
Motor Company and Kawasaki Heavy In-
dustries, Isuzu Motor Co. etc. are already 
having collaboration arrangements for tech-
nology transfer with Indian companies in the 
two and three wheelers, passenger cars and 
commercial vehicle sector. Generally, there 
is no reservation on the part of the Japanese 
manufacturers in offering technology for 
product mix to the Indian partners. However, 
introduction of new product ranges by the 
Indian companies would depend on factors 
like commercial and economic viability, input 
costs, demand, cost of technology etc. 

Construction of New Hyde. Projects By 
National Hydroelectric Power 

Corporation 

4390. SHRI G.S.BASAVARAJU: 
SHAI SHANTILAL PATEL: 

Will the Minister of ENERGY be 
pleased to state: 

(a) the number of new hydel projects 
identified by the National Hydroelectric 
Power Corporation (NHPC) which will be 
taken up for construction during the Eighth 
Plan period; 

(b) the total power which will be added 
after the completion of the same and the total 
amount to be spent thereon; and 

(c) whether the funds will be sufficient to 
meet the target? 

THE MINISTER' OF STATE IN THE 
DEPARTMENTOFPOWERINTHEMINIS-
TRY OF ENERGY (SHRr KAlPNA TH RAJ) 
: (a) and (b). Besides the hydro-electric 
projects which would be under construction 
at the commencement -of the Eighth FlY, 
Year Plan. the following three new hydro-
electric projects have been identified by the 
NatIOnal Hydro-electric Power Corporation 
for being taken up for construction during the 
8th Plan:~ 
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SI.No. Name of the Project State 

1. Teesta-III Sikkim 

2. Goriganga-I U.P. 

3. Dhauliganga U.P. 
inter-mediate 
stage 

Total: 

(c) The Eighth Five Year Plan is yet to be 
formulated. Efforts would be made to pro-
vide sufficient funds for the execution of the 
projects. 

Interaction Between Lower priority In-
dustries In non-core sector and coa I 

Companies 

4391. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether the Coal India Limited has 
underscored the need for effective interac-
tion between low priority industries in the 
non-core sector and coal companies and 
bther allied agencies to meet the consumers 
requirements without any individual preJu-
dice; 

(b) if so, what other points are being 
examined by the Coal India Limited In regard 
to the consumers grievances; and 

(c) the steps being taken to meet the 
same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER, IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) to (c). Coal India Umited has constitu-
tional Coal Usef'S Consultative Councils to 
provide a forum to coal consumers in the 
non-core sector to inter-act with coaJ compa-

(Rs. in crores) 

Capacity Estimated Cost 
inMW 

1200 897 

160 240 

380 570 

1740 1707 

nies and other concerned agencies on prob-
lems relating to coal supplies. Other steps 
being taken by Coal India Limited in regard 
to consumers grievances include setting up 
of Quality Control Organisation in each coal 
company, investigation of quality complaints 
for correctIve action, installa!ion of eledronic 
welghbridges, coal handli", and screening 
plants in a phased manner an segregation of 
extraneous material manually to the extent 
possible before despatch from the mines. 

Automatisation of Telephone Ex-
changes 

4392. SHRr G.S. BASAVARAJU: Will 
the Minster of COMMUNICATIONS be-
pleased to state: 

(a) whether the Department of Tele-
communICations has set an ambitious target 
for the Eighth and Ninth Five Year Plan 
periods; 

(b) if so, whether it has decided to auto-
mattse all telephone exChanges during the 
Eighth Plan period; and 

(c) if so, whether any scheme in this 
regard has been prepared, if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) The Depart-
merit of Telecommunications has prepared 
a perspective plan 2000 with rthe target of 
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1 f;Ommissioning 50 lakh Direct Exchange 
Lines during the.eth Plan period (1990-95) 
and 9$lakh direct exchange lines, during the 
9th P~n period (1995-2000) to provide tele-
phone practically on demand by the turn of 
the century. 

(b) and (c). Yes, Sir. It envisages auto-
matisation of about 2.73 lakh lines during 
the 81h Plan period and projects will be 
prepared accordingly. 

Coal Projects behind Schedule 

4393. SHRI G.S. BASAVARAJU: 
SHRI S.M.GURADDI: 
SHRI S.B.SIDNAL: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether a large number of coal 
projects sanctionad by Union Government In 
the past fifteen years are behind schedule; 

(b) the total number of projects that are 
being sanctioned by Union Government 
under the Coal India Limited; 

(c) the total investment made and the 
extent of coal production expected; 

(d) the total number of projects commis-
sioned and the number of those which are 
still under completion; and 

(e) the steps being taken by the Coal 
India Limited for completing the remaining 
projects on schedule? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFER 
SHARIEF) : (a) to (d). Since nationalisation 
of coal projects in 1971173. Government 
have sanctioned in all 143 coal projects 
(mining an_d non-mining both) for implemen-
tation in Coal India Limited at an investment 
of Rupees 6699.21' crores for achieving an 
ultimate production of 174.39 million tonnes 
per annum. 

2. Out of 143 projects, 53 coal projects 
have been completed and 5 projects have 
been abandonedlwithdrawn. Of the remain-
ing 85 projects. 38 projects are presently on 
schedule and 47 projects are delayed. One 
of the main reason for delay is acquisition 
and physical possession of land. The other 
reasons for delay have been due to delays in 
supply of plant and equipment, mine devel-
opment etc. 

(e) Various steps have taken by Coal 
India Limited for implementing the projects 
in time. some of these are: 

(i) Appointment of Senior level 
Officers Incharge of these proj-
ects for its implementation; 

(ii) Drawing of detailed construction 
schedules for constructing the 
projects; 

(iii) Providing continuity of manage-
ment by ensuring that Head(s) of 
the projects are not transferred 
without compelling reasons; 

(vi) Speedy follow-up with State 
Governments for land acquisi-
tion matters; 

(V) Regular follow-up with machin-
ery manufacturers for timely 
supply of plant and equipment; 

(vi) Preparation of long terms equip-
ment projections for- advance 
ordering of long lead item of 
plant and machtnery; 

(viii) Holding regular meeting at vari-
ous levels to review implementa-
tion of projects. 

Opening of Public call Offices and 
Small Telephone Exchanges In 

Madhya Pradesh 

4394. SHRI PARASRAM BHARDWAJ:-
Will the Minister of COMMUNICATIONS be 
pleased to state: 
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(a> the names of rural areas of Madhya • 
Pradesh where small telephone exchanges 
and public call offices are proposed to be 
opened during 1988-89; and 

(b) the amount of funds allotted for the 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRr 
GIRIDHAR GOMANGO) : (a> Information 
regarding small telephone exchanges and 
public call offices is given in statement I and 
II below. 

(b) Rs. 6.75 crores has been earmarked 
for the year 1988-89. 

STATEMENT-I 

Uce/y places of rural areas where small Auto 
Exchanges are proposed to be opened dur-
ing 1988-89 subject to registration of paid 

demand. 

2 

1. Bomhari Raisen 

2. Bardha Raisen 

3. Burlai Shajapur 

4. Mangalraj ShaJapur 

5. Raipura Jhaboa 

6. Uadwasa Mandsaur 

7. Bordea Kala Mandsaur 

8. Kalen MaAdsaur 

9. Khaide Betua' . 
10. Rondha Betul 

11. Uasood Balul 

12. Nachenkata Kh~ndara 

13. Moondi Khandara 

1 2 

14. Sangakhera Hoshingabad 

15. TUgara Hoshingabad 

16. Tuvafi Hoshingabad 

17. Udenagar Hoshingabad 

18. Pipalawan Hoshingabad 

19. Bamandi Khargone 

20. Jhopali Khargone 

21. Dhulkatgaen Khargone 

22. Rupakhedi Aaipur 

23. Sonadin Aaipur 

24. NalPur Raipur 

25. Bhanordura Aaipur 

26. Kopra Raipur 

27. Kanakha Ratpur 

28. Soragarh Ralpur 

29. Donik Raipur 

30. Mora Raipur 

31. DUnigaon Raipur 

32. Magarhoad Aaipur 

33. ArJunda Rajnandgaon 

34. Kakner Bastar 

35. Dondi Du~ 

36. Oampur Bilaspur 

37. Panda Tarai Bilaspur 

38. Behara Bilaspur 
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39. Sargaon Bilaspur 61. Eklod Morena 

40. Rahod Bilaspur 62. Badagagaon More'la 

41. Rajgamer Bilaspur 63. Barnori Kalan Guna 

42. Bhaisma Bilaspur 64. Chakdukhera Guna 

43. Baranwad Raigarh 65. Dhakan; Guna 

44. Ludega Raigarh 66. Jamler Gun.l 

45. Rampur Bagelan Satna 67. Vijayragarh Jabaipul 

46. Garh Rewa 68. Rajnagar Chhanarpur 

47. Tiker Rewa 69. Ghura Chhattarpur 

48. Pindarai t.tc!ndla 70. Basari Chhanarpur 

(Already opened) (Already opened) 

49. Sukhan kedi Nursingpur 71. Karikhas Tlkamgarh 

50. Golegaonkala Nurslngpur 72. Mohara Tlkamgarh 

51. Bharbeli Balaghat 73. Khudirikalam Damoh 

52. Hakhoda Bhlnd (Already opened) 

53. Mach hand Bh,nd STATEIEII'J" 

54. Aswar Bhind No. of LDPTs proposed to be opened 
during 1988-89. 

55. Sarwer Bhind 
SI.No. Distrid. 

(Already opened) 
2 3 

55. Inder Bhind , . Balaghat 10 
57. Chhatn Shivpun 

2 Bastar 10 
58 Rando Shivpuri 

3. Bilaspur 10 
(Already opened) 

4. Betul 10 
59. Bhatanwal Shivpuri 

5. Bhind 4 
60. Banmore Shivpuri 

6. Bhopal 5 
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2 3 2 3 

7. Chatterpore 10 32. Ratlam 5 

8. Chindwara 10 33. Rewa 5 

9. Damoh 5 34. Sagar 10 

10. Datia 5 35. SarguJa 10 

11. Dewas 5 36. Sa1na 5 

12. Dhar 5 37. Secre 4 

13. Durg 10 38. Seoni 10 

14. Guna 10 39 Shahdol 10 

15. Gwalior 5 40. ShaJapur 5 

16. • Hoshingabad 10 41. Shlvpun 5 

17. Indore 5 42 Sldhl 5 

18. Jabalpur 10 43. Tikamgarh 10 

19. Jhabua 5 44. UJJaln 5 

20. Khargone 10 45. Vldlsha 10 

21. Manda 5 328 

22. Khandwa 10 AIR Broadcasts in Adivasis Languages 

23 Mandsaur 5 4395 SHRI PARASRAM BHARDWAv' 
Will the Minister of INFORM" TION AND 

24 . Morena 5 BROADCASTING be pleased to state: . 
25. Narsingpur 5 (a) the names of the minority lan-

guages, particularly Ad,vasls languages 
26. Panna 5 Included for broadca~t In the service area of 

each station of All India RadiO; 
27. RaIQarh 5 

(b) The weekly time allo ted to each 
28. Ralpur 10 language at the respective stations; and 

29. Ralsen 10 (c) the total broadcasting time of each 
station minus the trme taken for national 

30. Ra)garh 5 programmes? 

31. Rajnandgaon 10 THE MINISTER OF PARLIAMEN-
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TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) to (c). The Infor-
mation is fumished in the statement laid on 
the Table of the House [Plaesed in library 
588 No.L T -6568/88] 

Discovery of ra'e fungus by Vector 
Control Research Centre, Pondtcherry 

4396. SHRI SHANTllAl PATEL 
SHRI S.B.SIDNAl: 

Will the MInister of INDUSTRY be 
pleased to state: 

(a) whether the Vector Control Re-
search Centre (VCRC) In Pondlcherry has 
discovered a rare fungus of Immense com-
mercial value which IS considered to be a 
source of a hfe saving drug In great demand, 

(b) If so, whether this discovery h'is 
gIven a chance for Indian drug firms to enter 
the world market In a big way; 

(c) If.so, the details thereof, and 

(d) to what extent thiS drug Will be 
manufactured In India? 

THE MINISTER OF INDUSTRY (SHRI 
J VENGAl RAO ) . (a) to (c) Yes, Sir The 
SCientists working at the Vector Control 
Research Centre, Pondlcherry have suc-
ceeded In IsolatlOg and IdentifYing an active 
metabolrte-Cyclosponne from a fungal ISO-
late. ThiS compound IS used as an Immuno 
suppressant to prevent relectlon phenome-
non In graft-operation It IS an expensive 
drug and IS Imported Into India Efforts are 
underway for commercial prodlJctlon of 
cyclosportne As and when It IS acl"Heved, It 
would be poSSible for the Indian Pharmaceu-
tical firms to enter the world market 

(d) It IS difficult to say anything at thIS 
stage. 

[ Trans/atlon] 

linking of Mand Collieries with Mand 
Thermal Power Project, Madhya 

Pradesh 

4397. SHRI MAHENDRA SINGH 
SHRI ARVIND NET AM 

W,ll tho U,n.e:tor nf r"'r:~~v 1'\0 

pleased to state: 

(a) whether the Central Electricity Au-
thority has recently Informed that the joint 
Mand Thermal Power Project of Madhya 
Pradesh and GUJarat has not been consid-
ered for linking with Mand Collieries upto 
1990-95; 

(b) whether Government are in a posi-
tion to reserve surplus coal of these collieries 
for the above mentioned project which is 
most essential to meet the Increasing de-
mand of power In the western areas of 
Madhya Pradesh, 'f not the reasons there-
fore, 

(c) the time by whIch the coal for this 
project IS hkely to be allotted; and 

(d) whether Government propose to 
reserve the coal of thiS area for thiS proJect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF FNERGY (SHRI KALPNATH RAJ) 
(a)to (d) The MandThermal Power ProJect 

would be considered for Yielding benefits In 
1he tlme'rame of Ninth Plan and beyond. 

The logical source of coal supply for the 
proposed Mand Thermal Power statIOn is 
the.Mano-Ralgarh coalfield The exploratIOn 
work In thiS coalfield IS In progress and it JS 
expected to take about two years time before 
a geological report IS ready Thereafter, the 
feaSIbIlity of mining coal has to be estab-
lished The questron of coal linkage to the 
Thermal Power Station can be considered 
only after the completion of detailed explora-
tion, preparation of geological report and 
establishment of the feaSIbIlity of coal pro-
duction 

Supply of Power to W&stern Area by 
VindhyachaJ Thermal Power Grid 

4398 SHRI MAHENDRA SINGH: Will 
the MInister of ENERG Y be pleased to state 
the time by which arrangements would be 
made to supply Power to Eastern area by 
Vlndhyachal Thermal Power Gnd con-
structed by tile NatIOnal Thermal Power 
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Corporation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) With the commissioning of the 400 KV 
Vindhyachal-Korba transrnission line during 
July. 1988, power from the Vindhyachal 
Super Thermal Power Station is already 
being supplied to the Western region. 

[English] 

earnings from Advertisements 

4399. SHRIMATI D. K. BHANDARI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the amount earned from advertise-
ments duril1g the calendar year 1987 and 
upto July. 1988, separately; and 

(b) the details of proposals for making 
use of these earnings? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGA n : (a) The gross reve-
nue earned from advertisements during the 
period is given below: 

Jan'S7 Jan'88 

to to 

Dec.'87 July'SS 

(In crores of Rupees) 

All India Radio 28.18 1 S.43 

Doordarshan 127.20 89.74 

(b) Revenues from comr.1ercial serv-
ices of Akashvan; and Doordarshan are 
credited into a fund called the 'Non laps able 
Fund- • The Fund ;s utilised f"r incurring 
recurring and non-recurring expendi+ure, 
inter-alia, on the following scheme:-

i) Improvement of software and 
related facilities. 

ii) Improvement of hardware facili-
ties. 

iii) Experimentation in new fields of 
development of electronics and 
programming. 

vi) Implamenting schemes which 
wol,1d increase the commercial 
revenue. 

v) F;nancial assistance to deserv-
;"g artists. 

Action taken by Ministries on ltPs sug-
gestions during Budget discussion 

4400. SHRIMATI D.K.BHANDARI: Will 
the Minster of PARLIAMENTARY AFFAIRS 
be pleased to state: 

(a) whether Government have issued 
instructions to all Ministries to take note of all 
suggestions and comments made in both 
Houses on matters concerning their respec· 
tive Ministeries. 

(b) if so, the details of such instrudions; .. 
(C) the total number of suggestions 

made by members on different subjects 
during the Budget Session; 

(d) whether it is also a fact that his 
Ministry has some criteria to follow-up and 
co-ordinate wnh different Ministries on vari-
ous subjects raised by members in bott; 
Houses; 

(e) if so, the details thereof; and 

(f) the total number of suggestions 
made during Budget Session on which ac-
tion has since been taken and the total 
number of suggestions still pending, Minis-
try-whe? 

THE MINISTER OF PARLIAMEN-
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TARY AFFAIRS AND MINISTER'OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT): (a) to (c). Yes, Sir. 
the Manual for Handling Parliamentary Min-
istries work in Ministries published by the 
Cabine Secretariat contains instructions for 
noting down points raised by Members. The 
suggestions made are analysed by the dif-
ferent Ministries and important ones are 
taken in10 account while replying to the 
debates. 

(d) and (e). This Ministry coordinates 
work relating to assurances and matters 
raised under Rule 3n in Lok Sabha and 
maners raised by way of Special Mentions in 
Rajya Sabha only. Details in respect of these 
matters are contained in the Annual Reports 
of the Ministry. 

(f) No count is kept except in respect of 
maners indicated in answer to (d) and (e) 
above. 

Electrlfica.ion of Villages in Maharash-
tra Under Kuleer Jyotl Scheme 

4401. SHRI PRAKASH V. PATIL : Will 
the Mini~ter of ENERGY be pleased to state: 

(a) whether any comprehensive plan 
has been drawn up te provide electricity in 
remote villages of Maharashtra under the 
Kuteer jyoti Scheme; 

(b) if so, the details thereof; and 

Cc) the scheme for 1988 and 1989 and 
the areas that will be benefited? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHAI KALPNATH RAI) 
: (a) to (c). Under the Kutirjyoti scheme. it is 
proposed to extend single light point con-
nections to the households of rural families 
below the poverty line including Harijans and 
Adivasis in a:ready ekK:trified villAges. Dur-
ing 1988-89, under this scheme, one time 
cost of internal wiring and service connec-
tion charges upto a maximum of Rs.200/-
per connection would bE' provided by way of 

grant to the State Electricity BoardslState 
Governments. During 1988-89, an amount 
of As. 58.20 lakhs has been allocated for 
Maharashtra for providing a minimum of 
29,100 connections. Government of Mahar-
ashtralMaharashtra State Electricity Board 
are finalising the selection of areasIVillages 
for implementation of Kutirjyoti programme. 

Transmission Losses in States 

4402. 5HRI PRAKASH V. PATIL : Will 
the Minister of ENERGY be pleased to'state: 

(a) the rate of transmission IoSS9S in 
6ifferent States; 

(b) whether over the last one decade 
efforts made to reduce the loss could make 
a serious dent in the losses and if so, th8 
particulars thereof in general; 

(c) whether Government have st up any 
high level committee of experts tc deal With 
the problem since power saved ~s equal to 
power generated; and 

(d) when this Committ&fJ will furnish its 
report? 

THE MINISTER OF 5T ATE IN THE 
DEPARTMENT OF POVIER IN THE MlN~S­
TRY OF ENERGY (5HRI KAlPNAlH RAI) 
. (a) A statement given below. 

(b) The Central E~ricity Authority 
have issued compre~lensive guidelinas to 
the Electricity Supr,~y Organisations for the 
reduction of traf':smission and distritUion 
losses. The Ind:tan E;ectricity Act. 1910 has 

. been amended to make theft ~ power a 
cognisable offenc3. The State Govern-
ments!Eiedrk:ity Supply Organisations 
have a~so been advised to intensify surprise 
inspections of the various consumer installa-
tions and to undertake suitable administra-
ttve and legislative measures for the preven-
tion of theft of power. However, the transmis-
sion and distribution losses in the country 
continue to be high. 
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(c) A Committee consisti", of represen-
tatives from the Central Electricity Authority 
and state Electricity Boards was set up to go 
into the problems of high transmission and 
distrbution Jesses in the country. 

(d) The committee has submitted its 
report, which has been forwarded to the 
State Governments/Electricity supply or-
ganisations tor taking follow up action on its 
recommendations. 

STATEMENT 

Percentage Transmission and Distribution losses (Including Commercial Losses) in 
State Electricity BoardslElectricity Departments. 

Region State Electricity Boardl Year 
Department 1986-87 

Northern 1. Haryana 20.62 
Region 2. Himahcal Pradesh 21.01 

3. Jammu & Kashmir 33.50 
4. Punjab 17.01 
S. Rajasthan 23.94 
6. Uttar Pradesh 20.04 
7. Chandigarh 18.30 
8. D.E.S.U 17.50 

Western 1. Gujarat 24.00 
Region 2. Madhya Pradesh 20.76 

3. Maharashtra 14.46 
4. Dadra & Nagar Haveh 19.24 
5. Goa. Daman & DIu 23.71 

Southern 1. Andhra Pradesh 18.48 
Region 2. Karnataka 22.19 

3. Kerala 27.50 
4. Tanl!1 Nadu 1865 
5. lakshadweep Islands 17.72 
6. Pond.chery 20.54 

Eastern 1. Bihar 22.05 
RegIOn 2. Orissa 22.00 

3. S,kk,m 19.60 
4. West Bengal 23.16 
5. Andaman & Nlcobar Islands 19.00 

North 1. Assam 20.99 
Eastern 2. M~antpur 37.10 
Region 3. MeQhalaya 10.35 

4. Naga1and 24.12 
5. Tnpura 29.50 
6. Arunach~JPradesh 35.00 
7. Mlzoram 48.07 

All India (Utilities) 21.50 

Source:- l(l) poe & IOte E.E A (February, 1988) 
(2) Planmng CommIssIon document on Perlormance of SEBs. 
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Shortfall In Power Production In 
Mahara.htra 

4403. SHRI PRAKASH V. PATIL: Will 
the Minister of ENERGY be pleased to state: 

(a) whether there had been a shortfall in 
power production in Maharashtra during 
1987 and if so, the extent thereof; 

(b) the annual rate of growth of power 
generation in Maharashtra vis-a-vis the 
growth of demand; and 

(c) how the shortfall is going to be met 

Percentage growth rate of 
Power generation 

8.3 

(c) In order to increase availability of 
power in Maharashtra during the Seventh 
Plan period, various steps are being taken 
which include expediting of new capacity, 
optimum generation from the existing ca-
pacity, reduction of transmission and distri-
bution losses and implementation of energy 
conservation and demand management 
measures. 

Coverage of Question Hour on AIR and 
TV 

4404. SHRI SHANTARAM NAIK : WIll 
the Minister of INFORMATION AND 
BROADCASTING be pleased 10 state: 

(a) whether there exist any guidelines 
with respect to the coverage of Question 
Hour in the Parliament hy Doordarshan and 
All India R2dlo; 

(b) It so. the details thereof; 

\c) ... .'hetherthe 'S _iOsad Samachar' and 
Parliament News' generally do not cover 
question hour and if Doordarshan or Alllndl3 
Radio refers to a rdply to a qlJestion in the 
news bulletin, the nam€: of the Member of 
Par!iament asking the question is not men-
tioned; and 

during the Seventh Plan period? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOFPOWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) During the year 1987-88 the total energy 
generation in Maharashtra was 33859 mil-
lion units as against the target of 33080 
million units, which is 2.3.% more than the 
target. 

(b) The growth rate of power generation 
in Maharashtra vis-a-VIs growth of demand 
(energy requirement) during the year 1987-
88 over the year 1 986-87 was as under:-

percentage growth of demand 

6.9 

(d) if so, ihe reasons for such ;nad~~' 
quate and incomplete coverage of Parlia-
mentary proceedings? 

THE MINISTER OF PARUAMEN--
TARY AFFAIRS AND MINISTER OF IN~ 
FORMATION AND BROADCASTING 
(SHRr H.K.l.BHAGAT): (a) and (b). Certail'! 
news policy guidelines have been laid down 
by the Media Advisory Committee which are 
also applicable for Parliamentary coverag.e., 
which includes the Question Hour. Releva'nt 
extracts from the policy guidelines is given 
below. 

Parliamentary Coverage 

All India RadlolOoordarshan shocld 
give wide coverage to the proceedings of 
Parliament. The highest standards of accu-
racy and professional responsibilities are 
expected in this field. An,)ouncement, state-
ments. and discussions should be judged by 
their news value and public Interest. This will 
also apply to questIOns and answers and 
supplementanes. 

(c) and (d). The question hour is cov-
ered both in the 'Sansad Samachar' and 
'Parliament News' depending upon news 
value and public interest. It may not always 
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be po~ible to give to name of Member of 
Parliament putting the question in view of the 
limited news time avaRable, and the large 
number of questions that are answered in 
both the Houses. 

Demand, Production and Consumption 
of Power 

4405. SHRI PRAKASH CHANDRA 
SHRt C. MADHAV REDDY 
SHRI M. RAGHUMA REDDY 

W," the Mlnrster of ENERGY be 
pleased to state: 

(a) the latest estimated demand. pro-
ductIOn and consumptIOn of power In India, 

(b) the names of the power plants set up 
dUring the last year and Its effect on shortage 
of power, 

Cc) whether Government propose to set 
up some more power plants In the country In 

near future for removIng the shortage of 
power, and 

(d) the funds allocated for this purpose 
by Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-

TRY OF ENERGY (SHRt KALPNAlli RAI) 
: (a) The estImated power supply positIOn in 
the country dUring 1988-89 is as under:-

(All ftgures in net MU) 

1988-89 

ReqUirement 229,000 

Avallablhty 209,070 

DefiCit 19,930 

(%) (8 7) 

(b) A list of power projects commis-
Sioned dunng 1987-88 IS gIven In the State-
ment below With the commlsslOntng of 
addltlonalcapacltyof4981 MWdunng 1987-
88, the All India power shortage dunng 1988-
89 IS estimated to be around 8 7 per cent as 
compared to the power shortage of 10 9 per 
cent dUring 1937-88 This IS Insplte of the 
fact that there would be an Increase of about 
8 5 per cent m demand tor power dUring 
1988-89 over 1937-88. 

(c) Yes, Sir 

(d) The Seventh Plan envisaged an 
outlay of Rs 3427346 crore for the Power 
Sector 
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Setting up of Industries with Central 
Assistance 

4406. SHRI PRAKASH CHANDRA: 
SHRI MANIKRAO HODLAYA 

GAVIT 

Will the Mlntster of INDUSTRY be 
pleased to state: 

(a) the number of Industries set up In the 
country dUring the last two years with Central 
assistance, and 

(b) the financial Implications thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) . ~a) Seven Central Public 
Sector Enterprises were set up In the Coun-
try dUring the year 1 q86-87 and four dUring 
the year 19£1- 18 

(b) The flnanc. II ImplicatIon In terms of 
Gross Block In tht:. above enterprises as 
available IS, Rs 1 O.dU 4.2 crores 

Profit/loss by Public Sector Undertak-
ings in Kerala 

4407. SHRI MULLAPPALL Y RAMA-
CHANDRAN' Will the Minister of INDUS-
TRY be pleased to state 

(a) the number of publ'c sector under-
takings func,tlontng In Kerala, 

(b) the number out of them running In 
loss and how many have earned profits 
dunng 1985-86, 1986-87 and 1987-88 re-
spectively, and 

~c) the marn causes for loss In the public 
sector undertak10gs 10 Kerala? 

THE MINISTER OF INDUSTRY (StiR' 
J.VENGAL RAO) (a) Five Central Pubhc 
Sector EnterpnsAs were functioning With 
their registered offICes In the State of Kerala 
as on 31 3 1987. 

(b) OLt of the Five Central Public Sector 
Enterpra&e~ only two Incurred loss while the 

other three earned profits during the years 
1985-86 and 1 S86-87. The figures for 1987· 
88 are not available as the audited accounts 
of the Public Sector Undertakings Will be 
available only by the end of Sept. 1988. 

I 

(c) Main reasons for the losses are 
Inadequate power supply, Increase In the 
cost of Inputs shortage of orders etc. 

Expenditure by 011 and Natural Gas 
Commission 

4408 SHRI MULLAPPALL Y RAMA-
CHANDRAN 

SHRI SARFARAZ AHMAD 
SHRI S D SINGH 
SHRI NARSING SURYA-

VANSI 

WIll the Mlntster of PETROLEUM AND 
NATURAL GAS be pleased to state 

(a) whether any study has been made 
Into the expendIture Incurred by the 011 and 
Natural Gas CommiSSIon (ONGC) dunng 
tne last three years, 

(b) If so, the detaIls thereof, 

(c) whether any directive has been IS-
sued to the ONGC to curb the expenditure, 

(d) If so, the details thereof, and 

(e) the profrt earned by the ONGC dur-
Ing the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHRI BRAHMA DUn) : (a) No, 
Sir 

~b) Does not anse 

(c) No. Sir 

(d) Does not anse 

(e) The net proht after tax earned by the 
CommISSIOn for the last 3 years IS an under: 
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(Rs. in crores) 

1987-88 1507.53 

1986-87 1484.46 

1985-86 1302.21 

Electronic Components Base for Indian 
Telephone Industries 

4409. SHRI MUlLAPPAll Y RAMA-
CHANDRAN: Will the Minster of COMMUNI-
CATIONS be pleased to state: 

(a) the measures adopted/suggested 
for improving the electronic components 
base in the country to benefit the Indian 
Telephone Industries; and 

(b) what percentage of the Seventh 
Plan target of the Department has been 
achieved as on 30 June, 198B? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The follOWing 
measures have been taken to strengthen 
the base for electronic components Industry: 

i) Electrontc Components Industry 

has been delicensed; 

ii} Foreign collaboration has been 
allow9d wherever needed; 

iii) Electronic Components industry 
has been exempted from clear-
ance under Section 22 A of the 
MRTP Act; 

iv) The import duty for the input for 
the manufacture of electronic 
components has been substan-
tially reduced; 

v) Import duty on tools, dies and 
moulds required by the industry 
has been reduced by 30%; 

vi) a large number of capital goods 
allowed to be imported on OGl; 
and 

vii) Import of plant and equipment 
for project imports allowed at 
concesslonal import duty OS 300/0 
and for f'11odernisationlbalancing 
at 60%. 

Information is given In the Statement 
below. 
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(Translation} 

Electronic Technology In TeleCOmmunl- • 
cation. 

4410. SHRI VIRDHI CHANDER JAIN: 
Wil the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the progress so far made in adopting 
eledronic technology in the field of telecom-
munications with details in this regard; 

(b) whether till now Government have 
been dependent on other countries in this 
regard and if so, the extent thereof; and 

(c) the details of the plan contemplated 
by Government to get rid of this dependance 
on other countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRI)HAR GOMANGO) : (a) Electronic 
technology in the field of telecommunica-
tions has already been employed in several 
kinds of equipments, e.g. telephones, 
switching, transmission satellite communi-
cation equipment and other similar equip-
ment which are in use in the department. 

(b) and (c). Continuous efforts are made 
to generate more and more self-reliance by 
utilising electronic technology in the field of 
telecommunications. New electronic equip-
ment is being produced In the cx>untry 
through indigenous A&D effort. 

(Englis~ 

Investment Limit. 

4411. SHRI K. RAMAMURTHY: 
SHRI E. AYVAPU REDDY: 
SHRI VLJAY N. PATll: 

Wei the Minister of INDUSTRY be 
pleased to state: 

(8) the steps being taken to have defini-
tion of the medium .... sector, like the 
smaI ... Mdor; 

(b) whether the enhancement of the 
investment limit from rupees twenty Iakhs to 
rupees thirty-five lakhs will harm ninety two 
per cent of small units· with investment of 
around rupees three lakhs; and 

(c) if so, the steps proposed to betaken 
to protect these tiny units from the shifting of 
medium scale units to the small scale sec-
tor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHAlAM) : (a) There 
is no standard definition of the medium scale 
sector. Projects with investment below As. 5 
crores generally did not require licence and 
could be registered with the DGTD. They 
were commonly referred to as medium scale 
sector. 

(b) No, Sir. 

(c) Does not arise. 

Letters of Intent 

4412. SHRI K. RAMAMURTHY: Well the 
Minister 01 INDUSTRY be pkaased to siale: 

(a) the state-wise break-up and details 
of backward areas to which letters of intent 
and industrial Jiceneces were issued during 
the years' 985 ,'986 and 1987; and 

(b) the reasons for fall in percentage of 
letters of intent and industrial licences is-
sued to backward areas in 1987 !is com-
pared to 1986? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEl· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) A 
statement is given below. 

(b) The fall in the number of letters of 
intent and industrial licences issued for 
backward are .. in 1987 as compared to the 
previous year may be attrIMed to general 
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lntentl1ndustriallicences received as a result 
of de-licensing of a number of industries and 
introduction of various other liberalisation 
lChem •• such as r.endorsement d ca-

pacifies on industrial liceneces aIrMdy II-
sued. broad-banding facility and ent.nc»-
ment of capacity under the scheme 01 minl-
mum economic scale (MES). 
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011 recovery Pilots 

4413. SHRI K. RAMAMURTHY: Will 
the Minister of PETROLEUM ABO NA TU-
RAl GAS be pleased to state the details of 
nine enhanced oil recovery pilots taken up 
simultaneously by the Oil and Natural Gas 
Commission and the details of three oil re-

Sl. EOR Pilot 
No. 

1 2 

, . In-Situ Combustion 

2. Steam Injection 

3. Polymer Flood 

4. Polymer Flood 

5. Caustic Flood 

6. CO2 Miscible Flood 

7_ Micellor Polymer Flood 

8. In-Situ CombustIon 

9. LPG Pilot 

covery pilots which have been commis-
sioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAl GAS (SHRI BRAHMA DUn): The 
details of the nine Enhanced Oil Recovery 
Pilot Projects undertaken by ONGC are: 

FiBld Plan outlay 
(Rs. in Lacs) 

3 4 

-Lanwa, 955 
Gujarat 

8alol 668 
Gujarat 

Sanand 200 
Gujarat 

Jhalora 502 
Gujarat 

San and 355 
Gujarat 

Kalol 476 
Gujarat 

Ankleshwar 690 
Gujarat 

Salol 875 
Gujarat 

Geleki 835 
Assam 

Of the above. follOWing three pilot projects have been commissioned:-

(1) Polymer Flood Pilot. Sanand April 1985. 

(2) Polymer Flood Pilot. Jhalora August. 1987. 

(3) Caustic Flood Pilot. Sanand December, 1987. 
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Scheme for Medium and Small Newspa-
pers In Regional Languages

4414. SHRI K. RAMAMURTHY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the details of the scheme form ulated
to assist the medium and small newspapers
in regional languages; and

(b) the extent of implementation of this
scheme? .'

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.l. BHAGAT): (a) and (b). An
Expert Committee has been set up by the
Government to go into the problems of small
and medium newspapers. At present the
Government is extending a large number of
facilities to small and medium newspapers
as per Statement given below.

STATEMENT

Facilities extended to small and medium
newspapers by various media units of this

Ministry

I. FACILITIES EXTENDED BY
PRESS INFORMATION BU-
REAU

Newspapers: The Press Informa-
tion Bureau (PIB), in pursuance of
its policy of providing more and
more services to the small and
medium newspapers, gives a num-
ber of special facilities to them.
Besides making available its gen-
eral services such as news releases
and ;":"!tures it has been supplying
othel., .)es of news services such
as ebonoid b!()CKS, charbas (for
Urdu papers .» ;'j Jl~d illustrated
photo Ieatu.es.

News Sc'{'''':;')s, .~,r.u+ber of serv-
ices ta;;c~1-"':::0 [(;2 ne~!~s of sma«
papers l~,"c' bee': intrcduced. k-
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depth stories written in simple and
capsule form covering develop-
ments in various spheres such as
science, economic growth, agricUl-
ture, health and family welfare are
prepared and supplied to them in all
major languages of the country.

Photo Services: The Bureau also
supplies illustrated photo features
and ebonoid blocks to small papers.
The Charba services, which consist
of Zinc block for use in Urdu Litho
Print, have become quite popular.

Special Services Cell: The Bureau
has set up a special service cell at
the headquarters with representa-
tives in Bombay, Calcutta, Madras.
The Cell is entrusted with the task of
preparing field based development
stories and making them available
to the language newspapers. The
emphasis is on providing locaiiy
relevant photographs, cartographs
and ebonoid blocks.

..;

Press Perue»: Organising press
p.al'1i~to vaJaus Central Govern-
ment projects is another important
activity of the Bureau which enables
representatives of the press to have
first-hand knowledge of the devel-
opmental activity going on in differ-
ent parts of the country. Represen-
tatives of different papers are taken
at frequent intervals to selected
projects for this type of special
study. Language and small and
medium papers get representation
in these conducted tours.

Accreditation: Accreditation rules
have been liberalised to extend
greater facilities to small and me-
dium papers. As per rules, only
newspapers with a circulation of
over 5,000 copies are eligible for
accreditation. In order, however, to
assist the smaller papers, this condi-
tion has been relaxed and now two
or more srna!l r.ewspapers can
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jointly seek accreditation for a com-
mon correspondent. The rules also
provide that special consideration
may be shown to newspapers de-
voted to science and technology
and to those published from hilly or
backward areas, or from regions
under-developed in terms of infor-
mation and communication. The
Bureau's mailing list now contains a
large number of small and medium
newspapers as well as correspon-
dents accredited on their behalf.

SCcm for Weeklies, Fortnight-
lies, and from 1200 SCcm to 960
SCcm for Monthlies and other
publications. No minimum print
area has been prescribed for the
papers published in backward,
border and remote areas or in
tribal areas or primarily meant for
tribal readers.

v) Newspapers/periodicals with a
circulation of 2000 copies have
been exempted from submis-
sion of C.A. certificate.

The above facilities are extended to
language newspapers as well. vi) In the matter of advertisement

rates the DAVP rate structure
provides an inbuilt weightage for
small and medium papers.

11. FACILITIES EXTENDED BY
DIRECTORATE OF ADVER-
TISING AND VISUAL PUBLIC-
ITY

i) A newspaper with a minimum
paid circulation of 1,000 copies
now becomes eligible for secur-
ing Government advertisements
as against the minimum circula-
tion of 2,000 copies prescribed
earlier;

Ill. FACILITIES EXTENDED BY
REGISTRAR OF NEWSPA-
PERS FOR INDIA

ii) Papers/periodicals published in
backward, remote, tribal areas
or in tribal languages and meant
primarily for tribal readers are
made eligible for securing Gov-
ernment advertisements if their
minimum paid circulation is 500
copies. This concession is also
available to papers/periodicals
published from J & K State.

i) Regular newspapers with an an-
nual entitlement of 20Q MTs of
newsprint are given the option to
take imported newsprint to 100 per
cent extent, which is generally
cheaper than the indigenous news-
print. This ceiling was 300 MTs dur-
ing 1987-88.

ii) Small newspapers are not re-
quired to pay any customs duty on
the imported newsprint, which is
chargeable at the rate of Rs. 550
PMT.

iii) Newspapers/periodicals with an
uninterrupted publication of four
months now become eligible for
securing Government advertise-
ments as against the period of
six months provided in earlier
A.dvertising Policy.

iii) Newspapers in medium category
are required to pay customs duty at
the rate of Rs. 275/- as against
chargeable rate of Rs. 550/- PMT.

~250 Seem tc zec

iv) Newsprint authorisations are
issued on quarterly basis so that the
newspapers do not face difficulties
in regard to payment, and storage,
etc. However, newspapers with an
annual entitlement of 50 Ml's or
below are given the option to take
~hE'c~~~ljrequantity :n one ~r·.j~c;rilent

iv) Ths standard print area required
far i?h:;:hiF!;J has also been low-
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or more. 

v) 25% of imported newsprint is 
given from STC's buffer stock. 
Newspapers with an annual entitle-
ment of 50 MT s or below are given 
the option to take the entire quantity 
or part of quantity from buffer stock. 

vi) Normally the performance certifi-
cate of a newspaper is required to be 
signed by a Chartered Accountant. 
However, newspapers with a circu-
lation of 2000 copies or below are 
exempted from this requirement. 

Setting up of New Telephone Exchange 
In Haryana 

4415. SHRI HET RAM: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) whether Government propose to 
revamp/modernise the telephone ex-
changes at Ratia, Rania, Fatehabad, Ellena-
bad, Tohana and Dabwali; 

(b) if so, whether any time schedule for 
the oompjetion of the wot1< has been fixed; 

(c) the number of pending applications 
for new telephone connections at these 
stations and the period by which these are 
likely to be disPoSed of; 

(d) whether there is any proposal to 
establish modem and new telephone ex-
changes in the State of Haryana; and 

(e) if sO,9the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). There 
IS a proposal to instal auto exchanges at 
Dabwali, Tohana and Ratia and the work is 
likely to be completed as under:-

Dabwali ICP 92-93 

Tohana ICP 93-94 

Ratia 512 Il T 89-90 

(c) Information is given in Statement-I 
below. 

(d) and (e). Yes, SIr. InformatIOn isglven 
in Statement-II below. 

STATEMENT -I 

Hams of Station 

1 

Ratia 

Ranea 

EUenabad 

Fatehabad 

Tohana 

Dabwali 

No. of Pending appli-
cations as on 1.4.88 

2 

Nil 

8 

168 

53 

76 

Applications likely 
to be disposed off 

subjsct to technical 
feasibility 

3 

Nil 

All in 1988-89 

All in 1988·89 

Progressively from 
next 3 years 

-do-

-do-
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STATEMENT-. 

Details of Modern Telephone Ex\hanges 
proposed to be installed in Haryana 

1. E-10 Btype electronic type elec-
tronic exchanges at Faridabad, 
Sirsa, Ambala, Gurgaon, Hissar, 
Hansi (RLU), Bahadurgarh 
(RLU), Yamunanagar and 
Rohtak. 

2. NEAX - 61 S type Electronic 
exchanges at Samalakha, Pal-
wal, Daruhera, Sohna, Sampla 
and Shahabad. 

3. ESAX' (PAM) 200 Electronic 
exchanges at Ferozepur..Jhirka, 
Assandh, Indri, Dhand, Pundri, 
Mohindergarh, Barara, 
Chhachhrauli. 

4. C-DOT RAXs at Kalyat, 
Pilukhera, Nisang, Jundala, 
Madlander, Babuan, Thel, 
BawaJ. Kanini, Kund, Beri. Kosli. 
Kharkhoda, Khewera. Rai. Mal-
lana, Saha, Bilaspur. Raipur, 
Rani and Shahzadpur. (20 Nos.) 

5. Mini Il T Exchanges at 15 
places. 

1V Centre at Sirsa, Haryana 

4416. SHRI HET RAM: Will the Minis-
ter of INFORMATION AND BROADCAST-
1NG be pleased to state: 

(a) whether there is any proposal to 
establish a TV Centre at Sirsa in Haryana. if 
so, when; 

(b) the places where new TV centres 
are proposed to be set up in Haryana during 
the current year; and 

(c) whether local people would be given 

preference for employment in these TV 
Centres,. if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) There is. at 
present, no Scheme for establishment of a 
TV Centre at Sirsa under the VII Plan. 

(b) A low power (1 OOW) TV transmitter 
is scheduled to be installed and commisT 
sioned into service at Narnaul during the 
current financial year (1988-89), as a part ~ 
the VII Plan. 

(c) Recruitment and appointment to 
vartous categories of posts under the Cen-
tral Government is strictly made in accor-
dance with the provisions laid down in the 
relevant recruitment rules. 

Revenue Earned by Doordarshan from 
Advertisements 

4417. CH. RAM PRAKASH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the budget of Doordarshan tor the 
financial years 1986. 1987 and 1988; 

(b) the revenue earned from all sources 
inctuding advertisements etc. during 1986. 
'987 and '988 (till date); 

(c) whether there is overstating in 
Doordarshan leading to high administrative 
expenses; and 

(d) if so, the reasons thereof? 

T~E MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) The Budget of 
Doordarshan for the financial years 1986-
87, 1987-88 and '988-89 is given below: 
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Year Revenue 

, 1 2 

1986-87 12659.93 

1987-88 24454.77 

1988-89 26423.00 

(b) Doordarshan's gross revenue from 
advertisements and sponsorship of pro-
grammes forthe years 1986, 1987 and 1988 
is as under: 

1986-87 Rs. 98.32 crores 

1987-88 Rs. 136.29 crores 

, 988-89 Rs. 54.14 crores 
(upto July '88) 

(c) No, Sir. 

(d) Does not arise. 

T_V. Relay Centre lit Chhota Udaipur, 
Gujarat 

4418. SHRI AMARSINH RATHAWA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total area of Baroda DistrICt so 
far covered by TV; 

(b) whether a large area of rural popu-
lation which is mostly inhabited by adivasis 
has not been covered by TV so tar; 

(c) whetherthere IS a demand to estab-
lish a TV relay centre In rural areas, partICu-
larly in Chhota Udaipur near the Narmada 
Project; 

(d) if so, the steps being taken in th,s 
regard; and 

(e) what is the Government policy in 

Budget (Rupees in LaJchs) 

Capital Total 

3 4 

12892.16 25552.09 

16391.68 40846.45 

16579.90 43002.90 

regard to establishing TV relay centres in 
adivasi areas of the country to educate those 
people? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). TV 
service is, at present. available to about 
2400 Sq. Kms. area of Vadodra district of 
Gujarat, covering about 43% population of 
the district including 30% rural population. 

(c) and (d). Requests have been re-
ceived from time to time for the establish-
ment of a TV transmitter at Chhota Udaipur. 
However. in view of acute constraint of re-
sources. there is no scheme under the 
Seventh Plan of Doordarshan to set up a TV 
transmitter there. Extension of TV service to 
the remaining uncovered parts of the coun-
try including Chhota Udaipur can be carried 
out in a phas'3d manner depending on the 
availability of resources for this purpose In 
the future plans for TV expansIOn. 

(e) Subject to actual availability of re-
sources. Doordarshan endeavours to 
extend TV service to the uncovered parts of 
the country at the earliest. with over-riding 
priority for extending service to rural, hiHy. 
backward, tribal. remote. sensitive and bor-
der areas. The Seventh Plan of Doord-
arshan includes a number of schemes for 
setting up TV transmitters In such areas. On 
completion of these schemes. all the 119 
districts under the Trtbal Sub Plan Areas In 
: t"le country are expected to be covered by 
TV service, either wholly or partially. 
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Working of District Indu ....... CentrM 

4419. DR B.L. SHAILESH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether his Ministry has made any 
assessment of the working of the ailing Dis-
trict Industries Centres (DlCs) to find out 
whether the total expenditure incurred 
thereon is commensurate with the resuits 
achieved; 

(b) if so, the details thereof; 

(c) the total expenditure incurred on this 
scheme since its inception in May. 1978. 
State-wise. and what is the central monitor-
ing mechanism over the proper and full utili-
sation of the funds provided for Dies: 

(d) whether Government propose to 
issue fresh guidelines to the States for 
proper functioning of the DlCs: and 

<e> if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHAlAM): (a) and 
(b). The DIC Programme is being evaluated 
in 55 DlCs all over the country by 5 reputed 
institutions. 

(c) A statement indicating total central 
expenditure incurred on ole Programme 
from 1978-79 to 1987-88 StateslUT-wise is 
given below. The central releases of a par-
ticular year is made to the State Govts. only 
after receipt of statements a60ut proper and 
full utilisation of funds released to the Statel 
UT Govts. during the previous years. 

(d) and (e). The evaluation Reports are 
expected to indicate whether any fresh 
guidelines are necessary. 

STATEMENT 

51. No. Name of the Statel U. T. 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Kamataka 

9. Kerala 

(Rs. in lakhs) 

T otaJ central expenditure 
under ole Programme 
from 1978-79 to 1987-88 

3 

764.53 

439.40 

1142.82 

788.20 

511.64 

438.21 

589.47 

70327 

637.97 
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10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Andaman & Nicobar Islands 

24. Arunachal Pradesh 

25. Chandigarh 

26. Dadra & Nagar Haveli 

27. Goa. Daman & Diu 

28. Mizoram 

29. Pondicheny 

Rationalisation of work-force in Coal 
india ltd. 

4420. DR. B.L SHAllESH: Will the 
Minister of ENERGY be pteased to state: 

(a) whether the Coal India ltd. (Cll) 
has sltwnitted a proposal to Government for 

3 

1408.58 

927.16 

316.23 

90.58 

248.91 

699.11 

358.63 

881.50 

38.63 

747.36 

103.18 

2072.12 

608.36 

55.84 

186.30 

39.86 

41.05 

27.72 

120.54 

71.34 

TOTAl 15058.51 

the rationalisation of its work-force to cut its 
mounting costs; 

(b) jf so, the broad features of this 
proposal; 

(c) the financial implications and how 
far it would go in cutting down costa and lead 
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to economy in the Coal India Ltd.; and 

(d) the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHAI KALPANATH 
RAI): (a) and (b). Coal India has submitted a 
scheme of Voluntary retirement of its work-
ers for approval of the Government. Under 
the scheme, an employee, being allowed to 
opt for voluntary retirement, wUl be entitled to 
nominate one of his wards for employment in 
the company, besides receiving his normal 
retirement benefits. The scheme shall be 
open to the restricted categories of workers 
only in the age grOlJp of 45 to 58 years who 
are engaged on jobs requiring 'arduous 
physical labour and who have put in at least 
15 years of service. However, in the case of 
female workers the requirement of length of 
service or age will not apply. 

(c) The scheme has r.o significant cost 
reducing financial propensities. Possible 
savings in current wage bill on account of 
senior employees being replaced by new 
hands at lower starting wages will be off-set 
by the expenditure that the coal industry will 
have to incur on pre-mature disbursement of 
terminal benefits to the pre-maturely retiring 
employees in the form of gratuity, encash-
ment of ~arned leave, withdrawals from 
CMPF etc. 

(d) The scheme is still under examIna-
tion. 

Acquisition of land for development of 
new mines by Coallnd .. Ltd. 

4421. DR. S.L. SHAILESH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Coal India ltd. (elL) is 
finding it hard to acquire land for develop-
ment of new coal mines; 

(b) whether presently the Coal India 
Ltd. is finding it difficult to take physical 
possession of land even where compensa-

tion has been paid to the land owners; 

(c) if so, the reasons therefor; 

(d) whether because of the land acqui-
sition problem, most of the on-go;ng projects 
are suffering; and 

(e) if SO, the steps Government propose 
to take to remove these difficulties in the way 
of the Coal India Ltd? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). land acquisition has been identi-
fied as a major bottleneck in timely execution 
of the coal projects. It is also true that occa-
sionally it becomes difficult to take physical 
possession of the land even after payment of 
compensation. The main reason for delay in 
acquisition of land is the demand being put 
forth by each and every land oustee for 
employment. It is, however, not possible for 
the coal companies to meet this demand in. 
view of the surplus manpower they are car-
rying and the general policy of the Gt>vern-
ment according to which the Central Gov-
ernment undertakings are under no obHga-
tion to provide job to every land oustee on 
compulsory basis. 

(d) It is a fact that quite a few coal 
projects are getting delayed because of non-
availability of land on time. Their progress is 
also Impeded by non-availability of machine 
and equipment as per schedule and delay in 
identification of non-forest land for compen-
satory afforestation. 

(e) Constant liaison is being maintained 
with the State Government authorities to tide 
over the problem of land acquisition. The 
feasibility of offering a more liberal rehabili-
tation package to land oustees is also being 
examined. 

Introduction of C-OOT System in Or .... 

4422. SHRI RADHAKANTA DIGAl: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 
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(a) the different places in Orissa where 
C-OOT system is proposed to be introduced; 

(b) whether 8audh, Baligude and G 
Udaygiri, Belghar, Subamagiri and Ranaba 
in Phulabani district of the State are some of 
those places identified for the introduction of 
C-OOT system during 1988-89; and 

(c) if so, the steps taken in that regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR OOMANOO): <a) Ust of stations 
where C-OOT System is proposed to be 
introduced is given in the Statement below. 

(b) No, Sir. 

(c) Does not arise. 

STATEMENT 

Allotment of C-DOT 128 Port RAXs in Orissa Circle for 1988-89 

51. Name of Exchange Name of District 
No. 

1 2 3 

1. Banki Cuttack 

2. Kuoanga ~ 

3. Patamundal ~ 

4. Tirtol -<Jo-

5. Basta Baja sore 

6. Chandubali -<Jo-

7. Jaleswar -do-

8. Pajnilglri --do-

9. Attabera Sambalpur 

10. Befpahar -<Jo-

11. Oeogarh -do-

12. Kuohtnda -do-

13. Ganjam Ganjam 

14. Gopalpur -do-

15. Hinjilikat -do-

16. Kabisurya Nagar --do-

17. Balimela Koraput 



313 Written Answers BHADRA 8,1910 (SAKA) Written Answers 314 

1 2 

18. Malkangiri 

19. Maniguda 

20. Umerkote 

expansion of T ... ecommunication 
Services in Orissa 

4423. SHR\ RADHAKANTA OlGAl: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have taken 
steps for the expansion of telecommunica-
tion services in Orissa; 

(b) if so, the details of steps taken inthat 

3 . 

-do--

-do-

-do-

regard in 1987-88; and 

(c) the programme drawn up for ~"e 
current financial year? 

THE MINISTER OF STATE IN 1 HE 
MINISTRY OF COMMUNICATIONS ('jHRI 
GIRIDHAR GOMANGO): (a) Yes, SIr 

(b) and (c). Information is given in the 
Statement below . 

• STATEMENT 

Expansion of Telecommunication Services carried out;n 1987-88 and that propostJd,n 
1988-89 in Orissa 

ExpansIOn dunng 
51. No. Item 1987-88 1988-89 

(Proposed) 

, . Telephone exchanges (Nos.) 27 20 

2. Switching capacity (No. of lines) 4135 7000 

3. Direct Exchange Lines (Nos.) 3456 3500 

4. long Distance Public telephones 94 160 
(lDPTs) 

5. Telex capacity 20 NatIOnal telex 
at 3 places 

6. Trunk Automatic Exchange 1000 
(No. of lines) 

Production complex of Bharat Heavy the Minister of INDUSTRY be pJeasad to 
Electrical. Limited in Bang810r. state: 

4424. SHRl V.S. KRISHNA 'YER: Will (a) whether there is any proposal to set 
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up Bharat heavy Electricals limited's fresh 
production complex in Bangalore city to 
m;tnufacture commercial electronics and 
telecommunication equipment; and 

(b) if so, the details thereof and the time 
by which it is likely to be set up? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) No, Sir. 

(b) Does not arise. 

Installation of Computerised Trunk 
Manual Exchanges at Bangalore 

4425. SHRI V.S. KRISHNA IYEA. Will 
the Minister of COMMUNICATIONS be 
rl~ased to state: 

(a) whether Government have taken a 
dp.cislon to instal Computerised Trunk Man-
ual Exchanges (CTMX) at Bangalore and 
other places, 

(b) if so, whether tenders have been 
cliled for the purchase of equipment: 

(c) the time by which the equipment will 
ho purchased; and 

(d) when will the CTMX be set up at 
Bangalore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) (a) and (b) Yes, 
SIr. 

(c) Orders for the purchase of the 
t_'qutpment IS likely to be made dUring 1989-
90 provided the offers are acceptable 

(d) If It IS deCided to Implement the 
proJect. It is likely to be commissIOned dUring 
1991. 

Publication of Bangalore Telephone 
DIrectory in Kannada 

4426. SHRI V.S. KRISHNA IYER: W,ll 
the Mtnister of COMMUNICATIONS be 
pleased to state' 

(a) the total number of telephone direc-
tories of Bangalore telephones given to 
State Government offices, residences and 
other public sector undertakings of Karna-
taka; 

... (b) whether there is any demand from 
,the Government of Karnataka for the publi-
cation of telephone directory in Kannada; 
and 

(c) whether there is any proposal to 
prtnt the telephone numbers of State Gov-
ernment offices. State Public Undertakings. 
reSidences of officers In Kannada sepa-
rately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) One telephone 
directory is supplied free of charge for each 
telephone station at the time of Installation of 
the new telephone connectIOn or In replace-
ment of the one supplied earlier No 5epa-
rate records are maintained for supply of 
directOries to State Government offices. 
reSidences and other public sector under-
takings 

(b) and (c) No, Sir 

Self-mixing Petrol Pumps in Bangalore 

4427 SHRI V S KRISHNA IYER Will 
the Mlntster of PETROLEUM AND NATU-
RAL GAS be pleased to state 

(a) the number of seH-mlxtng petml 
pumps In Bangalore city. 

(b) the places where these self-muong 
petrol pumps are located. and 

(c) whether all the eXisting petrol pumps 
tn Bangalore City are proposed to be con-
verted into sel1- nixing petrol pumps? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI BRAHMA DUn): (a) and (b). 
There are no self-miXing petrol pumps In 
Bangalore city; 
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(c) No, Sir. 

Power Shortage in KeraJa 

4428. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
ENERGY be pleased to state: 

(a) whether Government are seized of 
the acute power shortage in Kerala; 

(b) if so, the estimated power shortage 
in the State by the end of the Seventh Five 
Year Plan; 

(c) the measures proposed to be taken 
by Government to cope with the situation in 
the coming year; and 

(d) the new schemes, if any, proposed 
to be included in the Eighth Five Year Plan 
lor increasing the power generation in the 
State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAJ): 
(a) During the penod April, 1988 - July. 
1988 the power shortage in Kerala was 
14.4% as against the All India shortage of 
9%. 

(b) The estimated power shortage In 
Kerala at the end of Seventh Plan I.e. 1989-
90 would be about 10.6%. 

(c) Kerala is being provided assistance 
from the unallocated portion 01 the Central 
Sector power over and above its allocated 
5hare based on the relatIve % shortage of 
the constituent States in the Southern Re-
gion. With effect from 24.11.87, Kerala has 
been allocated 30% power from the 
unallocated portion. Kerala also receives 
assistance from the neighbouring system of 
Tamil Nadu depending upon availability and 
conducjve system condition. 

(d) The new schemes proposed to be 
added in Kerala in the Eighth Plan period are 
as under:-

Name Capacity (MW) 

1 2 

1. Malampuzha (H) 2.5 

2. Mudupatty (H) 2 

3. Small Hydro (H) 8.5 

4. Lower Periyar (H) 180 

5. Kakkad (H) 50 

6. Chalakutty (H) 280 

7. Kayamkulam (T) 420 

8. Annkyam HEP (H) 8 

9. Gas Turbine 90 
Project (T) 

Central Investment in Kerala 

4429. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Mintster of IN-
DUSTRY be pleased to state: • 

(a) whether the percentage of central 
Investment in Kerala has declined from 3.27 
per cent in 1974 to 1.62 per cent at present; 

(b) if so, the reasons therefor; and 

(c) whether Government propose to 
consider Increasing the central investment 
In the State in view of the acute unemploy-
ment problem in the State? 

THE MINISTER OF It'OUSTRY lSHRt 
J. VENGAl RAO): (a) The percentage of 
accumulative central investment in terms of 
Gross Block in the State of Kerala was 3 28 
per cent as on 31.3.1974 and 1.58 per cent 
as on 31.3.1987 when compared with the all 
India investment. 

(b) and (c). Central investments are 
made taking into consideration the techno-
economic viability of projects while keeping 
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in view the need for overall balanced re-
gional development. 

SUpply of furnace 011 to Kerala 

4430. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
PETROLEUM & NATURAL GAS be pleased 
to state: 

(a) whether Government of Kerata had 
sought for the supply of LSHSlFurnace Oil 
for the proposed 90 MW Thermal Power 
Station at Brahmapuram. Caehin; 

(b) if so, the response of Govt. thereto: 
and 

(c) whether·Government propose to 
provide oil linkage to the project indi-
genously or through import? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) to (c). 
A feasibility report on the proposal has been 
received in the Deptt. of Power. The ques-
tion of supply of fuel and its linkage would 
arise after the proposal has been cleared 
from techno-economic angle. 

Use of Alcohol in Petrol Engines 

4431. SHRI C. MADHAV REDOI' Will 
the Minister of -PETROLEUM AND NA TU-
RAL GAS be pleased to state: 

(a) whether oil import bill has reached 
rupees four thousand five hundred crores as 
reported in the Times of India of 23 July, 
1988. 

(b) whether Government will recon-
sider to use alcohol in petrol engines as is 
done in Brazil; and 

(c) whether Government are aware that 
production of alcohol ;s possible from sugar, 
gapicca and other readily available starch 
sources? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI>: (a) The 
cost of the import of crude oil and petroleum 
products during the 'current financial year 
would depend upon the market conditions 
which keep on fluctuating. It is, therefore, not 
possible to indicate preCisely at this stage 
the amount to be spent on these purchases. 

(b) Although the technology to blend 
power alcohol with petrol for use as automo-
tive fuel has been established in India, its 
commercial use as automotive fuel has not 
been found feasible as surplus alcohol has 
not been available on a sustained basis for 
this purpose. Besides, use of alcohol as fuel 
has not been considered to be optimum 
utilisation of this industrial raw material 
which could preferentially be used for mak-
ing high value adderl chemicals in the coun-
try. 

However. recently on an Indication 
regarding sufficIent availability of alcohol 
given by the Oeptt. of Chemicals & Petro-
chemicals. an inter-MInisterial Committee 
has been set up by thIS Ministry to reconsider 
the techno-economIc feasibility study on all 
aspects of blendIng Methanol and Ethanol 
tor use as fuel In automobiles. 

(c) Yes. SIr. 

Issue of Letters of Intent 

. 4432. SHAI C. M~DHAV REDDI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number and names of the 
companieslfirms to whom letters of intent 
have been issued by Government during 
1986,1987 and 1988 till 31.7.1988; 

(b) the number of such letters of intent 
of which industries will be set up in the 
backward areas; 

(c) the number of companieslfirms 
which have set up their industries on those 
letters of intent and the reasons for not 
setting up industries by the remaining com-
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pani€"s:''firms; and 

(d) the details of letters of intent issued 
to companiesl1irms who have not yet set up 
industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The tabte below gives the total number of 
letters of intent issued during the years 1986, 
1987 and 1988 (upto July '88) for setting up 
industries. The share of centrally declared 
backward areas in such approvals is also 
indicated separately:-

Year No. of Letters of Intent issued 

1986 

1987 

Jan.-JuIY,1988 
(Provisional) 

Total 

2 

1130 

989 

482 

Details, such as name and address of 
the undertaking. location of the unit, item (s) 
of manufacture and capacity etc. In respect 
of all letters of intent issued are published 
regularly in the 'Monthly Newsletter' brought 
by the Indian Investment Centre. Copies of 
th,s publication are being sent to the Parlia-
ment Library regularly 

(c) and (d). Under the eXisting proce-
dure, a letter of intent IS granted with an Initial 
validity penod of three years to enable the 
entrepreneur to take effective steps for the 
implementation of the project. After the en-
trepreneur has fulfilled all the conditions of 
the letter of intent, the same is converted mto 
an industrial licence. The initial validity pe-
riod of an industrial licence is two years 
within which the licensee is expected to 
commence commercIal production. As 
such, it generally takes about four to five 
years tor an industrial project to fructify. Out 
of the total 2601 letters of Intent Issued 
between January. 1986 and July. 1988,242 
have already been converted Into industnal 
licences. 

Share of Back-
ward Areas 

3 

621 

536 

255 

Telephone Connections in Orissa 

4433. SHRI ANADI CHARAN OAS: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the total number of applications 
pending so far In different categories for 
telephone connections in Bhubaneshwar, 
Cuttack, Rourkela. Sambalpur and 
Balasore, city of Orissa separately; and 

(b) the steps taken to meet the increas-
ing requirement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). The 
total number of applications pending so far in 
different categories for telephone connec-
ttons in 8hubaneswar, Cuttack. Rourkela. 
Sambalpur and Balasore citIes of Orissa 
separatety are as below: 
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Name of the Total applications pending 
Stations under different categories 

OYT NON-OYT (SPL)NON-OYT(GEN) TOTAL 

1 2 3 

Bhubaneshwar 482 552 

Cuttack 270 342 

Rourkela 7 7 

Sambalpur 1 . 11 

Balasore 12 16 

The object:ve of the Department during 
the Seventh Plan is to meet telephone 
demand by the end of the Plan on an 
average registered upto 1.4.87 in the case of 
Main Automatic Exchange (MAX-I), upto 
1.4.88 in the case of MAX-II and 1.4.90;n the 
case of MAX III and Manual Exchanges. The 
remaining waiting list will be cleared gradu-
ally during the Eighth Five Year Plan period. 
Development plan have been drawn accord-
ingly. 

S.T.D. Facility in Jaipur Town 

4434. SHRI ANADI CHARAN DAS: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is no S. T.D. facility at 
Jaipur town in Cuttack distrid, Ori'ssa; 

(b) if so, whether Government Will 
consider to instal an auto-exchange with 
S.T.D. facility at Jaipur town; and 

(c) when it will be provided with this 
facility? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) No, Sir. 

4 5 

1722 2756 

1879 2491 

152 166 

126 138 

79 107 

(c) This will be considered during the 
8th Plan subject to availability of resources'. 

[ Trans/ation] 

Private Contractors in Public Sector 
Industries 

4435. SHRI SHANT I DHARIWAL: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government had adopted a 
system of carrying out works connected with 
construction etc. in the public sector indus-
tries only through the public sedor institu-
tions; 

(b) if so, the number of such institutions 
at present which are helping the public sec-
tor industries and the details thereof; 

(c) whether these public sector under-
takings have now adopted a practice oj 
taking less responsibilities upon themselves 
and putting more share of their work on I 

private contractors; 

(d) if so, whether Government propose 
to do away with this practice; and 

(e) if so, from what date and if not, the 
reasons therefor? 
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THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) No, Sir. 

(b) to (e). 00 not arise. 

[English} 

Allocation for Power Generation in 
Orissa 

4436. SHRI N lTV ANANDA MISRA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the total allocation made by Union 
Government under the Seventh Five Year 
Plan for power generation In Orissa during 
the Seventh Five Year Plan amounts to Rs. 

432.84 crores. 

(b) The plant -wise break up of the 
allocation is given in the Statement below. 

(c) and (d). It is tOQ ear1y to say if the 
amount allocated for each p:lwer plant In 
Orissa would be fully utilised or not during 
the Seventh Plan period. 

(e) As compared to the generation of 
3.60 Billion Units in Orissa during the terml' 
nal year of the Sixth Plan period, the gener a-
tion in the State during the year 1985-86, 
1986-87 and 1987-88 was 3.68 billion urnls 
4.04 billion units and 3.64 billion Wilts rt;;-

spectively. 

STATEMENT 

Plant-wise break up of Seventh Plan allocation for power generation programme of Ortssa 

S. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8 

9. 

Name of Scheme 

2 

T alcher TPS ExtensIOn 
(Unit Nos. V & VI) -
Scheme completed 

Rengall HEP 

Upper Kalab HEP 

Upper Indravatl HEP 

Hirakud 7th Umt 

Potteru Small Hydel 

'Jpper Kalab 4th Unit 

Rengah HEP 'Stage II 

IB TPS 

Seventh Plan allocation 
(Rs. crores) 

3 

1.00 

7.56 

44.00 

300.00 

15.81 

5.46 

18.62 

39.39 

1.00 

432.84 
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KutH' Jyotl Scheme in Orissa 

4437. SHRI NITY ANANDA MISHRA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether arrangements have been 
completed to launch the Kuteer Jyoti 
Scheme in the remote areas of Orissa; 

'(b) if so, when this is going to be 
launched; 

(c) what are the details of the scheme 
approved for 1988 and 1989; and 

(d) the names of villages that will be 
covered and the financial allocations made? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRYOF ENERGY (SHRI KALPNATH RAI): 
(a) to (d). Under the Kutirjyoti scheme, it is 
proposed to extend single light point con-
nections to the households of rural families 
below the poverty line including Harijans and 
Adivasis in already electrified villages. Dur-
ing 1988-89 under this programme, one time 
cost of internal wiring and service connec-
tion charges upto a maximum of Rs. 200/-
per connection would be provided by way of 
grant to the State Electricity Boards/State 
Governments. During 1988-89, an amount 
of Rs. 60 lakhs has been allocated to Orissa, 
for providing a minimum of 30,000 connec-
tions. Government of Orissa/Orissa State 
Electricity Board are finaliSing the selection 
of areaslviilages for Implementation of 
KutirJyoti programme. 

Decline in Bulk Drug Production 

4438. DR. T. KALPANA DEVI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the bulk drugs production, 
which is basic to the production of formula-
tions of various drugs, has declined In the 
country after the announcement of the New 
Drug Policy; and 

(b) ~ so, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). No, Sir. Ma-
jority of tbe bulk drugs whose production is 
monitored by this Ministry have registered 
an increase in production since the an-
nouncement of the New Drug Policy. ' 

Requirement of Power 

4439. SHRI V. TULSIRAM: Will the 
Minister of ENERGY be pleased to state: 

(a) the State-wise details of require-
ments of power during the last three months; 

(b) the extent to which the demand was 
met, State-wise; 

(c) the estimated demand of power, 
State-wise, dunng the next three months; 
and 

(d) the extent to which the demand IS 
expected to be met In full? 

THE: MINISTER OF STATE IN THE 
DEPTI OF POWER IN THE MINISTRY OF 
ENERGY (SHRI KAlPNATH RAI): (a) and 
(b). The requisite information is given In 
Statement-I laid on the Table of the House 
[Placed In library. See L 1. No-6569/88] 

(c) and (d). The requIsite Information IS 
given in Statement-II laid on the Table of the 
House [Placed in Library See No. L T -6569/ 
88] 

World Bank Fund for Import of Poly-
mers 

4440. SHRI V. TULSIRAM: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the World Bank has agreed 
to provide funds for the import of polymers; 

(b) if so, the details of polymers to be 
Imported and the countries from which it IS to 
be imported; 

(c) the total demand of the country 
during 1988-89 and how it will be met from 
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the imported polymers: and 

(d) the States where the imported poly-
mers is to be distributed, State-wise and 
when? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). The World 
Bank has agreed to provide a loan assis-
tance of US $ 90 million for import of LOPE, 
LLDPE, PP and HDPE for market seeding 
programme in the context of impending 
commissioning of capacities for the manu-
facture of these products under Maharash-
tra Gas Cracker Complex. The off-shore 
supplies of these polymers are likely to be 
mostly from Brazil, Jaij>an, Qatar, Saudi 
Arabia, USA, Western Europe and Yugosla-
via. 

(c) The total demand for polymers 
during 1988-89 is estimated as 646,000 
tonnes out of which around 3,39,000 tonnes 
is likely to be met through imports. 

(d) The Imported polymers would be 
made available to Plastic Processing Unrts 
spread throughout the country. 

Construction of Gas Trunk Pipeline 

444': SHRI V. TULSIRAM: 
SHRI SHANTI DHARIWAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the gas trunkhne plant to 
link the gas fields of the Oil and Natural Gas 
Commission and the Oil India Ltd. Assam 
has been roadblocked; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) the objections raised by the State 
Government of Assam and the extent to 
which Union Government have agreed to 
them; and 

(d) the steps taken by Government so 
far to remove the obstacles coming in the 

way of laying the trunk pipeline and the time 
by which the entire work is expected to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a)to (d). 
Gas Authority of India Ltd. had prepared a 
report for an integrated gas grid in Assam, 
including a pipeline upto Guwahati. Subse-
quently, after discussions with Government 
of Assam, it was agreed that the pipeline 
could be terminated at Jorhat. Government 
of Assam have requested that the pipeline 
be constructed by Assam Gas Company on 
its own or a in a joint venture with GAIL. 
Government of India had suggested that 
while GAIL could construct a trunk pipeline, 
Assam Gas Company could undertake the 
marketing of the gas and construction of 
distribution lines. This would be in keeping 
with the policy of central public sector under· 
taking constructing trunk pipelines and 
would also ensure effective implementation 
of the project by way of a reasonable division 
of the work. 

Eighth Plan Proposal tor Petrochemi-
cals Sector 

4442. SHAt V. TULSI RAM: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether a study group on advance 
action on proposals for the Eighth Plan in the 
petrochem icals sector has been constituted: 

(b) if so, the details and terms of refer-
ence thereof; 

(c) the details of projects for which 
action is being initiated during the remaining 
period of the Seventh Plan: and 

(d) whether the matter of allocation of 
crude to various refineries during 1995-2008 
for aromatics production would also be 
considered? 

THE MINISTER FOR INDUSTRY 
(SHRt J. VENGAL RAO): (a) to (d). The 
composition and terms of reference of the 
study group are as tollows:-
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Composition 

1. Shri Abid Hussain, Member, Planning Commission Chairman 

2. Shri J.S. Baijal, Secretary, Planning Commission 

3. Shri H.K. Khan, Secretary, Deptt. of Chemicals & 
Petrochemicals 

Member 

Member 

4. Smt. Otima Bordia, Secretary, Technical Development Member 

5. Shri Bimal Jalan, Chief Economic Adviser 
Ministry of Finance 

Member 

6. Shri s. Vardan, Secretary, Ministry of Petroleum & 
Natural Gas 

Secretary 

7. Shri Vijay Kelkar, Chairman, SICP 

8. Dr. S. Vardarajan, Formerly Chief Consultant 
Planning Commission 

9. Dr. lovraj Kumar, Consultant, Advisory Board 
of Energy 

Member 

Member 

Member 

10. Shri l.K. Chandok, Chairman & Managing Director, Ell Member 

11. Shri M.C. Gupta, Adviser (Industry & Minerals) 
Planning Commission 

Member , 

12. Shri l.N. Doshi, Joint Secretary, Oeptt. of Chemicals 
Petrochemicals 

Member -Secretary 

Terms of Reference: 

1. To make an assessment of the 
additional aromatic/olefins ca-
pacities that will be required on 
the basis of likely demand-sup-
ply scenario at the end of the 8th 
Plan. 

2. To examine the teed-stock 
availability on long-term sus-
tained baSIS i.e. gas/naphtha; 
NGl availability for olefinIC com-
plexes and allocation of BH 
crude to various refineries dur-
ing the period 1995-2005 for 
aromatic production. 

3. To examine the competitive 

advantage of India in domestic 
production of olefins. 

4. To examme the various alterna-
tives that are available for build-
ing up additional capacity, inter 
aha taking mto acx;ount the pos· 
sibility of setting up joint ventures 
abroad, the benefits of setting up 
new units vis-a-vis expansion of 
capacity at existing units. as-
sessment of thp. available tech-
nologies etc. 

5. To rank the proposals on the 
tasis of cost effectiveness and 
recCJmmend specific proposals 
which should be taken up for 
meeting the 8th Plan require-
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ments and the proposals on 
which advance action is to be 
initiated now. 

Further action will arise after the group sub-
mits its report. 

[ Translation] 

Setting up of TV Tower at Mandla, 
Madhya Pradesh 

4444. SHRI MOHAN LAl JHIKRAM: 
Will the Minister of INFORMATtoN AND 
BROADCASTING be pleased to state: 

(a) whether the material for setting up 
Doordarshan tower at Mandla distrid head-
quarters in Madhya Pradesh was sent in 
March, 1988 but the construction work is yet 
to start and if so, the reasons therefor: 

(b) the time by which the work of Doord-
arshan tower will be started and completed; 

(c) the reasons for ignoring Mandla 
district, which is inhabited by the Adivasis, 
for setting up of TV centre there; and 

(d) whether a new low Power Trans-
mission centre has been opened in Mandla 
distrICt in Madhya Pradesh but the people 
are not being benef~ed prope'tly thereby and 
if so, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) to (d). The 
Seventh Plan of Doordarshan, Inter alia, 
includes the establishment of a large num-
ber of TV transmitters for extendIng TV serv-
Ice to tribal areas of the country. According to 
frequency planntng, a number of such trans-
mitters includrng the one tor Mandla In 
Madhya Pradesh have been assigned a 
UHF (Ultra High Frequency) channel of 
operation. According to supply schedule of 
this new type of equipment, the TV transmit-
ter at Mandla is expected to be installed and 
commissioned into service towards the end 
of the current financial year (1988-89). 

TV Centres in Seventh Plan 

4445. SHRI MOHAN LAl JHIKRAM: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the names of places where TV 
centres were to be set up during the Seventh 
Plan and the places where these centres 
have been set up so far; 

(b) the places where TV centres would 
be set up during 1988-89; and 

(c) the names of places where equip-
ment for installing TV towers have already 
been sent State-wise? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS At.JD MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) The State-wise 
names of places where TV centres are 
envisaged to be set up as part of the Seventh 
Plan and places where these have been set 
up so far during the Seventh Plan period are 
given in the Statement-I laid on the Table of 
the House. [Placed in library. See No. L T-
6570/88] 

(b) Besides replacement of low power· 
TV transmitters at Tura. Aizawl and Shillong 
by htgh power TV transmitters, augmenta-
tion of power of TV transmitters at Delhi 
(both for primary and second chann~1 serv-
ices) and Bombay (for second channel serv-
Ice). and establishment of a 10 KW TV 
transmItter at Madras for second channel 
service and a 1 KW TV transmitter at PI] 
(which was earlier closed down), Doord-
arshan envisages to set up 80 new transmlt-
tere; and 2 transposers. during the current 
financial year, 1988-89. The State/Umon 
Territory-wise locatIons of these 82 new 
transmittersltransposers are indicated ,OJ the 
Statement-II laid on the Table of the House. 
[Placed in library. See No. l T -6570:881 
Doordarshan have, however. been adVised 
to mobilise resources so that a larger num-
ber of new transmitters are set up during the 
current financial year. 
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(c) The names of TV centres for which 
major transmitter equipment has been re-
ceived and installationltesting works are In 
progress are given in the Statement-III laid 
on the Table of the House. [Placed In Library 
See No. L T -65701881 

[English] 

Recovery of Overcharged Amount from 
Therapeutic Industries 

4446. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) the total amount to be recovered 
from vanous therepeutlc Industries on ac-
count of overchargmg of prices In terms of 
para 7(2) and under paragraph 4 and 7(1) of 
the Drugs (Prices Control) Order, 1979, 

(b) whether the total amount due 

against them has been recovered; and 

(c) whether the recovered amount be-
longing to Drug Prices Equalisation Account 
has been loaned away and if so, to whom 
and under what provIsion? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Information, to the 
extent available, IS given in the Statement 
below. The determination of amounts and 
recovery of the same IS a continuous proc-
ess and appropriate action as per the due 
process of law IS being taken 

(b) MIs. STC has paiD a sum of Rs 
1,292 0 lakhs under Para 7(1) of DPCO, 
1979 Mis Fulford India Ltd has paid Rs 50 
Lakhs as per the dIrectIon 01 the court No 
other company has paid any amount till date 
as the parties have disputed the amount 

(c) No Sir 

STATEMENT 

Details of tentatIVe amounts assessed and recoverable under Para 7(2) of OpeQ, 1979 

51. No. Name of the Company Tentative amount assessed (Rs ) 

1 2 3 

RIFAMPICIN 

1. BlOchem Pharmaceuticals 34,27,875.95 

~ 2. Lyka Labs 57,56,74772 

3. Astra IDL Ltd., 24,10,75896 

4. Micro Labs 2,23,72595 

5. Themls Chemicals Ltd 36,30,838 00 

6. AlembIC Chemicals Labs 38,72,74798 

7. Bombay Drug House 1,73,061.00 

8. Pharmed Pvt. Ltd , 68,00,776.80 

9. Dolphl'l Labs 18,10,988.20 
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2 

10. Albert David Ltd. 
I 

'1. Pharmaceuticals & Chemicals Ind. 

12. Cadila Labs (Pvt) Ltd., 

13. Sarabhai Chemicals 

14. lupin labs 

15. Ranbaxy Labs. 

16. Wallace Pharmaceuticals 

17. Ethico Drugs & Chern. Mfg. Co 

DIPHYRIDAMOl 

1. MIs. German Remedies 

GENTAMYCIN 

1. MIs. FuHord India (Court Case) 

2. MIs. Biochem Pharma ltd. 

3. MIs. Lyka Labs Ltd. 

Allotment of LPG/Kerosene/Petrol! 
Diesel Dealerships under Discretionary 

Quota 

4447. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Mlntster of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the persons or institutions with loca-
tion who had been given licences for diesel! 
petroVretail outlet, LPG agencies, kerosene 
011 agencies under discretionary quota dur-
ing the last three years, year-wise; 

(b) whether Government have fixed 
some criteria or norms for discretionar; 
quota; 

3 

3,91,419.00 

87,99,326.50 

76,52,433.00 

4,13,986.48 

2,15,89,000.00 

47.77,652.40 

2,82,071.00 

1,40,97,889.00 

59,95,039.00 

194.62 lakhs 

33.88 Lakhs 

24.47 Lakhs 

(c) if so, the details thereof; and 

(d) If not, the ground on which these 
licences are issued under the above said 
quota? 

THE MINISTER Of STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI BRAHMA DUTT): (a) The re-
qUired Information IS given in the Statement 
below. 

(b) and (c). Yes, Sir. These are awarded 
on compassIOnate grounds; 

(d) Does not anse in VieW of (b) & Cc) 
above 
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STATEMENT 

LPG DIstributorships awarded on CompassIOnate Grounds dunng 1985-86 

S No Name 

1 2 

Smt Sudesh G B Singh 

2 Smt Veena Devasher 

3 Smt R J Prakash 

4 Smt Saro) Bhatia 

5 Smt Jaspal Kaur 

6 Smt Meena Misra 

7 Smt Aruna Nanda 

8 Smt Raman Kuman Sharma 

9 Shn M K Kankanya 

10 Shn Mohlnder Rampal 

11 Smt Asha Narula 

12 Smt Asha 

13 Shn Mahesh Kumar Dhar 

14 Smt Cuckoo Bhatia 

15 Smt Ourgesh Sharma 

16 • Smt Lalita Wadhwa 

17 Smt NahnJ f( apoor 

18 Smt Hema Parthasarathy 

19 Ms Susmlta Bhattacharya 

20 Shn Mahesh Kumar Bhatt 

LocatIOn 

3 

Chandlgarh 

Deihl 

Madras, Tamil Nadu 

Deihl 

Amntsar Punjab 

Pune Maharashtra 

DeIhl 

Deihl 

Pune Maharashtra 

Deihl 

Deihl 

Deihl 

Ban Brahmana, Jammu 
Tawl J & K 

Mearut Uttar Pradesh 

Kota, Rajasthan 

DeJhl 

Deihl 

Madras City Tamil Nadu 

Calcutta (South). W Bengal 

Deihl 

LPGIRO D8al9rshlp5 awarded on CompassIonate Grounds durmg 1986-87 

Shn Onkar Nath MartIn Ramshilla HIli. 015tt 
Gaya. Bihar 
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1 2 

2. Smt. Harjeet N. Vyas 

3. Smt. Usha Rawat 

4. Smt. Chitralekha Bahuguna 

5. Shri Sachindra Singh 

6. Shri Rang Bahadur Bhartlya 

7. Shn V.K. Bamml 

8. Smt. Pramila Singh 

9. Smt. Poonam Sharma 

10. Shn Acharya Dlpankar 

11. Mrs. Veena Sharma 

12. Smt. Sudesh SUrt 

, 3. Smt. Meera Bhalla 

14. Shri Ramesh Chand T rrvedl 

15. Smt. Varsha Khullar 

16. Smt. Asha Mahantl 

17. Shn Ravtnder Paul Singh 

18. Smt. Manju Sharma 

19. Smt. Chatar Kalt 

20. Smt. Nanda Subba 

Written Answers 342 

3 

Bombay, Maharashtra 

Anupshahar, Distt. 
Bulandshahar. U.P. 

Delhi 

lucknow city. U. P. 

Bareilly. U.P 

Deihl 

Kanpur Bye-pass, U.P. 

Patna, Bihar 

Yamunanagar, Dist. Ambala, 
Haryana 

Dehradun. U.P. 

Delhi 

Deihl 

Kanpur U.P 

Deihl 

Calcutta, West Bengal 

Ludhlana. Punjab 

Deihl 

Deihl 

Dehradun, U.P. 

LPGlRO Dealerships awarded on Compassionate Grounds during 1987-88 

, . Shri P. Murli Deihl 

2. Capt. S.l. Sharma Delhi 

3. Mrs. Meera Sharma Meerut, U.P. 

4. Km. Aashm. Dutt Deihl 
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5. Smt Shantl Devi , 
6. Smt Sudha Kumar 

7 Mrs KanwalJlt Wadhawan 

8. Smt Jasleen Aggarwal 

9 Smt Chltra Sharma 

10 Shn ArvlOder Stngh 

11 Smt Sari a Mehta 

12 Smt Prabhawatl Singh 

13 Smt Gayatn Oevi Pandey 

14 Smt Shanta Jain 

15 Shn P Kannan 

16 Smt SUrJeet Sahota 

17 Km Deep a Bora 

18 Smt Sumftra Devi 
Haryana 

19 Smt Oaleep Kaur 

20 Smt Sushma Singh 

LPG AgenCies to War Widows In Deihl 

4448 DR CHANDRA SHEKHAR 
TRIPATHI Will the Mlntster of PETRO-
LEUM AND NATURAL GAS be pleased to 
state 

{a) whether certain LPG agencies In 
Delh. have been allotted to wIdows of ex· 
servICemen under prtorlty quota, 

(b) whether such gas agr nelas can be 
retained by the war-wIdows atter their re-
mamage at a lal&r date, and 

3 

Barraut, Dlst Meerut, U P 

Deihl 

NaiDA, U P 

Patlala, Punjab 

Pllakhwa, Olstt Ghazmbad 
(U P) 

Dehradun. U P 

BIJnor. UP 

Jayas, Dlst Su~anpur, U P 

Naugarh, Dlst Bastl, U P 

NaiDA, UP 

Egmore Area, Madras 

Hoshlarpur, Punjab 

Rudrapur, U P 

Narnaul,Olst Mahlndergarh 

Mandl Gobmdgarh, Punjab 

Ja.pur, Rajasthan 

(c) the rules and regulations In thiS 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI BRAHMADUTI) (a) Some 
LPG dlstnbutorshlps In Deihl have been 
awarded on compassionate grounds to 
Widows of defence personnel killed While on 
duty, 

(b) and (c) The terms of award of the 
distributorshIp In such casas do not stipulate 
that the same WI" need to be surrendered In 
the event of re-marrlage 
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Joint Venture. for exploration of 011 
and Ga. 

4449. SHRI S.M. GURADDI: Will the 
Minister of PETROLEUM & NATURAL GAS 
be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission is at present examining about 
140 proposals from Indian and foreign 
companies for joint ventl.res relating to vari, 
ous areas of the ONGC operations; 

(b) if so, whether any decision has been 
taken in such cases; and 

(c) in how many cases decIsion has not 
been taken and the time by which final deci-
sion in respect of all cases is likely to be 
taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRt BRAHMA DUTT): (a) and (b). 
Government have been seeking, from time 
to time, the views of ONGC on the applica-
tions received f:-om Indian industnes for for-
eign collaboratIOn/Joint Ventures, Industrial 
Liconce and Capital Goods import. ONGC 
have examined more than 200 such propos-
als sInce 1984. 

(c) As on 23.8.1988, 4 applications 
were pending examination with ONGC. 
ONGC normally takes about 3-4 weeks in 
examining the proposals. 

No Objection Certificate trom Diatrict 
Authorities under Explosives Rules, 

'983 

4450. SHRI KAMLA PRASAD SINGH: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether No Objection Certificate is 
required only once from the District Authori-
ties under the Explosives Rules, 1983 at the 
time of initial grant of fireworks liairOce; 

(b) it so, the reasons why a No Objec-
tion Certificate is insisted from the District 

AuthoritKtS every time for renewal of the 
licences granted under the Explosive Rules; 
and 

(c) the action taken or proposed by 
Government to simplify the procedure for 
renewal of tne licences? 

THE MINISTER OF STATE IN. THE 
OEPARTMtNT OF INDUSTRIAL DEVEL-
OPMENT IN THE MJNISTRY OF ~NDUS­
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
As per the Explosives Rules, a No Objection 
Certificate is required from the District Au-
thorities for tho grant of licence for the stor-
age and manufacture of ftreworks. For re-
newalof such liGences, No Objection Certifi-
cates from the District Authorities are being 
insisted upon as per the executive instruc-
tions of the Govt. ISSUed in the year 1960. 
Considering the safety aspects involved in 
granting such licences, it has been decided 
that the requirement of such No Objection 
Certificates for the renewal of these licences 
may continue. However, in order to avoid 
delay in ~enewal of licences. it has been 
dectded that if the No Objection Certificates 
are not received from the Oistt. Authorities 
within 3 months of the date of intimatIon, it IS 

to be presumed that they have no objection 
to such renewal. 

[ Translation] 

'Jaldhara' Scheme for Bihar 

4451. SHRI VUA Y KUMAR YADAV: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the steps taken in Bihar State under 
'Jaldhara' scheme: and 

(b) the area of land in Bihar brought 
under irrigation so far during the Seventh 
Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) The Jaldhara Scheme would be taken up 
for implementation after the details of the 
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scheme are finalised. 

(b) According to the Planning Commis-
sion, the irrigation potential created in Bihar 
during the Seventh Plan is as under:-

(In Thousand Hectares) 

1985-86 236 
tActual) 

1986-87 266 
(Anticipated) 

1987-88 302 
(Target) 

Disputed cases of Telecommunication 
Department 

4452. SHRt RAJ KUMAR RAt· Will the 
Minister of COMMUNICA TtONS be pleased 
to state: 

(a) whether some disputed cases of 
Telecommunication Department are under 
consideration of the ChIef Labour Commis-
sioner; and 

(b) it so, the details of these cases, 

(c) the steps beIng taken by Govern-
ment to settle these cases ImmedIately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAt 
GIRIDHAR GOMANGO): (a) and (b). Only 
one dispute case arrsing out of an agitation 
by the Bhartiya Telecom . Technicians Union 
IS pending with the Chief labour Commis-
sioner (Central), New Delhi. The details of 
the case are given in the Statement below. 

(c) The recommendations of the 4th 
Central Pay Commission as accepted by the 
Government haw been implemented. It ;s 
t10t possble to agree to the proposal of 
further revision of the pay scales as de-
manded by the technicians. 

STATEMENT 

The Bhartiya Telecom. TflChnicians Union 
has been agitating very frequently for the 
past two years for revision of their pay 
scales. Their demands were precisely as 

under: 

(i) Revision of pay scales of T echni-
cians to Rs. 1400-2300: 

(ii) Revision o~ pay scales of techni-
cal supervisors to Rs. 1 640-
2900: 

(IIi) One time bound promotIOn by 
counting the entire servICe pe-
nod as TechnICians· 

(IV) For givIng effect to the revised 
pay scale from 1.1.86: 

(v) Existing T echnlClans/T echnlCal 
Supervisors may be upgraded 
without any qualifying test and 
fitment traiOlng: 

(VI) The newly restructured cadre Of 
TechnIcians to be deSIgnated as 
Junior Engineer Instead of T ele-
com Asstt and higher grade 
Junior Engineer Instead of Sen-
IOr Telecom ASSistant: 

(VII) 50% of vacancies be reserved 
for promotIOn to the J.T.O. 
grade. 

(VIII) "Diploma In Englneenng" should 
be prescnbed as the minimum 
qualificatIOn for direct entry for 
the post of Telecom. ASSistant; 
and 

(ix) The pay of upgraded Techni-
cians be fixed as per existing 
rules of the Department of T ete-
communications. 
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[Eng/ish] 

Wage Revl8lon of Public Section 
Employ ... 

4453. DR. SUDHIR ROY: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that Government 
made a commitment for further negotiations 
with the Central Trade Unions on wage revi-
sion of Public Sector employees; and 

(b) rt so, the reasons for the inordinate 
delay in the revision of wages and other 
allowances in the public sector undertak-
ings? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) No, Sir. 

(b) Does not arise. 

Hike In sale price of Janata soap 

4453-A. SHRI S.D. SINGH: 
SHRIMATI MANORAMA 

SINGH: 
SHRI VILAS MUTTEMWAR: 
SHRI SARFARAZ AHMAD: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the sale price of the Janta 
soap has been incraased recently: 

(b) if so, the exfent thereof and the 
reasons therefor; 

(c) whether Government propose to 
withdraw the hike, and 

(d) if so, the action taken in tl1fs regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The price of Janta Soap has been re-
vised from Rs. 1.38 to Rs. 1.85 per 100 
grams w.e.f. 16.6.1988 on account of the 

sharp increase in the cost of inputs for the 
mlnufacture of soap. 

(c) No, Sir. 

(d) Does not arise. 

Kerosene Outlet. In Orissa 

4453-B. SHRI HARIHAR SOREN: Will 
the Minister of PETROLEUM AND NA TU-
RAL GAS be pleased to state: 

(a) whether the number of kerosene 
outlets is inadequate In Orissa; 

(b) if so, whether Government propose 
to open more kerosene outlets in the State; 
and 

(c) if so, the steps taken in this direc-
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHMA DUn): (a)to (c). 
There were 148 SKO-LDO wholesale deal-
erships In operation as on the 31 st July, 
~ 988 in the State of Orissa. Upto the Mari(et-
109 Plan 1987-88, the Oil Industry has 
planned to open 20 more SKO-LOO dealer-
ships in the State. Locations situated in 
unrepresented T ehsiVBlock Headquarters 
in the country and havlng a minimum viable 
potential of 75 K~. per month are identified 
by the oil industry and included in the respec-
tIve Annual Marketing Plans. The same 
parameters hokj good for Orissa State. 

12.00 hrs. 

[Englishl 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, I have given Calling Atten-
tion Notice on 'sati' meta purported to be held 
in various places of Rajasthan on the first 
death anniversary of Roop Kanwar. Neces-
sary urgent measures should be taken to 
prevent it. (Interruptions) 

PROF. MADHU DANDAVA TE (Ra-
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japalr): Sir, we are almost at the end of the 
Session. One of my privilege notices is 
pending for a long time. Sir, I have already 
submitted all the documents establishing 
that Mr. Win Chadha has received com mis-
siorl and he has appeared before the Joint 
Parliamentary Committee denying that. As a 
result of that, I have built up a clear case for 
privi&ege. I do not know whether the privilege 
notice has been accepted. 

[ Translation] 

MR. SPEAKER: It is now too old. It has 
been reported back. 

( Interruptions) 

(Eng/ish] 

PROF. MADHU DANDAVATE: No, Sir. 
About Mr. Win Chadha, it has not been 
reported back. (Interruptions) 

SHRt SHANT ARAM NAIK (Panaji): Sir, 
the Advisory Body of the Planning Commis-
s;on has recommended abolition of 
M.R.T.P. Act The M.R.T.P. Act is very vakJ-
~ for consumers. The Advisory Body of 
the Planning CommissIOn has recom-
mended abolition of MRTP Act from 8th Plan 
onwards. 

[ Trampation] 

MR. SPEAKER: If you want to discuss, 
please give it in writing. 

[English) 

SHRI SHANT ARAM NAIK: I have given 
notice, Sir. h is a very serious matter. 

[Transl~n) 

MR. SPEAKER: Alright, I will see to it. 

(English) 

(Interruptions) 

SHRt BASUOEB ACHARIA (Bankura): 

Sir, I have given a Calling Attention Noti~. 
Three thousand officers of the Bharat Cok-
ing Coal Company are on strike. The produc-
tion has been affected. 

[ Translation] 

MR. SPEAKER: Calling Attention is not 
replied here. 

[English] 

It is my prerogative. I will look into it. 

( Interruptions) 

SHRI KADAMBUR JANARTHANAN 
(Tirunelveli): Sir, I have given a Calling 
Attention Notice regarding restriction on 
Import of edible oil. 

MR. SPEAKER: You can see me, not 
here. 

SHRI KADAMBUR JANARTHANAN: It 
IS a very serious matter, Sir The price of 
cotton seed has fallen by 40% within 20 
days. 

MR. SPEAKER: You have to come to 
me and tell me. It is my prerogative. I will look 
IOto it. It is not to be debated here. 

(Interruptions) 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey); Sir, the Pnme Minister has sanc-
tIOned Rs. 30 lakhs for relief measures in the 
Poruman train aCCIdent where more than 
hundred persons dIed. But the State Gov-
ernment have distributed the money ..... . 

MR. SPEAKER: I do not know. We 
have already discussed it. 

( Interruptions) 

SHRI VAKKOM PURUSHOTHAMAN. 
I have given it in writing. At least send it to the 
Govemment for enquiry. (Jnt9rruptions) 
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12.02 hr •. 

PAPERS LAID ON THE TABLE 

[Englis~] 

NotIfication under Euentlal Commodl-
tlea Act, 1855 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA TU-
RAL GAS (SHRI BRAHMA DUTI): I beg to 
lay on the Table a copy of the Kerosene 
(Restriction on use and Fixation of Price) 
Amendment Order, 1988 (Hindi and English 
versions) published in Notification No. 
G.S.A. 816 (E) in Gazette of India dated the 
27th July, 1988, under sub-section (6) of 
section 3 of the Essential Commodities Ad, 
1955. [Placed in Library. See No. L T -64561 
88] 

Notifications Under indian Telegraph 
Act,1886 

THE MIN'ISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAt 
GIAIDHAR GOMANGO): I beg to lay on the 
Table a copy each of the following Notifica-
tions (Hindi and English versions) under 
sub-section (5) of section 7,of the Indian 
Telegraph Act, 1885:-

(i) G.S.A. 811 (E) published in 
Gazette of India dated the 26th 
July, 1988 containing corrigen-
dum to Notification No. G.S.A. 
626 (E) published in Gazette of 
India dated the 17th May, 1 988. 

(ii) The Indian Telegraph (Eighth 
Amendment) Rules, 1988 pub-
lished in Notification No. G.S.A. 
812 (E) in Gazette of India dated 
the 26th July, 1988. {Placed in 
Library. See No. L T -64571881 

Notifications Under Companies Ad, 
1956 and Monopolies and Restrictive 

Trade Practices Act, 1969 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY(SHRI M. ARUNACHALAM): I beg to 
Jay on the Table: 

(1) A copy each of the following Notifica-
tions (Hindi and Engtish versions) 
under section 620A of the Compa-
nies Act, 1956:-

(i) G.S.A. 264 published in Gazette 
of India dated the 9th April. 1988 
declaring Messrs Chennapuri 
Mutual Benefit Fund Umited. 
Madras to be a 'Nidhi'. 

(ii) G.S.A. 479 published in Gaz .... 
ot tndla dated the 18th June, 
1988 declaring Messrs Che1peI 
Saswatha Nidhi Umited, Madras 
to be a 'Nidhi'. 

(iii) G.S.A. 515 published in Gazette 
of India dated the 25th June 
1 988dedaring MessrsRoyapet-
tah Benefit Fund Li~ited, Ma-
dras to be a 'Nidhi'. 

(2) A copy of the Companies (Central 
Government's) General Rules and 
Forms (Third Amendment) RuNts, 
1988 (Hindi and English versions) 
published in Notification No. G.S.A. 
763 (E) in Gazette of India dated the 
1 st July, 1988, under sub-section (3) 
of section 642 of the Companies Ad, 
1956. [Placed in library. See No L T-
6458/88] 

(3) A copy of the Monopolies and Re-
strictive Trade Practices Commis-
sion (Amendment) Regulations, 
1988 (Hindi and English versions) 
published in Notification No. G.S.R. 
205 in Gazette of India dated the 26th 
March, 1988, under sub-section (3) of 
section 66 of the Monopolies and 
RestrictIve Trade Practices 1v;t, 
1969. [Placed In library. SeeNo.lT-
6459188) 
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Notification Under Essential Members' 
Bills and Resolutions 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): I beg to lay on the Table a 
copy of Notification No. S.O. 736 (Hindi and 
English versions) published in Gazette of 
India dated the 2nd August, 1988 rescinding 
the Tea (Registration of Dealers and Decla-
ration of Stocks) Order, 1984, under sub-
section (6) of section 3 of the Essential 
Members' Bills and Resolutions. 

12.04 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 
,r. 

Fifty-Sixth Report 

SHRt M. THAMBI DURAl (Dhar-
mapuri): J beg to present the Fifty-Sixth 
Report (Hindi and English versions) of the 
'Committee on Private Members Bills and 
Resolutions. 

12.041/2 hrs. 

ELECTION TO COMMITIEE 

[English] 

Committee on the Welfare of Scheduled 
. Castes and Scheduled Tribes 

SHRI ARVIND NETAM (Kanker): I beg 
to move: 

"That this House do recommend to 
Rajya Sabha that RaJya Sabha do 
agree to nominate a member from 
Rajya Sabha to associate with the 
Committee on the Welfare of Sched-

• Not recorded. 

uled Castes and Scheduled Tribes of 
this House for the unexpired portion of 
the term of the Committee vice Prof. N. 
M. Kamble resigned from Rajya Sabha 
and do communicate to this House the 
name of the member so nominated by 
Rajya Sabha." 

MR. SPEAKER: The question is: 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
agree to nominate a member from 
Rajya Sabha to associate with the 
Committee on the Welfare of Sched-
uled Castes and Scheduled Tribes of 
this House for the unexpired portion of 
the term of the Committee vice Prof. 
N.M. Kamble resigned from Rajya 
Sabha and do communicate to this 
House the name of the member so 
nominated by RaJYa Sabha." 

The motion was adopted. 

[English] 

MR. SPEAKER: Now. Matters under 
Rule 377 - Kumari Mamata Banerjee. 

(Interruptions) 

MR. SPEAKER: Only Mamata Baner-
jee goes on record. 

( Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur): I have been beaten severely by 
the cpr (M) cadres. but I came only for thiS 
special mentIon. 

SHRf SHANTARAM NAIK (PanaJI) 
KIndly inquIre Into th,s inCIdent. Sir. 

( Interruptions) 
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12.05 hr •. 

[Eng/ish1 

MATTERS UNDER RULE 377 

(I) Need to declare 11th November 
1988, The birthday of Maulana 
Abul Kalam Azad as a National 
Holiday 

KUMARI MAMATA BANERJEE 
(Jadavpur) Maulana Abul Kalam Azad was 
a man of strong determmatlon, pure heart, 
majestic In appearance, balancEd and digni-
fied m expression Maulana Sahib was an 
outstanding figure of great courage, fear-
lessness. integrity and passionate love for 
freedom He was a unique figure In our 
political life for nearly two generatIOns Even 
before he JOined the Congress In 1920, he 
was a revolutionary His political wisdom. 
patriotic and sacrificial services were recog-
nised early and he was elected the President 
of Indian National Congress In 1923. a POSt 
tlon which he held for a number of years on 
different crucial occasions HIS services to 
the country as a sagacIous statesman an 
ardent patnot and a great Intellectual are 
Inestimable As we are gOing to celebrate the 
centenary year of Maulana Abul Kalam 
Azad. I urge the Government to declare 
National Holiday on 11th November, 1988. 
which IS hiS birthday to pay tribute to 
Maulana Sahib 

(ii) Need to step up Indigenous 
production of "Copper-r' and 
other contracepHves 

DR CHANDRA SHEKHAR TRIPATHI 
(Khahlabad) Undoubtedly the enhre devel-
opment In the country IS very much related to 
populatIOn growth for which the Government 
IS very much concerned Adopting various 
measures on one hand and InvolVing volun-
tary organisatIOn and general public on the 
other hand and declaring It as a peoples 
movement Indicate the amount of Interest 
taken by Government Among different 
measures for arrestmg population growth 
Copper-T plays Vital role but until now we 

have depended exclUSively on Its Import 
through UNFPA. direct Imports or U.S. Ald. 

To save foreign exchange, Ministry had 
initiated steps 10r Its IndlanisatlOn 10 years 
ago. However, no progress has been done 
except Introduction of Testing Infrastructure 
at liT, New Deihl, With large recurring ex-
penses and capttal Investment Technology 
available In the country has not been used 
profitably Mlntstry had not Implemented the 
recommendation of DJrector-Generai of In-
spection (MInistry of Defence) as regards 
the placement of order on the IndIan manu-
facturer Although these agencies were 
asked by the TechnICal Committee of the 
Ministry to Investigate Into the manufactur-
Ing capabilities of different Units and for their 
recommendations, the Mlrllstry did not use 
the expertise of the Department of Supphes 
or MInistry of Defence In IntrodUCing Import 
substitute of Copper - T despite their long 
experience 

I. therefore, request the hon Mlnlsterof 
Health and Family Welfare to encourage the 
Indian manufacturer for the supply of Cop-
per T. of course With a condition of approval 
of samples 

(iii) Need to allow Commission to 
authorised agents on the sale of 
Indira Vikas Patras and to make 
N.S.C. more attractive 

SHRI SHARAD DIGHE (Bombay North 
Central) Mr Speaker Sir mobilisation of 
resources through different National Sav-
Ings Schemes IS a useful natIonal work as 
through such schemes, savings 01 a com-
mon man are made available tor national 
reconstruction 

12.10 hrs. 

[MR DEPUTY SPEAKER In the ChaJ~ 

ThiS laudable work IS done mostly by 
small authOrised agents who generally 
come from retired Govt servants They earn 
their livelihood by earning small commiSSIOn 
on such sales However, recently due to the 
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ISh. Sharad Dighe1 
introduction of Indira Vikas Patra, the na· 
tional savings schemes have become oom· 
paratively less attractive than Indira Vikas 
Patra. Moreover since April, 1981, an !mes· 
tor in National Savings Schemes is debarred 
from encashing certificates till all the six 
years are over. This has fUi&her affected the 
sales of National Savings Certificate: Con-
sequently, the poor authorised agents are 
hard hit. 

I urge upon the Ministry of Finance to 
remove these anomalies and make Natlor al 
Savings Certificate equally attractive and 
also to allow commission to authorised 
agents on the sale of Indira Vikas Patra also. 

( Translation] 

(Iv) Need to clear the Chambal 
Command Area Project Phase-II 

SHRI SHANTI DHARIWAL (Kota): The-
Government of Rajasthan submitted the 
project report of the Chambal Command 
Area Phase-II in the year 1987 to the Ministry 
of Water Resources. This Scheme is meant 
for Kota and Bundi areas in Rajasthan. But 
the finance Ministry has not yet forwarded it 
to the World Bank whereas the World Bank 
had directed to submit the project report of 
Phase-II in 1982-83 itseH immediately after 
completion of Chambal Command area 
phase-I. Due to the delay in its approval. the 
measures taken for the benefit of farmers 
under phase-I are losing their utilities. Farm-
ers are now stated to be making several 
complaints about improper implementation 
of land reform scheme. Canals are in bad 
condition. Forty percent of the total water tS 

going waste down the rivers and rivulets. 
Many villages have become Inaccessible 
due to seepage of water. land is losing its 
fertility. The farmers are deprIved of the 
benefits Ikety to be accrued from this 
schema as a result of whICh they are sub-
jected to lot of misery becau':>e of non-im-
plementation of phase-II of tt, e project which 
..,.., not only have cr eated -:1dditional irri-
...... capacity but supplemenfed the work 
.... ed under ph~se-I 

I urge the Ministry of Water Resources . 
to clear the Chambal Command Area 
Phase-II without any delay so that loans from 
the VJorld Bank could be obtained. 

(v) Need to r.'"" DA Instalment 
due to the Central Government 
employees. 

StiRi HARISH RAWAT (Almora): The 
undue delay in the clearance of DA in-
stalment fallen due to the Central Govern-
ment employees has been a cause of con-
cern for the employees i .,d they are agitated 
over it. 

The Pay Commission and Supreme 
Court have accepted the DA as their basic 
right and from time to tir,le directed Centraf 
Government to release the instalments due 
in time. 

I. therefore, urge the han. MiOlste,- to 
release the DA instalment soon. 

{Englis h1 

(vi) Need to utilise the services of 
licensed porters at Vljayawada 
station for loading and unload-
ing of parcels 

SHRI V. SOBHANADREESWARA 
R/\O (Vijayawada): Mr. Deputy-Speaker. 
Sir, there are nearly 300 licensed porters at 
Vijayawada Railway Station in South Cen-
tral .~airway. Due to innovations in the mak-
ing of baggage and attitudinal changes to 
carry lesser luggage, these porters are not 
gettin~ adequate earnings. Moreover. many 
trains which pass through Vijayawada Junc-
tion are transit trains which do not involve 
carriage of much luggage. Under ttie im· 
plementation of decentralisation scheme -
draftin\J of licensed porters for loading and 

unloading of parcels. there is scope to utilise 
the servICes of a good number of these 300 
licensed porters for loading and unloading of 
parcels at ViJayawada Station. This scheme 
is already under imptementation at some 
stations ill South Central Railway. Several 01 
these porters have been working tor several 
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decades and they have no other means of 
livelihood. I. therefore. suggest to the Rail-
way Administration to provide opportunity to 
these licensed porters at Vijayawada Station 
for loading and unloading of parcels to en-
able them to eam their livelihood. 

(vII) Need to undertake the studies 
Into the tidal power potentialI-
ties of Sunderban£ 

SHRI SANAT KUMAR MANDAL (Joyn-
agar): The Sunderbans area in West Bengal 
has been found to be one of three most 
potential tidal power sources in the country 
after the Gulf of Cam bay and the Gulf of 
Kutch. 

It ;s unfortunate that Government has 
no immediate plan to utilise the Sundarbans' 
potential to generate about 1 ,000 MW of 
power. while it is concentrating all its energy 
and resources on putting up a 900-MW 
capacity tidal power generatton statton near 
the GuH of Kutch which is also said to have 
a potential similar to that of the Sunderbans. 

The Suneerbans is the most backward 
and poverty-ridden area in the country 
though rich in scenic beauty. Even other-
wise. the State of West Bengal is very much 
lagging behind in the industnal set up par-
ticularly in the sphere of Central investment. 
Unemployment is another malady which is 
haunting the State. In case some feasibility 
study of the Sunderbans Tidal power is 
undertaken. it would surely prove a boon for 
the generation of electricity and also be a 
source for creating emptoyment potential. 

I would. therefore. urge that Govern-
ment may undertake some expert studies of 
the Sunderbans tidal power potential par-
ticularly when ther~ had been a steady 
decline in the country's hydro-thermal mix 
power suppfy which may further go down 
unktss the trend IS reversed by quick and 
vigorous action. 

(vIII) Need to •• tabllsh technological 
Inatflut •• for rural youth 

SHRI BALASAHEB VIKHE PATIL 

(Kopargaon): Technical manpower and 
proper planning is needed for the decentrali-
sation of industry with high technology in 
rural areas. Technical education facilities 
sr')utd be developed in rural and remote 
areas with ~" infrastructure facilfties so that 
the dropouts after 10th and 12th can take 
advantage to develop their skills through 
these institutions ior building the nation 
through seH-employment and also devetop 
industry with high technology in rural and 
remote areas. Government should consider 
sedously to establish technical parks in 
Rural areas to develop high technology so 
that self-confidence is created among the 
boys to establish the industry with sophisti-
cated technology with the help of technical 
educational instituttons. 

Government may, therefore, consider 
Parvanagar or Ahmednagar District 
Ahmednagar as the site to establish a tech-
nical park as this is a highly suitable place for 
the purpose and all types of technical educa-
tion facilities are available in this area. 

12.18 hrs. 

DEFAMATION Bill-Conrd. 

{English] 

MR. DEPUTY SPEAKER: The House 
wilt now take up further consideration of the 
following motion moved by Shri P. Chidam-
baram. on the 29th August. 1988. namely:-

"That the Bill to consolidate and amend 
the law relating to detamatDn and for 
matters connected therewith or inciden-
tal thereto, be taken into consideration", 

[ Translation} 

SHRI VIRDHI CHANDRA JAIN 
(Barmer): Mr. Deputy Speaker. Sir. I rise to 
support the Defamation Bill 1988 introduced 
and being discussed in the House. I gone 
through the Bill very carefully and so far t 
understand clauses 8, 9 and 13 of the Bill are 
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very important. From opposition side, much 
objectIOns has been raised over clause 13 I 
would also like to express my views on this 
clause. 

I am of the firm view that the freedom of 
speech and freedom of expression are the 
basic Ingrechents of our democracy J am 
against the Infnngement of these baSIC prin-
ciples. 

[English] 

"Further, It IS proposed to make publica-
tion of ImputatIOns falsely alleging commis-
sIOn of offences by any person as an of-
fence" 

[ TranslatIOn] 

The Bdl provides for punIShing the rersons 
who makes such ImputatIons against any-
body whICh are considered as an offence 
under the proposed SIll 

It IS qUIte In the fitness of thing that In the 
Bdl the onus of proving that the ImputatIon IS 

, true and It IS forthe public good has been laid 
on the accused He cannot be conVicted It be 
proves thiS EmphasiS has been laid that the 
onus of proving that the ImputatIOn IS true 
has been laid on the accused He IS the 
person who has put the ImputatIOn So he 
should face the consequences If he makes 
false ImputatIOns So thiS prOVIsion made In 
the Bllils totally JustifIed The complainant 
will not be In a poSitIOn to do thiS If the onus 
IS laid on him He can never succeed So the 
onus of proving Innocence should be laid on 
the accused Though precautions have 
been taken that the complainant Will also 
have to give an affldavrt In whICh he has to 
elaborate In detaIls as to how he has been 
defamed Only then the session court WIll 
take cognIsance of rt ThiS power has been 
gIven to the sessions Judge and not to the 
first class magIstrate The sessIons court WIll 
have to conduct the summary tnal and give 
deciSIOn wltt .. n 3 months Nowadays, a 
tendency ot putting ImputatIons IS increas-
Ing. Much prominence IS given to such Impu-

tations In the Press I would like to mentIOn 
th& allegation made by Shn SanJay Singh 
recently'-

[EnglIsh] 

"Dr SanJay SIngh walking out of the CBI 
Headquarters here told newsmen that It IS 
nothing but the handiwork of Prime MInister 
RaJlv Gandhi, wno IS Implicating hIm In the 
murder case to destabhse the opposition" 

[ Translation] 

Dr SanJay Singh has given thiS statement 
ThIS statement IS of defamanatory nature 
which comes under the purview of an of 
fence under the BIll The person who makes 
such ImputatIOns should own the responsI-
bility to prove It The onus should be laid on 
Dr SanJay Singh So the Bill after becoming 
law would be most effective to curb the 
tendency of the making false and Irrespon-
SIble allegatIOns against anybody If thiS 
tendency IS not curbed, eXistence of democ-
racy WIll be threatened We wouldn't be able 
to develop national character and good 
society which form the foundation of democ-
racy In the light of the facts referred above. 
the proVISion made 10 clause 13 IS a step In 

right directIon 

The prOVISIon made In clause 8 IS a 
welcome step I know a newspaper named 
'Ganb Saathl' which IS published from Jodh 
pur ThiS paper has made thiS as Its bUSI-
ness SometImes they publish against some 
engineer or sometImes against a political 
leader and their intention remains to pocket 
some money If any of these engineers are 
corrupt, then they have to gIVe money If they 
don't give then action IS taken against them 
So the persons who brtng out such news In 

the papers, are engaged In an Illegal buSI 
ness So to check thIS tendency of maligning 
others. It IS necessary that such people are 
pUnished and action IS taken agatnst them 
No newspaper has got any right to malign 
anybody Even today they have no right to 
act Indecently If any newspaper promotes 
such a tendency or maligns someone or 
causes defamation of some leader or person 
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before the society or the country, then the 
steps taken against them are fully Justul9d 

Clause No.9 IS also nght. According to 
It, If any newspaper publishes any matter 
without an .ntentlOn of levelling allegations 
against anybody and also admrts that It was 
pubhshed by them Innocently and they will 
amend It and after that If the complainant 
agrees not to pursue the matter any further, 
then no actIOn can be taken agaInst that 
newspaper But If the complaint stICks to hiS 
complaint and the newspaper also does not 
admit that whatever IS pubhshed, IS thelf 
fault, then It will be used to defend the case 
Hence thiS provIsIOn IS made In view of the 
convenience and the protectIOn of mterests 
of the newspapers According to the provI-
sIOns made In clause 10 and 1 1 , If someone 
makes fair comments, then there IS no pun-
Ishment for hIm 

So these prOVIsions have been made In 

respect of the character assassinatIOn or 
defamatIOn of a person In England also, 
there IS law of torts, under whICh action can 
taken In respect of the CIVil nghts 

If such prOVISIOns are not made against 
the cnmlnals, then defamation can not be 
checked The laws made In thiS regard, have 
been made for non-bailable offences and 
there IS no such provIsIOn for cognizable 
offences Hence while enacting thiS law, all 
the precautions have been taken and a 
consolidated law has been brought forth All 
the prOVISIOns In the Bill from clause 499 to 
502 have been so 1ramed that no one can 
dare to Indulge In the character assaSSlfl3 
tlOn of another person WIth a malaflde Inten 
tlon 

So, thiS IS In accordance With the funda 
menta's of democracy and strengthens Its 
power With these words' support th,s S,II 

[English} 

SHRI OINESH GOSWAMI (Guwahatl) 
Mr Deputy-Speaker, Sir, I take my stand 
here to oppose th,s a,lI I not only oppose thiS 
S,U on ment but I oppose the way In whICh 

thiS Sill has been 'ntroduced ,n th,s House 
and IS attempted to be passed - and IS 

sought to be hustled through because of the 
brute maJOrny, Without gIving us reasonable 
opportUntty even to submit amendments. I 
also put my strong objection to the way the 
diSCUSSion on the B,II has been projected by 
the media I had the opportunity of seeing the 
T. V yesterday In the TV, not a SIngle word 
has been mentIOned as to why the OppoSI-
tIOn has objected to thIS BIll Our objectIOn IS 

prlmanly because, by thiS, the freedom of 
expressIOn of the press IS beln9 curtailed 
And at least a mentIOn of that ought to have 
been made But the media protectIOn has 
been as If the Bill has been Introduced to gIve 
effect to an amendment of the IndIan Penal 
Code Introduced In 1978 and passed by 
RaJya Sabha and whIch could not be passed 
by Lok Sabha because the House was diS-
solved or to give effect to the Law 
CommISSIOn's recommendatIOns In fact, 
the BIll does not gIve effect to the Law 
CommiSSIOn's recommendatIOns and the 
BIll does not gIve effect to the vanous recom-
mendatIOns or to the vanous prOVISIOns of 
the B,II whICh was passed by In the Ra]Ya 
Sabha to whICh I Will make my reference 

SIr. we have seen In thIS House very 
unhealthy trends .... rends which are dan-
gerous to democracy We have seen a trend 
that the Government when It falls to solve 
any problem come to Parliament for the 
approval of the preventIve detention laws 
We have passed umpteen number of pre 
vent,ve detentIOn laws We are goIng to pass 
preventive detention law today also The 
OISCUSSlon on the same IS continuing 

There has been an erosIOn of basIC 
concepts of cnmlnal Junsprude'1ce whIch 
has stood the test of time tor ages In the 
name at Punjab, we have permitted confes 
Slons before a polICe officer to be admlsslOIE? 
which I feel IS a very dangerous trend Here 
we have put the burden of proof on the 
defence I am conscIOus that there are laws 
In whICh the burden of proof IS put on the 
defence We have passed laws, 10r ex 
ample, In the Anti-Corruption Act. In the Antl-
Adulteration Act, the hurden IS put on the 
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defence. But in what type of cases burden 
has been put on the defence? Only in those 
types of cases where the offence is a social 
evil, a great social evil, only the burden has 
been put on the defence. But what is the 
defamation law? The law of defamation is Cit 
conflict of two rights - the right of an individ-
ualto maintain its honour as against the right 
of the society to have a free flow of informa-
tion. Never before in this House, the burden 
of proof was shifted from the prosecution to 
defence in order to protect the right of an 
individual against the right of the society. 
And this dangerous trend by a change of the 
criminal jurisprudence is against the very 
fundamental concept of Indian Criminal juris-
prudence. . 

Mr. Deputy-Speaker. Sir, the right of 
free expression is being curtailed today 
First, the right of free expression was cur-
tailed when the Anti-Defection Law was 
passed when dissent in this House was 
penalised by a loss of membership. After all, 
we have Constitutionally guaranteed free-
dom of expression. Freedom of expression 
is further enforced in this House that we are 
not subjected to law of defamation. In the 
Anti-Defection Law, the freedom of expres-
sion was curtailed that if you express your 
opinion in a particular matter, you will lose 
your membership. (Interruptions) 

SHRI HARISH RAWAT (Almora): On 
that day, you supported the Bill. 

SHRt DINESH GOSWAMI: t did not. I 
was not at that time a Member of this House. 
I can tell you that the Anti-Defection Bill was 
first introduced by Shri Umashankar Dikshit 
as the Home Minister. I was the only Member 
from the Congress Party at that time who 
spoke on that Bill and I strongly objected to 
similar provision and because of my objec-
tion, the "Bill was referred to the Select 
Committee. My right of expression here 
must be unrestrained. Why are you bringing 
such a legislation? Is it in order to insulate the 
leader from criticism? Is It In order to save the 
people in power from exposure? Is it in order 
to proted Chief Ministers who today are 

pursuing defamation cases? Is it in order to 
protect some leader of the Treasury 
Benches who has been given a rebuff by the 
'Statesman' today? The safety valve of 
democracy is the free expression. You can 
insulate a leader. You can put a bulb on the 
safety valve. But what type of result follows 
from such actions are seen from experi-
ences of the neighbouring Burma. Today the 
entire soci~ty is crumbling and the price that 
the Burmese society shaU have to pay is 
something which they will not be able to 
forget for a long time. 

I myself was with the Congress Party. I 
remember that parliamentary proceedings 
were censured and were not allowed to go 
outside. Censorship was clamped. What 
was the result? The result was that the party 
on whose Interest and leader on whose 
interest thiS was done, she not only lost the 
election but the Congress Party with its 
hundred years of long tradition was almost 
put into the dustbin of history. My learned 
friend, Mr. Chidambaram, has given an 
impression that this Bill has been brought in 
order to give effect tO'the provisions which 
were introduced in the 1972 Bill, which was 
passed in the Rajya Sabhp. May I ask Mr. 
Chidambaram. why have you picked up this 
provision only? Why is It that you have not 
incorporated clause 490 of that ail! which 
was an innovation of an offence against 
privacy? May I point out that one of the most 
important proviSIOns of that Bill was that: 

-490 (1 ) Whoever, knowing that any 
artificial listening or recording 
apparatus has been introduced 
into any premises without the 
knowledge or consent of the 
person in possession of the 
premises, listens to any conver-
sation with the aid of such appa-
ratus or uses such apparatus for 
the purposes of recording any 
conversation, shall be punished 
with imprisonment. .... 

If you wanted to give effect to the 
amendment of the Indian Penal Code which 
was passeO by the Rajya Sabha. you should 
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have had the guts and the gumptIOn to get 
thiS sectIOn 490 passed because thiS was 
one of the most salutary provISIOns Which 
was Introduced by that Bill. 

Your Prime MInister says that the Kar-
nataka Government did a wrong, the Chief 
MinISter did a wrong by phone-tapping Why 
dad you not have the courage of IntrodUCIng 
490 and making an amendment under 490? 
Why have you pICked up certain provIsions 
of thiS defamatIOn Act? And even In thiS Bdl, 
the only thing that was sought to be 
amended was the pumshment for defama-
tIOn and nothing more and nothing less 

Mr Chldambaram says that thiS 
amendment has been brought In order to 
gIVe effect to the recommendatIOns of the 
Law CommissIOn What actually were the 
recommendallons of the Law CommiSSIon? 
ThIS amel"dment of yours IS far wide off the 
recommendations of the law CommiSSIOn 
There were very Important recommenda-
tIOns of the Law Comm ISSlon whICh you have 
completely IQnored Two Important recom-
mendations were that 

"SectIOn 5 of the OffiCIal Secrets Ad, 
1923 may be repealed and substituted 
by other prOVISIOns suited to meet the 
paramount need of national security 

Several countries have enacted leglsla 
tlOn to ensure a measure of access to 
the Citizen to offICial Information " 

After all, In a country where because of 
Off 10 a' Secrets Act al"d by demal of offICial 
InformatIOn, you prevent newspapers from 
getting the truth, then the newspap8(S shall 
have to go for investigative JOurnahsm And 
you are trying to put a stop to the investiga-
tIVe JOurnalism let us not forget that be-
cause of thiS Investigative JOurnalism, a 
number of skeletons In the CUpboard have 
come to light It IS the newspaper, who 
brought to light the Antulay affairs It IS the 
newspaper, who brought Into hght the Bofors 
affair It IS the newspaper who brought to 
kght the ONGC deal It was the newspaper 
whICh exposed the corruptIOn of the licence 

scandat, etc. Are you trying to protect lalit 
Sun, Win Chadha or your Prime MInister 
from thIS? 

We know that a publIC man Will also face 
defamatIOn But let us not forget that a public 
man Itves In a glass-house and thIS IS an 
occupatIOnal hazard that a publIC man has to 
face ThIS IS a hazard that you have to face 
The people Will cntlclse us But also let us not 
forget that because of these CritICISMS, the 
power that a pubhc man possesses, niany a 
trme IS not abused The moment you put a lid 
over thiS type of exposures, rampant corrup-
tIOn grows .n a country If you try to ,"sulate 
a leader or you try to Insulate the people In 
power from publIC critICISm, you destroy the 
system ftseH because that IS the strength of 
democracy It IS the safety valve whICh pro-
tects the country and the system People 
have tned In other countries through varIOus 
ways to Insulate the leaders, to put a stop te 
ai' types of critiCIsms But the resuft has been 
that ultImately the leader went Into obbvlOn 
and the country has to pay the heavl£rst of 
prICes We have our own expenence - the 
expenence of emergency We had the expe-
nence And' thought for myself that we have 
learnt a lesson trom It As I said defamation 
IS a co"fhct and In tad my distinguished 
friend, Mr Chldambaram must have gone 
through the Law CommiSSIOn report In fact, 
the Law CommiSSIOn started with thiS obser-
vatIOn Defamation IS a conflICt between the 
right of the socIety and the IndIvidual And 
the First law- CommISSIon was asked to 
decide thiS questIOn as to whether defama-
tIOn should go out of the purview of the Indian 
Penal Code or not and that debate IS gOing 
on In thiS country But the law commiSSions 
told that even 10 the defamatIOn Bill there IS 
conflict between IndIvidual's nght as agalOst 
the society's right of tree access to Informa-
tIOn, there should be penallaabillty as well as 
Civil liability Now the burden of proof has 
been put - I can potnt out that no coura-
geous reporter can be threatened by the law 
you have brought But do not forget that 
there are States run by Opposltaon Govern-
ments and small newspapers expose the 
OppoSitIOn Governments also 'have my 
own Government In Assam I would like the 
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Government and my Ministers to face criti-
cism and to be in public exposure because I 
know that the moment public exposure is 
stopped, there is a possibility of tangible 
abuse of power. I would have even wel-
comed some of your provistOns if you have 
the guts to make amendment to the right 01 
information, to provide right of informatIOn 
and to amend OffICIal Secrets Act as has 
been suggested by the Second Press 
Commission itself. I will conclude by saying 
or quoting a partICular saying whICh has 
been quoted In thiS Law CommiSSIOn recom-
mendations; 'Nothing adds to men's hatred 
of Government than Its refusal to let them 
talk'. Today there IS lot of anger, hatred and 
and bitterness against the Government By 
your refusal to the Journalistic media the 
people to talk freely, the a"ger agaanst thiS 
Government Will grow and you shall have to 
pay very high price for the law that you are 
gOing to pass because you have got the 
majOrity and you may get It through In thiS 
House by the majOrity you have got But to 
the people of thIS country, thiS law Will be a 
black law, a law by whIch you are threatentng 
the right of expression of the Press and the 
publIC whICh IS the essence of the rights of 
democracy 

SHRI A CHARLES (Trtvandrum) Mr 
Deputy Speaker Sir, defamatIOn IS at pres-
ent an offence under the Indian Penal Code 
The Bill now before the House IS Intended to 
consohdate and amend the law relating to 
defamatIOn and matters connected there-
with. The questIOn therefore to be consid-
ered IS whether such a law IS necessary or 
whether there IS anything Irregular In codify-
ing it as a separate Act The need for amend-
.ng the law relating to defamation and for 
laying down a separate leglslattOn have 
been well explained ,n the Statement of 
Objects and Reasons laid down In th,s BIll it 
has been stated that the Law CommiSSIOn 
had suggested certaIn amendments to 
these prOVisions The Second Pf8SS 
CommiSSion also recommended certain 
amendments for protecting umntentional 
defamation, fai, comment and certain types 
of privileged statements A careful study of 

the different s~tlons of the Bill clearly shows 
that these recommendations have been well 
taken care of In the amendments now pro-
posed In the Bill before us. 

I have been IIstentng to all the prevIOus 
speakers who spoke on thiS Bill I am rather 
sorry to say that most of the hen. Members 
on the other Side have given a totally diS-
torted version of the circumstances on whICh 
thiS Bill has been brought forward. One of the 
objections raised was that thiS Bill passed by 
the RalYa Sabha in 1978 was a comprehen-
sive legislation for amending varIOus sec-
tions of the IPC and that there IS no JUStlftca-
tlOn In bringing an Act to meet the offence of 
defamatIOn alone DefamatIOn IS a separate 
offence and there can be no objection If a 
separate law IS enacted to deal With that 
offence The 1978 Act passed by the RaJYa 
Sabha aneluded vartous other offences also 
Just now the prevIous speaker. Shn 
Goswaml referred to varIOus other provI-
sIOns 01 that legislation But It IS surprtSing to 
me to fmd why If there are varIOus other 
offences In that leglslatton. one offence 
cannot alone be taken under speCial circum-
stances and a law enacted to d9al with that 
offence No explanation IS given for that 
Especially people who commit thiS oHence 
of defamatIOn are not ordinary Innocent CIti-
zens, 'gnorant of the laws or rules of the 
country and who may not even be aware of 
tht! damages that would be caused to per-
sons against whom the allegatIOns are 
made Often, they are persons who are well-
placed In life and who hold responSible 
poSitIOns In publtc hfe. and who make delib-
erate allegations against their rivals solely 
With the object of bringing them to disrepute 
and to ridicule and to rUin their career In a 
free democracy like ours. If thiS tendency of 
character assasstnatlOn IS not curtailed. and 
If protection IS not given to the honour and 
Integrity of persons who hold responSIble 
positIOns In publIC hfe, the very foundatIon of 
the democratIC institutIOns will be shattered 

My friend, Shn Thampan Thomas was 
here Just now, but IS not there now. As usual, 
some of the OppoSition Members, whenever 
somebody from thiS side speaks, they Just 
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conveniently go out. Yesterday, he brought 
with him the 42nd Report of the Law 
Commission, but he did not quote. But he 
was very vociferous In saying that the 42nd 
Report of the Law CommISsIOn had nothing 
to do with this legIslatIOn I would request the 
hon. Members who have any doubt to venfy 
It from the proceedIngs of yesterday He 
said, he woLid quote, but he dId not quote 
He conventently expressed hIs oplnton My 
friend, Shn dlnesh Goswaml also took thiS 
book and has quoted some Irrelevant par 
tlOns I WOUld, however, like to quote from 
Chapter 21 of th,s 42nd Report 

liAs the law of defamatIon IS a restrlctton 
on the freedom of speech and expres-
SIOn, we had, In our questIonnaIre, 
poIntedly asked whether defamatIon as 
an offence should be retained In the 
Code Mostly the answer has been that 
It should be retained" 

Community law IS not statIC In the forty 
years of our Independence, our ConstitutIOn 
which has been acclaimed allover has had 
fifty-two amendments It IS to meet the need 
of the hour With the passage of tIme, when 
the thinkIng of the community changes, 
when the situation changes, we have to rise 
to the occasIon WhIle we are all for freedom 
for expressIOn of honest OpIniOn, It IS our 
duty to protect the honour, Integnty and 
reputatIOn of those IndIviduals, those people 
In publIC life, who are sacrifICing theIr all for 
the uphftment of the common man 

21 
I further quote from the Report, Chapter 

"The reason IS that, If the sanction of 
cnmlnallaw IS removed. the only rem-
edy left to a defamed person would be a 
suit for damages, whICh IS not only 
expenSIVe, but also In many cases 
useless Many such persons guilty of 
defamation are men of no substance 
and nothing can be recovered from 
them Further. publIC servants are being 
frequently defamed. and the criminal 
law alone can effectIVety deal with such 
law breakers We are oonsequentty not 

suggestIng that defamatIon should 
cease to be an offence." 

That IS the recommendation of the Law 
CommiSSIOn. Again 

"The nght of free speech IS, we think, 
suffICiently safeguarded by the several 
explanations and exceptIOns added to 
the definitIOn of defamatIOn tn our 
Code" 

Now, Sir, coming to the Bill as such, I WIll 
Just poInt out one or two proVISIOns of the Bill 
SIr, there are a number of exceptions In 
Section 4 but nobody from the other side of 
the House has spoken a word aboat these 
exceptIOns SectIOn 3 deals with the of-
fences and SectIOn 4 with the exceptions I 
Will not read out the whole SectIon 3 I Will Just 
pOint out the crux 

tntendlng to harm or knOWing or haVing 
reasons to beheve that such ImputatIon 
Will harm the reputatIOn of a person .. 

Then there are 10 exceptIOns Excep-
tion 9 says 

"the Imputation on the character of 
another provided that the Imputation IS 

made In good faIth for the protectIOn of 
the Interest of the person making It, or of 
any otDer person, or for the pubhc 
good" 

So, If the Imputation IS In good faith or If It IS 
for the publIC good then It IS exempted So, f 
think what our fnends on the oppoSite side 
want IS Simply character assassinatIOn In a 
democratIC country like ours, th,s tS not the 
freedom of speech The freedom of speech 
In thiS country has stood the test of time We 
do not have the unfettered freedom to say 
anything against anybody 

I was very dIsappointed to hear the Han 
Member, Mr Goswaml to speak about the 
occupatIOnal hazard In a very light hearted 
mannar Sir, you may remember the Molley 
T ape episode In Karnataka It was .. diS-
cussed In thIS august House That IS why I 
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am making its reference. The judicial pro-
nouncement was that the person against 
whom the allegation was made was an inno-
cent person. A pointed question was put to 
the then Chief Minister, Mr. Rama Krishna 
Hegde, in whose residence the whole con-
spiracy was hatched. He. was asked, 
Whether it was justifiable to defame an inno-
cent person, and very light heartedly the 
v~ politician who is being pushed 
up as an apostle of all values said that It was 
only an occupational hazard. And now sec-
ond time, Mr. Goswami in this very House 
says that it is occupational hazard. Sir, in a 
democratic country we do not like thiS sort of 
VNW point. 

The Law Commission has recom-
mended that the punishment may be simple 
or rigorous. For the first offence, the same 
punishment as recommended by the Law 
Commission has been incorporated but for 
the second and subsequent offences higher 
punishment is recommended. There are 
various aspects of it. A punishment can be 
deterrent or reformative. So, if a person 
commits an offence for the first time somp 
concession should be given but if he fal:s in 
the habit of committing offences, then th~ 
punishment has to be deterrent punishment. 

Section 9, 10 and 11 give protection to 
unintentional defamation, fair comment and 
various other types of statements. Sir. this 
Bill has been brought forward to protect the 
freedom of speech in this country. So, I fully 
support it and I request the Hon. Members 
from the other side to give a rethinking to this 
Bill so that the democracy is pre~erved in thiS 
country and our leaders can keep the unity 
and integrity of the nation intact. 

DR. DA ITA SAMANT (Bombay South 
Central): Sir, this IS a Bill which is going to 
curtail the freedom of speech and it is a 
severe blow to the democracy. Sir, indirectly 
the Hon. Minister through this Bill is going to 
shut down the mouth of the Opposition. Sir, 
I am here to give compliment to t: \e Press like 
Hindu, the Statesman and the Indian Ex-
press. They have done a tremendous serV-

ice in exposing corruption at the highest level 
and for which this Government has no guts 
to ·prosecute them. The han. Minister ;s 
bringing forward such a Bill in order to create 
a fear-psychosis in the Press and the Oppo-
sition. After the revelation of corruption with 
regard to Bofors. the sub-marine deal, the 
ONGC deal, etc., I really thought that the 
Government would improve their behaviour. 
I thought that the Government would see to 
it that procedures are regularised at the top 
and that some good would percolate down. 
On the contrary, they are regularising c.;or-
ruption and to safeguard their position at the 
higher levels. they are coming up with such 
type of Bills. I must say that the Government 
is moving in the direction of dictatorial rule 
and emergency. The 59th amendment to the 
Constitution to curtail the fundamental rights 
of th$ public, the Terrorist Act, the National 
Security Act and the Act that we are discuss-
ing today in thiS House are all an indication 
that you are goIng to have a dictatOrial re-
gime. Yesterday's behaviour of the Treasury 
Benches also proves that you are going to 
act like dictators in this House as well. I 
request the hon. Minister to withdraw this Bill 
at least even at the tast stage. 

In the statement of objects and reasons. 
the hon. Ministqr h.;os sweetly mentioned 
about the Indian Penal Code (Amendment) 
Bill, 1978, which was introduced in the 
Janata Regime. I have pone through this 
Amendment Bill. There are 204 clauses and 
the clause mentioned here is Just mentioned 
at the end of the list in the Amendment Bill. 
If you are really honest. you should accept all 
those clauses. One of the Important points in 
that was a new section to punish companies 
which commit frauds such as diversification 
of funds and sabotage of property resulting 
in the closure of lakhs of industrial undertak-
ings, .generation of more and more 
blackmoney, stashing such money outside 
the country and so on. In Section 67, it has 
also been suggested that dishonest contrac-
tors should be punished as also the govern-
ment servants who assist them. In this way. 
there are about 204 suggestions. Are you 
going to ac:cQPt all those? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. pusue 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY Of 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Datta Samantji, I am not amending 
the Indian Penal Code. 

DR. DA ITA SAMANT: My oontention is 
that while there are so many suggestions, 
you are picking up only on~ which suits you. 

Now J would like to ask you one ques-
tion. What action are you going to take 
against a public servant if he defam~s some-
body? There is nothing in the Bill to deal with 
this sort of a situation. Public servants are 
completely exempted. I may mention here 
that I am one of those men who are defamed 
by this Government~ From 1972 onwards, 
1his Government is trying to defame me. 
Even after I am acquitted in the court and in 
spite of the Court's statement that I am 
innocent, the Government goes on defam-
ing me saying that he is responsible for so 
many frauds and murders. 

You may also take the redent case of 
Syed Modi's murder as an example. The 
search was carried out in Ameeta Modi's 
house at Bombay and they traced some 
diary. Though Sanjay Singh is a brother of 
Ameeta Modi, the CSI publishes some love 
letter and goes on defaming innocent 
people. And they are doing so because the 
Government instigated them. It is done with 
political motive and it is a defamation to get 
some political advantage. If somebody 
commits a fraud, you may punish him and we 
have no objection. But you are using the 
provisions of this Bill only to defame people. 
let me show how the Government carries on 
this business of defamation. We are organi-
sing rallies. We have a ralty at Boat Club 
which was attended by about five lakh 
people. Shri V.P. Singh held rallies twice at 
Bombay and about three lakhs of people 
took part in it. But your media publishes only 
what Shri Devi Lal and Shri Bahuguna say. 
You are using your powers. your press and 
other media to curttil the freedom of the 
opposition and to defame the opposition. 

You indulge in such practices only because 
you are afraid of the Opposition. It is stated 
in the Bill that Section 3 does not apply to the 
expression in good faith of any opinion 
whatever respecting to be the conduct of a 
public servant in the discharge of his public 
fundions or respecting his charader so far 
as his charader appears in that conduct and 
no further. In the Bill, you have written ele~n 
times 'No further, No further'. Why? This 
Government is so shrewd that whatever 
deeds that are done by the Government, 
say, for example, the Bofors case, the Sub-
marines case, etc., should nOt be focussed. 
They want to defame the officers .. They want 
to prosecute them. They still say 'No further, 
No further' and so on. I am not going to spare 
anybody. The corruption ;s there at the high-
est level. No Minister is going to issue the 
licences. It is the public servants who are 
going to do this thing. In Section 10, you say 
that "No proceedings for defamation shall be 
taken or continued by that party against the 
publisher in respect of the pubtication in 
question". So, you want to protect the WIPs 
by saying 'No further, No further'. who are 
mainly responsible for these things. 

SectIon 18 says that ~ that 
where the accused, being the editor, pub-
lisher or printer of a newspaper or periodical 
is prosecuted for an offence under the Defa-
mation Act. 1988. the Court shal not dis-
pense with his personal attendance if it-·is 
proved that he has refused with a reason-
able time, to publish allY reply of the person 
against whom any imputation relatable to 
such offence was made. in the same manner 
and with the same prominence as the impu-
tation was published in that newspaper or 
periodical." Here, you say that his atten-
dance is required until he expresses his 
regret. When even a person who commits a 
murder is allowed to have an advocate for 
defending his case. why not for Editors. 
publishers. etc.? In the Penal Code even a 
man who has done his law can represent in 
the court. I have this inference from the 
Indian Express case. Here the Editor was 
given some exemption for not attending the 
court. 
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Section 18(3) says that "where the trial 

of any offence under this Ad is conducted in 
camera, it shall not be lawful for any person 
to print or publish any matter in relation to 
any such trial except with the previous per-
mission of the Court. and whoevflr prints or 
publishes such matter without such permis-
sion shall be punishable with imprisonment 
for a term wh.ich may extend to two years or 
with fine or with both. II Here you are banning 
the publicity. This clearly shows your motive. 
This is a very-very bad thing. That is why you 
are treating the publishers, the editors and 
also the Press as accused people. 

Section 7 says that "Whoever sells or 
offers for sale any printed or engraved sub-
stance containing defamatory matter, know-
ing that it contains such matter, shall be 
punishable with imprisonment for a term 
which may extend to two years, or with fine 
which may extend to two thousand rupees, 
or with both. to Here at least the Government 
should use some sense. In what way, the 
poor people who are selling the newspapers 
respOnsible for the defamation? 

Section 9 is somewhat reasonable. 

Here it says that that "A person who has 
published any matter alleged to be defama-
tory of another person may, if he claims that 
the matter was published by him innocently 

. in relation to that other person, make an offer 
of amends under this section." Here, if an 
Editor defames somebody and if he finds 
that it is wrong and expresses an apology 
and publi$hes the apology, you will not 
prosecute him. This is reasonable. So, you 
are treating the editors, publishers and the 
Press as accused people. When you say 
that they must attend the court, they must 
stand trial and they must be given two or 
more years' punishment these are all severe 
blow to the democracy. If a man like me, who 
is not an advocate says that Prime Minister 
is involved in the Bofors' deal, the Defence 
Minister is involved in the Bofors' deal, you 
can easily put a stop to such utterances by 
using this Bin. You can ask the Opposition 
what evidence bave they got? How can I 

show an evidence? How can', give a signed 
copy of the deal that As. 64 crores was 
accepted as bribes? That is the evidence 
you are expecting. You are coming down to 
this level. I will condemn any Government-
tomorrow it may be the Government of the 
people on this sjde, Government of Kerala or 
Government of West Bengal. I think corrup-
tion at the highest level should be exposed. 
This Bill has been brought in by this Govern-
ment because they ~re afraid. because they 
were exposed last year with regard to 
Bofors, by the Press. 

I request the Government to-withdraw 
this Bill at this stage. You can pass the Bill 
because of your majority; but the public is 
going to realize that you will commit more 
sins in future. If you come back to power 
once again. VOlt do not want to be exposed 
by the Press That IS why you are bringing in 
thiS Bill. Thank You. 

SHRJ JAGAN NATH KAUSHAL (Chan-
digarh): Mr Deputy Speak9r, Sir" ThiS Bill IS 

a Bi" to consolidate and amend the Act 
relating to defamation. We all know that the 
law of defamation IS a!ready on the. Statute 
Book, and the Indian Penal Code deals with 
it. The present Bill. In a few clauses. almost 
repeats whatever IS contained in the Incian 
Penal Code. There are a few clauses which. 
we .can say, are being added. The basIC 
reason for the Government bringing this Bill 
is that the Law Commission had made cer-
tain recommendatIOns, and the Press 
CommiSSIOn had also made certain recom-
mendations. Taking them Into oonsldera-
tion, to consolidate things, thiS measure has 
been brought forward. 

According to my experience at the Bar. 
any person against whom defamatory ar· 
t;etes are written, against whom false allega-
tions are made, is afraid to go to a court of 
law. Why? Why should that be so? My an-
swer is that th£ law of defamation, in fact IS 
such that a gentleman, a man who feels, 
'Why not ignore what somebody is talking?' 
feels more comfortable in not going to a court 
01 law, rather than exposing himsetf to fur-
ther defamation. 
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According to me, the law of torts in this 
country should be so amended that exem-
plary punishments by way of damages 
should qe awarded against those persons 
who commit the crime of defaming others. 
Although probably this Ministry will not be 
dealing with the civil torts, I would say that 
whenever a person wants to defend his 
honour, integrity and personality, wants to 
file a suit for damages, no court fee should be 
charged from him; or, in any case only a 
nominal court fee should be charged be-
cause people are not in a position to pay ad 
valorem oourt fee when they want to claim 
real damages. I am not quite sure, but when 
the effort was being made to amend the law 
of oourt-fee, during my time, lot of effort was 
made, we went round the whole country and 
ultimately a report was produced. I do not 
know what is happening to that report. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Gathering dust! 

SHRI JAGAN NATH KAUSHAL: But I 
am quite clear in my mind that at that time 
also this matter was raised. 

SHAI SOMNATH CHATTERJEE: In 
West Bengal it is As. 15/- standard. 

SHRI JAGAN NATH KAUSHAL: If it is 
Rs. 15 in West Bengal. I would commend it 
to be adopted on an all India basis. It should 
be. 

Now, which is the clause which most 
irritating to my friends on the opposite side? 
Because, as I said, some of the cfauses are 
almost verbatim copy of Section 500 and 
499 of the Indian Penal Code. The' cfause 
which according to me, s~ems to be irritating 
to my friends, is Clause 13. 

SHRI THAMPAN THOMAS (Mav-
elikara): What is the background to Chapter 
III, you may explain. 

SHRI JAGAN NATH KAUSHAL: The 
clause as , say, is Clause 13. Now that 
clause, I will read for the benefit of the 
House. The Clause says: 

"Notwithstanding anything contained in 
Chapter II of this Act, whoever,·by 
words, either spoken or intended to be 
read or by sign or by visible representa-
tions, makes or publishes any imputa-
tion falsely· 

- the emphasis is on the word 'falsely' -

"alleging that any person has commit-
ted an offence, or has done or omitted to 
do any act which amounts to an offence, 
under any law for the time being in 
force •.... • 

Now, do we want to condone it? Can any-
body think of condoning an offence of this 
type? Somebody ;s levelling an allegation 
against me of a criminal charge, a false 
allegation. Well, each one of us should put 
ourselves in that unfortunate position. You 
can understand a person's sentiment when 
he is being accused falsely of having 
committed a criminal offence and yet he 
cannot go to a court of law. for saying that 
"my personalrty has been oompletely taken 
away by this charge, please inquire into it.· 
Again it is not as if somebody when he goes 
to a court of law he will at once succeed. The' 
section itself says, there is a oomplete de-
fence. Defence is, the other side can come 
and say. "That is not a false charge. It is a 
correct charge" and he will further prove that 
this charge is levelled for the purpose of 
public good. Well, sur~ if both the things 
are proved. theR nobody should have a 
grievance. But if the other side is not in a 
position to prove that the charge is correct, 
then I will say, all civilised people would 
support this clause. 

SHRI SOMNATH CHATIERJEE: 'Civ-
ilised'. The word 'civilised' may be empha-
sised. 

SHRI JAGAN NA TH KAUSHAL: Civil-
ised, obviously. Because, the reason is, it is 
a civilised person alone who is ooncemed 
with his honour, who as concerned with his 
integrity, who is concerned with his person-
ality as it is being projected to the outside 
world. And if you want to demolish his per-
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sonality by levelling false charges there can 
~ no more serious offence, no more serious 
offence, than this. And with respect. I will 
say. , am not - in spite of the learned 
speakers who have spoken.on the other side 
-I have not been able to find, after all what 
is the main objection. (Interruptions) 

SHRI SOMNAlH CHATTERJEE: May 
I seek a clarification? 

MR. DEPUTY-SPEAKER: He is not 
yielding. 

SHRI SOMNATH CHATTERJEE: He is 
yielding. After all, he is an eminent lawyer 
and we want his guidance. 

PROF MADHU DANDAVATE (Ra-
japur): He is a gentleman yielding. 

SHRI SOMNATH CHATTERJEE: Is 
the imputation of an offence not covered by 
Section 3 of the Bill? Why is a separate 
provision made in this? (Interruptions) 

SHRt E. A YY APU REDDY (Kurnool): 
You have to read it along with Clause 15 .... 
(Interruptions) Therefore if a man makes 
bona fide prosecution or a charge .... (Inter-
ruptions) 

SHRI SOMNATH CHATTERJEE: He is 
a civilised member .... (Interruptions) 

SHRI THAMPAN THOMAS (Mav-
elikara): Why can't there be? ... (Interrup-
tions) 

SHRI E. AYYAPU REDDY: Todayonly 
the Government has come forward with an 
explanation to Clause 13. Yesterday that 
explanation was not there. Every complaint 
in a criminal case, if the accused are acquit-
ted. the complainant has to undergo one 
month imprisonment. That was the position 
yesterday . Today an explanation is given. 
Probably the han. Member has not seen the 
explanation, which has been issued in the 
name of the hon. Minister today .... (Interrup-
tions) 

SHAt AAM SINGH YADAV (Alwar): 
The explanation is already there. 

St1R1 AYYAPU REDDY: Today only it 
is circulated .... (Interruptions) 

SHAI DINESH GOSWAMI (Guwahati): 
Mr. Deputy-Speaker, when the time limit 
was fixed at 2 PM yesterday t how the new 
amendment has come. Is it that the Minister 
has a right of amendment? That was the 
point we were making yesterday. " (Interrup-
tions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Yesterday a,Lso I told the Chairman 
that I have no objection in acceptJng any 
amendment at any time from the Members 
and In fact I made thiS offer to Shri Ayyapu 
Reddy also. Let me now also thank Shn 
Ayyapu Reddy for pointing out to me what 
was not notICed, what we thought had been 
covered by Section 790t IPC. But attergolng 
back yesterday t I was satIsfied that it was not 
covered by Section 79 of IPC. Therefore the 
explanation has been offered. I am grateful 
to Mr. Ayyapu Reddy for pointing it out. 
( Interruptions) 

SHAI DINESH GOSWAMI: That IS tha 
danger of bringing a hurriedly drafted bill and 
getting it through ... (InterruptIOns) 

SHAI SOMNATH CHATTERJEE: Sir. 
the time limit is fixed by the han. Speaker. 
( Interruptions) 

SHAI P. CHIDAMBARAM: That does 
not apply to the official amendment. .. (Inter-
ruptions) 

SHRI SOMNATH CHATTERJEE: It 
applies to this also. The result is, the direc-
tions given by the Chair can be supple-
mented by the Minister at his swaBt will and 
the Members on the opposition are treated 
as second class members ... (Int9rruptlons) 
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We are told that there is a time limit for us. 
The Minister says 'I will permit' .... (Interrup-
tions) 

SHRI JAGAN HATH KAUSHAL: Sir, 
my friends are under mistake. Official 
amendments can be moved at any time. 
That is the practice ... (Interruptions) 

SHRI DINESH GOSWAMI: That was 
not my point. My point was that the Bill was 
so hurriedly drafted and you thought that we 
can give amendments. But the Minister ulti-
mately had to come with an amendment 
because he' was also not perfect even 
though he had all the time to draft the Bill ... 
( Interruptions) 

MR. DEPUTY-SPEAKER: Generally 
during the discussion, he may come to the 
conclusion also ... (Interruptions) 

PROF. MAOHU OANOAVATE (Ra-
japur): Mr. Deputy-Speaker. let me clarify 
very clearly. There has been convention in 
all the Houses because the idea is that the 
Treasury bench should be able to respond to 
the suggestions made by the Members. 
Ther~fore, even in the Anti Defection Bill. in 
the course of the debate and discussion, 
they consulted and some amendments were 
moved and they were accepted. I do con-
cede that they have a right to move the 
amendment. ... (Interruptions) 

SHRI SOMNATH CHA TIERJEE: The 
Minister has given the time to opposition to 
submit an amendment. Yesterday we were 
given lectures ... (Interruptions) 

SHRI P. CHIOAMBARAM: If Somnathjl 
will make a point, which is valid , will accept 
it... (tnterruptions) 

SHRr SOMNATH CHATTERJEE: No 
valid point is accepted to them .... (/nterrup-
tions) 

SHRI JAGAN NATH KAUSHAL: He 
has given the offer to you. You can make a 
valid point. He will accept it. Whether it is a 
valid point or not, it is for him to decide. 

My friend $hri Ayyapu Reddy was say-
ing that I have not seen the explanation. ' 
Obviously I had not seen it unless he pointed 
it out. May I read the explanation. It says: 

"It is not an imputation under this section 
to make or publish in good faith an 
accusation against any person to ·a 
Court, Tribunal or other authority whicli 
has lawful authority over that person 
with respect to the subject matter of that 
accusation ... 

Well, it is much too obvious where some-
times the draftsmen try to bring an explana-
tion which otherwise may be clear to any-
body else. But to make it clear beyond any 
doubt, they insert explanation. 

Sir, I started by saying that if you level a 
false imputation against a person of a crimi-
nal charge that he has committed an of-
fence. surely, that allegation can be levelled 
to a court always. But if you level it in the 
press, if you level it orally, if you try to defame 
a person by telling everybody, here goes a 
criminal, obviously It is much too serious a 
thing, according to me. They may not agree. 

SHRI SOMNATH CHATTERJEE: Why 
this special provision? 

SHRI THAMPAN THOMAS: Why can 
they not agree to amend sections 499 and 
500 instead of this Bill? 

SHAI JAGANNATH KAUSHAl: I am 
not yielding to everybody. I yielded to my 
learned friend fo~ whom I have very great 
respect. 

, have always said that I have the great-
est respect for all the hon. friends sitting 
opposite. Whenever they make any valid 
comment, 'for one will be prepared to accept 
it. Reason being we ara a" in a cooperative 
effort to bring forward such legislation which 
is really for the good of the society at large. 
Now defamation is one thing - I must re-
peat, defamation IS one thing frorn which 
everybody is sp scare because what tor one 
lives. One lives for his personality One lives 
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for what is the sum total of what he is doing. 
Now if you want to indulge in charader 
assassination, this type of assassination, 
acoording to me, is the most scurrilous type 
of accusation which you can make against a 
person by branding him as a person who has 
committed an offence and the allegation, I 
emphasise, is false. Now, my learned friend, 
Mr. Somnath Chatterjee, says why I bring a 
special provision. Obviously it is a special 
type of offence. That is why, you have seen 
the procedure we have adopted. We have 
made trial by a Court of Sessions. We have . 
ultimately given aU possible safeguards for a 
person also who has tried to defend himself. 
The purpose is, there is tendency with some 
people to try to completely demolish a 
person's character and escape with it. And 
this, according to me, I again sav, it is e~tirely 
for the hon. Members ... 

MR. DEPUTY -SPEAKER: Please Wind 
up. 

SHRI JAGANNATH KAUSHAL: Sir, I 
have not yet begun. 

My submission, therefore, is that this 
clause which, according to them, IS the most 
irritating and according to me, is the most 
appropriate amendment which the hon. 
Minister has brought because time has 
come when false character assasSination 
must stop in this country if public life has to 
be led and surely, we cannot permit abuses 
which may amount to completely demolish-
ing a person's personality. I generally used 
to say that it needs years and years to build 
a personality and it needs one minute to 
demolish a personality, just as we need 
years and years to build a bUilding and we 
need only one bulldozer to pull it down. In 
fact, the House should be grateful that thiS 
Amendment has been brought forward be-
cause as , started by saying, , am mosf 
jealous of my own character and n some-
body tries to say 'Ur. Kaushal is a thief', it is 
a false allegation. Mr. Kaushal's personality 
is gone, unless Mr. Kaushal goes to a court 
of law ... (Interruptions). 

SHRI SOMNATH CHA ITERJEE: I am 
sure you will ignore it. 

PROF. MADHU DANDAVATE: No~ 

body will believe that. 

SHRI JAGAN NATH KAUSHAl: No-
body will believe it, I am happy. Prof. Madhu 
Dandavate. as usual, is always generous to 
me ... (Interruptions) 

Now let us proceed as 10 what are the 
other obnoxious parts of the Bill. As I say, it 
is something which is already existing 10 law. 
Law of defamation is already existing. h is 
only being consolidated ... (Interruptions). 
Mr. Chatterjee may be right that it may even 
be covered by the main sectIOn. It may be. 
But we all know that when an emphaSIS has 
to be given, then to make it as a separate 
chapter, separate section, it is Just for the 
draftsman to think that way. Therefore, my 
submiSSion IS that thiS partICular section 
should not be taken to be an obnoxious 
section. It should not be taken to be that the 
purpose is to gag. Gag whom? If it gags the 
person who levels a false allegatIOn of an 
offence having been committed, then surely 
we have achieved our purpose. And It is 
gagging nobody else except those persons. 
None should hold a brief for such people. Let 
nobody hold a bnef that yes, one should be 
given a licence to level allegations Every-
body should know thiS that the law agamst 
levelling a false allegation of a crime haVing 
been committed by a person IS already eXist-
ing. It is there in all CIVIlised countries - in 
Britain, In our country, under the civil law, 
under the criminal law. We are not dOing 
something speCial. In one sense, we are 
making it triable by a court of sessions. We 
are giving the power to the court of sessions 
to try the case If the Sessions Judge thinks 
it is triable, It should be tnable summanly. 
The reason obviously is that either you prove 
tha11 have committed an offence or go to jail. 
You just cannot level an allegation. 

My friends have been very eloquent in 
saying, Bofors, other scandals, submarines. 

SHRI SOMNAIH CHATIERJEE: 
ONGC ... (Interruptions) 
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SHRI JAGAN NA TH KAUSHAL: May I 
again say that nobody till today. in spite of all 
what the Press and the investigating agen-
cies have done. has been able to pinpoint 
and bring in any uncontrovertible evidence 
that he is the person who has committed t~is 
offence ... (Interruptions) 

SHRI THAMPAN THOMAS: That can 
be brought by the Government ... (Interrup-
tions) 

SHRI JAGAN NATH KAUSHAL: I am 
again surprised. You appointed a Commit-
tee of this House. That Committee went into 
the matter, That Committee tried its best to 
do whatever it could. But if you go on persist-
ing in levelling false allegations, unfortu-
nately. it is a political game. Now this section, 
you will see, talks of an individual. This 
section is not talking that the Government 
will prosecute or do this or that. Shall I read 
this section once again? The Section is that 
~ an allegation by a person is levelled 
against another person that he has commit-
ted an offence, then obviously that person 
has been given a chance to go to a court of 
law and prosecute that person unless he 
proves it. Now, an objection was taken by 
some hon. friend the other side that the 
burden of proof has shifted to the person 
against whom the prosecution has been 
launched. Well, anybody who knows the 
criminal law and anybody who deals with 
criminal law must know that even in Section 
500 itself it is written that the burden of 
proving an exception will lie on the person 
who pleads the exception. Surely. the prose-
cution will not prove the exception also. The 
prosecution says, 'you are covered by the 
main Section.' Then he says, 'Sorry, there IS 
an exception', Then it says, 'then you prove 
it.' If he proves the exceptIOn then obviously 
In spite of the fact that the prosecution may 
succeed, but may succeed in what? Prose-
cution cannot succeed because prosecution 
can only succeed if it is a false allegation. 
Now, if the other side comes and says, 'I will 
prOve it is true', now obviously if he succeeds 
and it is proved, then the Judge will say, 
although this i~.an accusation. although this 
is an imputation, although this imputation 

assassinates the character. but it has got to 
be proved. and if it is proved, then it is 
followed by acquittal. Then further, the other 
man says, " have not levelled it for the sake 
of levelling it, it is for public good', then 
obviously he wm get a certificate from the 
court. Therefore, my submission is that to try 
to find fault with either changing the burden 
of proof which we have not changed, al-
though according to me, Sir, in some cases 
the House has passed, the time has come 
where even the burden of proof has been 
changed. According to the prevailing 
circumstances, Sir, I do not know whether 
Mr. Somnath Chatterjee practises on the 
criminal side or not, but at least I know. I have 
been a Defence Counsel, I have been prac-
tising in the courts, but may I tell you the 
statistics which are very disturbing to me as 
a citizen? I will be very happy as a Defence 
Counsel- the statistics are, tiJI the highest 
courts, only 10 per cent convictions are 
maintained in 90 per cent people are acquit-
ted. Surely, Sir, nobody is going to say that 
aU those 90 per cent who have been acquit-
ted are innocent, the reason being that the 
Judge has to find that the evidence is accept-
able. In a number of cases eVIdence does 
not come. we all know that the Counsels 
practising in the Courts always tell a person. 
'Why are you bothering? Win over one or two 
prosecution witnesses, you will get acquittal 
- easiest.' And, Sir. if the society goes on 
acquitting people who have committed 
crime on one pretext or the other, the faith of 
the common will get totally shattered, So, if 
that happens, we might have to change the 
burden of proof. We can? Now, remember 
that well-kAown sentence. 'Let '0 guilty 
persons escape. but not one Innocent be 
punished.' I think the time has come When 
we have to seriously think about it. Why not 
preponderance of probability? Ultimately it is 
the judicial mind which has to decide. judicial 
minds get judicially trained. They know. 
Sometimes even one circumstance is good 
enough for conviction. but every time to go 
on saying, 'Ooes not matter, go on acquitting 
people', my respectful submission is, I am 
told-l have not studied from that angle-in 
France the burden of proof is one the ac~ 
cused. That is a civilised country, that is a 
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democratic country. Now, as I say. who 
contributes to greater acquittal? The wit-
nesses, the investigating agency. the doc-
tors, aU combined together to see that a 
guilty person escapes. If the society takes up 
that attitude, then the legislature will have to 
think of bringing forward such 'legislations 
where guilty persons should not escape. It is 
because, we are as much concerned in 
punishing the guilty as we are concerned in 
seeing that innocent is not punished. Here. 
neither the burden has been changed nor 
can we find fault with the law of defamation, 
as it is existing today. As I was saymg, 
according to me, the law of Torts should be 
amended. My friend Mr. Chatterjee has said 
about the Bengal Amendment which IS eXist-
ing there that with a fixed court fee of Rs 15 
we can claim unlimited damages and it is for 
the court to grant what damages the court 
will like 10 gr~nt. 

There is another clause to whIch some 
objection has been taken and that clause IS 
clause 8. I will again read the first few hnes. 

"8. Where any matter which IS grossly 
indecent (not only indecent but grossly 
indecent) or scurrilous or IS Intended for 
blackmail is published in any newspa-
per, penodical or circular, the author of 
such matter and the printer, publisher 
and editor of such newspaper, periodi-
calor circular shall, in the case of first 
offence, be punishable ..... 

. Do we have some sympathy even for 
blackmailers? I am yet to see a person who 
is pr9pared to give some concessIOn to a 
blackmailer. 

SHAlE. AVYAPU REDDY' tfltisexhib-
itad in film, it is not punishable. But if It is 
published in film magazine, it IS punishable. 

SHRI JAGAN NATH KAUSHAL: I am 
talking of the clause itself. let me again 
understand. Are we going to conoone 
grossly indecent or scurnlous writing? 
-SCUrrilous-by Itself is gross. And then, there 
i~ "or is intended for blackmail IS published in 

any newspaper. , have never expected that 
we should condone blackmailing also. My 
god, I shudder to think, if somebody tries to 
blackmail me. I may accept blackmail to a 
very small extent. But to say that the man 
should be allowed to go scot-free, I will not 
accept. 

SHRI THAMPAN THOMAS: There is 
already provision for that. 

SHRI JAGAN NATH KAUSHAL: If the 
provision is already there, why are you afraid 
If it is made more promlrent. What IS wrong 
about rt? 

SHRI E AYYAPU REDDY' In the 
clause, it IS said, grossly Indecent publica-
tion IS made pUnishable. What IS grossly 
Indecent" has not been defIned in the Act. 
What IS defined and well-known IS that ob-
scenity is punishable under the Penal Code 
Forthefirsttime, we aretrylng to say, grossly 
Indecent publication IS also pUnishable 
Suppose gross Indecency IS focussed In a 
fllQ1, It does not attract clause 8 But ,f a 
cInema magazine publishes that, anybody 
can say that It is grossly indecent and then he 
can say It must be made punIShable What IS 
grossly Indecent? 

SHRI DINESH GOSWAMI. Any attack 
on the ruling Party IS grossly indecent. Any 
attack on the person In authority is grossly 
indecent (Interruptions) 

SHRIJAGAN NATH KAUSHAL: 'think, 
hon. Members on.the OPPOsIte try to satIsfy 
each other. That IS all. Don't try to satisfy 
each other Try to satisfy th,s side also 

What' was trying to submit to the hon 
House was this. Nobody will condone either 
a scurrious writing or grossly indecent mat-
ter and nobody will condone the act of a 
person who is a blackmailer. My learned 
friend for whom I have very great respect 
says that if it is in the film, then it is permis-
sible. Who has told him that it is permissibl8? 
Who has told him? 

SHAI SOMNATH CHATIERJEE: Un' 
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less it is obscene. 

SHRI JAGAN NATH KAUSHAL: That is 
what I am saying. Clause 7 makes it punish-
able. PI.ase see Clause 7. 

PROF. MADHU DANDAVATE: It does 
not attract. You don't see films?! 

SHRI JAGAN NATH KAUSHAL: I don't 
see the blue films or other films. 

SHRI SOMNATH CHATTERJEE: You 
plead innocence! 

SHRI DINESH GOSWAMI: You don't 
see now. What I say is that at some point of 
time you see it. 

SHRI JAGAN NA TH KAUSHAL: At that 
point of time, they were not to existence. 

PROF. MADHU DANDAVA TE: This IS 
not a place for confeSSion. 

SHRI JAGAN NATH KAUSHAL: The 
only attack which my hon. friends seem to 
make over again and again is this: this is a 
curb on the fundamental right of freedom of 
speech or freedom of expression. You have 
a right to do your best to defend the freedom 
of press and the freedom of speech. 

SHRI THAMPAN THOMAS: That we 
are doing. 

SHRI JAGAN NATH KAUSHAL We 
stand for it. 

PROF. MADHU DANDAVATE: Even 
we stand for it, Kaushalji. 

SHRI JAGAN NATH KAUSHAL: You 
think that you are the only custodian. We are 
as much a custodian of the right of freedom 
of speech and freedom of expression be-
cause the impression I gathered. I should 
say in very strong words, is that the Opposi-
tion is the custodian of morality and of free-
dom of press and of freedom of speech etc. 
I am very sorry to say so. I submit that these 
are the cherished freedoms which have 

been enshrined in the Constitution. We are. 
as much anxious to seelhat those freedoms 
are maintained because ultimately they are 
for our benefit. I submit that no fault can be 
fo' 'nd even against this Clause because this 
Clause only tries to curb blackmailing. 
Blackmailing is not a part of either freedom of 
speech or freedom of expression. All my 
friends think that once we pass this Act, all 
people will be SAnt to jail. It is for the courts 
to decide in every matter whether it consti-
tutes blackmail and whether it is grossly 
indecent and whether 11 is scurrilous and 
then in spite of everything. all exceptions 
which can be provided under the law. thos~ 
exceptions wilt always be applied by the 
courts. Therefore. our only effort is to see 
that the law of defamation-my learned 
friend was saying that it IS already existing-
~y answer IS that this is a consolidating laVl(. 
So, if .t consoltdated the law. surely. we 
should have no obJection. There are' some 
Clauses which are welcome. Obviously they 
should be welcome because those Clausei 
permit a person to say that "It IS an 
unintentional writing and I make amends." 
Surely every court, every person, would 
accept the amends if it is unintentional be-
cause nobody is persistently going to the 
court and say that every man should be 
punished even though the offence commit-
ted is unintentional. I would beg of the Oppo-
sitIOn not to try to see rat where it does not 
eXIst. Don't try to Impute motives where the 
Imputation ultimately has no basis. Now. the 
purpose of the Government is to bnng a law 
of detamatlon on the Statute Book .n a con-
solidated manner and then try to see that 
according to the needs of the society if new 
offences are being committed to a large 
extent, efforts should be made to curb those 
offences. tn spite of all this, how difficult it is 
to get justice in a court of law is known to all 
of us. It is difficult because of the delay 
Involved, the expense involved. the harass· 
ment involved. In spite of our efforts. we· 
have not been able to minimise these things. 
They are very much there. Most of the 
people do not go to a court of law. Rather. 
they saCrifice theIr rights. I actually said to 
one seminar that ii' have a personal matter. 
I have horror of the law courts. How difficult 
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it is to get justice from the court. Only we 
know when we pursue the case in a court of 
law. (Interruptions) God forbid, we should 
not be personally involved. Therefore, my 
submission to the House is that this should 
be a welcome measure. We should not try to 
say that this Bill is being passed elthertor the 
purpose of thwarting the freedom of speech 

, or for the purpose of thwarting the freedom of 
the Press. I will only conclude by saying only 
one thing. As I said. God forbid, we are not 
the targetofthat accusatIOn. Butthe moment 
one is the target of that accusation, only then 
one knows what a torture one feels In his 
mind that somebody IS demolishing one's 
character 

PROF MADHU DANDAVATE (Ra-
Japur): Are you thinking of extending It to 
Parliament also? 

SHRI JAGAN NATH KAUSHAL I have 
been dealing with those matters pertaining 
to Members of Parliament In the Prrvlleges 
ComrTuttee also. But, anyway, I Will not di-
gress from thiS My respectful submiSSion IS 
that If at all there IS an allegation that thiS IS 
a deJayed Bill, that allegatIOn obviously can 
be levelled against the Government on a 
number of matters My experience, as a 
former Law MInister also, IS so many reports 
of the Law CommiSSion are with us On a 
number of times, we feel we should bnng 
forward legislation But, somehow we have 
not been able to bnng forward legislation on 
all of them H we bnng them forward even 
WIth delay, that should not be a matter of 
adverse comments But. that should only be 
a matter of suggesting that the Goverl"ment 
shoukJ have come forward a little ear Iter 
That can be the only thIng One argument 
was advanced yesterday I think either the 
Minister said it or It IS found somewhere that 
identical measure amending the IndIan 
Penal Code was brought and passed by the 
RaJYa Sabha. 

SHRI THAMPAN THOMAS That was 
not identical... 

DR. DATTA SAMANT (Bombay South 

Central): I have mentioned that there are 
204 suggestions on various Issues including 
rape. capital pUnishment (Interruptions) 

SHRI JAGAN NATH KAUSHAL. Any-
way, I will not bother. It IS for the han M'nlster 
to say about thiS 

SHRI A CHARLES (Tnvandrum) ThiS 
IS a separate type of offence You please say 
after hearing Shn Jagan Nath Kaushal 
( InterruptIOns) 

MR DEPUTY-SPEAKER 
Please 

Order, 

DR DAnA SAMANT You pUnish a 
dishonest contractor (InterruptIons) 

SHRI JAGAN NATH KAUSHAL 
Therefore, I was saying that Instead of trying 
to say that the Intention beh,nd thiS Bill IS to 
curb either the freedom of speech of the 
Members or the freedom of speech of an 
indiVidual, we should try to analyse each and 
every Clause of th,s B,II and wherever we 
feel that a partICular Clause IS uncalled for. I 
would request the MInister to amend that 
Clause (interruptIOns) Otherwise, my 
reading of the Bill IS that It has very laudable 
intentIOns and It IS also a salutary legislatIOn 

PROF MADHU DANDAVATE Are you 
suggesting It for CirculatIon for pubhc opln 
Ion? I think, you are almost suggestIng for 
eliciting public op'nion 

SHRJ JAGAN NATH KAUSHAL 
thought, If the main Amendments are eXist 
Ing on the Statute Book or some amend· 
ments have been suggested by the Law 
CommiSSIOn, then obVIOusly CirculatIOn 
would not help us O1herwlse,l am always of 
thiS view that each and every Clause should 
be minutely examined by the hon Members. 
and any Clause which we feel IS gOing to 
restrict erther the right of an IndiVidual or the 
fight of the press, rt we can find fault With that 
Clause, the Minister WIll have no hesitatIOn an 
WIthdraWing that Clause But I Will not accept 
that blackmail should be permitted; I will not 
accept that character assassinataon should 
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be perm itteet ... 
SHRI THAMPAN THOMAS: I am in full 

agreement upto Clause 12. Beyond Clause 
12, the ne. additions, have to go for public 
opinion. 

SHRI JAGAN NA TH KAUSHAL: The 
public opinion is as reflected in this House, 
and may I say - I am not fond of saying so 
- that so long as we are in majority, that is 
the public opinion ... 

SHRI THAMPAN THOMAS: That is 
correct; the brute majority. 

SHRI JAGAN NATH KAUSHAL: The 
majority thinks that way. Therefore, all laws 
are brought forward by the Government. I 
say that this Minister is ready to withdraw 
any Amendment which the Minister thinks is 
going to usurp or restrict either the freedom 
of the press or the freedom of the individual. 

[ Translation] 

SHRI· HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, freedom of speech is 
the basis of our democracy and no one will 
tolerate any curb on this freedom from any 
corner. But here, -what is to be seen IS that 
who is trying to curb this freedof'Q of speech. 
Are they those people who are misusing the 
freedom of speech or those who are trying to 
keep a reasonable check on those who are 
misusing this freedom. I think that through 
this Bill, the Government is trying to have a 
control on tnose people who are misusing 
the freedom of speech and this should have 
been greeted by both the sides of this 
House, but it is a matter of great regret that 
on account of some apprehensions on the 
part of our friends ir'l the opposition they have 
tried to bring it under cloud. these things. for 
which they have tried to raise doubts. have 
no relevance in the context of this freedom of 
speech or the other questions related to it. 
but all this is meant only to control the inci-
dence of false allegations. 

Mr. Deputy Speaker, Sir; everyone of us 
knows that it is the responsibility of the 

Governmeni to protect the dignity of the 
individual. If the dignity of an individual is 
lowered in any way and we find that the law 
enacted in this regard is not adequate or 
capable of safeguarding the dignity of the 
individual and is not so framed as it was 
required to be, then it is the responsibility of 
the Government to bring a new law. I think 
that this am will safeguard the Qignity of the 
individual as well as the social dignity. We all 
can realised that the government of any 
civilised country will safeguard the univer-
sally acknowledged right of freedom of 
speech of the individual. The liberty of the 
individual is subject to the social liberty_ 
Today what we see, is that some persons or 
some elements are trying to impinge upon 
this liberty in the name of the freedom of 
speech of the individual. For political rea-
sons, our opposition friends are knowingly or 
unknowingly, trying to give them protection. 

Perhaps there will not be any Member in 
this House, against whom the bfackmailers 
have not tried to level some false allegations 
for their own political reasons. Mr. Deputy 
Speaker. Sir, you will agree on this point 
because, as an hon_ Member. almost all the 
members might have passed through that 
phase. That is why everyone of us feels that 
today a vend of levelling allegations against 
anyone has developed and it IS not the 
responsibility of that person to give fact and 
figures to prove the allegations. After making 
allegations. he stands all apart. Proof of 
innocenc~ is the onus of that person, against 
whom allegations have been made, even if 
they are false. It is not the responsibility of 
that person who has made the allegations 
and who considers himself to be the cham-
pion of the fundamental rights of freedom, to 
prove that the atiegations leve"ed by him are 
justified and have some base. When he is 
not able to prove his allegation. then how can 
he be kept out at the purview of law 

Mr. Deputy Speaker. Sir. everyone 
knows that there are civil laws to deal with 
the cases of defamation. But if an allegation 
is made against me and I go to court against 
it, then it will take many years and in the 
meanwhile my political career will be rUined 
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in the effort of proving it that allegations 
levelled against me are false. I shall have to 
struggle hard to ward off its ill effects. Even 
after that it is not certain that I will be getting 
justice. On the other hand, if the person. who 
has made the allegations, says in tHe court 
that he had made a false allegation and he is 
apologising for it. then he will be released. 
Through this Bill, if the hon. Minister is trying 
to bring sUch a person within the purview of 
criminal law. who makes false allegations 
and is unable to prove it. then he is trying to 
mitigate the burden of responsibility of lakhs 
of the people who are thus be.ng deprived of 
their rights. 

Mr. Deputy Speaker, Sir, we all respect 
the freedom of the press. I think that these 
are the press barons who are trying to curb 
the freedom of expression of the press. They 
are neither th~ common man nor the Gov-
ernment, but a few people who do not 
honour the freedom of expressIon of the 
press. They dictate their terms to the press. 
If the press goes against theIr dictates, they 
throw the press people out of theIr Job. 

One of my friend was telling that earlier 
journalism was a sort of mission. They had 
some cause with them. But, later on, It 
changed into a profession. so far as the 
question of mission or profession .s con-
cerned, I have no objection to it. This profes-
sion has become a business. Consequently, 
anybody can write against anybody else and 
spoiJthe latter's career. Dr. Rajhans told just 
nowthat if due regards are paid to the person 
writing against you, he will immedIately 
settle the matter by publishing a clanflCation. 
There is need to check this profession failing 
into the business category. I think that 
through this Bill we can ach,eve thiS objec-
tive. 

With these words, I support this Bill and 
would again appeal to my friends in the 
opposition to give up their habit of suspect-
ing fINery thing. They shouJd try and avoid to 
give it a political oolour. It will not serve any 
purpose. All of us, are aware of the fact that 
W8 can speak on any topic in this House. 

There is no restriction on what we speak in 
the House. But even then we are guided by 
the directions of the han. Speaker and han. 
Deputy Speaker. We cannot cross there 
limits. Similarly, if efforts are being made to 
regulate the freedom of expression of the 
Press, it does not mean that we are snatch-
ing the freedom. As the dignity of the House 
IS maintained by keeping a check on the 
expression of MPs. Similarly, the dignity of 
the freedom of expression will be protected 
through this Bill and that is very logical also. 

(English] 

SHRI HET RAM (Sirsa). Sir, I oppose 
th.s 8.11 because It has been brought forward 
only to protect the honour and personality of 
only .01 per cent of the ruling class in our 
country. IndIa has a svclety where class 
confltct .s prevaihng. In thiS country. there 
may be a person who has earned h.s person-
ality purely due to his own efforts. H he IS 
called a scheduled caste, that is a legal term 
In the public. ~ I am standing and anybody 
calls me a Chamar or I am called a sched-
uled' caste, my total personality is belittled. 
There IS no defence for thiS .n thiS BIll. It is 
only to protect btg personalities, who earned 
personahtles through the newspapers, en-
gravings and paintings Some persons and 
newspapers are euloglslng that without a 
particular leader, India cannot survive. 
Some had said That India .s Indira and IndIra 
IS Ind.a. they are merely euloglsing such 
persons. 

There .s no prOVISIOn lO'thls Bill to pro-
tect a person who may be aggrieved due to 
some newspaper and thIngs like that. Some 
newspapers attack the misdeeds of the 
persons. The eulogy and sycophancy is 
done only to blackmail a leader. Any or even 
I can say that such-and-such person is great 
as compared to someone else. But I am 
pampering that person. When I come to him. 
it is but natural that he will show some 
favours. Anybody who is euloglsing would 
come close to the personalities. In this way, 
he is able to get the benefits. 

I don't want to go Into the details of all 
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this. In our country. the society is based on 
caste and creed. People are killed for noth-
ing because of caste, because of religion 
and no protection to life is available. 

I would like to suggest that even the 
sycophancy and eulogy should be banned 
through this Bill. If such things are going on, 
stopping defamation will be of no use 33 per 
cent of the population consisting of the 
Scheduled Castes cannot dream of honour 
and integrity in India even after 40 years of 
independence and that they can be respect-
able citizens of India and can lead a respect-
able life. There is no protection in the Bdl 
against the statements which belittle per-
sonalities like Shri Jagjivan Ram by calling 
him a Harijan Leader, Mr. Charan Singh by 
calling him aJat leader and now Shri Devi Lal 
who is called a Jat leader. If anybody is 
calling me a Harijan leader. I am not repre-
senting only harijans but calling me a HariJan 
leader is belittling my sphere politically. ThIS 
Bill represents. 1 percent of the population 
only. The newspapers, paintings, etc. repre-
sent only .1 per cent of the society and not 
1 00 percent of the society. Any Bill coming to 
the House should represent at least 50 per-
cent of the population. 

With these words, I conclude. 

SHAI AAM SINGH YADAV (Alwar): Sir, 
I rise to support the Defamation Bill. 1988 
which has been piloted by the han. Minister. 
I may submit to the hon. House about the 
salient features of the Bill. We are to protect 
the individual reputation and the reputation 
of the person who is specially working in the 
social. political and economic life. Not only 
this. the hon. Minister has taken a very bold 
step that since 1862. Section 500 of the fPC 
was not amended, although time and again, 
it was felt that there is absolute necessity of 
amending Section 500 and Section 499. But 
it is for the first time that the hon. Minister has 
come with those amendments which are 
very necessary for considering the present 
set up of the modern society. Although 
Section 500 was amended by the Aajya 
Sabha on 23rd November 1978. and this 
very amendment which has been incorpo-

rated ;n the present Act was passed by Rajya 
Sabha. The State Home Minister of the 
Janata Party at that time which was at the 
Centre. has said about this amendment of 
Section 500. I will read from the Rajya Sabha 
debates. No. 1-9 Shri S.D. Patil has said, 
"Taking into consideration the demands of 
the time. I earnestly request all the hon. 
Members to pass the Bill and that the Bill as 
amended be passed. The motion was 
adopted.-

SHRI THAMPAN THOMAS: What was 
the corresponding law here? 

SHRI RAM SINGH YAOAV: I was spe-
cifically mentioning that Section 500 was 
amended by the Rajya Sabha in '978. The 
words used when Sections 500 and 499 
were amended have been used in the pres-
ent Ad. There is no deviation at all. Some of 
the Members of the ruling party at that time 
said that this amendment in the IPC is not 
sufficient and that there should be a sepa-
rate law. It was a demand from your party. 
That is, the ruling party demanded and it is 
also mentioned here. The Home Minister 
said, "After doing all this, I do not think that 
the Bill In any way let the hone Members 
desire. According to them. there may be 
necessity for a'speciallaw·. This cause was 
advocated in 1978 that there must be a 
special law. Now, the hon. Minister has 
performed the job. performed the task which 
was desired of him in the year 1978 from the 
Members of your party and the Home Minis-
ter at that time and who belonged to the 
Janata Party had replied in these terms. He 
had amended Section 500 which was not 
approved later on because you lost the 
Government. 

SHRI THAMPAN THOMAS: I do not 
know whether you are aware or not. Up to 
Section 12 it is correct. not beyond that. 

SHRI RAM SINGH YADAV: Sections 3 
and 4 correspond to Sections 499 and 500 d 
the Indian Penal Code. Now. I come to those 
prOvisions which have been touched upon 
by the hon. Members from the opposition 
and they are Sections 13. 1 <4, 15 and t8. 
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Specially these Sections have been criti-
cised by the hon. Members from the Oppo-
sition. 

The first point is that Section 13 is very 
necessary in the sense that because it is not 
only the question of imputation, but imputa-
tion with a specific allegation tm.t certain 
individual has committed an offence and he 
used charaderistics of that offence. Then, if 

. he publishes such articles that certain indi-
vidual has committed certain offence, of-
fence of murder, offence of rape, or various 
other offences of heinous nature, whether 
shall he be punished? He cannot be pun-
ished. Therefore, there was a necessity of 
the specific Section and that specific Section 
is 13. 

In a free society, the reputation of an 
individual is not a marketable commodity; it 
cannot be de-acquired and acquired when-
ever you like. There IS a popular saying that 
when wealth is lost, nothing is lost, if health 
is lost, something is lost, but if reputation is 
lost, everything is lost. When the reputation' 
is lost, you cannot acquire it within a mo-
ment, within a specific period of time, be-
cause to earn a reputation, it takes a very 
long time. 

The hon. Minister has felt it necessary 
that there should be a specific Section and 
that Section 13 is there. It lays down that if 
any publisher or newspapers publishes that 
an individual has committed an offence and 
that he knows it that it is false, then he is 
liable to punishment. 

Now, with regard to the burden of proof 
whiCh has been put on the accused, I may 
cite here the report of the Press Commis-
sion. In the report, it is stated' that it is the duty 
of the person to prove that the statement 
made by him was in good faith, and there-
fore, the Minister has complied with the 
recommendations of the Press Commis-
siOn. 

, am qUOling from page 44 of the Press 
Commission's Report. Volume 1 and 2: 

"Fair Comment. 

Comments upon a man's character, 
conduct or work'could be as harmful to 
his reputation as making false allega-
tions against him and such a com-
ments could be the basis of an action 
for defamation. However, there is a 
special defence of fair comment, made 
in good faith, upon a matter of public 
interest. To succeed in this defence, 
the defendant must establish that the 
view which he expressed on the plain-
tiff or his conduct was one which he 
honestly held. He must further estab-
lish that the comment was made on a 
matter of public interest. h has now 
been provided by Section 6 of the 
British Defamation Act, 1952." 

This is the recommendation of the Press 
Commission. It is not at the instance of the 
Minister only. In other words, the defendant 
shall prove it that whatever he published, he 
believed It to be bonafide, and he had cogent 
evidence with him that whatever had been 
published was genuinely true. 

Now t I come to the camera proceed-
, ings. When there are malicious. obscene, 

indecent or scurrilous expressions, whether 
the publisher or the newspaper has got a 
right to publish it. 

There are some statements. You might 
have come across some statements. Mr. 
Ct"latterjee is quite aware of the fact that 
when Sessions judge feels that certain 
statements of a witness in a rape case or in 
certain other cases cannot be recorded 
publically, then he holds judicial proceeding 
in camera and those proceedings or state-
ments of particular witness are not allowed 
to be published even today in the ordinary 
court. Therefore, it was felt necessary that 
under Section '8 this should be provided. 
Section 18 (1) says: 

"Provided that where the accused. 
being the editor, publisher or prlnter of 
a newspaper or periodk:al is prose-
cuted for an offence under the Defa-
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mation Act, 1988 the Court shall not 
dispense with his personal atten-
dance .... 

(2) Notwithstanding anything con-
tained in the Code, every offence 
under this Act shall be non-
cognizable, and bailable." 

And in Sub-Section 3 of Section 18 it is 
stated that it may be held in camera. The 
42nd Report of the Law Commission has 
submitted: 

"A substantially true report of the pro-
ceedings of a court of justice is ex-
pected by the 4th exception of SectIon 
499. We considered the suggestIOn 
that this exceptIOn should be limited to 
the report of the proceeding in open 
court and should not apply to the pro-
ceeding In camera which are not 
meant to be published. The object of 
excluding the public from the court IS to 
deny the publicity of any sort to those 
proceedings and if anyone VIOlates 
that understanding and gives pubhclty 
and defamatory statements, he should 
not be a:lowed to avail of the protectIOn 
of this exception: 

So, the Law Commission has already rec-
ommended that the proceedings of the case 
which is defamatory should be held tn cam-
era. I don't know why then the hon. Member 
are saying that if the proceedings are held in 
camera then the accused who is appearing 
before the court will be denied the justice. 

Now in Section 14, it is stated that In a 
Sessions court there will be a sessions tnat 
but then he has submitted that it must be like 
a summons case. When there is a Sessions 
trial, the case should come in the lower court. 
So, here some sort of procedural amend-
ment is very ~ecessary. Here you are saying 
that it must be just like the summons case but 
you are not following the procedure which 
has been provided in the Criminal Procedure 
Code whtch says that the accused should be 
brought in the Sessions court. In the Ses-
sions court only the public prosecutor shaH 

conduct the case. If the Sessions judge is 
satisfied that this is the prima facie case 
against him then he shall read out the of-
fence and shall frame the charge. If he is 
satisfied then he shall be assisted by the 
public prosecutor. Therefore, these things 
are not clear. I think the Hon. Home Minister 
will clear it. 

Section 13, Sub-seCtion (4) says: 

'Where a Court of Session takes cog-
nizance of an offence under this sec-
tion, it shall cause a notice to be sent to 
the accused along with a copy of the 
affidavit ... " 

So, not only the copy of notice but the oopy 
of the complaint also should go in the sum-
mons case. While In the Cnminal Procedure 
Code either the copy of the 'Chanan' is given 
to the accused or copy of the complaint is 
given to the accused. Th~refore, it is not the 
notICe but the copy of the complatnt that 
should be sent 

Lastly, Sir, the Sub-clause (4)of Clause 
13 says: 

..... Cailing upon him to appear before 11 
on a date and tIme to be specified In the 
notice (not being a date later than four 
weeks from the date of said notice) 
along with the necessary documents. 
materials or other evidence on which 
herehes for hiS defence-, 

As soon as the accused goes to the court. 
the gist of the offence should be read out, as 
is done under the procedure laid down in the 
Criminal Procedure Code. A chance has 
been given to the publisher to publish the 
refusal or rebuttal. H he does not comply with 
that, then and then only personal attendance 
cannot be exempted. Therefore. this is very 
much relevant. 

Sir, the trial has to be finished within a 
period of 90 days. H the personal attendance 
is dispensed with the trial <*"not be con-
cluded within the shortest possible time and as you all very well know. justice delayed is 
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justice denied. 

With these suggestions, 'I support the 
Bill and I feel that is one of the most relevant 
Bills; that have been brought before this 
House by the hon. Minster. 

[ Translation] 

SHRI C. JANGA REDDY (Han-
amkonda): Mr. Deputy Speaker, Sir, Janata 
Party had also introduced a similar Bill in 
1979. The same exercise is being repeated 
today. Janata Party had withdrawn it be-
cause of the reaction of the people. The Bill 
could have been passed by the Janata party 
had wished it so. But there is a lot of differ-
ence between that Bill and this Bill. This Bill 
could have been passed by introducing It in 
the lok Sabha But they themselves with-
drew it because people did not welcome it 
and their reaction was not favourable. 
Through this Defamation Bill the Govern-
ment is trying to keep a check over the press, 
so that whatever has appeared in the press 
or is going to appear therein regarding Rajlv 
Gandhi and Bofors and Fairfax issue, could 
be prevented. Indirectly this Bill has been 
introduced by the Government to control the 
press and to prevent it from bringing the facts 
to light. 

Even the burden of proof has been 
shifted to the person publishing such mate-
rial. He will be put behind bars but infact he 
should not be prosecuted. The intention of 
the Government is to prevent the press from 
publishing thefac.1s about Bofors and Fairfax 
deals where lot of bungling have taken 
ptacs. The truth will never be disclosed be· 
forethe people as the policemen, rich people 
and even the administration is with the 
Government. Recently. the newspapers 
disclosed the names of those friends of Shri 
Rajiv Gandhi who took kickbacks through 
the Indian Oil. When all this ;s appearing in 
the papers. it has to be stopped. and ther. 
fore steps were taken to reintroduce a Bill 
after seven years. H the Gov'Jmment was 
interested in brinlJing about this bill. it could 
have brought it earlier. Why did the Govern· 

ment not bring it earlier? Such a Bill is being 
introduced by the Government to rest rid the 
press from publishing defamatory material 
on the Bofors and submarines deal which 
has brought shame to the Congress Govern-
ment during the last two years. 

The Newspapers have published the 
wrong deeds of the Government and the 
mal-practices and kickbacks that have been 
indulged in these deals. tfas the Anti-dowry 
bill served any purpose? Today more dowry 
is being demanded. Similarly, no body would 
be taken to task for the Bofors deal. Do you 
thing that by bringing this Bill you could 
prevent the Press from what is appearing in 
the newspapers regarding Shri RajivGandhl 
and his Government? I, therefore would 
request Shri Chidambaram to withdraw this 
Bill immediately. The members of opposition 
have also pressed for the withdrawal of this 
Bill which is similar to that of 1979. 

I would urge the Government to with-
draw this Bill. It IS not fair to otfer another 
chance to prosecution to examine witnesses 
etc. after the evtdence is already over It will 
do lot of harm to the persons concerned 
This IS being done to gag the vOICe of the 
press and check. the fundamental nght at 
freedom of expressIon. ThIS curb on the 
press and freedom of expression IS not gOlOg 
to help the Government 10 making the press 
work in its favour. Therefore I would once 
again emphasize that Government should 
withdraw this Bill. 

[English1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIOAMBA· 
RAM): Sir. I am grateful to the han. Members 
who participated in thIS debate. Yesterday, it 
was a time for anger although I thought much 
of it was stimulated. Today, many non. 
Members, p;u1icularly han. Member Shri 
Jagannath Kaushal, have spoken with con-
siderabte erudition and wisdom borne out of 
experience, both as a public man as weH as 
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a pradising lawyer in a court. I cannot how-
ever hide my disappointment with two han. 
Members of the Opposition from whom I 
hoped to g~jn many insights about this Bill. I 
thought that hon. Member, my good friegd 
Shri Dinesh Goswami and han. Member Sftri 
Thampan Thomas will speak on the clauses 
of the Bill, tell us where we have gone wrong, 
if we have gone wrong and try to improve this 
Bill. r can only contrast the brief speech 
made by hon. Member Shri Ayyapu Reddy 
yesterday which gave me an insight into 
clause 13 which apparently I had missed. 
But unfortunately, for reasons which are well 
known to them, both Shri Goswami and Shri 
Thomas chose to launch a political attack on 
the Bill instead of looking at the Clauses of 
the Bill, comparing them with the existjng 
provisions and trying to help this House 
make a law. (Interruptions) 

I didn't interrupt you. At the end I will 
hear you. 

SHRI OINESH GOSWAMI: I will not 
interrupt you. 

SHAI P. CHIDAMBARAM: Please hear 
me. I will answer your questions. I have 
accepted in good spirit. 

Sir, I have looked upon Parliament as 
essentially ooocerned with making laws. 
Certainly there are other objectives which 
Parliament has to achieve; but the principal 
task of Parliament is to make a la«; and 
when Government comes forward with a Bill, 
we certainly do not claim that we have a 
monopoly of wisdom. or that we will not 
make any error in drafting the Bill. That is 
why I think there is a provision that the 
Government can, at any time, accept the 
suggestion's of the hon. Members of the. 
Opposition or any other hon. Member and 
come forward with an amendment. In that 
sense, I would have expeded, and I would 
have been grateful to Mr Goswami and Mr 
Thomas. if they had sat down last evening. 
last night. pored over the law books and 
come and told us how to improve this Bill. 

I am afraid I have to speak at some 

length on the provisions of the BiD, because 
we must put an end to any kind of disinforma.-
lion-what is old in this Bill and what is new 
in this Bill has to be brought out. We. have 
today in the Indian Penal Code. Section 499 
to S~ion 503. Those who spoke against the 
Bill and denounced it and said that this Bill 
must be rejected outright. would kindly go 
clause by clause of this Bill, and tell the 
House. and the people through this House, 
why these clauses should be rejected. 

I am sure no one has any serious com-
plaint about clauses 1 and 2. Clause 3 of the 
Bill is identical to Section 499 of the Indian 
Penal Code, except sub-clause (b) to Expla.-
nation IV. Sub-clause (b) to Explanation IV 
merely expands on Explanation IV; and 
~ince Explanation IV is in the nature of an 
exception, the expansion of an Explanation 
IV cannot be seen to be an attack on the 
freedom of the Press or freedom of speech. 
There is nothing in Clause 3, about which I 
have heard any criticism from any hon. 
Member. Yet, I heard the wholesale denun-
CIation of this Bill. 

Clause 4 is identical to existing section 
499-exceptions of the Indian Penal Code. 
Every single exception today in the Indian 
Penal Code has been Ntained in Clause 5. 
And at this stage, I would ontw invh the 
attention of the hon. Members to Clause 4. 
sub-clause (i) which is the equivalent of 
exception (1) of existIng Section 499, be-
cause the same theme will recur in two other 
places of this Bill: 

"Nothing In section 3 shall appfy to-

(i) the imputation of anything which is 
true concerning any person. if it be for 
the public good that the imputation 
should be made or published and is a 
question of fact as to whether it is for 
the public good;-

(Interruptions) Mr. Somnath Chatterjee. I 
know your point. I am coming to that. 

This is exception (1) of Section 499. 
This is the weN known defence of truth. This 
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is the classic defence which most people will 
take, if they have made a responsible allega-
tion against a person. Most people who 
make responsible allegations, will take the 
responsibility for the allegation and will af-
firm their allegations by saying: 'It is true. and 
1 have made it in public good.' This is the law 
since 1860. We have done nothing to 
change the Jaw; and wherever similar provi-
sions occur. 1 would like you to refer to clause 
4, sub-clause (1). And remember, this is the 
law since 1860.;n India. 

To my great surprise, Mr Thomas and 
Mr Goswami said that we were shifting the 
burden of proof to the accused. Mr Jagan 
Nath Kaushal has given a complete answer, 
and I am sure that when Mr Somnath Chat-
terjee speaks during the Third Reading, he 
will agree with me that we have done nothing 
like that at all. Whoever claims an exception 
must prove the exception. And this is Section 
105 of the Indian Evidence Ad which is the 
law of evidence in this country. And let me 
read Section 105: 

"When a person is accused of any 
offence. the burden of proving tne 
existence of circumstances bringing 
the case within any of the General 
Exceptions under the Indian Penal 
Code. or within any special exceptIOn 
poviso contained in any other part of 
the same Code. or in any law defining 
the offence. is upon him and the Court 
shall presume the absence of such 
circumstances." 

Clause 4. sub-clause (i) does not shift 
the burden of proof to the accused. The 
burden of proof is cast upon the accused 
unc;ter Sedion 105 of the Indian Evidence 
Act. and we are doing nothing contrary to the 

. present law of evidence. I wish to emphasise 
this. because two distinguished members. 
who are equally distinguished lawyers. have 
said more than once that we are doing 
someIhing to the burden of proOf. But this is 
wrong and I think we should make it clear 
her. and now~that statement was wrong. 

SHRI DINESH GQSWAMI (Guwahati): 
"you yield for a moment, do you mean to say 
that the burden of proof which is referred to 
in Section 105 of the Indian Evidence Act 
and the burden which is worded in Clause 12 
is the same. where you have given the right 
of rebuttal? 

SHRI P. CHIDAMBARAM: I will answer 
that. It is Clause 12 of this Bill which I will 
come to. starts by saying. "Forthe removal of 
doubts •... " It is nothing but the same burden 
which is cast upon the accused who claims 
an exception by virtue of Section 1 05 of the 
Indian Evidence Act. We have given the right 
of rebuttal because Section 135 of the Evi-
dence Act gives, today, discretion to the 
Court to decide the order,of witnesses and it 
is a well-settled principle of law that where 
the burden IS discharged by the defence or 
the accused for the first time, the court in its 
discretion has a nght to allow the prosecu-
tion or the plaintiff to lead evidence in rebut-
tal. If you wish I will read passages to you 
about rebuttal evidence. 

Clause 12 of this Bill IS nothing but a 
reproduction of the burden which is alraady 
there in Section 105 of the Indian EVidence 
Act and which every accused must diS-
charge if he claims an exception Whether 
you call it an exception, whether It IS shown 
as a defence, whether It IS shown as a 
qualified privilege, whether it IS shown as an 
explanation, that IS a matter of draftsman-
ship. All of the them point only to one thing. 
If you want to claim a qualified privilege or an 
exception, or a defence the burden is upon 
him who makes that claim and the law IS the 
law as enshrined in Section 105 of the Indian 
Evidence Act. 

SHRI RAM SINGH YADAV (Alwar): 
You read Clause 8 also. 

SHRI P. CHIDAMBARAM: I will come 
back to it. • 

Then we go to Clause 5. Clause 5 is 
nothing but Section 500 of the IPC with 
enhanced penalty for a second or subse-
quent offence. I do not think, anyone can 
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quarrel with the proposition that if a man 
commits defamation for a second or subse-
quent time, he should suffer an enhanced 
pen atty. 

Clause 5, sub-clause (2) and Clause 5 
sub-clause (3) are based upon provisions 
which were there in the lapsed Indian Penal 
Code Amendment Bill. And what do we say? 
We only say that where a person has been 
convided of defamation the court may direct 
that the judgment shall be published in such 
newspaper and in such manner as ~ may 
specify and the oost of such publication shall 
be recovered from the convicted person. 
Now, what is wrong with this provision? The 
court has found a person guilty. It has pro-
nounced judgment, then, it directs, you 
publish this judgment at your cost. There is 
nothing wrong with that. Therefore. there is 
nothing wrong with Clause 5. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Agreed. But why have you brought 
this Bill? (interruptions) 

SHRI P. CHIDAMBARAM: Sir, Mr. 
Saifuddin Chowdhary does not read the Bill 
before it is passed and after it is passed. 

SHRI BASUDEB ACHARIA (Bankura): 
What about Clauses 5 (2) and (3)? 

SHAI P. CHIDAMBAAAM: Clause 5(2) 
and 5(3) are there. I am saying that it is a new 
provision, Basudebji. I said. that Clause 5(1) 
is there. Clause 5(2) and 5(3) are new provi-
sions. I repeat. Clauses 5(2) and 5(3) are 
new provisions similar to the lapsed Bill of 
1978 which we are re-introducing here. So, 
about clauses 5(2) and 5(3) there is no 
quarrel. All right. 

Now I come to Clause 6. Clause 6 is 
identical to the existing Section 501, but with 
enhanced penalty for a second or subse-
quent convidion. I do not think anybody can 
quarrel with Clause 6. Even Shri Saifuddin 
Chowdhary does not quarrel with it. 

now. we come to Clause 7. Clause 7 is 
the existing provision of Section 502 of the 

Indian Penal Code except that along with 
imprisonment we are providing an alterna-
tive provision of fine. Existing 502 says, 
imprisonment which may extend to two 
years or fi~e or both ... (Interruptions) 

SHAI SOMNATH CHATTERJEE 
(Bolpur): Fine was there.' 

SHRI P. CHIDAMBARAM: Find was 
there. But we are now limiting it to imprison-
ment for two years or fine to an extent of Rs. 
2,000/- or both. In fact. the fine is being 
limited by the word two thousand. I do not 
think anybody can quarrei with Clause 7. 

Now, we come to Clause 8. Clause 8 is 
on the lines of Section 292(A) which was in 
the lapsed Bill and which was passed by the 
Rajya Sabha I have got with me. '" (interrup-
tions) 

SHRt SOMNATH CHATTERJEE: You 
are inspired by that Bill. 

SHAI P. CHIOAMBARAM: Wait a min-
ute. You have to wait until I finish this. 

Sir, Clause 123 of the lapsed Bill pro-
pose to introduce Section 292(A) in the In-
·dian Penal Code. In fad. if I read Section 
292(A}. yeu will be left wondering why I have 
not copied all the prOVisions sought to be 
made by 292(A). '" (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): That was the objection they are 
making ... (Interruptions) 

SHAIP. CHIDAMBARAM: That was not 
their objection. Nobody has read section 
292(A). Section 292(A) covers a wide field. 
Now we see no reason why we should make 
such a wide proviso" like 292(A) covering an 
and sundry. We think. the Legislature is 
entitled to make a law in respect of the evil it 
perceives and laws must be made only to 
curb whatever evil is perceived. Old section 
292(A) was introduced by the then Janata 
Government. I find from the debate-this is 
subject to correction--that not one han. 
Member spQke on the proposed section 
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292{A) criticised it. Here I find Mr. Thampan 
-rhomas raDing against Clause 8, which js 
equivalent to Section 292(A) in a modified 
form and I also find other Members ioining in 
the chorus. Where was aU this simulated 
anger in 1978 when a much wider section 
was sought to be introduced? In fact, I have 
excluded many of the clauses. I have con-
fined. Clause 8 only to those portions of the 
old Section 292(A), where we think there is 
a perceived evil and it is necessary to meet 
that evil by making a suitabte provision of 
law. 

Clause 8 today deals with grossly inde-
cent, scurrilous or material intended for 
blackmail. These are the very words which 
occur in the old Section 292(A). In fact old 
Section 292(A) goes much further. J have 
restricted it to only material which IS grossly 
indecent. scurrilous or intended for black-
mail and which is published in any newspa-
per. periodical or circular. 

Shri Ayyapu Reddy raised a very perti-
nent point ... (Interruptions) 

SHRI THAMPAN THOMAS (Mav-
elikara): May I make one point? Upto Clause 
12 was there and I have not objected to that. 
I think you have mistaken it. Beyond Chapter 
III, I objected ... (Interruptions) 

SHRI P. CHIDAMBARAM: Okay. I ac-
cept your statement that you would support 
the Bill upto Clause 12. Whereas others 
have criticised it and denounced it whole-
sale ... (Interruptions) 

SHRI THAMPAN THOMAS: That was 
the reproduction of Janata Bill... (InterrLlp-
tbns) 

SHRI P. CHIDAMBARAM: Shri Ayyapu 
Reddr railed a pertinent point, why have I 
noIh:luctldpidures, fiJms,etc. Sir,lseethe 
poiM. But today. is grossly indecent scurri--
.. or malarial intended for blackmail within 
the ....... of defamation? Is it done 
through pict .... ? It is not. Is it done through 
films, • is not ... (/nlllfruptions) 

SHRI E. AVYAPU REDDY (Kurnool): H 
your explanation that grossly indecent pub-
lication for blackmailing. that is the condition 
precedent, that is blackmailing is the main 
intention then all these follow. The word 
alternative is there .... (Interruptions) 

SHRI P. CHIDAMBARAM: It is meant in 
the alternative. 

Material which is grossly indecent. 
material which is scurrilous, material which 
is intended for blackmail. now this obviously 
can be through the medium of films, it can be 
through the medium of video. But we all 
know that the evil does not lie there. Grossly 
indecent or scurrilous or material intended 
for blackmail the matenal within the meaning 
of the Defamation low IS not through the 
mechum of films. teleVISIon and video. h IS 
only through printed matter. That ICl why we 
have restncted claus~ 8 to printed matenal 
whereas the old sectIon 292 A covered a 
much wrderground. And I beheve,law must 
be made only to meet the evil which is 
perceived and not every imaginary evil. In 
that sense, clause 8 is not different. It is on 
the lines of old 292 A and I cannot see any 
reason why anyone should object to clause 
8. 

SHRI E. AYYAPU REDDY: Will it stand 
the test of Article 14? " a partICular tilm has 
projected grossly Indecent. scurrilous and 
Intended for blackmaIl scene and that scene 
is extracted and published by a cinema 
pressman. he can be prosecuted under 
clause 8 but not the person who has made 
the film. 

SHRI P. CHIDAMBARAM: The hone 
Member knows very weH that it is a well 
accepted principle that a Legislature can 
make a law to meet the evil which is per-
ceived and not every Imaginary or notional 
evil. 

Defamatory matter will come under 
clause 3. What we are talking about Tn clause 
&-this is the answer which I will give to 
Mr.Somnath Chatterjee who is waiting tor 
me to come to clause 13-811 defamatory 
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matter will fall under clause 3 which is the 
existing section 499. What ¥Ie are picking 
out in clause 8 is a class of defamatory 
matter which is an evil which is perceived 
and which has to be taken care of by a law. 
And defences have been provided. If Saifud-
dinji will kindly look at the defences which 
have been provided, Explanation I says, 
what shall not be scurrilous; Explana tion 2 
says what the court shall have regard to in 
deciding whether a matter falls within clause 
8. Now, this is the principle of qualified privi-
lege. We are giving to the defence a qualified 
privilege which they can prove and if they 
prove a qualified privilege, they will be out of 
clause 8. There is nothing in clause 8 which 
is objectionable either from the constitu-
tional point of view or any basic jurispruden-
tial point of view. 

With regard to clauses 9, 10 and 11, 
unfortunately those who anacked this Bill 
wanted to throw the baby along with t~e 
supposed bath water. What is wrong with 
clauses 9, 10 and 11? Clauses 9, 10 and 11 
are steps towards liberaliSing the law relat-
ing to defamation. Both the Law Commis-
sion and the Press Commission have re-
peatedly pleaded for provisions similar to 
clauses 9, 10 and 11. Clause 9 is 
unintentional defamation. Clause 10 IS fair 
comment. And clause 11 is certain state-
ments not to constitute defamation I wish I 
had the time to read to you proviSions of 
British Defamation Act. The British Defama-
tion Act proceeds on the baSIS of a matter 
which amounts to defamation. h then pro-
vides absolute privilege in respect of certain 
statements and qualified privilege in respect 
of certain statements. We have gone one 
better. Kindly compare the Schedule to the 
British Defamation Act of 1952 with our 
provisions 9, 10 and 11. In clause 9 we have 
provided for an offer of amends. Wherever it 
is unintentional defamation, if the person 
publishing defamatory matter makes and 
offer of amend, we have provided that no 
proceeding against him shall be resorted to. 

SHRI DINESH GOSWAMI: Have you 
accepted all the suggestions given by the 
Press Commission so far as British Defama-

tion Ad is concerned? Why did you not 
accept them? 

SHRI P. CHIOAMBARAM: I do not think 
it is anybody's case that Govemment must 
accept every single recommendation of the 
Press Commission or the Law Commission. 
If Mr. Goswami had taken the trouble of-
going through the recommendations of the 
Press Commission and the Law Commis-
sion and making any suggestion here either 
in the form of an amendment or drawn our 
attention during his speech to any particular 
recommendation and, therefore, he would 
like us to add 'this recommendation as a 
clause, then I can answer him. We have 
good reason wh~ we have accepted some 
recommendatiOns. H he wishes that some 
other recommendations should be ac-
cepted, I would have thought that he would 
have moved an amendment and requested 
us to accept those amendments. After all, 
Government is not abdicating its right to the 
Press CommiSSion or the Law Commission. 
Press CommiSSIOn and the Law Commis-
sion are recommendatory bodies. We have 
taken those recommendations which are 
necessary and integral to a new law of defa-
mation. 

SHRI DINESH GOSWAMI: Don't say 
you have done better than the British Defa-
mation Act because you have not incorpo-
rated the recommendation which is made by 
the Press Council. 

SHRI P. CHIDAMBARAM: , am Willing 
to stand by that statement. I am sorry, Sir. 
Just because the Press Commission makes 
a recommendation, that does not mean that 
the recommf)ndation makes it an improve-
ment on the British Defamation Act. I am 
willing to stand by my statement that our 
provisions about qualified privilege and 
absolute privilege are even better than the 
provisions of the British defamation Ad. Of 
course. this will again be a matter of interpre-
tation and opinion. But I am willing to stand 
by that statement. Look at our provisions. In 
clause 9 we have provided a complete saH-
contained proviSion tor offer of amends. H 
today s(')m~hnl'f}' dc-fames anyone 
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[Sh. P. Chidambaram] 
unintentionally, if he makes an offer of 
amends, then no proceedings can be taken 
against him. 

Then, Sir, what is innocent publication? 
We have defined the ingredients of intlocent 
publication. Therefore, it will not vary from 
court to court. One court will not say yes, this 
is innocent publication and another court will 
not say this is not an innocent publication. 
We have defined here what will be the ingre-
dients before the publisher can establish 
that he has made an innocent publication. 
Look at clause 10 ... (/ntenvptions) 

SHAI E. A YY APU REDDY: That clause 
(5) ~s so onerous. You have taken away the 
grease out of the entire clause. 

SHRI P. CHIDAMBARAM: I have not. 
Sir, clause (5) is not onerous. Clause (5) 
says: 

"(a) that the publisher did not intend to 
publish it concerning that party and did 
not know of the circumstances by vir-
tue of which it might be understood to 
refer to him; or 

(b) that the matter was not defamatory 
on the fact of it. and the publisher did 
not know of the circumstances by vIr-
tue of which It might be understood to 
be defamatory of that party aggrieved. 

and, in either case, that the publisher exer-
cised all reasonable care ... " 

I assume that every printer, publisher 
and editor exercises reasonable care before 
what goes into his paper or periodical. You 
certainly cannot say that the editor will pub-
lish it without reasonable care and yet will 
plead that it is an Innocent publication. SIr, it 
is not an impossible condition. That IS the 
standard of law in America, that ;s the stan-
dard of taw in England. You know, Ayyapu JI 
very welUhat reasonable care is a standard 
by which every person accused of defama-
tion is judged allover the world under Anglo-
American jurisprudence. 

Clause 10 is regarding 'Fair com men" . 
We have said that he need not prove the 
truth of every allegation as long as he proves 
such of the facts which are necessary to be 
proved. Kindly read clause 10. It says: 

"10. In an action for defamation in 
respect of any matter consisting partly 
of allegations of fact and partly of 
expression of opinion, a defence of fair 
comment shall not fail by reason only 
that the.truth of every allegation of fact 
is not proved if. having regard to such 
of the facts alleged or referred to In the 
matter complained of as are provep. 
the expression of opinion is fair com-
ment." 

What better section can you have-to provide 
the defence of fair comment to anyone ac-
cused of defamation? 

Now we come to clause 11. Clause 11 
IS about pnvllege Clause 11 says: 

"Notwithstanding anything co.ltalned 
In thiS Act. the publicatIOn of any of the 
following statements shall not consti-
tute defamatIon .. " 

We have said that the follOWing statements 
shall not be defamatory statements. In the 
Brrtish DefamatIOn Act, some of the state-
ments are only qualified priVilege. Why I say 
we have gone better IS that whereas some of 
the statements In the British DefamatIOn Act 
are qualified pnvlleges. we have made them 
absolute prtvllege. as far as thiS Act IS con-
cerned. Some are qualified privilege. some 
are absolute privilege. I think we have done 
as well as the British Defamation Act. if not 
bener. and J think clauses 9. 10 and 11 will be 
universally welcOmed. 

Than we come to clause 12. As I said 
earlier, clause 12 IS no different tram the rule 
of evidence 'whlch is enshrined in section 
105 of the Indian Evidence Act, read with 
section 135 of the Indian Evidence Act. We 
need not provide it here. But we have done 
so for abundant caution and. as we have 
said in the opening words. for the removal of 
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doubts. 

Then I come to clause 13. Clause 13 
creates a new offence known as the offence 
of criminal imputation. h is needless to say 
that defamation is both a civil wrong as well 
as a criminal wrong, a criminal offence, a 
crime. You can publish a matter which is 
defamatory, but which does not carry or 
contain a criminal imputation. You can pub-
lish a matter which is defamatory which 
contains a criminal imputation. As the law 
stan~s today, a defamatory statement with 
or without an imputation of a criminal offence 
is a civil wrong. Equally under Sadion 499 of 
the Indian Penal Code, a defamatory state-
ment with or without a criminal imputation is 
also an offence under Section 499. But the 
punishment prescribed, the procedure and 
the defences are the same in respect of 
defamatory matter which contains an impu-
tation of a criminal offence and defamatory 
matter which does not contain an imputation 
of a criminal offence. We think the time has 
come to make a distinction. So long as 'A' 
alleges against 'B' a matter which is 
defamatory per S9 we think that the existing 
punishments enhanced to some extent, 
existing defences, and existing procedure 
should continue to apply. But if he goes 
beyond that not merely defamatory matter, 
matter which is per se defamatory, but 
charges a person of having commined a 
criminal offence, I think that is an aggravated 
form of defamation and an aggravated form 
('I defamation must be punished in an aggra-
vated manner. 

Sir, in English law, the imputation of 
crime is defamatory. 'am quoting from 
Street on law of Torts. 

II The crime need not be an indictable one 
but it must be one for which the plaintiff 
could be made to suffer corporally, that 
is, by punishment with at least imprison-
ment in the first instance. I know enough 
to put in jail which is therefore actionable 
psrs9." 

I also quote from Winfield on Tort; 

.. Imputation of a criminal offence is 
punishable with imprisonment. There 
must be direct imputation of the offence 
not merely of suspicion of it, and the 
offence must be punishable by impris-
onment in the first instance. "the slan-
der goes into the details of the offence 
charged,°it is not ad ion able per se, the 
details are inconsistent with one an-
other, as in Jackson vs. Adams. etc. 
etc." 

I also quote from Clerk and Lindsell on 
the law of Torts. 

SHAI AMAL DUn A : Why are you 
quoting all that? 

SHAI P. CHIDAMBARAM : Because 
somebody asked me where did I get the 
inspiration for imputation of a criminal of-
fence .... (Interruptions) 

SHRI AMAL DunA : When there is an 
actionable law. there should be actionable 
wrong. 

SHRI P. CHIDAMBARAM: Let me 
complete. 

.. Imputation of a criminal offence must 
be clear. Spoken words whK:h convey a 
more suspictOn when the plaintiff has 
committed a crime punishable by im-
prisonment will not support an action 
without proof of special damage ... You 
have committed an act for which I can 
transport you has been hold an action-
able expression. The facts stated on 
which the imputation is based must of 
course constitute a crime. It is not nec-
essary that offence should be indicat-
able and it can be one punishable 
summarily. The ground on which words 
imputing a criminal offence or action-
able per se IS the general oblique 
which the person defamed suffers and 
not the fact that he is put in jeopardy of 
criminal proceedings.· 

Sir, in Indian law. the imputation of a 
criminal offence is also actionable and ac-
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ISh. P. Chidambaram] 
tion can be maintained that the words com-
plained of impute the commission of offence 
which is cognizable. 

15.00 hr. 

As I said earlier, in India defamation is 
both punishable as a civil law, as well as 
punishable as a crime. An imputation of a 
criminal offence in India today, as the law 
stands, is punishab1e both as a civil law as 
well as a crime under Section 499. But as I 
said earlier, the procedure, the punishment 
and the defences open to defamatory matter 
which carries with it an imputation of a crime 
as well as defamatory matter which does not 
contain an imputation of crime IS, lmdS:H the 
criminal law today, the same. We think the 
time has come to make the distinction. The 
distinction is being made because to defame 
a person is one thing, but to defame a person 
by charging him with committing an offence 
punishable with imprisonment, I think, is an 
aggravated form and therefore, clause 13 
deals with a species of defamation, an ag-
gravated form of defamation which IS to be 
dealt with separately in a separate Chapter. 
Now, if you look at it in that background 
Chapter III will mat<e sense and the logIC of 
Chapter III will be clear. 

SHRI E. A YYAPU REDDY: What IS the 
basis for saying that a mere accusation of an 
offence is an aggravated form of defama-
tion? For instance, if I say your wife IS liVing 
in prostitution, your daughter IS liVing in 
prostitution, it is not a criminal imputation. 
But if I say you are harbouring terrorists, it IS 
a criminal imputation because harbouring 
terrorists becomes an offence of cou·rse. 
How is this a greater and aggravated form a 
defamation? 

SHRI P. CHIDAMBARAM: Sir, we are 
convinced in our minds and we are confident 
we can convince anyone who wishes to be 
convinced. willing to listen to us. Hitherto we 
have looked upon all defamatory matter in 
the same manner. I can defame a dancer by 
writing a scurrilous review of her dance 
performance. lean also defame a dancer by 

saying that she is violating the Immoral 
Traffic (Prevention)Act. Are the two kinds of 
defamation in the same class. Mr. Ayyapu 
Reddy would want us to believe that to 
defame a person by writing a scurrilous 
review of her dance is the same as defaming 
a person by calling her reputation in question 
by alleging that she is violating the Immoral 
Traffic (Prevention) Ad. Sir, I think we must 
keep a distinction ... (nterruptions) No, no, 
we cannot carry on this dialogue, you have to 
wait. 

Sir, he has made a point and I am trying 
to answer It. There IS defamation and defa-
mation. One kind of defamation does not 
Impute to anyone a Criminal offence. It 
merely bnngs down hiS reputation, It falls 
under the eXisting Section 499, which IS 
clause 3, namely, Impute anything which Will 
harm the reputatIon of a person or haVing 
reason to harm the reputation of a person or 
attribute to him a disease or attribute to him 
something which Will hnng down hiS reputa-
tIon 111 th..., pc:.tl'11~te of people. But to accuse 
a person of haVing committeo 2n offence 
pUnishable under law. , think, !S a graver 
form of detamation It is a more aggravated 
form defamation, It should be tried as a 
separate offence and In a separate manner 
That IS why we are prOViding for Chapter III 
If you look at Chapter III, you will find that 
Chapter III prOVides for a minimum punish-
ment of one month and for a second offence 
a miOlmum pUOlshment of three months' 
imprisonment. 

It will be tned by a court of session', 
which means it will be tried by a higher court. 
We have also provided that such an offence 
shall be tried within a period of three months 
because' am conVinced in my mind, anyone 
who knows the present situation in our crimi-
nal courts will agree. delay is the single 
biggest enemy of trying any case like a 
defamation case. A man's reputation is in-
jured, he has to go to the court, he has to lead 
evidence to establish that the defamatory 
matter has been published, yet the trial 
drags on for months and months and months 
while this poor man suffers in silence. We 
think that if anybody is accused a having • 



425 Defamation Bill BHADRA 8,1910 (SAKA) Defamation Bill 426 

committed an offence and that is a false 
imputation, either the lie should be nailed 
within three months or the truth of imputation 
should be established within three months, 
so th. we know who has committed an 
offence" and who has defamed whom. I 
cannot see any reason-why anyone should 
oppose a provision which requires that the 
trial should .. be completed within three 
months. 

SHRI DINESH GOSWAMI: Is it more 
important than Food adulteration cases, 
economic offences and smuggling? In that 
('a$e, the trial can linger on for years to 
ge!her. 

SHRI P. CHIDAMBARAM : We have 
also provided the defence. The defence that 
is provided In clause 15 is Identical to the 
defence which is prOVided in clause 4 (1) -
the defence of truth in public good It IS no 
different from Exceptions (i) to Section 499. 
It is carried into clause, clause 4 sub-clause 
(1). It is also provided in explanation to 
claus~ 8. It is also provided in clause 15 (1). 
It is the same defence. The words that are 
new are N and only If" If you kindly go back 
and see clause 9 sub-clause (5), there also 
you will find the words "if and only if" 'If and 
only" is provided to show that that is the only 
defence available to a person who accuses 
a person of having committed a Criminal 
offence and we think, this is right. If I stand up 
and say up and say that x has committed an 
offence under law. then I must be willing to 
come to court and defend myse1f and say 
"Yes, I made that statement. I know it is per 
S9 defamatory. But I will prove the truth of my 
statement." If a man is not willing to prove the 
truth of his statement, he should be more 
responsible, he should be more restrained 
and he should not make an allegation which 
amounts to an imputation of criminal of-
fence. 

SHRI SAIFUDDIN CHOWDHARY: 
Wnat is the duty of the Government? Is that 
not to bring out the truth? 

• Not recorded. 

SHRI P. CHIDAMBARAM: We have 
provided for an appeal to the High Court both 
on facts and law and we have enabled the 
h,gh court to frame rules. Those who wish to 
take the sword must be prepared to die by 
the sword. If you are willing to make an 
aIl9gation .. (Interruptions) 

MR. DEPUTY -SPEAKER: Please Or-
der. 

SHRI P. CHIDAMBARAM : I cannot 
convince you. Nobody can convince you. 

SHRI SAIFUDDIN CHOWDHARY: The 
Government IS not concerned with bringing 
out the troth. (Interruptions) 

MR. DEPUTY SPEAKER: Not allowed. 

(Interruptions) • 

SHRI P. CHIDAMBARAM: Truth is not 
the prerogative of a man who makes an 
Irresponsible imputation of criminal offence 
and truth will not emerge by responsible 
Imputation of Criminal offence. • 

SHRI SAIFUDDIN CHAWDHARY. 
Whose duty IS It to find out the truth? 

( Interruptions) 

MR. DEPUTY -SPEAKER: Why are you 
so agitated? Please take your seat. let him 
flOish. 

SHRI P. CHIDAMBARAM: He was calm 
and quiet so far. But I do not know why he is 
excited. Whatever he wishes to say. let him 
tell Mr. Somnath Chatterjee who will say it in 
the Third Reading. 

. Sir, truth will not emerge by irrespon-
sible imputation of criminal offence. Truth 
will emerge if a person making an imputation 
of criminal charge will stand by that state-
ment. He should come forward and defend 
himself and say: .. I made this staterrrent 
because it is true; and this the basis of my 
statement-
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( Interruptions) 

SHRI SAIFUDOIN CHOWDHARY: 
Whose duty is to find out the truth? There 
would be no scope to know the truth. 

SHRI P. CHIDAMBARAM: This is 
Saifuddin Chowdhary Ji's classic method of 
spreading disinformation, without looking 
into the Bill, without looking into the points, 
without meeting.argument with argument. 

SHRI SAIFUDDlN CHOWDHARY 
Who will ascertain the truth, you tell me. 

MR. DEPUTY SPEAKER: I am not al-
lowing you; I will allow. 

SHRI P. CHIOAMBARAM : He is a 
specialty privileged Member. 

SHRI SAIFUDDIN CHOWDHARY : Go 
back to Tamil Nadu. 

SHRI SOMNATH CHATTERJEE: How 
long more will you take? 

SHRI P. CHIDAMBARAM : I will take 
another 15-20 minutes. Reference was 
made to the press. It was sought to be 
painted that this Bill is to curb the freedom of 
the press. 

SHRI SAIFUDDIN CHOWDHARY : We 
want the truth. 

SHRI P. CHIDAMBARAM : I am sure 
anyone who stands up and without attempt-
ing to analyse and look into the provisions of 
the Bilt speaks in the name of freedom of 
press, will win instant popularity. I am not 
here to engage either Shri Saifuddin Cho-
wdhary or anyone else in a popularity con-
test. Nor can I sand up for a beauty contest 
eitherl 

SHRI DINESH GOSWAMI : It is not a 
popularity contest. It is meant to provoke 
unpopularity because of the exposure of 
corruption. 

SHRI P. CHIDAMBARAM: You made 

all your one liners and I am sure all the one 
liners are noted by everybody. The point is 
what is freedom of the press. I will defend 
until my death t~e right of a newspaper, or 
the right of any person to publish the truth, 
however, unpleasant it may be, as long as it 
is true. The touchstone on which you must 
measure a publication is not its unpJeasant-
ness but its truth. 

A very eminent person, the former Vice-
President Shri Hidayatullah said this and I 
quote: 

"The press is a mighty institution wield-
ing enormous powers which are ex-
pected to be exercised for the protec-
tion and the good of the people. The 
press must observe self Imposed re-
strictions. Otherwise. there IS the risk of 
public Interest being Jeopardlsed. Lib-
erty of the press IS not to be confused 
with its licentIOusness. Thg public func-
tion which belongs to the press makes it 
an obligation of honour to exercise this 
function only WIth the fullest sense of 
responsibility, Without such a lively 
sense of responsibility. a free press 
may readily become a powerful instru-
ment of injustice. 

Our Social interest ordinarily cemands 
the free propagatIOn and Inter-change 
of views but circumstances may arise 
when the SOCial Interest In public order 
a may require a reasonable subordina-
tion of the social interest In free speech 
and expression to the needs of our 
social interest Irl public order." 

Dr. Durga pas Basu. another famous 
commentator, quoting from a judgement of . 
the US Supreme court said thiS and I quote: 

"The extraordinary protectIons afforded 
by the First Amendment (10 the US 
constitution}carry with them something 
in the nature of a fiduciary duty to exer-
cise the protected rights responsibly a 
dUty widely acknowledged but not al .. 
ways observed by the publishers. 
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"This responsibility is to the society itseH 
which I has other public intefests to 
maintain, apart from the freedom of 
expression. This is the reason why not 
merely freedom of the press, no consti-
tutional right is absolute even though 
the first Amendment to the American 
Constitution is enunciated in absolute 
terms. 

As Story observed, without any limita-
tion whatever, what is an 'Inestimable 
privilege in a free government' might 
'become the scourge of the republic'." 

SHRI SOMNATH CHATTERJEE: What 
are the recent instances? May we have 
them? Let us have instances which have 
permitted the Government to bring this Bill. 

SHRI P. CHIDAMBARAM: Sir. In 1914 
a famous Judge said and I quote: 

"There Lordships regret to find that 
there appeared on the one side in this 
case the time-wo," fallacy that some 
kind of privilege attaches to the profes-
sion of the Press as distinguished from 
the members of the public. The freedom 
of the Journalist is an ordinary part of the 
freedom of the subject, and to whatever 
length the subject in general may go. so 
also may the journalist. but. apart from 
statute law. his privilege is no other and 
no higher. The responsibilities which 
attach to his power in the dissemination 
of printed matter may. and in the case of 
a conscientious journalist do, make him 
more careful; but the range of his asser-
tions, his criticisms, or his comments, IS 

as wide as. and no wider than, that of 
any other subject. No privilege attaches 
to his position." 

SHRt SAtFUDDIN CHOWDHARY 
(Katwa) : Give us the instances. 

SHRt SOMNATH CNA TTERJEE ( 
Bolpur): Which are the instances which have 
prompted the Govemment to make a new 
case for a new offence? (Interruptions) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE W THE 
MINISTRY OF FINANCE (SHAI A.K. 
PANJA): Let them ask Prof. Dandavate. The 
other day he himseH cited the instances in 
the House (Interruptions) 

MR. DEPUTY-SPEAKER: Order, 
please. Take your seat. 

( Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
Why? 

MR DEPUTY SPEAKER: Why are you 
inSisting now at this stage? 

( Interruptions) 

MRDEPUTY-SPEAKER : No. I cannot 
allow. The Minister may continue. 

( Interruptions) 

SHRI SAIFUDD'N CHOWDHARV 
Please, let him take note of that. What are 
the instances that made the Government to 
make thiS new offence? 

MR DEPUTY SPEAKER : Order, 
please. What you wanted to say, you have 
already conveyed. Now it is for the hon. 
Minister to reply to the debate. I cannot insist 
on the Ministet I cannot direct the Minister 
now. 

( Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
The ground has not been given in the State-
ment of Objects and Reasons. Only. you can 
direct him. (Interruptions) 

MR. DEPUTY -SPEAKER : The han. 
Minister is not Yielding. How can you inter-
rupt him? I cannot allow. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Nothing will 
go on record. The Minister'S statement alone 
will go on record. 
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(Interruptions) • 

MR. DEPUTY SPEAKER: I cannot al-
low. When he is not yielding, how can you 
interrupt him? I cannot direct him now. 
Please take your seat. 

SHRI P. CHIDAMBARAM : ~ir, I think 
the last passage which I read was comparing 
the right of the Press and the right of the 
individual, I applied some paraphrasing, to 
Shri Saifuddin Chowdhary and to all other 
hon. Members ofthe House. I do not know by 
any special dispensation, he has been given 
any special privilege which the other Mem-
bers do not enjoy. (interruptions). 

Yes, I wi" answer all your questions at 
the end. I have finished with the-pro\. ':'Ions of 
the Bill. I am not yielding ... (InterruptIons) 
Shri Ayyapu Reddyji, J am not YIelding (Jnter-
ruptior;s) 

SHAI A.K.PANJA: Whatever the For-
ward Block and the CPI leaders saying 
against the CPt (M) Leader in West Bengal 
are the clear instances. 

( Inteffuptions) 

,SHRt P. CHIDAMBARAM : This debate 
has lasted for six hours. At every third se'n-
tence,l have to answer a question. I said that 
I will answer to the questions at the end. 
(Interruptions) I am not as intelligent as you 
are. I have finished with the provisions of the 
Bilt. Now, I am dealing with the other aspect. 

SHRI SOMNATH CHATIERJEE: Now 
you are finishing the freedom of the Press 
{Interruptions}. 

SHRt P. CHIDAMBARAM : Throughout 
the debate, the refrain was that this Bill is to 
muzzel the Press, that this Bill is to curb the 
freedom of the Press. I am answering that 
charge. I am trying to show that under our 
Jaws and our Constitution even the Press 
has the same right of freedom of expression 
which the ordinary citizens have and there-
fore I said that it has to share the same 

.. Not recorded. 

responsibilities, it has to impose upon itse". 
the same restraint. This Bill, particularly 
Clause 13, does not deal with the press at all. 
This Clause 13 deals with anyone who 
makes a defamatory statement. " a defama-
tory statement is made orally, if it is made in 
a circular, if it is made in a poster, if it is made 
in a newspaper, if it is made in any manner, 
Clause 13 is attracted. Why should I as-
sume, as they would like to assume, that the 
press will publish defamatory matter? I be-
lieve in the press, I believe in the newspa-
pers of India, that they will not publish de-
famatory matter, Apparently, the objective is 
that, even when the press will be responsible 
and restrained, some people would like the 
press to be Irresponsible and unrestrained, 
some people would like the press to become 
the vehicle of their inSinUations, allegations. 
Innuendos and imputations,. 

SHRI SOMNATH CHATIERJEE: You 
want to keep the truth suppressed, 

SHRI P. CHIDAMBARAM: Yesterday a 
specific question was raised and t want to 
answer it. Mr. Thampan Thomas asked me 
a question whether Ms. Chitra Subrama-
niam, the enterprising journalist who wrote in 
the Hindu would be hit by Clause 13. I have 
great pride in saying that nothing which Ms. 
Chitra Subramaniam wrote is attracted by 
Clause 13. I may disagree with her conclu-
sion, r my disagree with the conclusions 
which the editors of the HINDU are trying to 
draw. but r must say, as a reader of that 
paper for the last several years, that that 
paper has never crossed the line of law and 
made any imputation amounting to an invita-
tion of a criminal offence against any per-
son ... 

SHRI SOMNATH CHA TIERJEE : The 
Hindu has been abused on the fioor of the 
House ... (Interruptions), 

SHRI P. CHIDAMBARAM : He asked 
me a question and I am giving the answer. 

( Interruptions) 
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SHRI P. CHIDAMBARAM : I am not 
yielding at the moment. I am sorry, Sir I I will 
yield at the end, after I have finished. 

MR. DEPUTY -SPEAKER: No; he is not 
yielding. 

SHRI P. CHIDAMBARAM : I am not 
yielding. 

He asked me a specific question yester-
day. I have taken the trouble of looking into 
those piece which she has written and I am 
wilting to make a statement not that there is 
nothing in that which is an imputation of a 
criminal offence. Clause 13 is attracted only 
if you impute to a person a criminal offence. 
You may marshal your evidence, you may 
marshal your documents, you may draw 
inferences, you may draw conclusions, you 
may pose any number of questions, but if 
you want to make an imputation of a criminal 
offence, I think. that is pefsedefamatory and 
a person making such an imputation must 
take responsibility for that imputation and 
stand by the truth of that statement. 

Sir, it is unfortunate that there should be 
an invisible line dividing this Chamber, sepa-
rating one sadion of the peo~ who set 
store by something known as reputatIOn 
from the other section which seems to think 
that reputation ;s not very important. , can 
quote ... 

SHRI S. JAIPAl REDDY 
(Mahbubnagar): It is like the Devil citing the 
scripture. 

SHRI P. CHIDAMBARAM : listen to the 
scripture occasionally even if the Devil cites 
that. 

SHRI S. JAIPAl REDDY: Is the SCrip-
ture right or the Devil right? 

SHRI P. CHIDAMBARAM: Those who 
give up their life when their honour is at stake 
are like the yak which kills itself atThe tess of 
even one of its hairs. Two thousand years 

ago. the Thiru#d<ura/ said.: 

"Mayirneeppin vazha kavariman 
Annar vuyir neappar manamvarai. 

SHRI S. JAIPAl REDDY: Mr. Chidam-
baram is at his best when he quotes others. 

SHRI P. CHIDAMBARAM : And he 
must add, .. and does not quote Jaipal 
Reddy." 

U Reputation, reputation, reputation, 0 I 
have lost my reputation. I have lost the 
immortal part of myself, and what re-
mains is bestial. 

The purest treasure mortal times afford 
Is spotless reputation: That away Men 
are but gilded loam or painted clay. 

Mine honour is my life; both grow in one; 
Take honour from me, and my life is 
done" 

Reputation is a pnceless possession of a 
person. If you defame a person, you have to 
take the consequence of the defamation 
under the Jaw. If you defame a person by 
Imputing to him In a criminal offence, you 
have to stand by it and you have to prove the 
truth of it That is all that the law does. This 
law does no more. This law does not alter the 
substantive provisions of the existing law. It 
improves upon it. It adds upon it. it improves 
upon it. h does not change the procedural 
provisions. It does not shift the burden of 
proof. Therefore, the kind of t::riticism that 
has been levelled against this law to spread 
that ki,!d of idea. to spread disinformation 
that this law is intended to curb the freedom 
of speech is in my humble submission the 
most mls-inforA1ed critlclsm. the most unjus-
tified criticism. This law is the resuh of patient 
work over several year, which started ten 
years ago. This law is a consolidating taw 
and this law is long overdue. 

It is easy to convince ... (/nt9fTtJ)tions) It is 
possible in an argument to convince those 
who wish to be conv.nced.. " is possibte to 
convince people if they have an for thei, 
open mind, and are receptive to ideas. It is 
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[SIl. P. Chidambaram) 
not possible to convince anyone who either 
does not wish to be convinced or who wish to 
be convinced otherwise because he is today 
indulging in a seff-fulfilling prophery that by 
carrying on a campaign of innuendo or alle-
gation, unrestrained by any law, unre-
strained by any procedure, unrestrained but 
any limit, it may lead them to some kind of 
glory or achievement. 

Sir, I commend this Bill and I seek the 
unanimous support to this Bill. 

MR. DEPUTY SPEAKER: If the House 
agrees, I shall put all the three amendments 
to the vote of this Hou,se. 

( InterruptIOns) 

MR. DEPUTY-SPEAKER: If you agree, 
1he three amendments moved by Shrr 
Acharia and Shri Ayyapu Reddy, I shall put 
them together. (Interruptions) I am talking of 
consideration motIOn. 

(Interruptions) 

SHRI P. CHIDAMBARAM: Mr 
Goswami has. asked me two questions. 

( Interruptions) 

SHRt DINESH GOSWAMI (Guwahati). 
I put two question. He IS prepared to reply to 
questions. tt is not to amend the OffICial 
Secrets Act. This right to privacy IS a valid 
right. There was an amendment to It. Why 
don't you amend it? 

SHRI P. CHIDAMBARAM: I have noted 
his questions and 1 am answering It. By 
repeating his questions, he does not make it 
four questions. In 1978, the Bill that was 
introduced and passed in the Rajya Sabha 
was a Bitl to amend the Indian Penal Code. 
Therefore, it dealt with not only Section 499 
and 500 dealing with defamation but other 
provisions of the Indian Penal Code also. I 
am now introducing a Bill on Defamation. 
What you are pointing out is almost (i) 
offence against privacy. That cannot be 

provided in a defamation law. (Interruptions) 
Wait a minute. Let me complete. Secondly, 
on Official Secrets Act, that cannot be pro-
vided under tbe Defamation Act. It has noth-
ing to do with defamation. About the Official 
Secrets Act. I have already told this House 
on an earlier occasion that amendments are 
under consideration. 

As regards, offence against privacy, I 
am not in a JX>sition to answer. But I am sure 
if a suitable question IS put to the Law Mints-
ter 10 an appropriate manner, he will answer 
it. I do not know How do I know? I do not 
know whether a Bill IS under consideration 

As far as OffiCial Secrets Act IS con-
cerned. amendments are under considera-
tion which IS something which I can say. 

I cannot ar)swer something for which 
my Ministry IS not responsible. 

MR DEPUTY SPEAKER I shall now 
put all the three amendments to the consid-
eration motIOn to the vote of the House 
( InterruptIOns) 

MR. DEPUTY SPEAKER I asked. At 
that time, you kept quiet. 

AN HON. MEMBER: We want to move 
the amendments. 

MR DEPUTY SPEAKER I cannot al-
'ow. 

SHAI BASUDEB ACHARIA: We want 
to speak on our amendments. 

MR. DEPUTY SPEAKER : I cannot al-
low. 

SHAI THAMPAN THOMAS: How can 
you curtail our right? (Interruptions) 

PROF. MADHU DANDAVATE : Sir, yotJ 
look at all the proceedings of all the debates. 
When actually amendments are given? 
Formally when they are placed before the 
House, a few observations are allowed. 
( IntfNruptions) 
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tJlR. DEPUlY SPEAKER: This is only 
amendment to the consideration motion; 

PROF. MADHU DANDAVATE : It is 
general amendment. 

MR. DEPUTY SPEAKER: It is not 
general. We will take afterwards. We have 
not gone to that. This is only an amendment 
to the consideration motion. We have never 
done like that. When we take up clause-by-
clause consideration, you can discuss it. I 
have no objection. It is only consideration 
motion. 

PROF. MADHU DANDAVATE: Sir, this 
is a general amendment.. (Interruptions) 
saying for circulation for public opinion. I am 
referring to that general amendment, not 
clause-by-clause amendment. 

MR. DEPUTY SPEAKER: Already we 
have discussed at length. 

SHAI BASUDEB ACHARIA : I want to 
speak on my amendments. Nobody speaks 
on amendments for a longer time. (Interrup-
tions) 

MR. DEPUTY SPEAKER: We are cre-
ating a new convention now. 

( Interruptions) 

MR. DEPUTY SPEAKER: When we are 
taking clause -by-clause, at that time, we are 
anowed to speak on the amendments. But 
this is not done till now. 

PROF. MADHU DANDAVA TE . Even 
haH a minute ... 

MR. DEPUTY SPEAKER: No, no. You 
are creating a new convention 

( Interruptions) 

tJlR. DEPUTY SPEAKER : I want to 
know whether you want to put your amend-
ments separately or all together. 

SHRI E. A YY APU REDDY: Separately. 

SHRI BASUDEB ACHARIA : You allow 
me to speak fot one or two minutes. 

MR. DEPUTY SPEAKER: No, no. On 
consideration motion, I will not allow. On 
other amenoments, you can speak. t have 
no objection. On consideration motion, we 
have never allowed. On general amend-
ments, you speak. 

SHRt BASUDEB ACHAAIA : This is a 
general amendment. 

MR. DEPUTY SPEAKER: This is con-
sideration of the motion. At this stage. no. 

(Interruptions) 
;. 

MR. bEPUTY SPEAKER: Can I put all 
together? 

SHRI BASUDEB ACHARIA : Allow us 
to speak. 

MA. DEP~TY SPEAKER : No; I will 
allow when other amendments come 
clause-by-clause. 

( Interruptions) 

MR. DEPUTY SPEAKER: Whether you 
want to put all three amendments together? 

MR. E. A YYAPU REDDY: I want to 
speak. 

MR. DEPUTY SPEAKER: No, no. 

MR. S. JAIPAl REDDY: Mr. Chidam-
baram is likely to go down in history for this 
reason. 

( Interruptions) 

MR. BASUDEB ACHARIA : I want to 
speak on this amendment. 

MR. DEPUTY SPEAKER: No. Already 
Members have spoken on the consKieration. 
We cannot re-open the discussion. When 
the amendments come, you speak at that 
time. 

( Interruptions) 
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MR. DEPUTY SPEAKER: It the House 
agrees, I shall put all the three amendments 
to the vote of the House together. 

I shall now put all the three amendments 
to the Consideration Motion to the vote of the 
House. The question is : 

"That the Bill be circulated for the pur-
pose of eliciting opinion thereon but the 30th 
November, 1988- (2) 

thatthe Bill be circulated forthe purpose 
of elICiting opinion thereon by the 1 st No-
vember, 1988." (3) 

I hat the Bill to consolidate and amend 
the law relating to defamation and for mat-
ters connected therewith or incidental 
thereto be referred;o a JOint Committee of 
the House consisting of 15 members, 10 
from this House .. namely .-

(1) Shri Somnath Chatterjee 

(2) Shn P. Chldambaram 

(3) Prof Madhu Dandavate 

(4) Shn D,nesh Goswam, 

(5) Shn tndraJrt Gupta 

(6) Shn Balwant Singh Ramoowaha 

(7) Shri C Madhav Reddy 

(8) Shri Amar Roypradhan 

(9) Shri Piyus Tlraky 

(10) Shri Basudeb Acharya 

and 5 from Rajya Sabha, 

That in order to constitute a sitting of the 
Joint CoMmittee the quorum shaH be one-
third of the totaJ number of members of the 
Joint Committee; 

that the Committee shall m 1ke a report 
to this House by the last day of the first week 

of the next session; 

that in other respects the Rules of Pro-
cedure of this House relating to parliamen-
tary Committees shall apply with such vari-
ations and modifications as the Speaker 
may make; and 

that this House do recommend to Rajya 
Sabha that Rajya Sabha do joint the said 
Joint Committee and communicate to this 
House the names of 5 members to be ap-
pointed by Ralya Sabha to the JOint Commit-
tee." (11) 

The Lol< Sabha then diVided. 

MR. DEPUTY SPEAKER Since the 
machine IS not working we are dIstributing 
the slips. 

15.35 hrs. 

Division No. 1 

AYES 

Achana, Shn Basudeb 

Basu, Shn Anll 

B,swas, Shn AjOY 

Chatterjee, Shn Somnath 

Choubey, Shn Narayan 

Chowdhary. Shn Salfuddln 

Dandavate, Prof. Madhu 

Das, Shn R.P 

Datta, Shr; Amal 

Deo, Shri V, Kishore Chandra S. 

Dora, Shri H.A. 

Ghosh Goswam" Shnmati Bibha 

Goswami, Shn D.nesh 
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Hansda. Shri Matilal 

Het Ram, ~hri 

Iyer, Shri V.S. Krishna 

Jhansi lakshmi, Shrimati N. P. 

Kalpana Devi. Dr. T. 

Khan. Shri Mohd. Mahfooj Ali 

Kurup. Shri Suresh 

Mahata. Shri Chitta 

Malik, Shri Purna Chandra 

Mandai. Shri Sanat Kumar 

Masudal Hossain, Shri Syed 

Misra, Shri Satyagopal 

Mukherjee. Shrimati Geeta 

Patel, Dr. A.K. 

Patel. Shri Shantilal Purshottambhai 

Pathak, Shri Ananda 

Patil, Shri D.B. 

Ram Bahadur Singh, Shri 

Rao, Shri A.J.V.B. Maheswara 

Rao, Dr. G. Vijaya Rama 

Ratnam. Shri N. Venkata 

Reddi, Shri C. Madhav 

Reddy, Shri E. Ayyapu 

Reddy, Shri K. Ramachandra 

Reddy, Shri S. Jaipal 

Saha, Shri Gadadhar 

Sam ant, Dr. Datta 

Shahabuc:tdin, Shri Syed 

Tanti, Shri Bhadreswar 

Thomas, Shri Thampan 

Tiraky, Shri Piyus 

Tur, S. Tarlcochan Singh 

Zainal Abedin. Shri 

NOES 

Abdul Ghafoor. Shri 

Agarwal. Shri Jai Prakash 

Akhtar Hasan, Shn 

8aghel, Shri Pratapsinh 

Baja Goud. Shri T. 

Ban. Shri Deep Narain 

Banerjee, Kumar; Mamata 

Basavarajeswari. Shrimati 

Basavaraju, Shri G.S. 

Bhagat. Shrj H.K.l. 

Bharat Kumar. Shri 

Bhosale, Shri Prataprao B. 

Bhumij, Shri Haren 

Bhuria, Shri Dileep Singh 

Birbal, Shri 

Birinder Singh, Shri 

Budania, Shri Narendra 

Chaliha, Shri Parag 
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Chandrakar, Shri Chandulal Jain, Shri Virdhi Cb.aAder 

Charles, Shri A. Jatav, Shri Kammodilal 

Chaturvedi, Shri Narash Chandra Jane, Shri Chintamani 

Chaturvedi, Shrimati Vidyavati Jhikram. Shri M.L. 

Chaudhry, Shri Kamal Jitendra Singh, Shri 

Chidambaram, Shri P. Jujhar Singh, Shri 

Choudhary. Shri Nandlal Kamla Prasad Singh, Shri 

Dabhi, Shri Ajitsinh Keyur Bhusan. Shn 

Datwai, Shri Hussain Khan, Shn Aslam Sher 

Damor, Shri Somjibhai Khan, Shri Mohd. Ayub 

Das, Shri Anadi Charan Khan, Shri Mohd. Ayub 

Oas, Shri Bipin Pal Khirhar, Shri F1.S. 

Dhariwal, Shri Shant; Kisku. Shn Pnthvi Chand 

Oigal, Shri Radhakanta Krishna Singh, Shn 

Oikshit, Shrimati Sheila Kshlrsagar. Shnmatl Kesharbal 

DUbe, Shri Bhishma Deo Kujur I Shn Maunce 

Gadgil, Shri V.N. Kurien, Prof. P.J. 

Ganga Ram, Shri Lal Duhoma, Shri 

Gholap, Shri S.G. Madhurea Singh I Shrimati 

Ghosh, Shri Simal Kanti Mahalingam, Shri M. 

Gohil, Shn G.B. MallICk. Shn Lakshman 

Gomango, Shri Glridhar Malviya, Shn Sapulal 

Gupta, Shri Janak Raj Mehta, Shri Haroobhai 

Hembrom, Shri Seth Mishra, Shr; G.S. 

Jagan Hath Prasad, Shri Modi. Shri Vishnu 

Jain, Shri Nihal Singh Mohanty, Shri Brajamohan 
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Murthy, Shri M. V. Chandrashekara 

Naik, Shri G. Devara,Ya 

Naik, Shri Shantaram 

Naikar, Shri D.K. 

Namgyal, Shri P. 

Nawal Prabhakar, Shrimati Sunderwati 

Nagi, Shri Chandra Mohan Singh 

Netam, Shri Arvind 

Odeyar, Shri Channaiah 

Oraon, Shrimati Sumati 

Panigrahi, Shri Sriballav 

Panja, Shri A.K. 

Parashar, Prof. Narain Chand 

Pardhi, Shri Keshaorao 

Paswan, Shri Ram Shagat 

Patel, Shri Ahmed M. 

Patel, Shri C.D. 

Patel, Shn Mohanbhai 

Pathak, Shri Chandra Kishore 

Pa~ak,ShnJaganna~ 

Poojary, Shri Janardhana 

Potdukhe, Shri Shantaram 

Pradhan. Shri K.N. 

Purohit, Shri Banwari lal 

Pushpa Devi, Kumari 

Qureshi, Sh~i Aziz 

Raghuraj Singh, Chaud.hary 

Raj Karan Singh, Shri 

Rajhans, Dr. G.S. 

Ram Awadh Prasad', Shri 

Ram Dhan. Shri 

Ram Singh, Shri 

Rana Vir Singh, Shri 

Ranga, Prof. N.G. 

Rao, Shri K.S. 

Raut, Shri Bhola 

Rawat, Shri Prabhu Lal 

Saito Shri Ebrahim Sulaiman 

Sankata Prasad, Or. 

Sethi, Shri Ananla Prasad 

Shankarlal, Shri 

Sharma. Shri Chiranji LaJ 

Sharma, Shri Nand K'rshof'e 

Sharma, Shri Nawal Kishore 

Sharma. Shri Pratap Bhanu 

Shastri, Shri Hari Krishna 

Singh Dec, Shri K.P. 

Solanki, Shri Kalyan Singh 

Soren. Shri Harihar 

Sparrow. Shri R.S. 

Sukhbuns Kaur. Shrimati 
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Sultanpuri, Shri K.D. 

Sunder Singh, Ch. 

Swami Prasad Singh, Shri 

Thakkar, Shrimati Usha 

Thungon, Shri P.K. 

Tombi Singh, Shri N. 

Tripathi, Dr. Chandra Sqekhar 

Vanakar, Shri Punam Chand Mithabhai 

Vijayaraghavan, Shri V.S. 

Wadiyar, Shri Srikanta Datta 

Yadav, Shri Mahablr Prasad 

Yadav, Shri Ram Singh 

Yadava, Shri D.P. 

Yazdani, Dr. Golam 

Yogesh, Shn Yogeshwar Prasad 

Zainul Basher, Shri 

MR. DEPUTY SPEAKER: Subject to 
correction, the result of the diVISIon IS: 

Ayes 46 

Noes 138 

The motion was negatived 

MR. DEPUTY SPEAKER: Now. I will 
put the Consideration Motion to the vote of 
the House. 

Let the Lobbies be cleared -

MR. DEPUTY SPEAKER: Now the 
lobbies are cleared. I shall now put the 
consideration motion to the vote of the 
House. The question is: 

"That the Bill to consolidate and amend 
the law relating to defamation and for 
matters connected therewith or inciden-
tal thereto, be taken into consideration." 

The motion was adopted 

MR. DEPUTY SPEAKER: Now the 
House will take up Clause by Clause consid-
eration of the Bill. 

( Interruptions) 

16.00 hrs. 

SHRI BASUDEB ACHARIA (Bankura)' 
It IS already 4 o'clock, S,r. (Interruptions) 

MR. DEPUTY SPEAKER: Please take 
your seats. Order please ... 

( InterruptIOns) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L BHAGAT): The House may 
continue with thiS Item. and complete thiS 
Bill.. (InterruptIOns) 

SOME HON. MEMBERS' No, Sir. (In-
terruptIons) 

MR. DEPUTY SPEAKER. Please res-• ume your seats. 

( InterruptiQns) 

MR. DEPUTY SPEAKER: The Minister 
has given some proposal. It IS left to the 
House ... 

SOME HaN. MEMBERS' No. (Inter-
ruptions) 

MR. DEPUTY SPEAKER: The House 
will have to decide. What can I do? You 
decide whatever you want to. 

SHRI C. MADHAV REDDI (Adilabad): 
The Motion is in my name, Sir. I have the 
right to start my speech at 4 o'clock. If the 
Minister thinks that this Bill IS so important. 
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let us take it up after we finish the discussion 
under rule 193. 

SOME HaN. MEMBERS: Yes. (Inter-
ruptions) 

SHRI H.K.l. BHAGAT: This discussion 
under rule 193 can be taken up after that-
today if they like, or if they like otherwise, 
tomorrow. Not this Bill, but the other discus-
sion. (Interruptions) 

SOME HaN. MEMBERS: No . . (lnter-
ruptions) 

PROF MADHU DANDAVATE: Mr 
Madhav Reddi has a right to insist on starting 
the discussion at 4 o'clock (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I am on a POint of order. Sir. 
( Interruptions) 

SHRI SHANTARAM NAIK (PanaJi): 
The House is supreme. The House can 
decide it. Are they challenging the suprem-
acy of the House? (interruptions) 

MR. DEPUTY SPEAKER That IS why 
I said: All of you deCide. whatever you want. 

PROF MADHU DANDAVATE: lam on 
a point of order. J wish to draw your attention 
to the convention In the House. that if a 
specific time IS mentioned In the Order 
Paper. and If any change is sought. It IS not 
done by vote, but it is done by the sense of 
the House; and if the entire Opposition wants 
that a diSCUSSion should be there as men-
tioned in the Order Paper at 4 o'clock. con-
vention demands that we haue to take up the 
discussion. (Interruptions) 

SHRI SHANTARAM NAIK: What con-
vention are you speaking of? (Interruptions) 

I 

SHRI DINESH GOSWAMI (Guwahatl): 
Up till now, the convention has been that so 
tar as the Private Members' time IS con-
cerned, it is never compromised. So far as 
the discussion under rule 193 is concerned, 
if there is a consensus of all the sides of the 

House, the time is sometimes shifted. But 
never has the time been shifted on the basis 
of voting. ignoring the opinion of the Opposi-
tion. particularly the Member who, after the 
ballot, gets his right to move a discussion at 
a particular point of time. H actually all con-
ventions are to be thrown overboard, be-
cause of this Bill, we can do it. But there is no 
precedent; there is no convention, where a 
discussion under rule 193 had been post-
poned on the demand of the ruling party, 
inspite of total opposition by the Opposition. 
So, the discussion under rule 193 at this 
point of time, i.e. at 4 o'clock must start now. 

SHRI SOMNATH CHATIEP.JEE: The 
Revised List of BUSiness IS approved by the 
hon. Speaker; and you will kindly see the 
footnote which says: 

"To be taken up at 4 P.M. or as soon as 
the preceding Items of business are 
disposed of, whichever is earlier." 

That is the decision of the han. Speaker. Just 
because Mr Bhagat stands up and proposes 
something. that deCISion cannot be 
changed. Yesterday. we were told that the 
hon. Speaker's deCISIOn that the amend-
ments should be given by 1 p.m. was binding 
on the House itself, nobody can challenge it. 
Now how can thiS deciSIOn of the hon. 
Speaker which IS recorded In the ReVIsed 
List of BUSiness be altered by the hon. Min-
Ister Just standing up and making a pro-
posal? Everything cannot be bulldozed. 
Therefore. when this IS the decision, this is 
the clear ruling by the han. Speaker, if it is 
attempted to change it, it is nothing but a 
contempt of the House: and this is what he IS 
gUilty of. (Interruptions) 

SHRI H.K.L. BHAGAT: There is no 
point whatsoever in what they are saying. 
The House is supreme. If it is within the time. 
and particularly when we are at the stage of 
voting. (Interruptions) 

MR. DEPUTY -SPEAKER: Please, 
order. order. 

SHRI H.K.L. BHAGAT: Their whole 
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[She H.K.L Bhagat] 
point is political. There is nothing new, no 
convention or rules. 

SHRI C. MADHAV REDDI: I suggest 
,that we take up this discussion under Rule 
193 at 4 o'clock, and that we complete it at 6 
o'clock, and after that we can continue this. 
( Interruptions) 

SHRI BASUOEB ACHARIA: It was 
decided in the Business Advisory Commit-
tee that the discussion under 193 should be 
taken 'up at 4 o'clock. 

SHRI H.K. L. BHAGA T: let the House 
decide it. 

SHRt P. CHIDAMBARAM: I dio not 
hear what Mr. Madhav Reddi was saying. 
Please say it again. 

SHRI C. MADHAV REDOI: We take up 
the discussion under 193 at 4 o'clock as 
listed in the Business and we go on up to 6 
o'clock. Afterthis, we are prepared to sit late. 
And then even if it goes up to mid-night, we 
will take up this Bill. 

SHRt P. CHIDAMBARAM: So, voting IS 
at 6 o'clock. (Interruptions) 

SHRI BASUOEB ACHARIA: If the dis-
cussion under Rule 193 is over then you can 
take it up. 

SHRt H.K.l. BHAGAT: There is no 
such precedent, no convention, I do not 
accept it. But with deference to the wishes 
expressed by them, if this is the understand-
ing, that at 6 o'clock, voting WIll take pl~ce, I 
agree... (Interruptions) 

SHRI BASUOEB ACHARIA: No. 

SHRI H.K.L. BHAGAT: Shri Madhav 
Reddi came forward with this suggestion. 
Mr. Madhav Reddi is saying that. If you will 
stick to what Mr. Madhav Reddi says, I will 
agree. (Interruptions) Otherwise, no. 

SHAI BASUDEB ACHARIA: If the dis-

cussion is not finished by 6 o'clock, what will 
happen? (Interruptions) 

MR. DEPUTY -SPEAKER: The discus-
sion can continue later. 

SHRI BASUDEB ACHARIA: Discus-
sion should be over. 

SHRI P. CHIDAMBARAM: In de1er-
ence to Mr. Madhav Reddi's wishes. I 
thought I will request the honourable Mr. 
Bhagat to agree. But if Mr. Madhav Reddi is 
not able to convince his colleagues, what 
can I do? 

SHRI C. MADHAV REDDI: Our point is. 
we should discuss thiS 193 up to 6 o'clock, 
and then we take up the Bill. and go on with 
the clause by clause diSCUSSion, and It may 
go up to 9 o'clock or 10 o'clock, we have no 
botheration. 

( Interruptions) 

SHRI HAStJDEB ACHARIA: No. no. 
( InterruptIOns) 

SHAI S. JAIPAl REDDY (Ma-
habubnagar)' I am on a ~lnt of order. 
(Interruptions) The han. Minister stated that 
the House is supreme. There are also con-
ventions which are sacrosanct, as sacred as 
the rules. When he talks of the supremacy of 
the House, does he mean that the majority IS 
supreme? What is the sense of the House? 
(Interruptions) Sense of the House should 
include the views of the Opposition too. 
( Interruptions) 

MR. DEPUTY-SPEAKER: Now there 
are two proposals. One is by the Mtnister 
already he gave a proposal. That IS. we want 
to continue. 

( Interruptions) 

SHRI S. JAIPAl REDDY: No proposal. 

MR. DEPUTY-SPEAKER: No. Please 
listen to me. Listen to what I am saying. 

( Interruptions) 
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MR. DEPUTY-SPEAKER: Please lis-
ten to me. 

SHRt BASUDEB ACHARIA: Let us 
take up the discussion under Rule 193. 

( Interruptions) 

SHRI V. KISHORE CHANDRA S. DEO 
(Parvathipuram): I am on a point of order. 

MR. DEPUTY-SPEAKER: First, let me 
finish. Listen to me. 

( Interruptions) 

SHRI THAMPAN THOMAS: Discus-
sion should continue up to 6 o'clock. 

SHRI V. KISHORE CHANDRA S. DEO: 
The Speaker has taken a decision. In the 
Revised List of BUSiness it has been stated 
that thiS diSCUSSion under 193 should start at 
4 o'clock. (Interruptions) There is no ques-
tion of any proposal, coming from here or 
there. At 4 thiS diSCUSSion should start and 
until the diSCUSSIOn IS finished. you cannot 
take up anything. (Interruptions) There have 
been instances when the time for diSCUSSion 
has been extended. 

MR. DEPUTY-SPEAKER: No. 

( Interruptions) 

MR. DEPUTY-SPEAKER: I am giving 
the proposals. The Members have given the 
proposal. , have to put them before the 
House. You have to decide. Please listen to 
me. There IS no point of order 

( Interruptions) 

MR. DEPUTY -SPEAKER: There IS no 
point of order. 

( Interruptions) 

MR. DEPUTY-SPEAKER: One pro-
posal is by Shn H.K.l. Bhagat. that we may 
continue this diSCUSSion and finish It at 6 
o'clock, regarding voting. Then you can take 

• up discussion under 193. But Shri Madhav 
Reddi gave the other proposaf. Now, we may 
take up discussion un~er Rule 193 and it will 
go on up to 6 o'clock. After that we will take 
up this Bill, which tie are discussing. The 
discussion will continue'up to 6 o'clock and 
voting will be there at 6 o'clock. This is 
another proposal. (Interruptions) 

MR. DEPUTY-SPEAKER: It is up to 
you to decide. 

SHRt DINESH GOSWAMI: The discus-
sion is for two and a half hours minimum. 
How can you keep it Up to 6 o'clock? (Intel-
.,uptions) 

SHRI BASUDEB ACHARIA: We will 
continue discussion, and go on (Interrup-
tions) 

SHRI H.K.L. BHAGAT: You can con-
tlnuedlscussion even lateran (Interruptions) 

SHRI V. KISHORE CHANDRA S. DEO: 
Once the discussion starts it will go on until 
It concludes. (Interruptions) 

SHRt H.K.L. BHAGAT: If they like, upto 
6 o'clock they can discuss and they can 
continue that diSCUSSIOn tomorrow. Start 
votmg again at 6 o'clock. finish the voting 
today. If they accept Shrt Madhav Reddi's 
proposal. I accept It. 

MR. DEPUTY-SPEAKER: Even that 
Side also has accepted. 

( Interruptions) 

MR. DEPUTY -SPEAKER: Up to 6 
o'clock we will discuss this 193 and oontinue 
the Bill after 6 o'clock, the voting on the Bill. 
I think this the sense of the House. 

{ Interruptions} 

MR. DEPUTY -SPEAKER: Please lis-
ten. Now, the proposalls ... 

( InterruptIOns) 
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MR. DEPUTY -SPEAKER: Please lis-
ten to me. 

SHAI V. KISHORE CHANDRA S. DEO: 
There is no question of your entertaining any 

. private proposal. let the discussion start 
and it wi. continue. 

DR. DATTA SAMANT (Bombay South 
Central): There is no urgency for this Bill. 
( Interruptions) 

MR. DEPUTY -SPEAKER: Now we are 
talmg up discussion under Rule 193. The 
discussion will continue up to 6 o'clock. After 
So'dock, we are once again taking upthe Sill 
for voting. I think this is the sense of the 
House. 

( Interruptions) 

SHRJ BASUOEB ACHARIA: All the 
speakers must be allowed to speak. 

MR. DEPUlY-SPEAKER: After 6 
o'clock if you want to continue the discus-
sion, tomorrow we wiD continue the discus-
sion. 

( Inteffu,xions) 

PROF. MADHU DANDAVATE (Ra-
japlu): let them not waste the time of the 
House. 

( Interruptions) 

MR. DEPUTY -SPEAKER: The discus-

Memorandum of Settlement on Tripura 

SHRI BASUDEB ACHARIA: The dis-
cuss~n under Rule 193 should be finished 
today. (Interruptions) 

SHRI H.K.L. BHAGAT: Shri Madhav 
Reddi's proposal is accepted. Nothing more 
than what he has said. (Interruptions) 

SHRI NARAYAN CHOUBEY (Midna-
pore): Should this Bill be passed now? 
( Interruptions) 

PROF. MADHU DANDAVATE: Sir, I 
want a darification. Mr. Deputy-Speaker. I 
want a clarification from you. " the debate 
under Rule 193 is not compjeted by 6 
o'clock, are you likely to take it up next day, 
or some other day? 

MR. DEPUTY-SPEAKER: H you feel, 
we wiR take it up tomorrow. I think that is the 
sense of the House. 

PROf. MADHU DANDAVATE: Since 
the leader, Shri Madhav Reddi has given a 
proposal, we shaD stand by whatever pro-
posal he has made. Till 6 o'clock discussion 
under Rule 193 will contmue. H it is not 
complete. It may be taken up on another day 
and after 6 o'clock you can take up the Bill. , 
( Interruptions) -

MR. OEPUTY -SPEAKER: Then. that IS 
the sense of the House. Now we will take up 
the discussion. Mr. Madhav Reddi. 

( Interruptions) 

sion under Rule 193 will go up to 6 o'clock MR. DEPUTY -SPEAKER: Order. or-
and after 6 0 'dock the voting will take place. der. 
H at all anything, we are not able to complete 
the discussion under 193, we will continue 
later. 16.14 hrs. 

PROF. MADHU DANDAVATE: All the DISCUSSION UNDER RULE 193 
speakers under the Rule 193 discussion will 
have to complete their speeches. [English) 

MR. DEPUTY-SPEAKER: After 6 Memorandum of Settlement on Trlpura 
o'cJod(? Up to 6 o'cl9Ck. 

SHAI C. MADHAV REDOI (Adilabad): 
(Inte"uptions) Mr. Deputy-Speaker, I rise to initiate the 
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discussion on the statement made by the 
Minister of Home Affairs in the House on the 
12th of August, 1988 regarding the Memo-
randum of Settlement of Tripura, and com-
ment on the clauses. 

This agreement was hailed as a very 
historic agreement by the Government. 
While the Opposition supports this agree-
ment, because any agreement which is 
likely to bring peace and law and order in the 
troubled State d Tripura, and for that matter 
any other State, we welcome. We welrome 
the agreement when it was signed We 
supported it. But the circumstances leading 
to this agreement, the development whICh 
had taken place earlier. the part played by 
the Central Government to bnng about thIS 
agreement. these are the factors which have 
been gone into to see whether what all has 
been done adds to the credit of the CentraJ 
Government. Sir, this agreement was 
signed by the Government of India. the 
State Government and the representatIVes 
of the TNV and I am happy Shn B.JOY Kumar 
Hrangkhawl who was a rebel, who was 
underground, today says that he accepts 
India as the motherland. White I agree that It 
IS an historIC agreement. but It IS possible 
that the history may be repeated The history 
of various accords signed by us - the ac-
co~ signed with Punjab. the accord signed 
with Assam, the accord signed with Mlzoram 
and the Tamils In Sri Lanka and many other 
accords - IS going to be repeated In the 
matter of ImplementatIOn of these accords 
because we have been signing these ac· 
cords sometimes 10 haste. as has been done 
In this case But we have been repenting 
them In leisure The haste With whIch thiS 
accord was slQned IS certainly stupendous 
Shn Buta SIngh has saId clearly that thiS 
accord was sIgned In record time He said 
that a lot of hard work has gone Into before 
finally slQOIng thiS accord which he hoped 
wouki bring peace to Tnpura While support-
ing the accord, I would like to point out 
certain pit-falls, certatn Items of the agree-
ment where the Government of IndIa IS likely 
to drag its feet In ImplementatIOn. I would 
also like to go into the circumstances 1lnally 
which led to this accord. 

Sir, when the Left front Government 
was in power in Tripura, the Chief Minister 
had been repeatedly trying and persuading 
the Government of India to get the problem 
settled. When the Government of India said 
that first he should maintain peace and take 
strong action against the militants, the TN 
Volunteers and the Government of India had 
been accusing the Chief Minister that he has 
no political will to maintain peace and to 
settle the terms with the TNVs. Sir, just three 
days before the elections, whole of Tripura 
was declared as disturbed area and army 
was inducted and electIOns were held. 
Nowhere In our country so far the elections 
had been held when the entire State was 
declared as disturbed area This was the ftrst 
tame that Tripura was declared as a dis-
turbed area and electIOns were held immedi-
ately. The argument of the Government 01 
India was that there were a lot of killings by 
TNV. On the 29th January it was declared by 
the Prime Minister that the TNV have killed 
hundred people and we cannot tolerate this 
and we should fiOish thiS. And then the area 
was declared as a disturbed area. Any area 
whICh IS declared because of kiIhngs as a 
disturbed area. the first thing that any civil-
ISed Government would do. IS tQ postpone 
the electIOnS, because under the Represen-
tatIOn of Peoples' Ad, when there IS arm and 
rebellIOn In any part of the country, the elec-
ttems cannot be held Even If the electIOn 
notifIcatIOn has been ISSUed, the Immediate 
step would be. after declanng the area as a 
dlstlJrbed area. to postpone the electIOns 
But that has not been done and electIOns 
were held under the shadow of the army 
which was deployed In all parts of Tnpura. 
Then after the declaratIOn. the Immechate 
effect was that there were many kllhngs by 
the TNV people t,II the electIOns After the 
electIOns. suddenly all the killings have been 
~topped Surprlsmgly there were no kllhngs 
by the TNV after the Congress Party G:v-
ernment was formed What does It lead to? 
What should we think about It? The accusa-
tion of the Left Front Government was fight 
from the beglOOIng that the TNV IS the child 
01 the .congress Party I am only telling that 
was their accusation It has now later on 
proved that TNV was the chlki 01 the TWAS. 
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and then TUJAS was a colleague, an ally of 
the Congress Party in the elections and also 
in the Government. Today they are in the 
ruling party. 

Now, Sir that proves ... (Interruptions) 

16.23 hrs. 

[SHRIMATI BASAVARAJESWARI in the 
Chairj 

I Translation] 

SHRI MANVENORA SINGH (Mathura): 
Madam Chairman, I want to give an'impor-
tant information. Just now I have been in-
formed that a devastating fire broke out in 
the Mathura Refinery resulting in a number 
of casualties. The traffic on the highway has 
been stopped. J want to inform the House 
about this incident. I want the hon. Minister to 
inform us about the number of casualties 
and whether preventive steps have been 
taken in this regard? How far is it true and 
what action has been taken? 

( Interruptions) 

[English] 

SHRJ BASUDEB ACHARIA (Bankura): 
You direct the Minister to make a state-
ment. .. (Interruptions) 

MR. CHAIRMAN: I will pass on this 
message to the Minister. 

SHRI C. MADHAV REDOI (Adilabad): 
The hon. Minister for Home Affairs may 
enquire into it and- if there is any news, he 
may report it to the House. It is a very serious 
matter. (Interruptions) 

MR. CHAIRMAN: Shri Sontosh Mohan 
Dev, Please take note of this. 

SHRI C. MAOHAV REDO I: Madam, 
coming back to the situation obtaining in 
Tripura today, after the Congress Govern-
ment was formed there, even though TNV 
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killings have been stopped, a reign of terror 
has been let loose in an the villages. Madam, 
I just returned from Tripura. Some thirteen 
Members of Parliament had been there to 
study the condition and it wHl be surprising to 
you that when we visited villages, we were 
prevented from entering the villages to in-
quire into the incident. A few of our compan-
ions were very badly beaten... (/nteffup-
tions) 

SOME HON. MEMBERS: Shame. 
Shame. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): When Kumari 
Mamata Bannerjee was beaten in Calcutta, 
there was no shame. If you had been beaten, 
I stronOly condemn it. I am fully with you. But 
equal shame should go to those States 
where some Congress-I M.P.s were beaten. 
( Interruptions) 

If this incident has happened and I be-
lieve you, I condemn it. But you should 
equally condemn when other Ministers and 
MPs are beaten in left Front governed 
States. 

SHRI C. MAOHAV REDOI: The argu-
ment of the Home Minister is quite illogical. 
What he says is since at some other place 
MPs are beaten, we have been beaten 
there. (Interruptions) 

SHAI SONTOSH MOHAN DEV: I say, 
I fully condemn it. When I had heard about it, 
I myself rang up the Chief Minister and said 
that action should be taken. And I am fully 
with you that such incidents should not 
happen. But when you went with them. while 
coming to Calcutta you should have also 
condemned the incident when other MPs 
and Ministers were beaten in Left Front 
governed State. 

SHRI C. MADHAV REDDI: I do not 
know what has happened elsewhere. I am 
only telling this House what has happened to 
me. 
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SHRI SONTOSH MOHAN OEV: I am 
passing the information to you. 

SHRI C. MAOHAV REDO I: But the 
point is that when the incident of this nature 
occurs, that only shows what is the law and 
order situation in that State, how the inci-
dents are happening there, how people are 
being terrorised. And you will be surprised to 
know that within a period of about six 
months, since the formation of the Congress 
Government there, the statistics that I had 
collected during my two-day stay there in 
Tripura are: 

About 50 incidents of atrocities on 
women had been reported but no action has 
been taken. About 30 incidents of police 
excesses were there and they were reported 
but no action has been taken. Raids and 
attacks in individual houses, economic 
blockade, about 50 incidents were there and 
every incident has been reported to the 
police but no action has been taken. Atroci-
ties on students about 20 cases have been 
reported but no action has been taken. At-
tacks on individuals about 150 cases were 
there. Then atrocities on Government em-
ployees, about 30 cases were there. DIS-
missal of farm labourers about 200 cases 
were there. Extortion of money from the 
people, about 30 cases were there. Institu-
tion of false cases about 80 cases were 
there. Attack on the press about six cases 
were there. Attacks on polrtical party work-
ers about six cases were there. 

All these incidents I have investigated. 
And I have found that there is a lot of sub-
stance in those incidents. Every incident is 
required to be investigated. But the Govern-
ment of Tripura is not taking any actton. The 
MPs were prevented from going to the vil-
lages and they were beaten. Actually the 
police was standing, but they did not take 
any action. About six to seven armed ron-
stables were with us. They were just stand-
ing by and they were not taking any action. 
One gentleman who was beaten, was bleed-
ing so profusely that we were so scared that 
we immediately had to cancel everything 
and took him to hospital. I am telling all this 

to show that this type of Government which 
fails to create conditions of peace and amity 
in the villages of the State, how carr we 
expect that the accord which promises so 
many things, is going to be implemented by 
them properly? The accord says that there 
should be amity among all sections of the 
people and everybody should try to create 
the condition of peace and amity in the State. 
But how are you going to do that? With this 
State machinery, ~an you do that? There are 
many clauses in the accord which are very 
difficult to implement. 

Wit!1 regard to land reforms, one of the 
clauses of the accord says that the land 
which had been transferred from the tribals 
to non-tribals should be restored to the 
tribals. And the land reforms and Land 
Transfers Act of Tripura should be imple-
mented strictly. For this, when we enquired 
from various people induding officials, they 
clearly confessed that 'it is very difficutt to 
restore these lands to the tribals because it 
will certatnly open Pandora's Box, no cases 
could be decided Oecause it is impossible for 
the restoration of these cases. So far we 
closed these cases only because it is difficutt 
to implement and today we are now reopen-
Ing these cases.' How are you going to 
implement this, I would like to ask. Similarly, 
about jhuming cultIvatIOn, there is a dause 
about the shifting cultivation. The tribals go 
on shifting their cuhlvated land from place to 
place and cut the forests and many such 
instances have rome to our notice when the 
jhuming cultivation is going on, on a very 
extensive scale, and you said you are going 
to stop It. How are you gOIOg to stop it? 

About rehabilitatIOn of those people 
who are going to surrender their arms. 
Madam, on the 12th August this agreement 
was signed and today is 30th of August. 
Already about 18 days have passed. Not a 
single volunteer has come out and surren-
dered the arms. You stipulated one month 
period, during one month they have to come 
out and surrender the arms. So far they have 
not done it. What is the scheme that you 
have to see that these people who are 
underground come out and surrender the 



463 Disc. Under 193 on 
Memorandum 

AUGUST 30. 1988 of Settlement 464 

[Sh. C. Madhav Reddi) 
arms? The Government has today declared 
the TNV as a legal party. The ban which was 
there has been removed, now it is a legal 
party. There should be no difficulty for these 
people to come out because no prosecution 
could be there against them because they 
belong to the legal political party. Now. that 
has not been done. What ;s the plan? How 
are you going to do it? Yoo must explain to 
the House how you are going to implement 
because even though much of the implem-
entation is in the hands of the State Govern-
ment, but the Central Government is a party 
to it and the Central Government has to help 
the State Government to see that these 
people who are underground come out and 
surrender their arms and they are rehabili-
tated. I would aJso like to ask the Govern-
ment; How are you going to rehabilitate 
them? You must have some plan of rehabili-
tation. Maybe there are 200 people or 400 
people, the number differs, we just do not 
know. According to the official estimates, the 
number of TNV volunteers is only 200, but it 
could be anywhere between 1000 and 2000. 
we just do not know because they are across 
the border, they cross the border, enter into 
Tripura and then go back to Bangladesh. 
That being the case you never know what is 
the exact strength of these people. what type 
of arms they are having and whether they 
are going.to surrender all the arms or only 
part of the arms and then the remaining they 
are going to keep. We do not know whether 
some of them are going to remain under-
ground and some of them are going to sur-
render. You must have a clear rx>'icy, a clear 
programme of rehabilitating these people so 
that you may ask these people to come out 
and surrender the arms. Such a scheme is 
not in existence. I asked the Chief Minister, 
he also expressed his inability to tell any-

. thing because it is all in the hands of the 
Central Government, they may be having 
some schemes as to how they are going to 
be rehabilitated. where they are going to be 
rehabilitated. Suppose. if you take the plea 
that this rehabilitation will start after they 
surrender the arms, after they have come 
out, then I should say that they are not gOing 
to come. None of them is going to surrender 
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the arms if that is your case. Unless you have' 
a prior scheme of rehabilitation, at what 
place you are going to rehabilitate them. 
what employment you are going to give 
them, how they are going to eke out their 
living, unless they are convinced of these 
points, I am sure they will not come out and 
starve outside. The Government has to 
make up their mind regarding the rehabilita-
tion schemes. Similarly. madam, about the 
schemes of helping them financially so that 
they may set up industry. self-employment 
and so on and so forth, what are these 
schemes? Did these schemes not exist? 
The loans - under what scheme are .you 
going to give them loans? Have you set apart 
any funds? Is there any scheme under which 
the financial institutions and the banks are 
going to give them loans? There are several 
crafts in Tripura which could be developed 
and where the people could be rehabilitated. 
How are you going to develop those handi-
crafts etc. so that these people could be 
employed in those centres, guilds where 
they will be rehabilitated properly? This also 
has not been made clear. It takes at least a 
whole day to travel a distance of about 100 
kilometres. The condition of the roads is so 
bad. Also it is a sensitive area, a border area 
where we have problems of insurgency. 
where the army movement is there. Roads 
are so strategic but the road condition is very 
bad. Tripura is completely Isolated from the 
rest of the country because the land is locked 
by Bangladesh in between. If you want to 
come from Agartala to Guwahatl, it takes 
mInimum three days to reach there. From 
Agartala you have to travel by road to a 
dIstance of about 200 kilometres and than 
from there you have to take. a ·train. h is a 
metre gauge train which will take you to so 
many places- Talcher etc. -and finally. by 
the time you reach Guwahati, if you get all 
connections. It WIll be three days. The only 
alternative for them is to go by flight. But what 
is the condition of the flights? Can the poor 
people afford to pay air fare? Now we are 
gIving 17 112 per cent fare subsidy In the 
North-Eastern region, If I am correct. 17 112 
per cent IS so low that with that small subsidy 
It will be Impossible for the small people. 
petty shopkeepers, small government ser-
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vants to travel by airto reach Calcutta, which 
is there centre of economic livelihood. The 
point hs unless you have plans of developing 
roads, unless you allot sufficient funds for 
the North-Eastern region so that there is 
proper maintenance of roads, proper laying 
of roads so that there is no difficulty for the 
troops movement and for the people to go, I 
think it is very difficult for you to bring these 
people to the mainstream because today 
they are very near to Burma. They cross the 
Burma border, they cross the Bangladesh 
border. Then there are Chakmas also. About 
fifty thousand Chakmas are staying in the 
camps. How are you going to solve this 
problem? With the trouble in Burma today-
because Burma is in turmoil - many more 
Chakmas are likely to cross. How are you 
going to solve this problem? Already we are 
over-burdened with these fifty thousand 
Chakmils camping in our territory. So, these 
are the problems which have to be tackled 
with imagination. I have nothing against Mr. 
Krishna Rao who hails from our State. I have 
great regard and respect for him as a soldier. 
He is a very good soldier. But, I am afraid. pe 
is a very bad administrator. He has bungled 
wherever he has tried to solve the problem. 
I am sure, he will bungle more even in 
Mizoram where there is likely to be some 
trouble tomorrow. So, what we require is a 
policy of thiS Government 10r the North-
Eastern region. The Government must have 
a definite policy. What policy are they going 
to pursue? How are they going to solve all 
these problems which are going on and are 
being created everyday - instability, parties 
gening split up and ... (Interruptions) 

DR. G.S. DHILLON: There is a sepa-
rate Governor in Mizoram, not your man, Mr. 
Krishna Rao. 

SHRI C. MADHAV REDDI: Mizoram I 
mentioned because in Mizoram there is 
immediate trouble. 

Now. the point is that unless you have a 
policy for the North-Eastern States, a defi-
nite policy of helping the States financially 
and also to see that good administrators are 
sent there, good Governors, with imagina-
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tion, with a drive, with sufficient knowledge of 
the problems of the local people, are posted 
there, their problems will not be solved. 
Several "Problems, ethnic and others, are 
there. These problems have to be under-
stood properly before they are tack\ed. Un-
less you understand them, you will wound 
their psyche. Once they have come into the 
mainstream but again they are likely to go 
back underground and create troubles for 
us. So, what I feel today is, the Government 
is not having a proper policy for the North-
eastern region, tor its development--eco-
nomic political and social. With regard to 
tribals also. you do not have a proper policy. 
It is very good that we have reserved 20 
seats for the tribals under this agreement in 
Tripura Assembly. I welcome this. But the 
point is, there is no Immediate gain because 
you cannot do anything about it. It can be 
done only after the next election, whenever 
the e\ections are held, may be atter 4 years 
or 4 112 years and till that time, the present 
strength is going to be maintained. My point 
is that you must have such a policy which can 
give immediate results to the tribals. 

With regard to district councils, there is 
a prOVISIOn in the Accord for exclusion of 
certain villages which are non-tribal villages 
and inclusion of certain villages which are 
tribal villages but which have so far not been 
included in the council. h is also so vague 
that we just do not know, how you are going 
to do it. What is the percentage, on what 
basis you are going to do it-5Q<Yo, 25%' or 
10%. What percentage you are going to take 
Into account? I suggest that it should not be 
more than 25%. Fixing 50% is too much. H 
25% of a particular village has tribats, that 
should be included in the autonomous dis-
trict and those villages which are not havlng 
at least 25% population of tribals and which 
are already in the council. autonomous dis-
trjet shouki be excluded trom it. No thought 
has been given to this aspect as to what IS 
the percentage on the basis of which we are 
going to decide that particular villages 
should be excluded or included. 

Similarly, the agreement mentions' 
many other things. About infiltration. how are 
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you going to stop infiltration? What meas-
ures you are going to take so that, there is no 
further infiltration of the refugees from the 
Bangladesh side. Well, it is a human prob-
lam. You cannot help it because people from 
Bangladesh have to come to the neighbour-
ing States. They had been coming, when-
ever there was trouble in Bangladesh. How 
can you stop it? But you must have a policy 
that after ai" the people in Bangladesh, the 
Hindus, are not responsible for the partition 
of this country. They are not responsible tor 
the partition of Bengal. Now, if they are going 
to be driven out from their country,' what are 
you going to do? Are you not going to take 
care of them? , do not mean to say that 
Tripura alone should take the whole burden. 
What I mean to say is, entIre India should 
take the burden. You cannot just say that we 
will not allow them to come. They somehow 
come in. You must have a policy, whenever 
they come, they have to be treated as refu-
gees and rehabilitated at places which are 
convenient ;n all the States, all over India. 
That is the only way you have to solve the 
problem. Otherwise, you just cannot put a 
border'and Bangladesh people would not be 
altowed to come in. The people who are 
coming are not your enemies. They are 
Hindus. The conditions are not good there. 
They cannot live there. They are being 
driven out; they are beaten; their propertie~ 
are being looted. What will they do? They will 
have to come to you, come to the neighbour-
ing States. Now, they should not be concen-
trated in any particular place like Assam. 
They got concentrated in Assam because 
you did not do anything about it. In Tripura 
also. they got concentrated. because you 
did not do anything about it. This is happen-
ing not now, oot during the Left Front Gov-
ernment. This has been happening right 
from the day when you declared a Centrally 
administered territory in 1956 when you 
passed the Reorganisation Bill. They had 
been coming and at that ttme, the population 
was hardfy about a lakh and today it is about 
1Slakhs. In a period of about 15 years, the 
population increased to thiS ex" -3nt. Now thIS 
problem has to be solved. Otherwise you 
cannot convince the trbats that the Aca>rd is 
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going 'to be implemented property and you 
wiH be able to stop the infiltration. Regarding 
infiltration, you must have a definite policy so 
that whoever comss, if at all he has to come, 
has to be rehabilitated in India wherever it is 
possibte. 

I do not know what plans you have for 
strengthening of agricuhural credit. . The 
agricultural credit should be strengthened in 
such a way that more credit may flow from 
the financial institutions to the cooperative 
societies or whatever institutions you are 
going to form. This credit should go to the 
tribals. to the TNV volunteers who want to 
rehabilitate themselves. One Clause says 
that you will send them to another part of the 
country so that they may get some employ-
ment and some training and start some 
industries there. But you cannot send them 
anywhere. The TNV people will have to be 
rehabilitated in their own homeland. Don't 
think of sending them elsewhere. They WIll 
not go. There is no point in telling them that 
you will give them some pbs in Bhila, or 
Rourkela and they can go. h IS their home-
land. They have to be rehabilitated in Tripura 
itself so that they may tee I at home and they 
come to the mainstream. 

The implementation of this accord 
should not be 1ef1 to the State Government 
I have all the respect for the States. I want 
that the States should not be interfered with 
either in the maintenance of law and order or 
in any other maner with the Central Govern-
ment but there are certain States where a lot 
of advice and time to tIme guidance is re-
quired SO that your accord. for which you are 
also a party, is implemented property and the 
agreement does not tail. Earher you faited to 
do this aoG suddenly you realise that this IS 
a problem which has to be solved. What all 
the Government has been telling us is that 
"We are telling the Chief Minister of the Left 
Front Government that he should solve hiS 
problem. that he should call them. he should 
Invite them and then diSCUSS with them and 
solve the problem ~ I found that nothing of 
that sort has come. Central Government 
was never ant8res1eO In the solution of thas 
problem as long as the left Fron' Govern-



469 Disc. Under 193 on 
Memorandum 

BHADRA 8,1910 (SAKA) of Settlement 470 
on rnpura 

ment was In power You wanted to solve It 
because you knew that It IS Central Govern-
ment alone that can solve the problem and 
the Congress alone that can solve the prob-
lem because Congress IS having an alhance 
with the TUJS You warted till the tIme you 
came to power and then you have dectded to 
solve this problem taking futl credit for the 
solutIOn of this problem and maligning the 
Left Front Govemment h IS very bad It IS not 
only In bad taste but It IS highly undemocratIC 
because you are plaYing with fire You al-
lowed the people to be killed You never took 
any Interest Whenever they wanted more 
police force, you refused to send them They 
wanted fIVe batalhons You sent one pla-
toon h went on for ten years like that As a 
resuh of thiS, more than 10,000 people have 
been killed unnecessarily because of the 
delay by the Government of India h was In 

your hands The Government of India could 
have solved this problem long ago h IS a 
belated agreement but. nevertheless IS an 
agreement whICh IS aimed at maintaining 
peace In Tnpura and we support It 

SHRI N TOMB I SINGH (Inner Ma-
",pur) Madam Chairman, I rise to 100tiate 
this diSCUSSIOn from my party side on the 
tnpartrte settlement on the TNV problem In 

Tnpura 

thIS settlement IS an additional feather 
to the crown of our leader Shn Rallv Gandhi 
because thIS reglme led by him folloWIng 
closely on the heels of the late Pnme MinIS 
ter Shnmatl Indira Gandhi has been full of 
solutiOns Of all the solutIOns, thIS TNV solu 
hon IS hIstorIC In character and thiS deserves 
our tunest appreciatIOn, partICularly the 
Prime MInister, the Home MIOIster and the 
State Government - the Congress Govern-
ment there - and the Governor they de 
serve the fullest appreciation 

I had hstened to the opening speech of 
Shrt Madhav Radde There are two aspects 
of has speech One IS, blamlng the Governor 
for hIS positIve role In the solutIOn and the 
other one IS. in some aspects, blaming the 
TNV for not comlng to thIS solutIOn dUring the 
time of the Leh Front Government. Madam. 

I agree with some of the constructive sug-
gesttons that he had made because I hap-
pen to belong to the North-East, My State of 
Manlpur has always gone WIth T npura The 
Home MinIStry. from the day of Independ-
ence, had clubbed these two States together 
10r every treatment When we merged In 
1949 with the rest of the Indian UnIOn, we 
were together as Part 'C' State Then, after 
functIOning as a Part 'C' State, for some t.me, 
of course, we were struggling very hard and 
T "pura also .JOIned We became a Umon 
T erntory After that, we struggkKi together 
We attained Statehood In 1972 At every 
stage as Unton T erntory and when we had 
the T errltorJaI CounCil, we had the same 
status Then, we bad the Terntonal Assem-
bly with some Mlntsters and we had the 
same Status From the point of VieW of 
finanCial facilities, salaries, allowances etc 
we shared our happtness and suffenngs 
together all these years and historICally also 
In T rtpura, you Will apprectate that we have a 
bIg Mampun populatIOn and It IS next to the 
anginal Tnpuns Of course, the majOrity 
comnwnlty IS, as we know. mostly Bengall-
speaking community the language of whteh 
has been there," the Eighth Schedule H we 
analyse the T npura populatIOn today on the 
baSIS of language and culture, we have 71 
per cent people speaking the language 
which has been recogOlsed In the Eighth 
Schedule - that means the Bangah popula-
tion and some other commumty also The 
rest I e about 28 and odd per cent represent 
the other populatIOn Indudmg the local 
population, the origInal Tnpuns plus the 
Mantpuns and other Chakmas etc So, In thas 
way, If we analyse Tnpura Tnpura commu-
nity IS a very unfortunate community, suffo-
cated sandwIChed You know. Madam, 
T npura IS exposed to the Indo-Bangladesh 
Border on the two sides Then, we have the 
T r!pura whICh IS dO(nJnated by others It IS so 
because ours IS a democracy based on the 
strength of the populattOn The local popula~ 
tlOn, the Original populatIOn has bee" totally 
outnumbered '" the North-East When we 
speak of our seH-defence. self-protectlOtl 
etc you will observe 10 Meghalaya 
Nagaland. Arunachal Pradesh. ManipUr and 
Mlzoram, we take the example of Tnpura 
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We say to any of our crOwds that let us learn 
Something from Tripura; let us see - be-
yond setf-defence - that the immigrant 
population from outside do not outnumber 
us and wipe us out on our own soil. This is 
how we proceed. So, this Tripura today 
stands in a very precarious position. But then 
this Aecord, to a great extent, has given a 
fresh lease of life to the ambitious and aspi-
rant young people of Tripura. 'thought that 
Mr. Madhav Reddi would be, very honestly 
and sincerely. rejoicing himself on that ac-
count. But, somehow, he did n.ot find the 
timing suitable to the Opposition and he did 
not find the role constructively played by the 
Governor and certain other officials from the 
Home Ministry suitable to his political line. 
This is very unfortunate. As I said the other 
day when I took part in the debate on 
Nagaland, these small States should not be 
subjected to these high level political wran-
glings because they are not so capable of 
understanding those things. We have to 
understand their problem. 

Now I come to the problem of the 
Tripuris. the original people. The Accord has 
provided protection to the tribals in the leg-
islative Assembly by reserving a certain 
number of seats for them and also giving 
them opportunity for employment. setf-
employment. and some programmes in the 
field of agriculture, in the field of tribal-non-
tribal relationship. in the field of language, 
etc. I would like to touch upon those points. 

The basic thing I would like to empha-
size'is that the Accord is not an end in itself, 
because the Tripura people, who have suf-
fered so long alter integration with the rest of 
India, have not been able to come to power. 
In any Ministry you will see that the local 
people are having just a nominal representa-
tion. may be the Left Front Ministry or the 
Congress, whatever it is. I do not consider it 
from Party point of vie. because I myself 
sPeak from a smaH community point of view 
and .. deserve this proteclion. The Tripura 
people, I think, after this Accord is imple· 
mented, will have suff .... protection in the 
Assembly. This is one very good thing ... 

SHRI NARAYAN CHOUBEY (Midna-
pore): Now the number is 17; it is being 
increased to 20. 

SHRI N. TOMBI SINGH: Ac:c:ording tQ 
the proportion of population, 20 is not an 

.unreasonable number. 'Twenty' will provide 
them good facilities to represent themselves 
in the Assembly and in the Ministry. h de-
pends upon the ability of the people to rise up 
in the party politics, in the geQ8ral politics. 
For instance, in my State, the tribals who 
form 30 per cent of the population have 19 
Members out of 60 and they have been Chief 
Ministers, they have been powerful Minis-
ters, they have been powerful officials in the 
secretariat. So, the tribals do not suffer. It all 
depends upon how you bring them up. That 
is what I want to hint at. The Tripura admini-
stration has to raise' the standard of the 
people In order to enable them to take part in 
administration and developmental activities 
on an equal footing. Merely aUowing them to 
have 20 Members in the Assembly will not 
do. They must be able to take part In the 
politics on par with the majority community. 
It is very painful for me to point out that a very 
untavourable atmosphere, unfavourable for 
tribal and non-tribal relationship, majority 
and mlOority relationship, IS brewing. of 
which the Congress Party or the CPM or, for 
that matter, any other Party, may not be 
conscious. The steam-roller of the majority 
is something which we cannot be conscious 
of bUt which is destructive. h is just like an 
elephant which moves very sympathetically 
and majestically and with love, full of saintly 
feelings, a tame elephant which moves on 
the road; it does not do any harm to the 
people, but as it goes majestically and 
sympathencalJy, it tramples upon small crea-
tures and that also unknowingly. majesti-
cally and sympathetically, it crosses the 
minority. You do not know it. What is being 
felt and experienced by the Tripuris in 
T ripura is that they are not getting things. If 
you break up the population both rural·wise 
and urban..wise. the entire population of the 
Tripura including the royal family because 
royal family is also a tribal family and some 
of their relatives. rest of the local people are 
in the rural areas. What is the condition of 
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these local areas? It is pathetic. We do not 
know how long it will take to come up for 
these people to the level of the general 
public in politics. in social matters in eco-
nomic 'matters etc. So, what I would liKe to 
emphasise upon is that the Accord should be 
treated as a beginning of a long process. 
This beginning should be made sincerely 
and honestly. 

17.00 hrs. 

Shri Madhav Reddiji has pointed out 
that the Chief Minister does not know what IS 

going to be the programme and what are the 
contents. In fact, it is too early to criticise 
becau~e we have only started and a good 
beginning has been made. And I do not like 
to suspect the sincerity and also the sense of 
dedication of the Prime MiOister at this stage 
because we know, Prime Minister means 
business in every sphere begll)nlng from the 
formation of small States. We have felt that 
these have not been mere gestures. They 
have been full of contents, historical con-
tents, beginning with the late Prime Minister 
Pandit Jawaharlal Nehru. I would likp to 
emphasise a few points on the Accord for 
implementation. TNV is not yet coming out to 
surrender the arms. This has been men-
tioned by Shri Madhav Reddljl. I would like to 
speak from experience. This is Just a begin-
ning and the Home Ministry should be hav-
ing full experience because this IS not the 
only time when they have an Accord. In the 
early sixties, we had a kind of agitatIOn by 
extremists in my State. And those extrem ;sts 
were jailed in Tripura and Agarlala. And then 
the Congress Party took the initiative under 
the leadership of the late Prime Minister 
Shrimati Indira Gandhi and this was solved 
by amnesty. And those who were jailed in 
Agartala Jail. they were released. And these 
people are now good citizens and they are 
placed in different profession:>. Then be-
cause of the slight mistake of the local 
administration by arming a section of such 
people in order just to counter the remaining 
supposed extremists, there was a clash and 
killings. Then around 1979, the PLAs and 
PREPAK in the North·Eastern Region came 
up. I must confess it. Although I have been all 
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along in this Congress Party, I have made 
my own contribution in making solution after 
solution. But somehow there has been slight 
mistake in arming a section of the people for 
rehabilitation. There was a- competition 
among themselves. Now the T~ra admini-
stration under the supervision of the Home 
Minister and under the leadership of the 
Prime Minister should not commit this kind of 
a mistake again. 

Public leaders whoever they are, may 
be CPM, may be from our own party, they 
should not indulge in encouraging armed 
young men for their political ends. This is 
happening in-other parts and this is happen-
ing to some extent in my State. This was a 
handicap in the total solution of the insur-
gency problem in our area. Now, the present 
administration in Tripura should not indulge 
In making any division among those who 
have surrendered. They should be treated 
obJectively, impartially, and on merit. There 
should be no group which is posted against 
the other group. This practice should not be 
there_ 

11 has been suggested in the Accord that 
they will increase the duration of tr~1 pro-
grammes and more stations will be opened 
to accommodate the Wishes of the tribal 
people. This IS a very sensitive IS~ 3 be-
cause the Tripun language rtseH IS r,)t yet 
developed. The majOrity commUnity have 
sympathellcally spread an atmosphere 
among the entire population of the State 
which is not favourable to majOrity commu-
OIty relatIOnship and tribal and non-tribal 
relationship. 

The other day, a few young peopie of 
my community - Manipur pocket is there 
and a Minister is there in the present Tnpura 
Cabinet - came to me and said: -We are 
from T ripura and we are Manipuris. We have 
come on foot. We would like to have some 
donation from you." I said. I am very happy. 
But what are your names? They did not 
mention any Manipuri names. Then. I 
enquired from them how they were MIl· 
nipuris. I should not be misunderstood as • 
I am spreading a communal kind of hazard. 
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Somehow, unconsciously I said that. They 
told me that they have to change their sur-
names in order to facilitate easy employ-
...m and easy access to Government of-
fioas and for other economic benefits. They 
added that if they calJed themselves Datta, 
Kamarkary Mukhe~ee or Chatterjee, per-
haps they could get better attention and 
patronage. This is how they explained to me. 

AN HON. MEMBER: That is not the 
case. 

SHRI N. TOMBI SINGH: They are very 
much alive. I Can present them before you. I 
am very happy to hear from you that this IS 
not correct. This is not applying to the Ma-
~ community alone. In fact, we are not 
also the original people. We had gone there. 
There is a history about this. In the 15th and 
16th century, we started gOing there on our 
way 10 mainstream which was only through 
the present Bangladesh and former East 
Bengal. In that way, we have prolonged 
matrimonial relations between the two royal 
families and subsequently at the common 
people's level in Manipur and Tripura. The 
Manipuris have become T npurlS and they 
are very conversant with the Bengali lan-
guage. Some of them have nearly forgotten 
Manipuri. Even so, the atmosphere that is 
created is not favourable - as I said a few 
minutes back - to the relationshIp between 
the majority community and the minority 
community, the trbal communrty and non-
triNll oommunity. It is only through objectiv-
ity of the majority comm unity that this kmd of 
atmosphere can be removed. 

Coming to the language. I would like to 
mention that T npun language deserves 
patronage for development. Generally, the 
languages which do not come up to the 
status m a written and developed modern 
language, are considered dialects. Now. 
some tribal language development Institute 
in Bangelo ... is taking pains to develop these 
dialecls in modern languages. Unfortu-
....." they haYe no information about a 
pMicuIar 18ngu11ge, namely, Man~ri. They 
11M taken ~ as a tribat language. It 
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is absolutely wrong that they are treating our 
language as a tribal language. Our language 
is a developing language. As I have ,aid on 
the Floor of this House the other day, we are 
demanding the indus ion of this language in 
the Eighth Schedule of the Constitution. I 
think that this institute IS under the Human 
Resources Ministry. They have taken our 
language as a tribal language. Those people 
do not have any ,nformation about our lan-
guage. The dialects are yet to come up. I am 
not casting any aspersIOn on the other dia-
lects. I have good Wishes that they should 
develop quickly. Language is a very senti-
mental issue and we should be very careful 
about It. When the Government of India 
through the AIR and the TV patronases all 
languages, rt should be the polICY of the 
Government that thiS should be done on 
merit. I would Itke to make a reference to 
small newspapers. A little while ago~ when 
the House was diSCUSSing the Defamation 
Bill. enough referenca was made to smaH 
newspapers. I 00 not oonstder myself as a 
champion but the circumstances have com-
pelled me to champIOn the causes of small 
newspapers, small languages, small cul-
tures. small States and small people. Big 
states. btg languages. big newspapers have 
enough champIOns. Small languages have 
to run small newspapers In T npura. small 
newspapers are there There IS no possibil-
ity of bag CirculatIOn. There IS only small 
circulation. There IS no JustIficatIOn ,n brand-
Ing small newspapers as blackmailers. In my 
State, there are so many small newspapers 
runnang well. Now big papers also have a 
possibility of running In various kInds of 
u.lhealthy journalism. Therefore, when we 
encourage through AIR and TV, small tribal 
languages should be gaven more accommo-
dation. The Government of India and the 
State Government should encourage smaH 
newspapers and the Bengali newspapers 
running in Aganala are also small newspa-
pers because circulation is not above 15000. 
So, these should be given the necessary aid. 
Small newspapers shoUld be encouraged 80 
thai the languages can develop through 
these papers. 

A mention has been made about the 
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Sixth Schedule ... (Interruptions) ... I am not 
for any rapists. , condemn them as you do. I 
do not stand for them. In some cases, there 
has been .. wrong repons also. The Govern-
ment should take proper care into such 
reports. 

Now, the Sixth Schedule is very power-
ful.1f it is wrongly used, it is a separating kind 
of instrument, a disintegrating element. The 
Sixth Schedule should be utiHsed with a view 
to facilitate tribals and to improve the rela-
tions between the tribals and the non-tribals. 
Because of the disintegrating element in the 
use of the Sixth Schedule, the separatist 
tendencies come up and the people of As-
sam could not contain them. The Sixth 
Schedule was instrumental in bfinging about 
cohesion. So in this context, in the case of 
our State, we have opposed the Sixth 
Schedule to be introduced. The tribals have 
more or less equal footing. It is a question of 
nominal difference in the social status and 
tradition. So, I want to emphasise that this 
Schedule should be carefully utilised. 

To conclude, as I said in the beginning. 
the Tripura minority community can come up 
only with the generous patronage not of the 
Govemment of India, but the majority com-
munity in T ripura. They can bring them up 
only with all indulgence, with all tolerance, 
because the competition is not at all a 
healthy competition. 

When we Implement this Accord. we 
would like the Government of India to keep In 
mind a few factors, namely, the implementa-
tion should be done fruitfully. honestly and 
the local Government shou:d be supervised 
and directed that they do it properly and 
mistakes, as I hinted at, like misusing the 
arms. hangover of the armed youths etc. 
should not be utilized tor the benefit 01 the 
ovetgrOUnd politk:ians whichever is the affili-
ation. This is. how I would like to put it. 

I hope the Accord will be implemented 
sinc •• 1y and the peace that has come today 
wi be evertasttng. I am very happy about 
it .•• (tlfMupfens) 

If the TNV did not surrender at the time 
of left Front Govemment, it was because of 
lack of confidence in that Government ... 
( Interruptions) 

I was born and brought up in the N0rth-
East and I started my public fife there and I 
am still continuing it there. I do not want to 
shed crocodile tears also and I do not Ike to 
put any partisan attitude in my views. but ldo 
not agree with the statement that the Con- ' 
gress Party has followed any wrong policy in 
relation to these States. It is the Congress 
Party which has brought Tripura to the main-
stream as also other States like Manipur, 
Nagaland. Arunachal Pradesh etc. • the 
Congress succeeds, the mainstream suc-
ceeds in the North-East. 

With these words, I wish the people of 
Tripura all peace and prosperity. 

SHRI. BAJU BAN RIYAN (Tripura East) 
: Madam Chairman, I rise to support the 
Memorandum of Settlement and I conver 
the deep sorrows of my party. the Commu-
nist Marxist Party to the family members of 
those who have been killed during insur-
gency of the TNV activists. 

Qur Party has been trying to soNe this 
problem through all democratic means and 
white our party Government was there is 
Tripura. our Party and our Government tried 
to sotve this problem. Today we are discuss-
ing the agreement which has been reached 
among the Central Government. the State 
Government and the TNV to solve this pr0b-
lem. We J1ad started this process. Some 
activists of ATPlO. All T~ra People lb-
erataon Organisation had surrendered. 

They have now started living a Dem0-
cratic life and they have started taking part in 
the process of de~elopm.nt of T ..... with 

, the left Front Government there. The C0n-
gress and TWS stand in the way of surren-
dering process. The THY is the child of the 
TWS and the child of the Congress (I) • ther 
have taken this •. 
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MR. CHAIRMAN: Please do not inter-
rupt him. 

SHRI.BAJU BAN RIVAN : Madam. the 
Congress and the TUJS have even taken 
step8to overturn the left Front Government. 
ThiI is very unfortunate and undemocratic 
ting.1s this the way the Government s~ould 
function there? Mr. Vijay Kumar Hrankal was 
.-:ted as the Assistant General Secretary 
clT~ra Upjati Julia Sammiti in the Annua. 
Conference of TUJS. In the year 1980 from 
1210 15 March, they held 12 annual confer-
ences at Tuidu wherein they have taken a 
decision that the people who have come 
from Bangladesh after the merger of Tripura 
in the Indian Union, i.e. on 15th October, 
1949, they should be declared foreigners 
and they should be driven out from the 
Tripura. They have taken this anti-demo-
cratic decision in those 12 conferences. 
Who was the guest In that conference? One 
of the distinguished guest was Mrs. Vlbhu 
Oevi who is now the Revenue MInister In 
Tripura. 

KUMARI MAMATA BANERJEE : ... 
Madam. she is not present here so he cannot 
take her name. 

(Interruptions) 

MR. CHAIRMAN: Let us hear first what 
she has to say. 

( Interruptions) 

KUMARI MAMATA BANERJEE: Madam, I 
am on a point of order. It is the democratic 
right of the Hon. Member to say in the House 
whatever he wants to speak. But he has 
mentioned the name of Mrs. Vibhu Devi, who 
is the Revenue Minister in Tripura State. So, 
he cannot take the name of the person who 
is not present here. H the Hon. Member 
wants to meAtion anything against person 
then he should give in writing to the Chair. 

(Interruptions) 

SHRIBASUOEBACHARIA : He did not 
make any allegations. 

MR. CHAIRMAN : She has raised a 
relevant point. He is n01 supposed to make 
any aHegation about a person who is not 
present here. 

SHRI AMAL DATTA: Nothing has been 
said against her. 

MR. CHAIRMAN : Let me make an 
observation . .If he has not made any allega-
tion. it is all right. I also observe that he may 
not make any allegations against a person 
who is not present here to protect herseH 
without the Chair's permission. let him not 
make any allegations. 

SHRI BAJU BAN RIVAN: What all she 
has stated in the Conference has already 
been recorded. It came out in the local dai-
lies also. If some of my fnends on the oppo-
site side here have any doubt, they can ask 
that guest whose name I have mentioned 
Just now. If you stIli have any more doubt you 
may ask Mr. Hrankhal who IS a good fnend of 
yours. 

I may also mention here that Mr. 
Hrankhal wanted to lead a normal life. But he 
was not allowed to lead a normal life. He was 
taken to Bangtadesh. He had surrendered 
himself and confessed many things In a 
press conference. ThIS IS the second time 
that he has surrendered. As a matter of fact. 
thiS was one of the conspiracIes of the 
Congress and the TUJS to break down the 
Left Front Government Their purpose was 
to see that the Lett Front Government as well 
as the left Front Party would fail. The left 
Frong Government asked for para-military 
and other help from the Centre but they were 
never fully helped. The State polICe have 
tried to fight the TNV meance and the TNV 
activists were arrested. In the court of the 
first class magistrate, the actiVISts who were 
arrested by the police along With the help of 
the para-military forces, had made certain 
confeSSIOns. All their confeSSIOns are on 
record In the court. What did they confess? 
According to their confesson, they had been 
encouraged by the TWS and the Congreu 
people to indulge in such things. II .. all on 
record in a court of law. If you want to verity , 
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you can go to the court and find out. (Inter-
ruptions) 

MR. CHAIRMAN: Please speak only on 
the accord, and come to the point. 

I, 

SHRI BAJU BAN RIVAN For imple-
menting this Accord, first we should keep 
this in mind as to how the TNVs were cre-
ated. I can assure from our party-the (CPI(M) 
that we will not stand in the way of imple-
menting this Accord. We are very happy and 
we shall be very happy if the Accord is 
implemented in letter and in spirit. t am very 
sorry that the State Government did not take 
any help from the Opposition Parties there. 
Within one month the process of surrender 
was to be started but till today it has not yet 
started. Only 12 to 13 days are left for com-
pletion of the deadline but from the State 
Government's side there is no attempt made 
to involve the Opposition Parties and others. 
So, there is scope that all may not surrender. 
It cam9 out in the local daily and also in wall 
writting that some people from the Congress 
are not supporting this Accord. An objection 
was raised from the Congress Party. So I am 
in doubt whether the Congress leadership 
there will be able to implement thiS Accord or 
not. I hope the Central Government will help 
them and guide them in solving thiS problem. 
Otherwise the State Government there. I am 
in doubt, will be able to implement this Ac-
cord or not. It will also go like the Punjab 
Accord and other Accords. Some People 
from the ruling party do not want to imple-
ment this Accord. Still there is time to involve 
the Opposition parties and try to solve this 
problem there. The Central Government IS 
posing now with the TNV leader Mr. 
Hrankhal that they represent the tribals It is 
not correct They are not representing all the 
tribals. TNV and Juba Samithi have never 
got support from the majority of the tribal 
people there. They are always in minority. 
The majority of the tribal people are always 
with us. They are the supporters of the left 
Front Government. Just to dislodge the left 
Front Government there, they are trying to 
create some acute problem s there. Due to all 
the.e things, there was a communal riot 
there in 1980. It was their creationg. So, it 

they are sincere in implementing the Memo-
ranctum of Settlement, there is still time. h 

.. can be 'implemented, if they are sincere. 

With these few words, I conclude. 

SHRI VIJAY N. PATIL (Erandol) : Our 
Communist friends tried to extend the do-
main of their rule to Orissa and Bihar. but 
they failed. Then they tried in Tripura For 
some time, they were successful. But the 
local people of Tripura have realized that 
these were the people who tried to dominate 
and who tried to build themselves up and 
who ignored the local population. The TNV is 
the baby of these people, but they now want 
to disown it. 

17.36 hrs. 

(MR. DEPUTY SPEAKER In the chaiIJ 

Now. as Mr. Bijoy Hrankhal has entered 
into an agreement. these peopte do not 
bEHleve that the Accord WI I lJlf()rk. We have 
entered into this Accord with all serious and 
with a purpose, 

As you all know, Tripura is a border 
State. Not only it is a border State. but two 
countries with different problems are border-
Ing Tripura. It is a hilly State also. In a hilly 
State, a few people can create trouble. More 
trouble can be created if they have the sup-
port of the local people. They have their own 
problems. It was proper on the part of the 
local Government to have entered the Ac-
cordand it is the policy of our Prime Minister 
to solve the problems through negotiations. 
Hence It was proper on then part to have 
entered into an Accord; and I have the 
configence that it will be successful, and that 
peace will be established there. 

Tripura is surrounded by Bangladesh; 
and Burma is also nearby. There is an agita-
tion going on in Burma. And Bangladesh is 
over-populated .. that over-population is not a 
local problem for Bangladesh alone. ~ • iI 
a problem even tor our border States. be-
cause of infiltration. 
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[Sh. Vijay N. PatiQ 
While talking about Hindus of T ripura. 

my friend Mr. Madhav Reddi forgets the 
support he gives to AASU and to the Mo· 
hanta Government in Assam. He does not 
want infiltration into Assam. Then how he 
can permit infiltration in Tripura How is it 
possible? i.e. Hindus coming from Bangia· 
deshcannot be tol9(ated by the local people 
there. We know the examples of thel Ameri-
cans. English peopte went to America. and 
the.Red Indians were driven out into the hills. 
These people ruled there. In Tripura, those 
people had not put forth very big or luxurious 
demands. Their demands were very simple, 
as we see them in the Accord. They want a 
little more representation in the Assembly. 
They want some commodities which are 
scarce there, to be supplied at subsidized 
rates. For example, in the autonomous dis-
tricts, kerosene, salt and other commodities 
are to be supplied at concess.ional rates for 
three years. It is a good agreement, because 
instead of keeping more armed forees there 
and spending more money on them. it would 
be better to give these people these com-
modities at concessional rates. These are 
the very good points of the Accord. 

What is the other point? It deals with 
Jhoom cultivation.. We want to establish 
~ families in five centres, to avoid denu-
dation of forests and to avoid deforestation 
there. 

My friend Shri Madhav Reddi was 
mentioning that it is very difficult to approach 
T ripura from Guwahati, it takes about two 
days. He forgets that ou, friend Sh,i 
Namgyal comes from Ladakh. It takes four 
days to come from Ladakh to Shri Nagar and 
then one day from Sri Nagar to plain. We 
have got a big country and our problems are 
many. Because of the financial constraints, 
we are made to go slow. Even the progress 
that we have made under the dynamic 
leader Shrt Rajiv Gandhi,is being ignored 
and you are trying to find out loopholes here 
and there. He was also mentioning about 
their not being allowed to enter into the 
YIages in Tf~ra. He forgets that the Minis-
ter 01 State in the Ministry of Home Affairs is 

on rrfmra 
not being given proper treatment in Bengal. 
A lady Member of Parliament was assaulted 
in her own home State. Bengal is a civilised 
State. What the so-called Civilised Jyoti 
Bosu Government is doing? .. 

• (Interruptions) 

SHRI NARAYAN CHOUBEY : We are 
discussing Tripura now. 

SHAt VIJAY N. PATIL: He mentioned 
that he was not allowed to enter into the 
village in Tripura. Why he ignored the neigh-
bouring State? What is happening there 
under your rule? The other day my friend 
Shri C. Janga Reddy was mentioning that his 
state is a baby of five days. Five years he 
calls it as five days. Here, you are telling that 
nothing has come out of the accord. It is not 
a baby of five weeks? Not even twenty days 
have passed after the accord was signed. 
How can you expect that everything would 
happen so soon? We have to give some 
tIme. We have to sort out the things, and the 
nodalities Our aim IS good, objective is good, 
purpose IS sincere and honest, which we 
have to look into. 

Sir, we are not the people who start 
agitation for our own political gains. Again I 
wo~ like to repeat what I said earlier, that 
we have tried to civilize your baby, I.e. TNV 
and we hope that it will be Civilised and 
become to the mainstream of Tripura. They 
will become good citizens. 

With these words I congratulate the 
Chief Minister of T npura, our Prime Minister, 
our Home Minister and also TNV leader, who 
has shown his courage and tried to bring his 
colleagues with him to sit across the table 
and find out a peaceful solution. let the 
peace ",evail. 

SHRI THAMP AN THOMAS (Mav-
elikara) : Sir, I welcome the accord. I also 
congratulate the Opposition leaders who 
visited there and created the moral impact 
on the p..opIe of Tripura about their riUhts 
and also about their political movements. 
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Whatever things have happened. are all 
well known to us. All the accords which the 
Government of India have signed without 
any hesitation and reservations, the Opposi-
tion "as welcomed. But I am sorry to tell that 
the subsequent events have proved that 
there was no proper background estimation 
and also the various points which they in-
clude in the accord. in the implementation of 
the various clauses with sincerity and hon-
esty and the way in which it was approached 
at the beginning are not seen. Take Punjab 
accord. Sant longowal had to sacrifice his 
life. Has the accord fully implemented still? 
Further what will happen in Punjab and still 
how many discussions we have to make on 
this, we don't know. Take Sri lankan ac-
cord. When the Sri lankan accord was 
made, we welcomed it. But what is the prob-
lem of IPKF, Tamil militants and what ethnic 
things are going on. Have you made any 
subsequent analysis on that?Take Assam 
accord. Again insurgency and violence is 
creating problems in various parts of Assam. 
In more than signing the accord there should 
be sincerity to implement the accord. Gov-
ernment should show the sincerity to imple-
ment various clauses which are there in the 
Memorandum of Settlement which has been 
reached between the TNV and the Govern-
ment. This is one of the main aspects in 
these matters which I see. 

Today, the news in the press is about 
the events in Mizoram. laldenga came. The 
Ministry was installed. Election was con-
ducted. Insurgents have said that they have 
surrendered the arms. And he became the 
Chief Minister. Today the news is that out of 
25 members, 8 have broken away. If 8 
members have gone out, then the anti-de-
fection law is to be applied. But instead of 
applying that law, horse trading is going on. 
Tomorrow what will happen is that Congress 
will instal the Government there. If this ;s the 
short-sightedness to form the Govemment 
of Congress in the north-eastern area and 
you are entering into an accord, I will say. it 
win have a very bad result. If you are taking 
into account the problems of the people and 
giving due consideration for the tribats who 
feel that they wer. discarded 'hitherto and 

on Trj1ura 

their problems were not properly tackled, 
minority rights were not properly safe-
guarded and because of the attitude which 
we had adopted to them, they had gone to 
the wrong path of insurgency and violence 
which they believe, will help them, the ac-
cords are subsequently made. I will say that 
the consequence of violating the provisions 
of the accord will be more serious then 
entering into an accord. When I support the 
accord .. I say that every clause of the accord 
should be seen and implement Properly. But 
you see the background in which it has been 
arrived at in Tripura you see the whole situ-
ation there declaring Tripura as a disturbed 
area, Congress infiltrating into it. conducting 
elections in a given circumstance, then 
capturing power and then trying to alienate 
mass force there, the mass force of people 
who are behind the left Front, if they are 
being discarded and pul to difficulty, if some 
people feel that having power at the .centre 
they can hold it. they are living in fools' 
paradise. 

The same thing is about the GNLF. The 
West Bengal Government has welcomed it 
because it is a problem. Since it is a problem. 
they say. solve the problem, have an agree-
ment. An accord is reached. Jyoti Bas&.: 
welcomes it. But at the same time, at the cost 
of the people if somebody is promoting vio-
lence and extremism and putting other 
people into difficulty. that cannot be.toler-
ated. We cannot support such thIngs. 

I would like to say that this is happening 
not only in Tripura. West Bengal. Nagaland, 
north-eastern area but aJso in our part. For a 
short-sighted view. somebody feels that to 
put another person out of power, they may 
help extremism. This has happened in Ker-
ala; Who were the persons who were behind 
Naxalite movement? Who are the persons 
who are behind the violence which is break-
ing out throughout Kerala? Who are the read 
culprits? Is there any enquiry made in this 
short·sightedness? When such violence is 
permitted. it will give a more powerful kick-
back and it cannot be retorted. Therefore, 
my submission is that you should have sin-
cerity to implement it and take the people 
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into confidence. In that respect what J would 
suggest is that in the North-Eastern area, the 
tribal problem has to be dealt with at the 
national level. A national policy should be 
therewith regard to that. More money should 
be pumped there. More education should be 
given to them. More facilities should be 
provided to them to make them belieye that 
they are part of the mainland. And when they 
... made part of the mainland, they should 
also feel that they can exercise their view-
points and !,pinions independently. If that 
due regard and respect for their feelings is 
~.Ithink we can hold them along with the 
mainstream, Otherwise we will be losing 
them. And losing them will be a great na-
tiona. calamity because these are border 
areas. We are not having that much of a 
happy relationship with our neighbors and 
we have never attempted to create better 
relationship with our neighbors. We are 
notorious for keeping such relationships with 
our neighbors. There is no doubt about it All 
around we are surrounded only by enemies. 
We have no friend nearby. If we look at the 
surrounding areas, all around we are cov-
ered by enemies. Then how. can peace be 
maintained? From the neighboring areas, all 
sorts of terrorism is coming up, aU ·sorts of 
extremism is coming uP. weapons are being 
supplied. We are not having any hold over 
that and we cannot prevent it. They all use 
such ethnic, casle, communal and other 
divisive forces and feelings to fight against 
us. This is a very btg national co lam ity . This 
is a very big danger. I do not know whether 
these things are being looked into and 
whether the border areas have been see 
cured in the national interest, with the per-
spective of holding the people. How did we 
fail in Punjab ? In Amritsar district, it the 
people were with us and if we were able win 
over the people, woukJ the extremists and 
the terrorists have been given shelter by the 
people? The people will not give shelter to 
such people if the people's economic prob-
lems ar. properly dealt with. So, what' urge 
upon. when , support the Accord, is that the 
economic problems, the sociaf problems 
and other human problems of the people 
who live around the area, who are in minor-
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ity, should not be ignored but they should be 
complimented and given due weightage. 
instead of taking a political advantage out of 
the give;) circumstances. I hope this Accord 
will not be a route to take political advantage 
out of a situation which is given. It should be 
sincerely implemented. Both the National 
Frond and the LDF unitedly stand together 
with the people of T ripura. We stand with 
them and support it . 

[ Translation] 

SHRI PRATAP BHANU SHARMA 
(Vidisha): Mr. Deputy Speaker. Sir, on the 
tripartite agreement made on 12.8.88 in 
Tripura is an important step in the direction of 
estab~shing peace in that State. Through 
this agreement, our Prime Minaster has 
made concrete efforts to put an end to arson, 
violence and agitation going on in North 
Eastern region tor the last many years. 
Whether it is the Assam Accord or the 
Mizoram Accord or the Agreement with 
TNV, the intention of our Han. Prime Minister 
has always been to find a solution to the 
problems, of the people of north-eastem 
region who have been cut from the main-
stream and had adopted the path of agitation 
through negotiations. He always wanted to 
solve their problems by taking into confi-
denc_e the Government of those States. No 
importance has been given to the party's 
viewpoint, or to the political view point in this 
regard and the Assam. Mizoram and Tripura 
accords have been made keeping in view 
the national interest and with the objective of 
making them join the mainstream of the 
nation once again. The agreement reached 
with TNV in T ripura is also remarkable be-
cause of the law and order situation in 1he 
State under the CPM Govemment was 
beyond control. The way law and order situ-
ation was deterioratlllg and broad day light 
murderes were being committed was 
shocking. Nothing is hIdden. It was a matter 
of shame for all of us. When out Party came 
to power in February the adivasts of that area 
became very hepeful. Even the leaders of 
TNV also became very confident and h0pe-
ful anfd its leader Shr; 8ijoy Mum. Har-
angkhawal realised that their co-operation is 
needed for the development of the Stat •. 
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Therefore. the Han. Prime Minister came 
forward for negotiations which brought 
about the solution. Shri Bijoy Kumar of TNV 
himsl. wrote a letter in the month of May to 
the Hon. Prime Minister in this regard. It was 
only then that the Government of India. 
came forward for negotiations and this con-
crete steps were taken to implement this 
agreement. Here' would like to point out that 
the mentality of our Opposition members is 
to rake up issues and create conflict. They 
are unable to understand the importance of 
an agreement. They can onty visualize con-

_llict and confusion behind an agreement. 
They can never understand the important of 
an agreement. Their mentality is selected in 
what they have said in the House Today. I 
would like to point out here that by making 
this accord. our leader has shown great 
sagacity and political skill. He has made 
efforts to bring the people going on the path 
of extremism and violent activities into the 
mainstream of the nation. When the CPM 
Government was in power. no efforts in this 
direction were made but now when our 
Government came to power and made ef-
forts to establish peace ~n T ripura. they think 
that there is trouble. You started finding 
faults with !tie agreement. We were bound to 
take some strict steps after our party came to 
power. because the C.P.M. Government 
had done many wrong thmgs. I want to make 
it clear to you that our agreement with T.N.V. 
does not Include only the development of the 
tribals or restoring their nghts and land to 
them. but it also includes development of 
agriculture in Tripura. 't also Includes mak-
ing avenues of employment available to the 
unemployed people and bringing back the 
misled youth during the C.P.M. rule on the 
right track so as to involve them in the work 
of nation building. This alone is the reason 
why our C.P.M. colleagues are finding It 
inconvenes at the signing at such a good 
agreement. Shri Thampan said that the 
rulJing party do reach agreements but they 
are not implemented. 'want to tell him that 
out of 11 points on which Punjab Accord was 
signed, 8 points have already been imple-
mented and solid steps are being taken to 
implement the rest of the points. Everything 
is before you and you have yourself seen the 
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real situation. H the Assam Acoord had noI 
taken place, the people of Assam would 
have been on the way of agitation and they 
would not have got the Indian Institute of 
Technology or the schemes of science and 
technology there. It is the State Government 
which is responsible for whatever has hap-
pened il1 Assam since the past 2 to 3 years. 
But the opposition Members only protect the 
Assam Government in the House. They try 
to hide its mistakes because it is natural that 

.jl wrong doer always tries to hide the mis-
takes of another wrong doer. Such a person 
finds even the right deeds of another person 
as wrong. It is the farsightendness and lib-
eral approach of our han. leader Shri Rajiv 
Gandhi that reflects in all the major decisions 
whether it is Punjab accord. Assam accord. 
Mlzoram accord. G.N.l.F accord or T.N_ V. 
agreement. He wants that peace should 
return to the North- Eastern region and the 
area of insurgency should give way to new 
horizons of development so that the people 
could join the mainstream. They should be 
disscuaded from the path of insurgency and 
violence and engaged in the wofi( Of nation 
building. We hope that the tripartite agree-
ment reached with T.N.V. regaroing Tripura. 
for which we received full-co-operation from 
the Chief Minister. Shri Majumdar and Gov-
ernor Shri Krishna Rao. and whteh has been 
the result of the efforts and far slQhtendness 
of our hon. Home Minister and Hon. Prme 
Minister Rajiv Gandhi. will be implemented. 
We want that the people of that State should 
be enabled to 58" sufficient and the given 
,heir due rights. They should also be pr0-
vided with opportunity to work in the politica~ 
social and economic fields. There is nothing 
in it which could be misleaaing. The concam 
of Central Government for the development 
of the tribats is much more than that at the 
Opposition Governments in different States. 
What happens there is that the assistance in 
the name of tribals is instead utilised for the 
Party cadre. This is what is happening in 
West Bengal and Assam. The same 
was the situation in Tripura 100. but the 
people there have stopped this practice bf 
electing a new Gove,.,ment. The Oppodion 
is facing a problem there. We know that , 
peace is restored in T~' na. ow relations 
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wih our neighbouring countries will also im-
prove. As regards my colleague's submis-
sion about the neighbouring countries, my 
submission is that our Government tries its 
bestto improve relations with the neighbour· 
ing countries, but you very well know as to 
how far can our efforts succeed when some 
nationals are born only to oppose our poli-
cies. 

Mr. Deputy Speaker, Sir. in the end I 
wOuld like to say only this much that we all 
should try to implement the Government's 
accord with T.N.V. and Tripura Government 
effectively. For this purpose, we should rise 
above political considerations and try to 
implement it by keeping the national per-
spective on the top so that whatever policies 
have been formulated by that Government 
for the development of the poor and for 
providing employment to the youth of T. N. V. 
could be imp!emented through the Central 
Government and the august Houses of Par-
liament. 

(Eng/ish] 

MA. DEPUTY SPEAKER: Now. state-
ment by the Minister Shri Brahma Dutt. 

SHRI BRAHMA DUTT : Sir, what about 
their discussion under Rule 193? 

MR. DEPUTY SPEAKER: We are con-
taining the dicussion tomorrow? 

18.02 hra. 

STATEMENTRE:FIREATTANKWAGON 
LOADING GANTRY AREA OF MATHURA 

REFINERY 

(~ 

THE MINISTER OF STATE OF THE 
MlNlSmV OF PETROLEUM AND NATU-
JW. GAS (SHRI BRAHMA DUTT) : At about 

1030 hours today (30.8.88) a major fire 
broke out in Tank Wagon Loading gantry 
area of Mathura Refinery. The fire was 
brought under control and fire extinguished 
at 1400 hours with the help of 15 fire tenders 
including refinery and outside agencies. 
Two persons, one officer from refinery and 
one casual worker, died and five other re-
ceived serviced severe burn injuries during 
the fire. The 5 injured persons have been 
fused to safdarjang Hospital, New Delhi fOI 
immediate treatment. At the time oUire there 
were 130 tank wagons under loading with 
napththa at the two broad guage gantries. 
After the fire broke out, majority of tank 
wagons were detached and pulled out from 
the gantry and about 35 tank wagons are 
reported to be affected by fire. The process 
units, tank farms. power house and pipeline 
facilities have not been affected. Preliminary 
indications are that both the broad guage 
tank wagon loading gantries have been af-
fected bythefire. Detailed advent of damage 
and the time to repair and rehabilitate these 
loading facilities are being assessed. Fac-
tory inspectorate and State authorities have 
been informed. Enquiry Committee to inves-
tigate into the incidence of fire is being set 
up. 

2. An Officer from the Oil Industry Safety 
Directorate also has been deputed to the 
place. Alternative movement of products by 
road and through pipeline are being devel-
oped to maintain normal supplies out of the 
refinery. Refinery has not been affected. 

BUSINESS ADVISORY COMMITIEE 

Fifty Ninth Report 

[Eng/ish] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFARIS 
(SHRI P.NAMGYAL): Sir. I beg to present 
rhe Fifty-ninth Report of Rusin.ss Advisory 
Com mitt ... 
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18.05 hr. 

DEFAMATION BILL-CONTD. 

[~nglish] 

MR. DEPUTY SPEAKER: Now, we 
take up clause-by-clause consideration do 
the Defamation Bill. 

There is no amendment to clause 2. I 
shall now put clause 2 to the vote of the 
House. 

The question is: 

"That clause 2 stand part of the Bill-

The motion was adopted 

Clause 2 was added to the Bill 

• Clause 3 (Defamation) 

a higher caste and is said to be a person 
belonging to a lower caste, in that case. he 
goes down in the estimation of the people. H 
;~the estimation, of some people, he goes 
down, they are not the right thinking people 
and W9 should not be concerned about that. 
This is the Constitutional, legal position 
which we have enshrined in this Parliament. 
We cannot now say that because a per90n 
belonging to a higher caste is called as a 
person belonging to a lower caste, that will 
be a matter of defamation. This cannot be 
considerS<! as defamatory at all in any 
sense. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTIRY OF 
HOME AFFAIRS ( SHRI P. CHIDAUSA-
RAM): I accept his amendment. 

PROF. MADHU DANDAVATE (Ra-
MR. DEPUTY-SPEAKER: Now, we japur) Will he accept the repeaJ of the Bill? 

take up clause 3. Shri Amal Datta. 

SHRI AMAL DA ITA : I beg to move: 

Page 2, line 25-

omit "This caste Of- (4) 

Sir, in clause 3, Explanation IV (a) says: 

"(a) that Imputation, directly or Indirectly 
in the estimation of others, lowers the 
moral or Intellectual charader of that 
person, in respect of his caste or his 
calling or lowers the credit of that person 
etc." 

Now, so far as mention of ·caste" is con-
cerned, I think, it should be omitted. This part 
of the Bill has bElen taken variation from the 
original Act, IPC. There. if a person belong to 
a higher caste was called by somebody that 
he belonged to lower, caste, that wouki bring 
him down in the estimation of the people. 
The situation today, at least, legally is 
changed. So, the law cannot now take c0g-
nizance of the factthat if a person belongs to 

MR. DEPUTY-SPEAKER: It is only the 
amendment. 

Dr. Datta Samant. 

OR. DATTA SAMANT (Bombay South 
Central): I beg to move: 

Page 2, line 7 -

after" Whoever· insert-

"including Government servant and 
police officer including C.B.1. (12r 

All discussions are there. If somebody 
defames other persons, he can be prose-
cuted in the Sessions Court and all this. The 
whole problem here is that the defamation is 
not done by the Press or· Editors or some 
persons but sometimes this Government is 
also involved in the defamation of the 0ppo-
sition or some of the leaders for political 
sake. tn that thing. though they are not 
directly involved, the police officers and the 
CSt and all people are involved to make the 



495 Defamation Bill AUGUST 30, 1988 Defamation Bill 496 

(Dr. Datta Sarnant] 
propaganda against a particular man. , was 
the major vidim with 4 murder cases and all 
that. But the High Court acquitted me. (Inter-
ruptions) 

MR. DEPUTY SPEAKER: Please Or-
der. 

( Inteffuptions) 

DR. DATTASAMANT: I am the victim of 
their propaganda. (Interruptions) 

PROF. MAOHUY DANDAVATE: Mr. 
Deputy-Speaker, Sir, that reference might 
be expunged. Otherwise, he may be hanged 
tomorrow! 

DR. DATI A SAUNT : In bogus murder 
cases, I was the civtim. In 1972 in order to 
please the Godrej, I was kept behind the bar 
and it was announced that r would be 
hanged. The Court has acquittance. This IS 
your political connivance with the Godrej 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF iN-
FORMATION AND BROADCASTING 
(SHRI H.K.LBHAGAT): I have absolutely 
no intention to stop him but what Prof. 
Madhu Dandavate has said, I agree with him 
because that should not go on record, what 
he has said. Otherwise, I am not saying one 
way or the other against him or for him. 
(lnferruptions) You are free but these cases 
which are judicial findings should not be 
discussed. It should not go on record. 

DR. DA ITA SAMANT: What about a 
poIiticaJ defamation by the ruling party in 
order to serve their political influence? (In-
tenuptions) •• 

MR DEPUTY SPEAKER: It will not go 
on record. 

DR. DA TIA SAMANT : It is a defama-
tion. Sir (Interruptions)·· 

MR. DEPUTY SPEAKER: No, no. It 

.. Expunged as ordered by the Chair. 

won't go on record. 

DR. DATI A SAMANT: Whatever law is 
applicable to the average man is applicable 
to the Government officers and the top 
people also. Therefore, you add the words II 

including the Govemment servants and 
police officers including CSt" 

SHRI P. CHIDAMBARAM : I have ac-
cepted Mr. Arnal Datta's amendment to de-
lete the words "his caste or" line 25 page 2. 
As regards Dr. Datta Samant's amendment, 
it is hardly necessary for me to say that I do 
not accept it. 

MR. DEPUTY SPEAKER: Now I will put 
the amendment moved by Shn AmaJ Datta to 
the ~ote of the House. 

The question is: 

"Page 2. line 25 -

omit .. his caste orh 

The motion was adoptsd. 

MR. DEPUTY SPEAKER: Now. I will 
put the amendment moved by Dr. Datta 
Samant to the vote of the House. 

Amendment No. 12. was put and Nega-
tived. 

MR. DEPUTY SPEAKER : The ques-
tion is: 

• That clause 3, as amended, stand part 
of the Bill.'" 

The motion was adopted. 

Clauss 3, as atnsndBd, was add8d to the 
. Bill. 

Clause 4 (Exceptions) 

SHAI AMAl DATTA :_1 beg to move: 
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Page 2. line 32, -

altsr Which is insert' "substantially"(5) 

Page 2, lines 33 to 35, -

Omi'" if it be for the public good that the 
imputation should be made or pub-
lished and it is a question of fact as to 
whether it is for the public good"(6) 

I move both of them. The exceptions 
which are listed In Clause 4 begin like this. 
"Nothing in Section 3 shall apply to (i) the 
imputation of anything which is true concern-
ing any person. "Of these, some may be 
major, some may be minor If it has to be 
wholly true, that means, all the maJOr and the 
minor ones have to be proved to be correct. 
That may not be possible because the minor 
allegatIOns sometimes may not be wholly 
proved. But the major ones can be proved. In 
all the jurisdictions following British law, the 
word "Substantially" has been added belore 
the word true so, that the substance of the 
allegatIOns IS proved. That IS only the bur-
den of proof on the person who IS accused 01 
defamation. The hon. MinIster should also 
accept thiS because when I was talking 
about It, he was nodding hiS head. He may 
kindly accept it. 

SHRI P. CHIDAMBARAM : ThiS IS a 
proviSion wh1ch has stood the test of time. 
Courts have Interrupted thiS to mean that 
you must prove the material part of an alle-
gation, the matenalfactsof allegation Idon't 
think it IS necessary to make any amend-
ment at thiS stage. This Clause has stood the 
test of time. This Clause occurs not only .n 
this Act but also It occurs in several other 
acts. I don't see any reason why we should 
introduce the word "substantlally" and try to 
create scope for further Interpretation. ThiS 
has stood the test of time. 

MR. DEPUTY SPEAKER: I shall now 
put the two amendments moved by Shn 
Amal Datta to the vote of the House ... 

SHRI AMAL DATI A: Sir, I have spoken 
only on the first amendment. 

MR. DEPUTY-SPEAKER : I have 
asked you aJready. At that time, you should 
have spoken. 

SHRI AMAL DAnA : Sir, this amend-
ment at serial No 6 comes out of the Press 
Commission Report and the Law Commis-
sion report. I has exp'ained this to the han. 
Minister at the time of my speech. This is 
every important amendment (Interruptions) I 
hope the Minister will accept it. 

MR. DEPUTY SPEAKER : I shall now 
put the two amendments moved by Shri 
Amal Datta to the vote of the House. 

Amendment No 5 and 6 Put and Nega-
tived 

MR. DEPUTY SPEAKER : The ques-
tIOn IS: 

"The Clause 4 stand part of the Bitt:-

The motion was adopted. 

Clause 4 was added to the Bill. 

Clause 5 (PuniShment for defama-
tIOn) 

SHRI E. AYYAPU REDDY: Sir, I beg to 
move: 

Page 3,--

after It"le 38 . msert-

-Provided that If the convicted person 
mforms the court about hiS Intention to 
prefer an appeal against the Judgement. 
the order for publication of the ludge-
ment shall by stayed. (16)" 

Sir. thiS relates to defamatIOn. A Magistrate 
or a person who tnes may order the publICa-
tion of his judgement in such a manner as he 
may specaiy. He may fix the date and say that 
it must be published wnh.n that da!e. But the 
accused person wants to preter an appeaJ 
against that judgement. Then, he must be an 
a position to ask for the stay of this 
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(Sh. E. Ayyapu Reddy) 
direction,to publish it also. LIlat is why my 
amendment says: 

"Provided that if the convicted person 
informs the court about his intention to 
prefer an appeal against the judgement, 
the order for publication of judgement 
shall be stayed.· 

It is such an ordinary principle. The Judge-
ment wiD not became final until the Appellate 
court has disposed it of. Therefore, I don't 
think there will be any objectioh for the ac-
ceptance of this amendment. 

SHRI P. CHIDAMBARAM: Is it neces-
sary to provide it in the Ad? The accused Will 
move tbe Appellate Court and get stay of 
opetCltion of that judgement or even move an 
application before the Magistrate himself 
and ask for more time so that he can file an 
appeal. These are provtded today . Today 
fine is imposed. It one does not want to pay 
fine. One moves the Appellate Court or asks 
the Magistrate to vary the order. These are 
not matters which have to be provided In the 
Act. There are provislOn~ In the Cumlnal 
Procedure Code. 

MR. OEPUTY SPEAKER: t shalt now 
put the amendment moved by Shn E. 
Ayyappu Reddy to the vote of the House 

A.7Jendment No. 16 was put and Nega-
tived. 

JAR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clause 5 stand part of the B,II" 

The motIOn was adopted. 

Clause 5 was added to the BIll. 

MR. DEPUTY -SPEAKER: In Clause 6, 
there is no amendment. 

The question is : 

The motion was adopted 

Clause 6 was added to the BiN 

Clause 7 (Sa/e of printed or engraved 
substance containing defamatory mattst) 

SHRI E. A YYAPU REDDY : I beg to 
move: 

Page 4, -

after line 5, msert,-

"Provided that the proprietor of a press 
or the editor of d newspaper shall not be 
liable for pUOlshment unless it is specifi-
cally proved that they had Willingly given 
their consent to the publication contain-
ing defamatory matter". (17) 

Sir, most of the publicatIOns are made 
without any knowledge by the proprtetor. 
Therefore. I have provided that the propne-
tor of a press or the editor of a newspaper 
shall not be liable for pUOlshment unless it IS 
specifically proved that he has Willingly given 
hiS consent to the publication containing 
defamatory matter We normally know that 
most of the publicatIOns are made without 
going through the details. They may here 
and there sktpthrough the scnpt and allow Its 
publicatIOn. It a bona fide person IS not gu;Ity. 
he should not get punishment That IS the 
Intention of the amendment 

SHRIP. CHIDAMBARAM Sir, Clause 
7 IS a verbatim copy of the eXisting Sedion 
502. I have not provided any other mens rea. 
It IS the same mens rea knowledge "he 
has knowledge, he Will be pUOlshed. If he 
has no knowledge, he won't be pUnished. , 
do not see why there should be any amend-
ment. 

MR. DEPUTY -SPEAKER' I put amend-
ment 17 to Clause 7 to vote. 

Amendm9nt No. 17 was put and 
ntlfJatived 

MR OEPUTY -SPEAKER : The que,-
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tion is: 

8. 

is: 

• The Clause 7 stand part of the Bill" 

The motion w,s adopted 

Clause 7 was addBd to the Bill 

MR. DEPUTY SPEAKER: Now, clause 

Shri Amal Datta. Are you moving? 

SHRI AMAL DATTA: I am not moving. 

MR. DEPUTY SPEAKER: The question 

"The Clause 8 stand part of the Bill.· 

The motion was adopted 

Clause 8 was addBd to the Bill 

Clau .. 9 (Unintentional defamation) 

MR. DEPUTY SPEAKER: Now. Clause 
9. Shri Ayyapu Reddy. 

SHRt E. AYV APU REDDY : I beg to 
move: 

page 5.-

alter line 30, insert-

.. (c) That the publisher did not fail tc 
publish the contradiction of the defama-
tory statement and called upon te do so 
by the person against whom the Imputa-
tion was made." (18) 

This is one of the matters which must be 
taken into consideration. Suppose, If a pub-
lisher is asked to publish a contrad'dlOn and 
if he publisheds the contradidlOn. thiS must 
also be a matter which must be taken Into 
consideration while trying to convict or sen-
tence him. A publisher has not failed to 
pubtish the contradiction when desired by 
the peraon who has defamed. " he has not 
I_led to do 10 that must be taken intoconsid· 

eration while awarding the sentence. 

SHRI P. CHIDAMBARAM : It is already 
provided in Clause 9(2) (c.) that: 

"An offer of amends shall-

(d) include an after to publish, or join in 
the pubflCation of ,a suitable correction 
of the matter complained of and a suffi-
cient apology ... 

This is provided for. 

MR. DEPUTY ·SPEAKER : I put amend-
ment number 18 to clause 9 to vote. 

( Interruptions) 

SHRI E. AYYAPU REDDY: You must 
permit us. what IS this? 

MR. DEPUTY SPEAKER: I cannot 
permit. This is not a formal discussion. 

( Interruptions) 

MR. DEPUTY SPEAKER: You can put 
whatever you can. But after the Minister 
replies, 'cannot aUow. I cannot reopen it. 

( Interruptions) 

MR. DEPUTY SPEAKER : let him 
speak whatever he wants to speak. After the 
Mimster replies. how can you once again 
reopen the case. 

( Interruptions) 

This is not the way to speak. You have 
to cooperate with me. 

( Interruptions) 

MR. DEPUTY SPEAKER: I cannot .... 
low. You have to cooperate. You should 
understand others' feeling also. when I aIow 
you, you take five minutes, I have no objec-
1ion But afteF the Minister's reply. I cannot 
reopen the case. 
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( Interruptions) 

MR. DEPUTY SPEAKER: I Put amend-
ment number 18 to clause 9 to vote. 

(Amsndmsnt No. 18 was put and Nega-
tiv9d) 

MR. DEPUTY SPEAKER: The question 
is: 

-That Clause 9 stand part of the Bill." 

The motion was adopted 

Clause 9 was added to the Bill 

MR. DEPUTY SPEAKER Now, clause 
10. There is no amendment to Clause 1 0 

The questiOn is : 

-The dause 10 stand part of the Bill." 

The motion was adopted 

Clause 1d was added to the Bill. 

Clause 11 (Certain Statements not to 
constitute defamation) 

SHRI E. AVYAPU REDDY: I beg to 
move' 

Page 7,-

after IlOe 8, Insert 

.. (g) a fatr and accurate record of th~ 
proceedingS of a general meeting of 
any politICal party or the press state-
ments issued by any Member of Parlia-
ment or LegislatIve Assembly'Or LegiS-
lative Courlerl or off tee bearers of a 
politICal party." (19) 

Sir, I h • .t. moved a very Important 
amendment. (Interruptions) I have merely 
wanted one more clause to be added 10 the 
clauses. There are up to (f) about any publi-
cation made by a person containing a num-
ber of things. What I have? jded is: 

"(g) a fair and accurate record of the 
proceedings of a general meettng of / 
any political party or the press state-
ments ISSUed by any Member of Parlia-
ment or legislative Assembly or legis-
lative Council or office bearers of a 
political party." 

Supposing the Press reports fairly ac· 
curately the proceedings of a polittcal party 
or the meeting or the statements made by a 
Member of the LegislatIVe Assembly or 
Member of Parliament or any offIce-bearer 
of a politICal party, he shall not be hable to be 
proceeded for detamatlon. That IS what I 
wanted to be Incorporated -

You have merely stated so many things. 
(InterruptIOns) He must not be made the 
scapegoat because he faIrly accurately 
reports the proceedings of a pubhc meeting 
addressed by so many leaders. 

Suppose press statements were ISsued 
by pOlitIcal leaders Why should they be 
liable? For Instance, you have said' 

"(d) A fair and accurate report of the 
procee:dtngs of any meeting or sitting of -

(I) any local authority or commltt_ 
of a local authority, 

(II) any' commiSSion. tribunal. 
committee or person appointed 
tor the purposes of any InqUiry 
under a Central. Provincial or 
State Ad by the appropnate 
government. 

(II:) any person appointed by a local 
authOrity to hold a local mqulrY ,n 
pursuance of any Central. Pro· 
vlnclal or State Act; 

(IV) any other tribunal board, 
committee or body constituted 
by or under and exercising func· 
tlOnS under a Centrat. Provincial 
or Stat. Ad, ., .. 

When publication of these shall not be 
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taken into consideration for the purpose of 
prosecuting the publisher. why should he be 
prosecuted if he accurately and fairly reports 
the proceedings of a political party or the 
meetings addressed by political leaders or 
Press releases made by Members of Parlia-
ment, MLA's and other persons or offlCe-
bearers? That should be included in the 
same category as you hav.e mentioned In the 
other categories of (a) to (f). 

SHRI P. CHIDAMBARAM: Sir, It does 
not come under the same category. That's 
why the Press CommiSSIOn and the Law 
CommiSSion did not recommend that report-
ing a statement In a publIC meeting or In a 
politICal meeting should enJoy eIther 
absofute priVIlege or qualifIed priVilege. I 
think, the whole country knows that stan-
dards of public debate, In public meetings 
and politICal meetIngs are not always very 
high. That's why, I think, the Law Commis-
sion and the Press CommIssIon did not 
make such a recommendatIOn whICh Mr 
Ayyapu Reddy IS making. 

1 think. it would be qurte Incorrect to give 
either a qualified priVilege or an absolute 
privilege to a statement whICh IS made In a 
public meeting. I think, It would be quite 
dangerous and I cannot accept th,s amend-
ment. 

MR. DEPUTY SPEAKER I shall now 
put Amendment No 19 to Clause 11 moved 
by Shri E. Ayyapu Reddy to the vote of the 
House. 

Amendment No 19 was put and negatIVed 

MR. DEPUTY SPEAKER The ques-
tion is: 

-That Clause 11 stand part 01 the Bill .. 

The motIOn was adopted 

Clause 11 was added to the 8il,. 

Clau .. 12 (Burden of Proot.) 

SHRI E. AYVAPU REDDY: I beg to 

move: 

Page. 7,Iines 13 and 14,-

omit .. and the prosecution shall have 
the right to lead evidence In rebuttal- (20) 

Sir. , have submitted that the words. the 
prosecutIon shall have the right to lead evi-
dence .n rebuttal. should be omitted. That IS 
the amendment. For the first tIme, we are 
Introducing thiS proviSIOn. Sometime earlier, 
the hon. MIOIster read Section 105 of the 
EVidence Act saying that the burden of 
proving the exception IS on the accused. I 
agree with him entirely. The Penal Code has 
been there and the exceptIOns have to be 
proved by an accused. But anywhere has 
the Criminal Procedure Code provided, at 
any time, for the procecutlon to lead eVI-
dence In rebuttal"? CPC has been there for 
more than a century In almost all the cases, 
under the Penal Code, Indudlng the defa-
matIOn. the burden of proving the exceptIOn 
IS on the accused. But has the Criminal 
Procedure Code at any time contemplated 
that the prosecutIon should have the right to 
lead eVidence In rebuttal? It has not. Why are 
you IntrodUCing a new concept whIch has not 
been there at all? If an accused pleads alibi 
and leads eVidence In self -defence. does the 
CrimInal Procedure Code now provide that 

. the prosecutIOn mast have a fight to lead 
evidence In rebuttal How does rt stand the 
test of ArtICle 14 of the Constitution? You are 
trying to gIve one type of nght In grave 
offences. and another type of nght In lighter 
oHences. After all, defamatIOn IS not such a 
serIOUs offence. H a man IS charged with 
murder and he pleads alibl.n seH-defence. 
prosecution IS not gIven an opportunity to 
lead evidence In rebuttal ThtS pnnclple that 
the prosecution must be gIVen an opportu-
nity to lead eVidence In rebuttal is a new 
concept which has not been there. there-
fore. thiS will upset the basic priw:iples of 
Criminal JUrisprudence and • thee'" "" 
amendment should be accepted. 

SHRI P.CHIDAMBARAM: .... ..... 
109 to the debate. I POinted out ...... II 
Section 135 ~ the Evidence Ad .... ... 
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abies the court to decide the order in which 
whiteness are produced and examined. This 
shaD be regulated by the law in practice for 
the time being applicable to the courts. H the 
hone Member will look to the commentary 
under Section 135. he will find that wherever 
the accused or the defendant has the duty to 
lead evidence. then the court may allow 
ether the prosecution or the plaintiff to lead 
rebuttal evidence. In fact, rebuttal evidence 
is well known in Criminal law and civil law 
both. In the eledion law. there is a specdlc 
provision to lead rebuttal evidence, where 
he takes a particular plea that he should be 
declared elected. At that stage, he can lead 
rebuttal evidence Rebuttal evidence is well 
known to the courts, both civil and cnminal, 
and that is what we are prOViding. Since the 
intial burden of proving that the case falls 
within the exCEfption bes on the accused, if he 
discharged that burden, the prosecutIOn 
must have the rightto lead rebuttal evidence. 
This is consistent with the law today. as J 
understand, as I have been adVised. with 
Section 135 of the Evidence Act. 

MR. DEPUTY SPEAKER: I shall now 
put amendment No. 20 to clause 12 to the 
vOte of the House. 

Amendment No.20 was put and nega-
tived. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

-The clause 12 stand part of the Bill" 

The motion was adopted. 

Clauss 12 was added to the Bill. 

a.u.13 (Offence of Criminal imputation) 

SHR. THAMPAN THOMAS : I beg to 
mcwe: 

.... 7, .... 23.-

0mI1or • *'" which &tid not be less 
..... one month, but·(13) 

SHRI P. CHJDAMBARAM :1 Beg to 
move: 

"Page 7, 

Aher line 28 inset1-

.. Explanation - It is not an imputation 
under this see ion to make or publish in 
good faity an accusation against any 
person to a Court. Tribunal or other 
authority whIch has lawful authority 
over that person with respect to the 
subject matter of that accusation ... (26) 

SHRISOMNATHCHATIERJEE: lbeg 
to move: 

That In the amendment proposed by' 
Shn P Chldambaram and printed as 
S.No. 2610 list NO.7 of amendments,-

alter the Explanation add -

.. ExplanatIOn 11- In thiS sub-sectIOn, 
offence shall not Include an economIC 
offence." (29) 

SHRI THAMPAN THOMAS: I have 
moved my amendment to delete the mini-
mum term prescnbed for pUOIshment asone 
month. I pre.ss for it because fan critiCIsm by 
any person against any person In offICe or 
anywhere Will not be available so long as this 
clause is there A mandatory proviSion to 
send a person for defamahon to Jail will not 
allow fatr CritICism by any individual 

If somebody flies an affidavit .n the 
court, the court takes cognizance of the 
offence and tries the case summarily and the 
magistrate has no discretIon to say that it 
fines Rs. 10 Rs 100. and minor punishment 
IS given. If the case IS genUine, then the 
punishment should be there at least for a 
minimum period of one month. Suppose 
something happened and subsequently a 
charge is made at the time of . (Interrup-
tIOns) 

You shouldat least have the patience to 
listen to mo. 
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Suppose there is one case which hap-
pened in Japan where at the time of publica-
tion it is said that Thanak has taken bribe 
from the Lockheed Company. Under this 
law, it is prohibited and it an amounts to 
defamation and so the person who has mace 
this statement should be punished. Subse-
quently in the later year it was found that he 
was really the guilty. There are certain basic 
aspect. like intention, motive and mens rea. 
. In the criminal cases, the punishment can 
be invoked only if there is mens rea. 
Absence of mens rea means absence of 
criminal offence. The court is bound to give 
punishment for a minimum of one month for 
making a criticism which IS known to me. 
Therefore, At present what I say should be 
permitted. 

Secondly what does the law Commis-
sion recommended? Mr. Chtdambaram has 
made a case, even in the statement of 0b-
jects and reasons it is stated that this Bill has 
been based on the recommendations of the 
law Commission and the Press Council. 
The law Commission has only recom-
mended to give the punishment of rigorous 
imprisonmentfortwoyearorfine. They have 
never recommended a minimum mandatory 
punishment of one month Jail. So, if he is 
accepting the amendments of the law 
Commission he should accept my a amend-
ment also. Therefore, I request the Minister 
that my amendment may be accepted. . 

SHRI. E. A YY APU REDDY: Clause 13 
is a totally new concept. The Hon. Minister 
has himslef stated that this is a new type of 
specie of offence. This clause 13 and the 
subsequent clauses 14 and 15 are lntended 
to stifle, preventer prohibit the investigative 
journalism which has been picking up in 
India just now very nicely and vigorously. 

Sir, the principles of defamation were 
enshrined in Chapter 21 of the Indian Penal 
Code and they offered sufficient protection 
to one and all. It has served as a safety valve 
or at the same time a corollary or a control-
ling age"" on the freedom of speech. Sir, 
the Intention to usurp this new space of 
oftence is to deprive the Press of the safe-

guards which have been incorporated in 499 
of the Indian Penal Code,. which has been 
now provided in Clause 5. In Clause 5 the 
ordinary defamation, the exception have 
been provided. First he has to prove at his 
loss of reputation. Apart from that there are 
10 exceptions. Except Exception 1 aU the 
other exceptions are not made applicable to 
the criminal imputation. When I pointed out 
tlow perverseluy it will affect even the be-
nafide prosecutor or complaint, the Hen. 
Minister has today circulated an amendment 
by way of an exception to Clause 13. None 
therless, some of the important provisions 
which govern dehmation are not made 
applicable to this criminal imputation. For 
instance, certain safeguards are provided in 
sub-clauses (iv), (ix) and (x) of Clause 4, 
which are as under: 

(iv) the publication of a substantialy 
ture report of the proceedings of 
a Court or Tribunal or of the re-
sult at any such proceedings.; 

(ix) the imputation on the character 
of another provided that the 
imputation IS made in good faith 
for the protection of the interest 
of the person making it, or of any 
other person, or for the ~* 
good; 

(x) the conveying of a caution: in 
good faith. to one person against 
another, provided that such 
caution is Intended for the good 
of the person to whom it is c0n-
veyed, or of some person in 
whom that person lS interested. 
or for the public good. 

All these safeguards which are provided in 
the case of defamation are not made avail-
able so far as criminal imputation is con-
cerned. Also, protection given for 
unintentional defamation provided in 
Clause 9, 10 and 11 is not available for 
criminal imputation because this states with 
clause 'notwithstanding anything cxmtained 
in Chapter II of the Act.' Therefore, criminal 
imputation per se has been IMde .. 01-
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fence. Previously, this was not at all the 
CMe. Therefore, even the s~feguards pro-
vided under Clauses 9, 10 and 11 are not 
available for criminal imputation. The entire 
piOC8SS is to prevent investigative journal-
Ism. Supposing a crime is committed and the 
press makes an investigation into it and 
publisheds the results of the investigation 
which points out that the offence has been 
committ8d by a particular person, then the 
press is liable under Clause 13. H the press 
makes any type of investigation about some 
pUblic scandal dr corruption in the Admini-
stration or high places, they are likely to be 
hauled up under Clause 13. The only scope 
for them to get out is that they must prove 
under Clause 15 that their report is true and 
it is for th public good. If they are not able to 
prove that the investigation made by them is 
true and accurate and that it is for th public 
good, they will incur the minimum sentence 
of one month's imprisonment as has been 
preeaibed under this Act. This clause 13 is 
brought only to make criminal imputation a 
newoffence and it is mainly intended to stifle 
investigative journalism, relating especially 
to pWlic scandals and corruption in high 
places. Therefore. I oppose Clause 13 tooth 
and nail. 

SHRI SOMNATH CHATERJEE: Sir. I 
know that this Government has gone ber-
serk. In their occasional lucid moments, I 
hope they wil display some rare sense of 
pollical honesty by accepting my amend-
ment. 

Sir. Clause 13 is the brainwasher of Shn 
Chidambaram by which the Government 
has created a new species 01 de1amatcn. 
WhaI is this new species of offence that is 
being created by this clause? '" any imputa-
tion falsely alleging that any person has 
camrrtiIIed an offence. or has done or omit-
ted to do any act which amounts to an 

. oIence. ThiI is the new offence. The inten-
.. 01 ... Sift is teU-tale .• is very clear. 
......... bulldozing majority may try to 
ptOjd.lhe people have understood and wiD 
understand when the real ramifications of 
the IO-caIId codifying al come to the 

knowledge of the people with the whole 
object. You do not say anything. You have 
not even monition anything which may even 
remotely be construed to refer to an offence 
or amounting to an offence. Kindly consider 
when the Bofors thing was first published. 
the Swedish Radio broadcast was repro-
duced here. On the basis of that, there was 
the clearest indication of violation of law 
where offence has been created. On the first 
publication itseH. Section 13 would have 
been attracted. Thereafter it has been admit-
ted 'yes money was paid in violation of the 
law" Even that stage would not come if this 
law is there. Take the latest case of ONGC 
disclosure. "this law was there, what The 
Statesman has published could not have 
been published. Because as soon as it was 
published. immediately the next day, Mr. 
Shri could have gone to the court and the 
onus could have been on The Statesman to 
prove everything which can be proved from 
the Government records. These records re 
not forthcoming. Whether there is violation 
of Income Tax Law or not, one could get an 
information and or can draw reasonable 
inference from the facts disclosed or facts 
known. But actually ciinching evidence can 
only be available trom official records to 
which we have had no access. Nobody will 
have any access. Now, the delenca ;s 
sought to be made that it has to be praYed. 
Shri Ayyappu Reddy is absolutely right that 
the defence of fair comment, defence of 
unintentional publication, defence of 
absolute privitege or qualified privilege, 
nothing will be available in case of offence 
under Section 13. The offence is to impute 
an offence or the offence is to ijpute some-
thing which (nay amount to an offence. 
Therefore. at the there should, what is the 
sinister and the mala tide intention of this 
Bill? It is realty to introduce or create.a new 
offence and the only important Chapter is 
Chapter III. The MU'lister is right. A plitt of it 
IS mere codification. Wherever they have 
tried to depart from the Indian Penal Code • 
which has stood the test of time, they have 
made it more unintelligible I can concede 
that upto Section 12. you have taithtuly. or 
faith .... 1y copied the otd law. Butwlweyou 
have gone and thought of • new thing II 
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Chapter III. It is an atrocity. I know even the 
hon. Members on the other side fee very 
strongly about it. You hare unable to express 
yourselVes- the Members on that side. As 
Prof. Dandavate says, you are bonded 
labour, what can you do? 

PROF. MADHU DANDAVATE: No, no. 
Oon' insult the bonded labour! 

SHRI S. JAIPAL REDDY: They are will-
ing to beliberated! 

SHRI SOMNATH CHATTERJEE: 
Therefore, this is very very important. (/nter-
ruptionsl 

Mr. Chidambaram, with all his 
eloquence, with all his knowledge, with his 
pensuasive knowledge, with the knowledge 
of literature and knowledge of law and 
Constitution and what not, could think of only 
one example and ·that is, if a dancer is 
dancing, her ability is criticised. That is one 
thing. But if some imputation is made against 
her for violation of the Suppression of Im-
moral Traffic Act, then it is a very serious 
matter and Section 13 will be immediately 
attracted. Therefore, it is a matter of the 
character simpliciter .It is a social crime. That 
is what I am saying. It is very well, if you want 
to include social crimes or allegations of 
commission of a social offence. then have it. 
It is because you will pass it. But why do you 
include economic offences? Why can't I al-
lege FERA violations why can't I allege 
income-tax violations; why can't I allege 
sales tax violations? 

Therefore, has this Government any 
political honesty sofar as maintaining this 
country free of economic offences? (Inter-
~ions) H they do not believe in middlemen, 
and if they do not believe in commissions, 
they should accept my amendment-! say 
that offences coming under the meaning of 
Clause 13 should not include economic of· 
fences. (Interruptions). 

. Even tAr. Shantaram Naik has become 
quiet. (Int."uptions) I know it is no good 

appeaUng. They will not go to the people; 
and when they go, the people wHi give them 
their lessons. But let them, even on a rare 
occasion, show some political honesty; and, 
therefore, let them accept my amendment. 
(Interruptions) With or without commission, I 
do not know. (Interruptions) 

SHRI S. JAIPAL REDDY: We are pre-
pared to pay commission, if they show that 
honesty. 

SHAI SOMNATH CHATTERJEE: As I 
said, this is an absolute offence with an 
absolute punishment. There has to be ifn. 
prisonment. Nothing less than 
imprisonment; Plus fine, Imprisonment is 
amuse, for one year. Against whom is it 
directed? 

Therefore, Chapter I and II are merely 
thought of, to give company to Chapter III. 
Hence, in view of the fad that a very limited 
defence is available, and it is impossible for 
anybody to prove It 10 the absence of the 
officIal records and documents. they should 
restrict this oHence only to social offeneesor 
offences other than economic offences, 
because this country is being bled white. 
Moneys are being kept in foreign 
banks ... (Interruptions) 

SHAI VAKKOM PURUSHOTHAMAN' 
You cannot make a political speech ... (Inter· 
ruptions) 

MA. DEPUTY SPEAKER; Order 
please ... 

SHRISOMNATHCHATTERJEE: I was 
saying that this country is bled white. Mon· 
eys are being admittedly kept in the Swiss 
banks and foreign banks. I cannot say now 
that somebody is keeping money in a 10reign 
bank. I have to prove it from the records of 
the Swiss banks. Is it possible? (interrup-
tions) 

MR. DEPUTY SPEAKER 
please 

Order 
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SHRISOMNATH CHA TERJEE; Some-
body is admittedly owning a flat in'Switzer-
lind. How can I prove it? They will not give 
tM documents to us. Therefore. here is a 
....... and sinister motive to stOP publi-
cation of information relating to economic 
offences, and this is nothing but a very 
serious move to keep people in darkness. 
They want extenuation by Chapter III, not on 
rneriIs not by priving. on the basis of merit. 
Thentfore, I submit that they should restrict 
• to offences other tha~ economic offences. 
and that my amendment should be ac-
c:epI8d. (Interruptions) • 

PROF. M.R. HALDER (Mathurapur) • 

MR. DEPUTY SPEAKER: It will hot go 
on record. Mr. Minister, you speak on the 
points. and also on the amendments. (Inter-
ruptions) 

SHRI P. CHIDAMBARAM: I was aware 
that Mr. Somnath Chatterjee was reserving 
all his ammunition for this stage of the con-
sideration of the Bill. 

18.00 hr. 

He called us names, he called us ber-
serk. I can only say that it IS a mind whICh 
suffers from a strange delusion which things 
that only that mind is lucid and everyone else 
is berserk. He called us other nam.es, he 
called us bonded Jabour and so many other 
things. (/ntenvptions) To mind which cannot 
grasp the significance of perestroika and 
Glasnost. all I need to read is the Politburo 
resolution of the CPM of Perestroika and 
Glasnost (Interruptions) 

SHRI SOMNATH CHATIERJEE: 
Glasnost and Perestroika! 

SHRI. P. CHIDAMBARAM: let me go 
back to what I said about Clause 13. Clause 
13 is a species of defamation. Imputation of 

criminal offence is defamation in English 
law, and in Indian Law. In Indian law. it Is a 
civil wrong as well as a crime under the law 
as it stands today. If I did not have Clause 13 
then it will still be covered by Clause 3. Then 
I went on the explain why we have Clause 
13. We can conceive of defamatory state-
ments simplicitor and defamatory state-
ments which carry with them a criminal 
imputation. 

Taka the very example which Mr. Chat-
terjee mentioned, Bofors. I am not running 
away. In Bofors, the 11rst allegation pub-
lished by the Swadish Radio was nct all 
allegation against any person as having 
committed an of1ence. H you will kmdly see 
Clause 13, it IS attracted only if an imputation 
is made, falsely alleging that any person has 
committed an offence, The Swedish Radio 
did not make a charge that any person has 
received a bribe. On the contrary, the 
Swedish Radio made the charge and that 
charge has been repeated ad naUS8am by 
the members of the Opposition 

PROF. MADHU DANDAVATE: What 
about Hinduja? 

SHRI ?, CHIDAMBARAM: What a 
minute. I am not speaking about Hlnduja. If 
you want to speak for Hinduja. you may 
speak for Hinduja. H Hinduja is aggrieved, 
Hinduja will to court. If HinduJa goes to court 
he he will get the truth of the allegation. 

Where does the Government come in 
Clause 13? Where do these people come in 
Clause 13? This is a mind which reads more 
into Clause 13 than is there. Where does 
anything come in Clause 131 Clause 13 is 
tntended to punish .a person who makes up 
a tatse allegation, against another person of 
having committed a crime, of having 
col1lmitted an offence which is punishable 
under the law. This;s the definition under the 
law today 
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I gave one example. If Hon'ble Mr. 
Chatterjee wants to give me other examples. 
I am willing to give him another example For 
example. if I say. that X suffers from a 
lOathsome disease. that is defamation under 
Clause 3. But if I say, that he acquires tis 
loathsome disease or transmitted this loath-
ful disease in a manner by which he has 
violated some law. certainty that would at-
tract Clause 13. The point is, we ha·"e to 
distinguish between defamation which car-
ries with it a criminal imputation and defama-
tion which does not carry with it criminal 
imputation. Both are covered under this law. 
under Section 499. What we are trying to do 
is covered under Clause 3 and we say that 
it is an aggravated form 01 defamation (Inter-
ruptions) 

SHRI SOMNATH CHATTERJEE: What 
about the exception to it? 

SHRI P. CHIOAMBARAM : We have 
taken the aggravated form of definition 
which carries with it cnminaJ imputation and 
put it in Clause 13 and say. if you make bold 
to make a specific false allegation against a 
person, that he has committed a crime, then 
you must stand by What statement and 
prove the truth of that statement. I cannot 
see how this IS wrong. 

As far as Mr. Thampan Thomas's POints 
areconcerned, I am afraid, he is wrong. It will 
be tried as a summons case, and the discre-
tion to try as a summary case is left to the 
court and that discretion will be governed by 
Section 262 to 264 of the Criminal Procedure 
Code. There is a vast djfference between a 
summons case and tnal in a summary way. 

Secondly, be spoke about mens ria In 
Clause 3, there is mens rea Definitely today 
under the India law this involves mens rea in 
Claus. 13 mens !.ea is false allegation. 
These is a mens rea. There is a mental state. 
He must falsely make the allegation. Clause 
3 has mens fe8. Clause' 3 also has mens 
'(la. 

Then he spoke about Law 
Commission's recommendations and the 
Press Commission's recommendations. , 
did not claim that the Law Commission and 
the Press Commission have recommended 
Clause 13. Kindly see the Statement of 
Objects and Reasons. I said, that the recom-
mendations of the Law Commission and the 
Press Commission have been incorporated. 
I have separately mentioned in Paragraph 
2(d) of the Statement of Objects and Rea-
sons that we are providing a provision to 
punish imputations fal~ety alleging commis-
sion by any person of an offence. , did nOt 
attribute tbis to the law Commission or the 
Press Commission. 

Coming to Mr. Ayyappu Reddy's oo;ec-
tions, again Sir, I would like to tell him that if 
he carefully read the exceptions now incor-
porated in Clause 4, We will find that excep-
tions 2.3 5 and 6 are opinions. These tour 
exceptIOns by their very nature do not apply 
to Clause 13. Clause 13 does not take into 
account any opink>n. So. exceptions 2,3.5 
and 6 are per se inapplicable to Clause 13. 
Then. exception no. 4 is the publication of a 
substantially true report of the proceedings 
of a court ... ; (Interruptions) 

SHRI SOMNATH CHATIERJEE: If 
somebody says that tn his Optmon. he has 
committed an offence, then does it appty? 
( Interruptions) 

SHRI P. CHIDAMBAAAM: Obviously it 
cannot... (Interruptions) 

MR. DEPUTY-SPEAKER : Please or-
der .... ( InttJmf)tions) 

PROF. MADHU DANDAVATE : Why 
are they shouting. Sir? 

~ 

SHRI SOMNA TH CHA TIERJEE: They 
have not read the Bill. They do not know 
anything .... (1ntenupIjons) 
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MR. DEPUTY-SPEAKER: Please or-
der .•. (Interruptions) 

SHRI P. CHIDAMBARAM: He is going 
on talking. What is it, Sir? 

MR. DEPUTY-SPEAKER: Please carry 
on ... 

( Interruptions) 

SHRI P. CHIDAMBARAM: I am entirely 
at the disposal of the House. I have no work 
today ... (Interruptions) 

MR. DEPUTY-SPEAKER: I request the 
hone Members to cooperate. Please order ... 
(/nt9fTUptions) 

SHRI P. CHIDAMBARAM: Sir, I repeat 
that exceptions 2, 3, 5 & 6 are per 58 inappli-
cable to the offence we.are creating under 
Clause 13, which is the offence of making a 
false imputation of a criminal offence. 

Clauses 2, 3, 5 & 6 are per S8 inappli-
cable. If the hon. Member, Shri Somnath 
ChatteJiee, will in the privacy of his chamber 
more f:iosely read these four exceptions, 
then he will find that these four exceptIOns 
have no application where a man stands up 
and makes falsely an allegation that another 
person has committed a criminal offence. 

Now exception 4 ... (Interruptions) 

SHRI E. AVYAPU REDDY: It is stated 
thai it is all opinion. Suppose if I say, ;n my 
opinion he appears to have committed an 
offence... (/ntBrruptions) Because in the 
course of future interpretation of Clause 13, 
the debates of Parliament will be taken. 
Suppose if 'A' says that in his opinion. he 
appears to have committed this particular 
offence, then do you mean to say that 
Clause 13 will not be attracted. Will you allow 
it to go on record? 

SHRI P. CHIDAMBARAM: I am an-
swering you. Do not threaten by raising your 
voice ..• (lntenvptions) 

SHRI E. AYVAPU REDDY:' am sorry. 
I apologise ... (Interruptions) 

SHAI P. CHIDAMBARAM: Sir, he is 
raising his voice ... (Interruptions) 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): He did so only for 
emphaSising his point. .. (Interruptions) 

SHRI P. CHIDAMBARAM: I under-
stood his point. Let me answer it .. (Interrup-
tions) 

SHRI E. AYYAPU REDDY: Suppose if 
anybody says that in his opinion he appea'l 
to have committed this particular offence 
then will Clause 13 not be attracted and will 
he not liable to answer to Clause 13. if it goes 
on record, then it is all right. We will be very 
happy .. , (Interruptions) 

SHRI P. CHIDAMBARAM: Sir. Mr. 
Ayyapu Reddy has said the same points 
three times. The point I am trying to answer 
is this. Kindly look at exceptions 2. 3, 5 & 6. 
It IS not any opinion. Each one is an opinion 
in respect of a particular maner. When you 
falsely alJege that a person has committed 
an offence, you are not expressing an opin-
ion but you are making an imputation. You 
cannot cover it by calling it an opinion. And 

, merely because you say In my opinion, it 
does not cease to be an imputation nor does 
it become an opinion. h is an imputation. And 
to imputation when you falsely allege that a 
person has committed an offence, excep-
tions (ii), (iii), (v) and (vi) are per se inappli-
cable. I have no doubt in my mind that the 
courts will hold so. 

SHRI S. JAJPAL REDDY (Mahbub-
nagar): Suppose, the Court holds so in good 
faith. 

SHRIP. CHIDAMBARAM: Then {come 
to Exception (iv). Exception (IV) is publica-
tion of a substantially true report of the pro-
ceedings of a court of the result of any such 
proceedings. In publishing a substantially 
true report of a court, you are not making a 
false allegation against any person because 
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there is a true report of the' court and the 
court would have taken responsibility for 
whatever it says in its judgement or in its 
order. 

Exception (vii) is in good faith any cen-
sure on the conduct of a person." Exception 
(viii) 8 has now been taken care of in the 
Explanation which I have introduced by an 
amendment. Exception (ix) is the imputation 
on the character of another provided that the 
imputation is made in good faith - convey-
ing of a cautIon in good ta~h. 

Exception 10 does not apply. For con-
veying of a caution, Exception 9 applies. 
Nine is the only Exception which will apply to 
clause 13. That is why, we have deliberately 
taken away (ix) because if you make an 
imputation within the meaning of clause 3 
not amounting to criminal offence, you are 
exempted from clause 3. But if you go further 
and make an imputation to a criminal of-
fence, then, I think, you should be asked to 
stand by your imputation. You should be 
asked to prove your imputation and you must 
stand or fall by the truth or otherwise of the 
imputation. If you go through clause by 
clause. you will find that these exceptions 
are not applicable. 

He said that this curbs investigatIve 
journalism. I am sorry that he says so. I think, 
investigation should lead you to truth and 
facts. " your investigation leads you to truth 
and facts, then publish that investigation. 
But if that investigation leads you to innuen-
dos and insinuations ... (Interruptions) 

MR. DEPUTY -SPEAKER: When the 
Minister is not yielding, I am not alloWIng. 

SHRI P. CHIDAMBARAM: A question 
was asked why cJauses 9, 10 and 11 are 
made inapplicable to an offence under 
clause 13. I thought the answer was obvious 
because clause 9 deals with unintentional 
defamation whereas the offence under 
clause 131s falsely alleging that a person 
has comm1ft8d an offence. You cannot say 
unintentional and at the same' time falsely 
allege that the person has committed an 

offence ... (Interruptions) When you allege 
that a person has committed an offence. you 
do so with all consciousness and do so 
intentionally ... (Inteffuptions) I ~m not yield-
ing. 

As far as clause 10 is concerned, tair 
comment has nothing to do with a false 
allegation. How can I make fair comment 
and a false allegation of a criminal offence ... 
( Interruptions) 

SHRI V. KISHORE CHANDRA S. DEO: 
Right of information is dented not only to 
Journalists but even to Members of Parlia-
ment. 

SHRI P. CHIDAMBARAM: Clause 11 
deals wnh absolute privilege and qualified 
privilege. Each one of them deals with either 
the proceedings of a legislature or proceed-
ings of a court or a court of a foreign country 
or the enquiry commission under an Act. If 
you go through them, you will find that none 
of the items which are enumerated in clause 
, 1 h~s any appltcation to clause 13. It is not 
suffICient to merely stand up and say: "Why 
have you not made clauses 9, 10 and 11 
applicable to clause 13?" You must go 
through clauses 9, 10 and 11 and tell me 
which portion of dauses 9. 10 and 11 will 
apply to clause 13. 

The final questIOn raIsed by Mr. Som-' 
nath Chatterjee is that I should exclude 
economic offences. It is a very anractive 
argument. I am not saying that IS not an 
attractive argument... (Interruptions) 

SHRI V. KISHORE CHANDRA S. DEO: 
Political offences also. 

SHRI P. CHIOAMBARAM: Now you 
have a suggestIOn of adding political of-
fence. I wish yOIJ define what a political 
offence is. 

Sir, an economic offence is also an 
offence created by a statute. It is either under 
the Prevention of Corruption Act. or it is 
under the Foreign Exchange Regulation Ad, 
or it is under the Foreign Contrib~tion Regu-
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lation Act. There is no such thing as an 
economic offence. An offence is created by 
law. The Indian Penal Code creates a basket 
of offences. There is a number of special 
laws which create offences. Each offence is 
triable and punishable according to the law. 
Each one of tham is punishable. That is why 
I read out the ingredient, Sir. The ingredient' 
is that it must be indictable and it must be 
punishable. If by definition it is indictabfe and 
punishabte and if the person has to suffer the 
charge that he has com~itted a crimInal 
offence, then again I quote from Clark and 
lindsell: 

"The ground on which words Imputing a 
criminal offence are actionable perse IS 

the general obtiquy whlcn t'le person 
defamed suffers and not 1he fa,-, I t hat he 
is put in jeopardy of criminal proceed-
ings." 

Therefore, whether you charge a person of 
violating an offence created by this statute or 
that statute, as long as It IS an offence, 
indictable and punishable, it IS covered by 
clause 13 and It should be covered by c4luse 
13. If you want to make an Imputation 
against a person, of haVing Violated a statu-
tory provision which is indictable and punish-
able, I think you should stand by it. I cannot 
say"how you can make a distlOaion between 
an eoonom;c offence and a non-economlC 
offence. I am afraid you have not property 
read clause 13. I think these distinctions do 
not exist. These distinctions are anractiv9 
but they do not exist on ground. 

Sir, as far as my amendment IS coo-
cerned. once again f acknowtedge my debt 
of gratitude to Mr. Ayyapu Reddy for pointing 
out to me that exception (viii) under clause 4 
should be englafted in a suitable manner to 
clause 13. I owe this amendment to Mr. 
Ayyapu Reddy. I thank him once again and 
, commend that my amendment be ac· 
cepted. 

MR. DEPUTY SPEAKER: I shall put 
amendment No 29 to Government amend-

ment No. 26. moved by Shri Somnath Chat· 
terjee to clause 13, to the vote of the House. 

Amendment No. 29 was put and nogativ9d 

MR. DEPUTY SPEAKER: r shall now 
put Government amendment No. 26 moved 
by Shri P. Chidambaram to clause 13, to the 
vote of the House. The questiOn is: 

Page 7,-

after line 28, msert-

"Explanation - It is not,an imputation 
under thiS section to make or publish In 
good faith an accusation against any 
person to a Court, Tnbunal or other 
authority whIch has lawful authority 
over that person With respect to the 
subject matter of that accusatIon." (26) 

The motion was adopted 

MR. DEPUTY SPEAKER: Now I put 
amendment No. 13 moved by Shrr Thampan 
Thomas to ('Iause 13. to the vote of the 
House. 

Amendment No. 13 was put and nega-
tived. 

MR. DEPUTY SPEAKER: The ques-
tion IS: 

"That clause 13. as amended. stand 
part of the Bill." 

The motIOn was adopted 

Clause 13, as amended, was addBd to the 
Bill 

Clause 14 (Trial of offenC9 under this 
Chapter) 

SHRI THAMPAN THOMAS: Sir, I beg 
to move: 

Page 8, hne 2, -
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for "Court of Session" substj· 
tute-

"Court of Chief Judicial Magis-
trate" (14) 

SH~I E. A YY APU REDDY: Sir, I beg to 
move: 

Page 8.-

after line 2, insert-

"Provided that it shall be open to a Court 
of Session having regard to the nature 
of the allegations made and the person 
against whom it is made to transfer a 
case to subordinate court of appropriate 
jurisdiction who shall try the case as 
provided hereunder." (22) 

SHRI THAMPAN THOMAS: Sir, what I 
want to say is that you arC) not making It a 
Sessions offence. Hitherto, the taw of defa-
mation has never made it a Sessions of-
fence. When seven years or more imprrson· 
ment is given, then only It IS a SessIOns 
offence. But here it is onty two years. The 
normal principle is quantum of punishment. 
As here it is onty two years maximum, whICh 
has also been recommended by the Law 
Commission, I cannot understand the rea-
son for putting it as a Sessions offence. Also 
in the iudiciary. the separation is now being 
made upto Chief JudICial Magistrate Court, 
being an authority to decide crimi nat matters 
of that nature, say first-dass or something 
like that. So, in Session courts where murder 
is being tried and offence No. 302 where 
capital punishment is given, it is not proper to 
try these offences. I therefore submit that the 
Chief Judicial Magistrate should be empow-
ered to try such cases. 

SHRI E. AYVAPU REDDY: Sir, I not 
only move my amendment but I oppOse 
Clause 14. My first objection is to the const .. 
tutional validity of Clause 14 aklng with 
Clause 13. The procedure that has been 
now devised for the purpose of trying the 
offences under Clause 13 is totally unrelated 
to the purpose tor which offence has been 

committed. I will illustrate my point. " a 
citizen as attacked, his hands are cut oft, his 
nose is cut off. his face is defaced, he cannot 
go and knock at the doors of the Sessions 
C"'urt. If his kith and kin are murdered, he 
cannot go and knock the doors of the Ses-
sions court. If his house is burnt and property 
is robbed. he canrlOt go to the Sessions 
Court and file a complaint and got the matter 
disposed of within three months. So, when 
his property. liberty and.has person is being 
attacked the ordinary procedure is that he 
has to make a complaint and then the rom-
plaint has to be investigated. The police will 
file a charge-shagt. the case is then commit-
ted to the SessIOns Court and a pub&icprose-
cutor wil~ be there. he will not have the right 
to have hIS own advocate. He cannot have 
hiS own advocate and prosecute hiS case in 
all serIOus offences and he has no right to go 
straight to the Sessions court Either it must 
be thr'1ugh Police charge-sheet or by filing a 
private comptrutlt bafore a Magistrate who 
requires examination of aU the witnesses to 
be produced by him and then alone it can be 
committed to the court of Sessions. Now, in 
this particular case, d a crtizen merely says 
that he has been accused of haVIng commit-
ted an offence by another person, he can stil 
go and knock at the doors of the Sessions 
Court. What IS the speclahty of this particular 
oHence? When a citizen IS ~Jng dapnved to 
knock at the doors of the Sessions Court in 
most serIOUs matters, how can you give this 
and say that he will bo entitled to go and file 
a complaint and an affidavit and then the 
case has to be disposed of within three 
months and the maner has to be taken up 
day-to~ay. Whereas more serious offence 
will have to go to the court, to the Magistrale 
and the procedur~ adopted by the courts is 
that these cases are not tried day-to-day. 
Magistrate will not try a case under 307 or 
326 or even rape cases day-kHiay. There-
fore. these Clauses 13 and 14 are conferring 
exclusive jurisdiction only to a court of Ses-
sions and that too in a light case like this. Did 
we ever have it like this at any time? In all the 
cases of defamation, the entire defamation 
is comptetely In the region of a first-dass 
Magistrate. So. this is a procedure which has 
bean advised in a very extraordinary manner 
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[Sh. E. Ayyapu Reddy1 
and Article 14 'equality', the test of equality, 
win not stand because there is no rationale 
as to why a mere allegation of imputation has 
to be triad by a Sessions court and that too 
within three months. 

SHRI P. CHIDAMBARAM: I can only 
quote what I quoted this morning: 

-The puresttreasure mortal times afford 
Is spotless reputation; that away 
Men are at gilded loam or painted clay 
Mine honour is my life; both grow in one; 
Take honour from one, and my life is 
done." 

H reputation and honour are not to be 
protected and are to be treated in such a 
casual way that Mr. Ayyapu Reddy sug-
gests. I can only be sorry. We are giving this 
toa higher court because on the one hand a . 
man's reputation is at stake and on the other 
hand, another person is asked to prove the 
truth of his allegation. I think the case is 
sufficiently important to warrant a trial by a 
higher court. 

Secondly. I do not think that anyone will 
say that it IS an offence and will seek re-
course to clause' 3 and run to the Sessions 
court. Nobody likes to go to the court these 
days. Nobody will go to the oourt for the 
pleasure of going to the court. He will weigh 
it in golden scales, he will go to court only if 
he has been severely damaged by a false 
imputation of a criminal offence under 
clause 13, and in such cases I think the 
Sessions Court should try it. I do not think the 
cases would be in dozens or in hundreds. 
These will be cases where somebody has 
falsely made an allegation and a man's 
reputation is damaged. (Interruptions) You 
should have the courtesy to allow me to 
compfete it. I cannot understand at all. he is 
a senior Member, he is rising before I com-
plete my sentence. I cannot understand it at 
al. (Interruptions). Just because, Sir. we are 
on this side and they are in Opposition. 
before , complete my sentence he is rising. 
I thi,. the matter is important enough to be 
tried by a Sessions Court. Cases will be few 

and far between and I am sure that the trial 
by a Sessions Court will do justice both to the 
prosecutor and to the accused. 

MR. DEPUTY SPEAKER: I shall now 
put the amendments moved by Shri Ayyapu 
Reddy and Shri Thampan Thomas to the 
vote of the House. 

Amendments Nos 14 and 22 were put and 
negatived 

PROF. MADHU DANDAVATE: 
wanted to ~upport one and oppose the other. 
What shall I do? 

MR. DEPUTY-SPEAKER: Do you want 
division? 

PROF. MADHU DANDAVATE: No. 

MR. DEPUTY -SPEAKER: I shall now 
put clause 14 to the vote of the House. 

The question is: 

"That clause 14 stand part of the 
BilL" 

The motion was adopted 

Clause 14 was added to the Bill. 

Clause 15 (Exceptions and burden of 
proof) 

SHRI P. CHIDAMBARAM: Sir, I move: 

Page 8, line 16,-

for "any offence under this 
Chapter" 

substitute -

Han offence under sectIOn 13" (1) 

Page 8, lina 17,-

omi,"i1 ;s established that- (27) 

Page 8, line 21. -
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for "establishing" substitute 
"proving" (28) 

SHAI THAMPAN THOMAS. Sir, I 
move: 

Page 8, hnes 22 and 23. -

for "accused and the prosecutIOn 
shall have the right to lead evidence In rebut-
tal" 

substitute "prosecution" (15) 

SHRI E A YYAPU REDDY Sir, I move 

Page 8, hnes 22 and 23. -

omit "and the prosecution 
shall have the right to lead evidence In rebut-
tal" (23) 

SHAIMATI GEETA MUKHERJEE Sir, 
I move' 

Page 8, hnes 17 and 18, -

onllt "If, and only If, It .s estab-
lished that the Imputation 
made or published by him IS 
true and" (9) 

Page 8,-

omit hnes 21 to 23 (10) 

Sir, up to now the battle for amend-
ments was being fought between legalluml-
nanes and the M,ntster. I think It IS the only 
way now to be In thIs SUSPICIOUS company I 
'Therefore, I am moving these amendments 

Sir, between the lawyers there IS one 
advantage or disadvantage The time tested 
law cannot be contrachcted As far as com-
monsense IS concerned. SlnCA J am not a 
lawyer. t sometImes see that often tlme-
tested laws also need an amendment 
Therefore. Sir. aause 15 deals wtth excep-
tions on burden of proof, that IS. who wdl be 
exempted as an exceptIOn from the accusa-
Uon that he has commttted as de'amaton. 

This IS the fact. Here, yesterday itself I said 
that clause 15 does even go one step ahead 
of that IPC Section 499 . Today I have seen 
the ottlClal amendment moved by Chldam-
baramJI. That IS why I have to cover both 
while speaking on my amendments. The 
phrase here IS "a person accused of any 
offence under thIS sectIOn 13 shall not be 
guilty of the offence .... Now if Chldamba-
ramJ' tal< out "'f, and only If It IS established 
that the Imputation made or pubhshed by him 
IS true and If It be for the publIC good that the 
Imputation should be made or publlshed-, I 
would not InSist on my first amendment. My 
contention IS that thiS Exception should have 
taken Into account two thu'lgs One IS publIC 
good, another IS the questIOn of fad The 
question of truth whICh even IPC says IS 
stringent But you wantEtd It to be more 
stringent saying that It has to be estabhshed 
and only If It IS estabhshed that It IS true, then 
that person can be waived from being pr0se-
cuted for defamatIOn My contentIOn IS that 
you are gOlOg one step forward from IPC 
when the IPC ;:>rovlslOn Itself was preju-
diced. In my opInion It IS because, the prob-
lem here IS thiS Yesterday also. I raised the 
question of Ctrcumstantlal evidence. I may 
not be In a poSitIOn to prove today what I am 
accusing IS true but at the same tlme. time 
may show that It IS true Yesterday.' gave the 
examples-most of the Members were not 
here at that time- about AJltabh Bachchan's 
case It was reported that he has a flat to 

Swttzerland. bank account In SWltzertand At 
that ttme. It was Hatly denied by everybody 
Had these two proVISIOns of IPC been im-
posed at that tIme, then those Press people 
who have pubhshed It wouid have been 
hable for prosecutIOn But later on, what has 
transpired IS qurte different So, they got 
certain circumstantIal evidence But It COlltd 
not be proved that It IS true but It IS a fact, and 
pubhshed In good faith The point IS that 
there should not be Ins'stence on establlsh-
In9 the proof Now. "establtshlng· has been 
take:1 away by ChtdamabaramJI. I am glad 
But the words. -If, and only If • rematn 
Though I am a lay-woman. I can very weD 
say that even that part ot lPC lS not in the 
nght dlfecbon but an the aett dvadlOn. That 1$ 
why. \ moved my amendment, "Mr Chidarn-
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[Shrimati Gaeta Mukherjee] 
baram would aa:ept that not only he takes 
out -establishing" but also take out -if. and 
only .-, forthe time being, I may withdraw my 
fimt amendment. But -if and only if" remains, 
I would not withdraw. That is why, I moved it. 
According to me. even ,PC needs amend-
ment on this. 

My second amendment is, burden of'" 
proof. As far as burden of proof is concerned, 
every time Chidamabaramji here is reading 
out. it !S under the Evidence Act an~ it is 
stated so and so, as If Indian Evidence Act is' 
so sacrosanct that it cannot be touched. 
Wefl, the Evidence Act as it is stands today 
has to be charged. It has been amended. It 
can be amended and it should be amended, 
if the situation so demands. Today the situ-
ation that is prevailing is, we are fighting 
against corruption, as a very special case in 
Our social life. Our law should be suited to 
that situation encouraging everybody to 
reveal whatever they know. The people are 
not fools that they will be taken in by anything 
and everything. They will also wait and see 

You say Glasnost. I do not agree with 
that. You may accuse Shri Somnath Chat-
terjee. You cannot accuse me. When you 
are so enamoured with Glasnost, how is it 
that you bring this new provision Of anti-
Glasnost to prosecute people who really are 
trying to have Glasnosts in our country? 

PROF. MADHU DANDAVATE: Sub-
ject to Perestroika. 

SHRIMATI GEETA MUKHERJEE: 
Subject to Perestroika. But I nsed not say 
Glasnost. &cause 01 this' have brought it. 
I thought that in the new spirit which as 
prevailing today. you should accept my 
amendment. 

SHRITHAMPAN THOMAS: Why I have 
moved this amendment is 10 shift the burden 
Gf proof from the accused to prosecutor. The 
common principle in criminal law is that so 
long • a. case is not prove' j against a 
penon. he is to be considered innocent. This 
is ... baIic c:oncept When you bring Chap-

ter III Clauses 13 or 14 or 15 imposing 
burden of proof on the accused, that too 
without giving an opportunity for concerned 
parties to express their opinions. it is a nega-
tIOn of that principle. You are taking shelter 
under 1978 Debate in the Rajya Sabha and 
the Indian Penal Code Amendment which 
was put to debate all over the country and all 
the interested institutions and all persons 
concerned including the Bar Council and the 
Press Council gave their opinion at that time. 
Chapter III Clauses 13, 14 and 15 ask the 
accused to prove the negative, if an allega-
tion is made against him in a criminal case. 
Therefore, [he burden of proof for prosecu-
tion to prove that a false all9gation is made, 
is given a go by. ThIs gives up the opportu-
nity to get the benefit of doubt for an acquit-
tal. Suppose, a person is charge-sheeted 
under Section 13 or 14 and or 15 in Chapter 
III, that person cannot get the benefit of 
doubt 1rom the court even though the princi-
pal offender can get an acquittal on benefit of 
doubt. Therefore. sc· long as it IS a criminal 
offence, if the burden of proof is put on the 
accu~d in thiS way, that will taKe away the 
fundamental baSIC approach of cnminallaw. 
Therefore, I press my amendment. 

SHRI P. CHIDAMBARAM: Yesterday, 
hon. Member Shrimati Gaeta Mukherjee 
pointed out Clause 1 5 and I noticed that the 
words "it is established that- are redundant, 
In fact, the sentence reads quite correctly, if 
you omit those four words. Therefore. I have... 
readily come forward with an amendment to 
delete those four words "it IS established 
that." I am sure that brings some solace to 
Shrimati Geeta Mukherjee who was reading 
too much into the words "established" and 
she said that the word "esfablished-goes tar 
beyond what is there in the earlier provisions 
of clause 3. Therefore, I have come forward 
for an amendment to delete those four 
words. 

Similarly, in sub-Section 15 (2), the 
word "establishing" is really not necessary. 
We should use the common word "proving.-

Hon. Member Mr. Thamparl Thomas 
raised the point once again .txM the burden 
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of proof. I answered this point several times. 
Under the law as it stands today, exception 
has 1,0 be proved by the accused and, there-
fore, there is no particular merit in that criti-
cism because what is there in Clause 15 is 
what is there in Clause 4 and is what is there 
in Exception 1 to Clause 499. 

But there is some force in what Shrimati 
Geeta Mukherjee has been pointing out but, 
I am afraid, she quite correctly characterised 
herself as a lay person and. that is why. this 
problem has arisAn. 

There is one thing known as 1act' and 
another as 'oroot of the fact.' Both the words 
'fact' and 'proved are defined in the Indian 
Evidence Act. You can prove a fact even 
through circumstantial evidence. If you have 
to prove the material facts which would 
prove tile truth 0' a statement. you can p!'ov~ 
those ma1erial facts even through C1fcum-
stantial efdence. I am sure that if you go to 
the lawyer to whom you did not go. not to the 
lav'Yer when you went yesterday. but to 
another lawyer, he will explain to you that 
clrcumstantia! eVidence can be let In to prove 
the material facts which will prove tile truth at 
your allegatIOn. So. Sir. I cannot accept any 
of these amendments except the am And· 
ments which I have brought forward In defer-
ence to Mrs. Mukherjee's critIcism. 

MR. DEPUTY SPEAKER: I shall first 
put the three Government amendments 
moved by Shri P. Chtdambaram to the vote 
ot the House. 

The question IS: 

.. Page 8, hne 1S, -

for "any oHence under thiS Chap-

Substitute -

-an offence under section 13- (1) 

Page 8, tine 17, -

Oml- it is established that • (27) 

Page 8, line 21, -

for "establishitlQ· :1ubstitute "proving-
(28) 

The motion was adopted 

MR. DEPUTY SPEAKER: If the House 
agrees, I shall now put all the other amend-
ments tOgether to the vote of the House. 

Amendments Nos. 9, 10. 15 and 23 were 
put and negatived 

MR. DEPUTY SPEAKER: Thequestbn 
is: 

"That Clause 15, as amended, startd 
part of the Bill." 

The LaI< Sabha dividBd. 

MR. DEPUTY SPEAKER The machme 
IS not working. let the slips be distrtbuteo. 

19.45 hrs. 

[Division No. 21 

AYES 

Agarwal. Shri Jai Prakas,", 

Akhtar Hasan, Shri 

Ansari. Shri Z.R. 

8agun Sumbru:. Shn 

Balragi. Shn Balkavl 

BaJpai. Dr. Raj8ndra Kumari 

Bala Gaud, Shn T. 

Ban, Shri Deep Narain 

Banerj89. Kuman Mamata 

Basavarajeswari. Shnmati 

Basavaraju. Shn G.S. 
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Bhagat, Shri H.K.L. Dube, Shri Bhishma Oeq 

Bhakta, Shri Manoranjan Engti. Shri Biren Singh 

Bharat Singh, Shri GadgiJ, Shri V.N. 

Bhosale, Shri Prataprao B. Gadhvi, Shri B.K. 

Bhumy, S~ri Haren Ga~dhi, Shri Rajiv 

Bhuria. Shri Dileep Singh Ganga Ram, Shri 

Birbal, Shri Gavit, Shri Manikrao Hodlya 

Birinder Singh, Shri Gehlot, Shri Ashok 

Brahma Dun, Shri Gholap, Shri S.G. 

Budania, ~hri Narendra Ghorpade, Shri M. Y. 

Buta Singh. S. GhosaJ, Shri Debi 

Chandrakar, Shri Chandulal Ghosh. Shri Bimal Kanti 

Chandresh Kumari, Shrimati Ghosh. Shri T arun Kanti 

Charles, Shri A. Gomango, Shri Gindhar 

Chaudhary, Shr; Manphool Singh Halder. Prot. M.R. 

Chawan, Shfi Ashok Shankarrao Jaffar Sharief, Shri 

Chidambarafn, Shri P. Jain, Shri Dal Chander 

Choudhary. Shri Nandlal Jain, Shri Nihal Singh 

Oalwai, Shri Hussain Jain. Shn Virdhi Chander 

Das, Shri Bipil Pal Jatav, Shri KammodilaJ 

Dennis. 'Shri N. Jena, Shri ChintamaOi 

Dev, Shri Santosh Moha Jhlutf"a, Shrj M.L. 

Dhillon, Dr. G.S. Jilendra Prasada. Shri 

Digal, Shri Radhakanta Jujhar Singh, Shri 

Dighe, St'tri Sharad Kamla Prasad Singh, Shri 

Oigvijaya Singh, Shri Kaushal, Shri Jagan Nath 

Dbhit, Shrimati Sheila KeyUl Shusan, Shri 
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101M, stvI Mohd. Ayub 

Khan, Shri Mohd. Ayub 

BHADRA 8, 1110 (SAKA ) DtIIMnatJDn _ 538 

" 

-lQIirhar. Shri R.S. 

~i, Shrimati Mohsina 

Kilku, Shri Prithvi Chand 

Krishna Singh, Shri 

K.hirsagar, Shrimati Kesharbai 

Kujur. Stvi Maurice 

Kunjambu, Shri 

Kuppuswamy, Shri C.K. 

Kurien. Prot. P.J. 

l.IIchchhiRam.Shri 

Madhuree Singh, Shrimati 

Malviya. Shri Bapulal 

Manvendra Singh, Shri 

Mehta. Shri Haroobhai 

Mitlhra. Shri G.S. 

Misra. Shri Nityananda 

Uurmu. Shri Sidha LaJ 

Murthy, Shri M. V. Chandrashekara 

Na. Shri Shantaram 

Namgyal. Shri P. 

Nagi. Shri Chandra Mohan Singh 

Odey." Shri Channaiah 

ar.on. Shrimati Sumati 

P8ndey. Shri I>aInoUr 

,..,.8hrI ...... 

Panigrahi, Shri SribaIIav 

Panlta, Shri Ram Pyare 

Panja, Shri A.K. 

Pardhi, Shri Keshaorao 

p-r. Shri Ahmed M. 

Patel, Shri C.D. 

Pathak, Shri Chandra Kishor. 

Patil. Shri Balasaheb Vkhe 

Panwar. Shri Satyanarayan 

Poojary. Shri Janardhana 

PotdWdle, Shri SharUram 

Pr8dhan. Shri K_N. 

Prakash Chandra. Shri 

Purohit. Shri Banwari Lal 

Raghuraj Singh, Chaudhary 

Raj Karan Singh. Shri 

Raihans, Dr. G.S. 

Ram Awadh Prasad. Shri 

Ram Dhan. Stvi 

Ram Singh, Shri 

Rana Vir Singh. Shri 

Ranganath. Shri KH. 

Rao.Shri-l.VengaIa 

Reo. Shri K.S. 

RBO. Shri P. V. N.asimha 

RIIh. Shri SomnaIh 

RaII.Shri .... 
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Aawat. SNi Han.h 

RawaI. Shri PnIbhu tal 

SaN, Shrimati Krishna 

Sail, ~hri Azeaz 

SanbU Prasad. Dr. 

Scindia, Shri Madhavrao 

Sethi. Shri Ananta Prasad 

-Shah. Shri Anoopchand 

ShankarIaI. Shri 

Shastri, Stvi Hari Krishna 

Siddiq. Shri Hafiz Mohd. 

SoIanki, Shri Kalyan Singh 

Soren, Shri Harihar 

Sraenivasa Prasad. Shri V. 

Sukhbuns Kaur. Shrimati 

Suhnpuri, Shri K.D. 

Suman, Shri R.P. 

Thakkar. Shrimati Usha 

Thomas, Prof. K.V. 

Thungon, Shri P .K .. 

Shrimati Usha Rani Tomar, 

Tombi Singh, Shri N. 

TripaIhi, Dr. Chandra Shekhar 

V ..... ShriPunam Chand Milhabhai 

~Shriv.S. 

YfJIIIav. Shri AMI Singh 

Yogelh. Shri yoglltt .. ~ 

NOES: 

Acharia, Shri Basudab 

Basu, Shri Anil 

aiswas, Shri A;ly 

Chatterjee, Shri Somnath 

Chowdhary, Shri Saifuddin 

Dandavate. Prof. Madhu 

Das, Shri R.P 

Datta, Shri Amal 

080. Shri V. Kishore Chandra S. 

Dora, Shri H.A. 

Ghosh Goswami, Shrimati Bibha 

Hannan Mollah. Shri 

Hansda. Shri Malilal 

Kamson. Prof. Meijinlung 

Mahata, Shri Chitta 

Malik, Shri Purna Chandra 

Masudal Hossain, Shri Syed 

Misra. Shri Satyagopal 

Mukherjee. Shrimati GMta 

Murty. Shri Bhattam Srirama 

Pathak, Shri Ananda 

Raju, Shri Vijaya Kumar 

Rao, Shri A.J.V.B. Mahes ... 

Rao. Shri V. SobhanadrMSWafa 

Aeddi, SIvi c. M8dhav 
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Reddy, Shrl B.N .. 

ReQdy, Shri C. Janga 

Reddy J Shri E. Ayyapu 

Reddy, Shri K. Ramachandra 

Reddy, Shri M. Raghuma 

Reddy, Shri S. Jaipal 

Riyan, Shri Baju Ban 

Clause 17 (Power of High CouIf ..... 
rules) 

SHRI E AYVAPU REDDY: I e.g. 
move: 

Page 8, lines 35 and 36. -

for'1iling an appeal Ie) it ..., 
this Chapter" 

substitute 

"giving effecttotha PIOuhiOli. 
Saha, Shri Gadadhar of this Chapter",(24) 

Sama~t, Dr. Datta The effect of my amendment would be 
that the High Court may make such rules tor 

Tanti, Shri Bhadreswar giVlngeffecttothischapter.~venwilhregard 

to how the application has to be NC8hed br 
Thomas, Shri Thampan a Sessions Judge, how it has Ie) bedilp" 

of, the High Courthas got the ownII jIaWdic- _ 
Thota. Shri GopaI Krishna tion to frame rules &'Ven with regard Ie) .... 

ordinate courts. Therefore. I wanI my 
Ttraky, Shri Piyus amendment to be accepted." .1batII1Iing 

'giving effect to the provisions 01 this a..-
Zainal Abedin, Shri ter. 

MR. DEPUTY SPEAKER: Subject 10 SHRI P. CHDA .. "AAM: ldo nalW 
correction, the result of division is: any reason to ilCCIPI .... _ ...... 

Ayes 

39 

The motions was adopted 

MR. DEPtJl"V-sPEAICER: t ..... now 
put amendment No. M ....s ." Shri A. 
Ayyapu Reddy to the ¥alit of ........ 

Amendment No 24 was put and ntI(IIIIiwId. 

MR DEPUTY-SPEAKER: The .... -
Clause 1 S. as atnfKK1ed, was added 10 the tlOn is: 

BII 
-That Clause 17 stand pari 01 the 

MR. OEPUTY SPEAKER: The ques- Bir. 
tion is 

-That clause 18 stand part of the 8Ur 

The motion was adopted 

CIa,.. ·,6 .... adtI«J 10 ",. BII 

• Ala correeted. 

The motion was adc.Jt:*d 

Clause 18 (Apple.." d ... GOdee. 
oIIences under this Ad subjet:f 10'" 

modfi::aIIona) 
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SHRI E. AVYAPU REDDY: I beg to 
move: 

·Page 9, line 1, -

for "shalr substitute "may·.(25) 

With this, I will close my comments on 
this BiI. The proviso under Clause 18 reads: 

-pfOYided that where the accused, 
being the editor, publisher or printer of a 
newspaper or periodical is prosecuted 
for an offence under the Defamation 
Ad. 1988 the court shall not dispense 
with his personal attendance if it is 
proved that he has refused within a 
reasonable time, to publish any reply of 
the person against whom any imputa-
tion relatabfe ... • 

UsuaIIr. the discretion is given to the magis-
traI8 and the judicial officer to dispense with 
the presence of an accused. These are 
offences which are bailable and non-cogni-
zabIe. Even in a murder case or dacoity, 
where the accused is punishable with 1m· 
prisonment or death sentence, the discre-
tion rests with the judge to dispense with his 
presence. That discretion is sought to be 
taken away. That shows the pent up feelings 
0I1he treasury benches against the press. 
Why should this harsh treatment be meted 
out to an &db, or publishers. Most proba-
bly. they had Arun Shourie in mind when 
they drafted this proviso. My amendment is 
to .ubet.ute 'may' in place of 'shall', so that 
the court may dispense With their presence 
in suitable cases. I know of a particular case 
where an ~r was prosecuted on the basis 
01 a priwIIe complaint in a remote first class 
magiIb ..... court His presence was in· 
sisted. He was a busy person, but in spite of 
that, he bad to make his presence in that 
remole"... causing enormous loss to him. 
This. noINng but persecution, not prosecu-
tion IIg8inIt the pr .... I hope, my amend· 
ment .. be accept8d. 

SHFII P. CHIDAMBARAM: I anticipated 
..... kind of twiIt wli be given to a 
pnMIiDn which ,_ to be read wMh ex.ting 

Section 205 of the Cr. P.C. W. are not 
touching Section 205, Sub-section (1) and 
(2) of the Cr. P.C. Sub-Section (1) says that 
whenever a magistrate issues a summons, 
he may, if he sees reasons to dispense with 
the personal appearance of the accused and 
permit him to appear by his pleader and Sub-
section (2) says, however, at any stage, he 
may direct his personal appearance. 

20.00 hr •• 

This discretion has been given entirely 
to the Magistrate. All that is being done is in 
an offence of defamation, the minimum that 
a complainant is entitled to expect of a 
newspaper editor, printer or publisher who 
has published matter which the complainant 
thinks is defamatory is that the 
complainant's reply should be published. 
Y'I~ are not asking for an apology from the 
printer, publisher or editor. The 
complainant's reply to the defamatory mat-
ter should be pubtished and if the editor, 
printer or publisher. within a reasonable 
time, refuses to pubhsh even a repjy, even 
then should he remain away from the court? 
It is a very strange case you are pleading for 
editbrs. printers and publishers. Mr. Ayyapu 
Reddy. Kindly read the section. We are not 

. asking the editor, printer or publisher !O 
tender an apology at this stage. He may go 
and defend himself. We are only saytng that 
if a complainant asks the editor, printer or 
pubtisher to please publish his reply and the 
editor, printer or publisher refuses to do so, 
and then the complainant goes to the court 
and sues him for defamation, then we think 
that the editor, printer or publisher should 
appear before the court. What is wrong with 
this? What are you pleading for? 

MR. DEPUTY SPEAKER: I shall now 
put Amendment No. 25 to Clause 18 moved 
by Shri Ayyapu Reddy to the vote of the 
House. 

MR. DEPUTY SPEAKER: The q ...... 
tion it: 
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'"That Clauaa 18 stand part of the 
Bill.-

.",. motion was adopted 

Clause 18 was added to the Bill 

MR. DEPUTY SPEAKER: The ques-
tion is: 

-The Clauses 19 to 22 stand part of 
the Bill-

The motion was ~8d 

Clauses 19 to 22 were added to the BiU 

MR DEPUTY SPEAKER: Thequestion 
is: 

-That Clause 1, Enacting Formula 
and Long Title were added to the Bill-

The motion was adopted 

Clause 1, Enacting Formula and Long TIle 
W(tr. added to tM EM 

SHRI P. CflIDAMBARAM: I beg to 
move: 

-That the BiIt, as amended, be 
passed: 

tAR DEPUTY SPEAKER: Motion 
moved: 

"That the Bill, as amended. be 
passed.-

SHRI SOMNA TH CHATTERJEE: Mr. 
Deputy Speaker Sir, this Bill whIch is being 
passed in an unseemly haste violating the 
rules of the House is a product of nervous-
ness born out of guilt complex of this Gov-
ernment and is the clearest admission that 
the Government has no answer on merits to 
the various charges of corruption which 
have already been made or are likely to be 
made. (/nterruptiohs) 

As can be seen hom Chapter III of this 

BiU, since their cupboards are full of skele-
tons and their 'Operation Cover-up' has 
I~iserably. it is now being followed by, 
'Operation Intimidation' - intimidation pri-
marily of the press because they had done a 
great national service by exposing CXKNp-
tion at various levels. Sir, this Bli is an 
attempt to scuttle exposure and a more 
appropriate preamble of this Bill would be 
-Bill for unrestrained and unlimited corrup-
tion'. 

With all my respect for Thiru 
Chidambaram's persuasiveness and 
eloquence, I would state that this sudden 
attempt to create a new offence, viz, 'offence 
of criminal imputation' has been thought of 
and its object can only be that even a suspi-
cion should not be allowed to be made even 
on the basis of reasonable material on which 
an inference can be drawn property . Today, 
you want to completely preclude any pub1i-
cation of any set of circumstances from 
which reasonable inferences can be drawn. 
A very recent instance which this House had 
discussed, as I said earlier, was the disclo-
sure made in The Statesman on ONGC's 
deal. It has now appeared that there was a 
middleman contrary to th6 Government's 
own decision, that moneys which had been 
paid by the Japanese Concern. had been 
deposited in England '" the name of a Pana-
manian Concern and suddenly this money is 
repatriated to India. During the discussion 
the hon. Finance Minister Shri Chavan could 
not deny that there were charges of vio&ation 
of FERA - Foreign Exchange Regulation 
Act. He could not dispute that. He stated that 
they are looking into it. In future that report 
can never be published unless the publisher 
or the editor invites a prosecution immedi-
ately. It is because he wi. be asked to prove 
to the hilt the truth of it and only defence that 
is permitted is truth, of complete truth. which 
noOOdy can do without the assistance of the 
Government ... 

SHRI JAI PRAKASH AGARWAl.: Why 
are you making false atlegation? 

SHRI V. SOBHANAOREESWARA 
RAO: Why do you want to cover up every-
thing? 
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SHRI SOMNATH CHATTERJEE: This
is a very serious matter. I am very respect-
fully submitting that until the hon. Finance
Minister's reply had come on that discus-
sion, one could not say that there was any
basis of allegation or not. The Finance Min-
ist ••. on the floor of Parliament had to admit
that these are matters which require to be
looked into. Therefore that stage would not
have come. Mr. Chavan, you need not an-
swer any charge in future. No Finance Min-
ist ••. will be required to do that. It is because,
he would ask anybody to make a complaint.
The hurry with Which this Bill is being passed
and the Government's insistance yesterday
that it must be taken up at any cost without
giving proper opportunity to the Members to
study,leaves a 'fery bad taste in the mouth.
You will be able to pass it. We have no doubt
about it. But the question is whether it will be
accepted by the people. I have a quotation
here. I know it will be of no effect This
quotation maybe found acceptable, I do not
know. It is a very well-known observation
from the judges of Supreme Court in a defa-
mation case filed before it I quote:

"Those who fill a public position must
not be too thin skinned in reference to
comments made upon them. It would be
made upon public men which they know
from the bottom of their hearts were
undeserved and unjust; yet they must
bear with them and submit to be misun-
derstood for a time" (Per Cockburn,
Chief Justice)

"Whoever fills a public position renders
himself open thereto. He must accept
an attack as necessary though unpleas-
ant, appendage to his office."

"Public men in such positions may as
well think it worth their while to ignore
such vulgar criticisms and abuses
hurled against them rather than give
importance to the same by prosecuting
the persons responsible for the same."

I have also personally been a victim 01
newspaper propaganda. I had gone to the
Press Council and Press Council upheld my

charge and it held that the newspaper had
acted irresponsibly and it should be cen-
sured which the newspaper has failed to
publish. But the question is what is being
intended? There are the usual laws. All
these years, these laws have operated.
What you have done under Sections 1 to 12
is you have merely reproduced the Indian
Penal Code. What was the sudden neces-
sity for engrafting or taking it out from the
Indian Penal Code and putting it in anew
Act---we do not understand. But really this
has been done in the name of so-Called
codification, to give company to Chapter Ill,
because if you had come to the House only
with Chapter Ill, you would have been sub-
jected to greater criticism. People now are
thinking: "Well it is a coditication law. Why
are these Opposition people shouting
against it?" That is why, without coming
before the House only with Chapter Ill, which
is the real law which is being created, you are
introducing this in the Statute Book of this
country. You have only added Chapters I
and 11,transplanting them from the Indian
Penal Code. Therefore, the real objective is
Chapter Ill. Chapter I or Chapter 11has no
oarticuta. significance, because that is al-
most ,hE' f,lxisting law.

Therefore, we feel that the real object is
stifling dissent, stifling exposure; and in our
country where there are so many economic
offenders and so many economic offences
are being created arid so many laws have
been passed--even a preventive detention
law has been passed for the purpose of
dealing with economic offences-now those
economic offenders will not even be sus-
pected to have committed an offence. This
will be a very serious thing. That is why I had
suggested that at least let the economic
offenders not come under Chapter Ill, if
somebody makes an allegation of commis"
sion of an economic offence. I am not saying .,;
that nobody can proceed against him. You
can proceed under Chapter 11of this new
law. What are you giving here? You are
saying that about economic offences, who-
ever says anything must prove it to the hilt
That is why I said: it is an absolute offence,
and you have provided for an absolute pun-
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ishment; a minimum jail sentence has been
given. I submit that this is a law which even
nowtheGovernment should reconsider, and
not Press it through-at least Chapter III in
the form in which it has been drafted.

PROF MADHU DANDAVATE (Ha-
japur): Since the House has discussed
clause-by-clause the entire Bill, and so
many. amendments have been rejected-of
course, one of them has been accepted-I
will not like to go at this fag end of the debate,
. into various clauses. But I would like to make
brief, general observations.

Sir: I have always believed that in the
governance of the country, it is always better
to rely more on the freedom of expression,
rather than more constraints and restraints,
which are stretched to the extreme.

As far as various crimes and
aberrations are concerned, no doubt we
have to deal with them; but in dealing with
them. i~is better to rely more on the existing
laws a:10 s\ringent laws, rather than trying to
have a prolteration of more and more laws,
and wore amendments to the existing laws.

On the question of defamation, it is
better to rely on a proper balance between
restraint and constraint on the one side, and
freedom of expression on the other. Unfortu-
nately, the Bill which .has been moved for
consideration and passing, do totally ji..•
nares the entre history of exposures of vari-
ous corruption scandals in this country, for a
clean political and economic life.

I do not wart to stress only on what had
happened outsi<le. But I would only very
briefly try to refer to some of the episodes
which have been adually exposed to the hilt;
and in doing that, tile forum of Parliament,
the forum 0; the Press and even public
debates have been utilized.

In the presence of the Prime Minister, I
cannot forget his respectable rather, a great
hon. Member of this House, who had ex·
posed, both by campaign outside Parlia-
ment and inside Parliament the famous

Mundhra scandal, the LlC scandal, in which
initially when all the details came and some
of the reports were published in the Press,at
that time many voices were raised that those
were unfounded rumours. .

Only at a later stage almost at the fag
end of that, in the debate in the Parliament
Mr. Feroze Gandhi was able to produce
correspondence between the Finance Min·
ister and the Finance Secretary and some
members in the House objected to his laying
on the Table the correspondence between
the Finance Minister and the Finance Secre-
tary and the then Speaker gave the ruling, "I
am not. concerned how the documents are
obtained by Mr. Feroze Gandhi", and he said
clearly in the House that, "Even if the docu-
ments are produced by stealth, I am not.
concerned about it so long as the hon.
Member is prepared to authenticate, an I
accept the responsibility for the authenticity
of the documents." And he said, "Outside
also the debates have taken place. Outside,
the articles appeared. But I am convinced at
this stage that concrete documents have
been laid" and the proof came at a fag end.

I would nke to point out to you, not only
in this country, but elsewhere. if the latitude
to the Press was not available and they were
trapped in the mesh of defamation laws and
levels, no investigative journalism would
have been possible.
~..

In the United States the famous Water-
gate scandal did not come out first on the
floor of the Senate, but the details came
through the Press. They were challenged
that they were indulging in character assas-
sination but only step by step through inves-
tigative journalism they began with acircum-
stantial evidence and at a later stage the
climax was the documentary evidence that
was made available, when the members of
the party itself said that if he does not resign,
in that case, we will have to resort to im-
peachment, oNy at that stage the final issue
was clinched.

In Japan the Lockheed scandal, first the
reports appeared in the Press and those who
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(Prof. Madhu Danctavat.] 
published the report were not penalised for 
whaleverraports had appeared in the Press. 
lMeronconcrate results came. Circumstan-
tial evidence was converted into corrobora· 
tive evidence. and c:orroborativQ evidencE 
was converted into documentary evidence. 
ThaI is how actually the exposures of those 
scandals took place. 

In my own State of Maharashtra the 
Ud.., Commission came at a later stage. 
Sutpriortothat. inside the Parliament, inside 
the Assembly, through the various journals 
number of details were brought out concern-
ing the involvement of one particular Chief 
Minister in the matter in which the Centre 
was also involved regarding the distribution 
of cement. And when a nexus was estab-
lished at that time he himseH alleged that 
these are defamatory remarks. Later on in 
one of the cases it was established that 
concrete evidence came torward. 

So. I insist that some latitude is neces-
sary for investigative journalism in this coun-
try and the manner in which. they hastily try 
to go through this BUI, I was surprised that 
they were not even prepared to put the 
debate up to"tomorrow. Sometimes I got a 
hunch that if they are insisting that they must 
go to sleep after adopting the Bill, sometimes 
I get a suspicion whether they are frightened. 
that tomorrow morning something is going to 
appear and probably some one may try to 
indulge in certain type of allegations. I do not 
know why this undue haste. 

In the past, debates went on and I wi!! 
also add al50 one 'nstance which I have 
forgotten. In this very House Mr. H. V. Ka-
math had laid on the Table of the House a 
C.B.L report about certain deeds. But it 
came as a climax after the debate went on in 
journals outside this House and only as a 
climax Mr. H.V. Kamath demanded that -I 
knowthc:t the CSI report is actually indicating 
aI the evidence- and when the Government 
was not prepared to lay the CBI report on the 
Table of the House he produced the report 
and laid it on the Table oftha House. Mr. H. V. 
KamaIh could haY. been arrested and 

prosecuted if at all this BHI were to be passed 
earlier. Thank God, at that time it did naI 
happen I Mr. Feroze GancShi could have 
been prosecuted and he could have been 
arrested, but thank God, Mr. Feroze Gandhi 
brought out that particular episode long 
before the present Government came into 
being' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): One minute, Professor. 

PROF. MADHU DANDAVATE: I am 
not yielding. I am at the fag end. Why do you 
want to disturb me? In spite of that, if you 
insist. I will yield. (Interruptions) 

SHRI C.K. JAFFAR SHARIEF: Sir, it is 
so unfortunate, I do not know whether it is 
Prof. or many other people, how long they 
would like to feel that they can carry this kind 
of a thing. What I am trying to submit is the 
credibility of the system. You do not have to 
bother about the peopkt. When the people 
get the opportunity. they will give the man-
date. What happened to your Shah Commis-
sion? The character assassination in this 
country, If you continue with this kind 01 a 
trend, then what will happen to the credibility 
of the system? And you want thiS system to 
continue and say that it should fonow what 
you are talking about the previous history. 

Mr. Prof. I would request you, let us 
think of the future and the credibility of the 
system. Do not talk something. (Interrup-
tions) 

PROF. MADHU DANDAVATE: All 
right. He is an okj friend of mine. Therefore 
I wanted to yield. I thought that he will throw 
some light on what I have been saying. In 
fact Sir, I do not know during my brief obser-
vation ... (Interruptions) 

SHRI C.K. JAFFAR SHARifF: You 
have not talk~ about the system... (Inter-
ruptions) 

PROF. MADHU DANDAVATE: I lis-
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tened to you. I am neither deaf nor am I not 
in a position not to oomprehend what you 
have said. All that I was pointing out is that I 
did not cast aspersions on anyone. Only I 
was trying to build a case on the basis of 
experiences ~ our political and economic 
life that in this country investigative journal-
ism worked under political leaders, eminent 
Parliamentarians like Feroze Gandhi and a 
number of others both inside the Parliament 
and outside have actually contrbuted to 
exposure of corruption in the country and 
that was possible because an element of 
freedom of expression was available. I am 
sorry to state that the type of Bill that we are 
likely to pass will take away that freedom and 
tomorrow, many journalists will be haunted 
with this fear that if they indulge in an inves-
tigative journalism even in a healthy manner, 
they are likely to come into trouble. Sir, in 
doing that they have quoted the experience 
of 1978. As my colleagues have rightly 
pointed out to you, whatever has been 
mentioned upto Third Chapter, I can under-
stand that. I only want to go on record that in 
1978. under the then Janata Government. 
Rajya Sabha had adopted a particular Bill 
and then it could not come to Lok Sabha 
because by that time, the Lok Sabha was 
dissolved. I want to go on record that prior to 
that amendment 204 provisions in the Indian 
Penal Code in 1978, the Law Commission's 
recommendations were takan note of; the 
Press Commission sent its note, they were 
taken note of; various Bar Councils were 
consulted; people were asked to give their 
evidence and on the basis of that certain 
formulations were done. Throwing away all 
that, in such an unseemly hurry. our Parlia-
mentary Minister was insisting that whatever 
may happen, even if we sit up to rnidn!gtlt. 
today only the Bill must be passed. I feB! that 
they can hurriedly pass this Bill. But !ht! way 
the public rearlion has taken place about the 
Bill that has been introduced in thiS Houst> 
whether it is a pro-Congress journal or an 
anti-Congress journal, un~ormly there were 
reactions. And I want to join the issue within 
one second with the Minister. while some of 
us said that investigative journalists like 
Chitra Subramaniam would also come into 
trouble if this Bill were to be passed earlier, 

he himse" made a statement in the House 
that 'I went through those despatches and 
pieces in Hindu, and I do not think that thai 
particular right writings in Hindu by Chitra 
Subramaniam will attract the provisions of 
this.' On the contrary, if the very first des-
patch sent by her, which got a seven column 
headline in Hindu, in which it, was said that 
"Hinduja connected with PITCO payments-, 
is taken I am sure that on the basis of the Bill 
that has been already framed. ~ 
assurance the Minister has given, he wiI noli 
be able to stand with that particular assur-
ance. Therefore. I feel that since this particu-
lar Bill in the manner in which it is being 
passed. with its provisions, is likely to de-
stroy the freedom of expression. Even at this 
final stage, I request that wiser .counsel 
should prevail on the Minister and even at 
this stage, he should declare that he would 
not press for passing of this BiB. In case he 
is not able to do it, I would request and 
appeal to the conscience of the House. 
which I feel is still not nationalised. Let them 
use their conscience vote and throwaway 
this obnoxious Bill in defence of freedom and 
freedom of expression. 

SHRI BHADRESWAR TANTI (Kalia-
bor): We are very much ooncerned that the 
country is passing through a very difficult. 
situation 'so far as national calamities like 
floods, earthquake, etc. are concerned. May 
I ask the Government: What has necessi-
tated them to bring such a Bill at t'his juncture 
whe" the country is passing through a very 
difficult situation? Lakhs of people in the 
country have been rendered homeless and 
their properties washed away... (Interrup-
tions) 

Section 499 of the ,PC is the verbatim 
copy of section 3 of this Bill. This is nothing 
new. Already we are having a law lJndP~ th~ 
Indian Penal Code .. , (Interruptions) ht.l~e 
stop this running commentary. (/.'1te.7up-
tions) This is their culture what can I do? 

Sections 499 and 500 are sufficient to 
dea' with the situation and it is not necessary 
to bring a new law like the present one. 
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[Sh. Bhadreswar T anttl 
In the Indian Penal Code, in a murdar 

case, the burden of proof is on the prosecu-
tion and not on the accused. Sir here under 
this Bftl if a defamation is made, lighter 
punishment has been provided but the bur-
den of proof is on the accused. 'do not know 
why this double standard. Even though you 
are champion of bringing black laws like this, 
you should be the champion of implement-
ing the laws also. I know, what is in your 
mind. (Interruptions) This Bill is nothing but 
just to trap an innocent man and put him 
behind the bars. Suppo~e, I am tr. posses-
sion of an instrument which constitutes an 
offence. They will simply go and file a com-
plaint in the court that I have an intention to 
rap. Should I be punished for that because I 
am having an instrument whIch constItutes 
an offence? (InterruPtions) 

MR. DEPUTY-SPEAKER: H you IOter-
rURt him, he will take more time. 

SHRl BHADRESWAR TANTI: The 
basic principles of the Constitution cannot 
be changed and the Supreme Court has 
upheld so. I have my right under article 19 of 
the Constitution. But by this black law you 
are going to curtail my right under article 19 
of the Constitution. I request the Govern-
ment to concentrate its mind on the building 
of the nation and not to bring such black 
laws. I request the Minister concerned to 
withdraw this Bill. 

SHRI P. CHIDAUBARAM: I am grateful 
tathe hen. Members who have spoken at the 
third reading of the Bill although it is a matter 
of regre( that they should continue to repeat 
the same cr~icism without regard to the 
explanations and answers which were fur-
nished during the course of the debate. 

The charge was again repeated that the 
Bill is being introduced in a hurry. Merely 
because the charge is repeated again and 
again, it does nat become the truth. As we 
have said earlier, this Bin has been under the 
considera1ion not only of this Government 
but previous Governments also. In fact, on 
more than one oc:cason, M\n\stQfS have 

made statements in this House that .. in-
tend to bring a comprehensive law on defa-
mation. The matter was considered br the 
42nd Law Commission and the Second 
Press Commission. Portions of this Bill are 
on the lines of certa.n provisions introduced 
by the then Janata Government in 1978. 
After most careful consideration and after 
spending several houses at various levels of 
Government, this Bill was given notice of to 
the Lok Saoha on the 22nd of August and 
was circulated on the 23rd of August. The 
fact that 24th. 25th and 26th were holidays 
Which Parliament declared unto itseH for 
variety of reasons, is certainly not a factor 
which can be put against Government be-
cause Government has circulated this Bill on 
the 23rd of August. After we introduced the 
Bill and we began consideratIOn yesterday. 
the Speaker allowed only two hours to the 
Bill. But we immediately responded and 
said. we had no objection to the Bill being 
debated as long as they wanted it to be 
debated. We have spent the full day today 
and a substantial part of yesterday debating 
th,s Bill. And what dId we get out of this 
debate frorn those who were clamOUring so 
much fer time? As I said In my reply to the 
debate, two hon. Members from whom I 
expected conSiderable help, assistance and 
gUidance. did not make any contribution to 
any clause of the Bill. On the contrary, Mrs. 
Mukherjee who described herself as a lay 
person and whom today I am willing to exalt 
to a posrtion higher than most lawyers. 
pointed out certain things in the Bill which 
readily accepted. Mr. Ayyapu Reddy pointed 
out something which we had overlOOked, 
and I readily accepted. So, the criticism is for 
the sake of critiCIsm. PerhaJ.'s there is a more 
sinlstfH design in th,s kind of an orchastrated 
critiCIsm. 

Mr. Madhu Dandavate, for all hiS long 
years of apposition politics, can thInk of no 
better example than Mr. Feroze Gandhi, 
who belonged to the Congress Party ... 
( Interruptions). 

PROF. MADHU DANDAVATE: 'do not 
WOf\"'f who t\gnts corruption. 
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SHRI P. CHIDAMBARAM: But Mr. 
Feroze Gandhi and the enterprising joumal-
ist who investigated Watergate, investigated 
the scandals with a tremendous sense of 
responsibility ... (Interruptions). Sir, there is 
a peculiar standard here. We should listen to 
them without interruption. they should inter-
rupt us without allowing us to speak. Let me 
finish first. Sir, the two journalists who inves-
tigated Watergate - and I am sure you have 
read their book on how the investigation took 
place - did so with a tremendous sense of 
responsibility. At every stage they would 
check back with the White House and ask 
the White House if the White House had any 
comments to make. At every stage he woukt 
go back to What was described in the book as 
deep-throat, verified and then only pub-
lished'. That is why I say this and I maintain 
this. I maintain the statement I made earlier 
I disagree totally with Chitra Subramaniam's 
conclusion. I think her inferences are wrong, 
her efforts are praiseworthy but her infe~­
ences are wrong. The analYSIS which they 
seek to make was commendable. But the 
conc!usions are totally misconceived. But 
knowing that paper. I am willing to make a 
statement that nothing which Miss Chitra 
Subramaniam has written amounts to a false 
allegation or a false imputation of a criminal 
offence against any person. That is the high-
standard which the paper has so far main-
tained although its conclusions are some-
thing in it which I totally disagree. But how 
many mamtain that standard? How many 
people who make the allegations maintain 
that standard? And why are we constantly 
calling in the aid of newspaper? Clause 13 of 
this Bill has nothing to do with the newspa-
pers. Clause 1301 this Bill has everything to 
do with a person who makes a reckless 
allegation, an irresponsible allegation, a 
false allegation, a criminal imputation 
against another person which would harm 
his reputation and will-run away with the tall 
between his legs when challenged to prove 
the truth. 

PROF. MADHU OANDAVATE: I would 
like to point out most humbly that in this very 
House when Chitra Subramaniam's theSIS 
was read out and quoted, there were voices 

in this House which said that those were 
C.I.A. agents. I want to remind you. 

SHRI P. CHIDAMBARAM: What is the 
rele -ance of this intervention to the point I 
am making? The point I am making is: has 
she or did she at any time make a false ... 
(Interruptions) Sir, this is an intervention in 
order to divert my trend of thought and inter-
rupt the line of my argument. He asked a 
specific question and I am answering that 
specific question. The point that Clause 13 
deals with is that you cannot make a false 
allegat;on, criminal imputation of an offence 
against the person, without standing by the 
truth of that allegation. Mr. Feroze Gandhi 
wou1d have stood the test of Section 13. But 
I challenge you to stand thE;. test of Section 13 
when you make an allegation. We know 
what happened between 1977 and 1979. 
They put up microphones in Patiala House 
and strung loudspeakers upto Oaryagunj 
and propagated in the streets of Delhi all 
kinds of malicious, mischievous and vidous 
allegations (Interruptions) 

Sir, there is nothing In this Bill against 
the freedom of the press and I will say this 
again. I will defend until my death, until my 
last breath the freedom of press and the right 
of the newspapers and periodicals to publish 
what is true. They have the right to publish' 
what is true. Investtgations must lead to 
truth, investigations must lead to fact, inves· 
tlgations cannot lead you to Innuendo, inves-
tigations cannot lead you to insinuation. Sir. 
the truth IS that the fault is not with the 
newspapers and periodicals. These news-
papers and periodicals or magazines, when 
they want to take upon themselves investi-
gative work. they wiH take upon themselves 
investigativa work and if anyone of them 
crosses the lim Its of law. I am sure the 
newspaper editors, printers and the publish-
ers would defend themselves in trut court of 
law. The truth is not that. The truth is that 
some vested interests would 'ike the news-
papers and periodicals and magazines to 
become the vehicles tor their insinuation and 
innuendo. That is what we say is wrong. ~ 
newspapers and per\odica\~ and maga-
zines, freedom ot expression and freedom of 
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speech, are not a vehicle of insinuation and 
innuendo. They say that there is nothing new 
in this BiD. This is nothing. I pinched myself 
and I asked myself: what are we doing here 
for the last 8 hours here? Clause 9, Clause 
10 and Clause 11 are absolutely new. They 
do not exist in today's laws. So much was 
coincided by every speaker who spoke and 
yet Mr. Somnath Chatterjee, Prof. Madhu 
Dandavate and the han. members would 
stand up and say thatthere is nothing new in 
this Bill. How can you say that? (Interrup-
tions) Whom are you trying to distract and 
delude by saying that there is nothing new in 
this Bill? Clauses 9, 10 and 1 f are enough 
affirmation that this Government fully sup-
·port the freedom of press and is committed 
to lberalising the law on defamation and that 
,is why Clauses 9, 10 and 1 1 have been 
introduced. 

Sir, clause 13 is an Implacable foe of 

ine person. Clause 13 is the implacable foe 
f a person who will indulge in mischievous 
nd malicious insinuation and innuendo. I 
ejed the argument that responsible editors. 

printers, publishers. journalists. correspon-
dents of newspapers in India will indulge in 
such things. I am sure they understand the 
responsibility. If here and there is one corre-

, spendent or one journalist who strays from 
: the path of law, surely the editor, the printer 
and the publisher would bring him to the path 
91 law. But the point is, here we have got 
broups of people, organi3ed groups of 
People, who have organised themselves. 

e saw how they have organised as a 
even-Party Front and even on a minor 
atter they wculd not let Mr. Madhav Reddi 
ake a suggestion; the seven-Party Front 
rumbled before our eyes here. The seven-
arty Front could not agree even on the point 
hether the debate should be resumed at 6 

o'Clock. But they would form themselves 
into fronts. into morchas. and into all '<IOds of 
things. Why? To carry on this insidious 
campaign of innuendo and insinuatIOn. That 
is what clause 13 is against. Those who have 
regard for truth, those who have regard for 
investigation, those who will go step by step. 
those who will go from one fact to anothe~ 

fad. those who will go from evidence to fact, 
to proof, they have nothing to worry. When 
Mr. Dandavate spoke about circumstantial 
evidence and ooncrete evidence, I was only 
reminded about how Mr. Vi nod Duaa:td Mr. 
Ram Jethmalani fared against ea~.t!1er in 
that famous television interview. Yoti almost 
reflected the words, you almost repeated the 
words of Mr. Ram Jethmalani. The Evidence 
Act is there, the Evidence Act defines what a 
fact is, the Evidence Act defines what 
'proved' is, the Evidence Ad defines what 
evidence is. From evidence you go to proof 
and proof will lead you to fact. Evidence can 
be circumstanti~1 evidence, evidence can be 
oral evidence, evidence can be documen-
tary evidence. If YOll make an allegation, an 
allegation which is not mere defamation but 
an aggravated form of defamation, certainly 
you have to stand by the truth. And then the 
question is asked that the only defence open 
to us under clause 13 is truth. It is so even 
undertoday's law. Kindly go back and look at 
clause 3, look at each one of the ten excep-
tiens. None of the nine exceptions after 
exception 1 will apply to a false imputation of 
an offence. A false imputation of an offence. 
Professor Sahib. falls today under Section 
499, it also falls under clause 3. But in clause 
3 there are ten exceptions. We are carving 
out one and putting it in clause 13. Ignore 
clause 13, let us for a moment susp.end 
Chapter III of this Bill and go back to Chapter 
II, take clause 3. If you make a false allega-
tion of an imputation of a criminal offence, 
which IS the exception which will come to 
your defence? Only the first exception will 
come to your defence. no other exception 
will come to your defence. It is the only 
exception ... (Interruptions). Just a momant. 
t am answering it. Only exception 1 will come 
to your defence. exception 2 to exception 10 
will not come to your aid even under today's 
law, even 'f the offence of a false imputation 
of a criminal offence IS taken under Section 
3. What we are doing is bodily lifting the 
aggravated form of defamation and the only 
exception which IS relevant and applicable is 
exception 1 and putting it under Section 13 
and Section 15 and giving it to a higher court 
requiring the court to conclude the trial within 
a period of three months so that either the 
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man who has committed the offence is ex-
posed to the world or the man who has made 
a defamatory statement, his lie is nailed. And 
we are providing for a minimum punishment 
to one who cannot establish his charge. 
Ther. is nothing, Sir. " only the lawyers will 
sit with other lawyers and discuss this Bill, if 
only lay persons will take the advice of the 
lawyers, they are taking advice from lawyers 
like Mrs. Geeta Mukherjee did yesterday -
if you look at the provisions of the Bill, you 

will find that there is nothing in clause 13 and 
clause 15, which is different from clause 3, 
exception 1. Today we are only taking the 
aggravated form of defamation and saying 
truth is the defence because truth is the 
defence today and truth is the defence in the 
new provision. Sir, I cannot understand why 
they are running away from truth. For too 
long ... (lnte"uptions). Wait a minute. Every 
day we stand here, we answer questions, we 
answer debates, we are not running away 
from truth, but when we introduce one provi-
son which ;s nothing different from the exist-
ing provision of law and give it to a higher 
court and say 'within three months' either the 
lie wiH be nailed or the man will be exposed, 
here ,s the whole O;>position joining together 
and says: "No, truth shall not be the de-
fence". Sir, I do not know how to make such 
a law. The only way of pleasing the Opposi-
tion is to say that untruth will be a defence; lie 
will be a defence. Such a law cannot be 
made by Parliament. 

This Bill is brought after careful consid-

eration. This Bill advances the freedom of 
Press. This Bill introduces clauses 9, 10 and 
11 wtiich are liberal provisions, which liber-
alise the law of defamation and advance the 
caus., of the Press. This Bill will protect 
reputations which are sacred. This Bill will 
raise the standard of political debate in this 
country and this Bill, as a codified Bill, a 
codification as a measure, I believe, wilt be 
welcomed throughout this country. 

So, I commend this Bill to the vote of the 
House. 

MR. DEPUTY-SPEAKER: The ques-
tIOn is: 

"That tne SIll, as amended be 
passed.-

The motion was adopted 

20.45 hrs. 

At this stage, Shri C. Madhav Reddi and 
Some other Hon. Members left the Houss. 

MR. DEPUTY ~SPEAKER: The House 
stands adjourned to re~assemble tomorrow 
at 11.00 a.m. 

20.45 112 hrs. 

The Lok Sabha then adjoumed tiB Eleven 
of the Clock on Wednesday, August 31, 
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